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 Friday  December  15.  i972/
 Agrahayana  24,  1894  (Saka)

 _——
 The  Lok  Sabha  met  at  Eleven  of  the

 Clock

 (MR.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Raising  of  Prices  of  Stainless  Steel
 Sheets  by  M.M.T.C.

 *46l,  SHRI  फर्द,  KODANDA  RAMI
 REDDY:  will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state:

 (a)  ‘whether  the  M.M.T.C.  had  rais-
 ed  the  price  of  stainless  steel  sheets
 by  more  than  00  per  cent;

 (b)  the  reasons  for  the  sudden  rise
 in  the  price;  and

 (c)  whether  this  price  rise  has  ad-
 versely  affected  the  priority  and  small
 scale  industries?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)
 No,  Sir.

 (b)  and  (c).  Does  not  arise.

 SHRI  K.  KODANDA  RAMI  REDDY:
 I  am  not  fully  convinced.  According
 to  a  letter  from  the  President,  Pondi-
 cherry  Small-Scale  Industries  Associa-
 tion,  in  the  third  quarter  of  1972,  ie.
 July  to  September  the  price  of  stain-
 less  sheets  was  Rs.  7.89  per  Kg.  But
 during  the  last  quarter,  i.e.  October  to

 mber,  they  have  suddenly  raised

 (i

 price  to  Rs.  28  per  Kg.  This
 amounts  to  almost  a  cent  per  cent  rise.
 I  would  like  the  minister  to  explain
 the  reasons  for  the  sudden  spurt,

 SHRI  L.  N.  MISHRA:  The  question
 was  whether  the  price  had  risen  by
 00  per  cent  and  the  answer  was  ‘no’.
 On  ist  October  97  the  CIF  price  of

 2

 imported  stainless  steel  was  Rs.  703
 per  tonne  and  on  Ist  October  972  it
 had  risen  to  Rs.  8234  per  tonne.  So,
 the  increase  is  Rs.  000  per  tonne;  it
 is  not  double.

 SHRI  K.  KODANDA  RAMI  REDDY:
 May  I  know  what  control  is  being  ex-
 ercised  against  exorbitant  prices  at
 which  imported  stainless  steel  sheets
 both  against  export  entitlement  and
 by  MMTC  are  being  sold  in  the  market?

 SHRI  L.  N.  MISHRA:  The  price  is
 fixed  by  a  committee  presided  over  by
 the  Chief  Controller  of  Imports  and
 Exports  as  in  the  case  of  other  raw
 materials  imported  by  the  public  sec-
 tor  agencies.  Then  quotas  ard  allotted
 and  it  goes  only  to  actual  users.

 SHRI  PRABODH  CHANDRA:  May
 I  know  whether  it  is  a  fact  that  the
 producers  of  utensils  charge  the  price
 keeping  in  view  the  black  market  price
 of  stainless  steel  sheets  and  if  so,
 would  Government  be  prepared  to
 give  some  relief  to  consumers  or  fix
 some  percentage  of  the  import  licences
 for  giving  utensils  at  controlled  rates?

 SHRI  L.  N.  MISHRA:  As  a  matter
 of  fact,  the  price  of  utensils  is  not
 controlled  by  us,  There  are  two
 channels  of  import  of  stainless  steel—
 one’  through  M.M.T.C.  and  the  other
 against  export  entitlement.  Ag  far  as
 M.M.T.C.  is  concerned,  it  charges  a
 nominal  profit  of  3  per  cent  or  so.

 Change  in  criteria  for  grant  of  Assist-
 ance  to  States  for  Scarcity  Relief  Work

 *462,  SHRI  ANNASAHEB’  GOT-
 KHINDE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  need  for  change  in
 the  pattern  of  Central  assistance  for
 drought  relief  to  the  States  has  been
 brought  to  the  notice  of  Government;

 |
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 (b)  whether  Government  propose  to
 liberalise  thefr  pattern  of  Central
 assistance  in  view  of  very  acute
 drought  conditions  prevailing  im  Maha-
 rashtra  for  the  third  year  in  gsucces-
 sion;  and

 (c)  if  so,  in  what  manner?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.  The  matter  has  been
 referred  to  the  Sixth  Finance  Commis-
 sion  who  have  been  requested  to  re-
 view  the  policy  and  arrangements  in
 regard  to  the  financing  of  relief  ex-
 penditure  by  thé  States  affected  by
 natural  calamities,

 (b)  ‘and  (c).  The  severity  of  the
 drought  conditions  in  Maharashtra  has
 been  brought  to  the  notice  of  the  Cen-
 tral  Government  by  the  State  Govern-
 ment.  A  Central  Team  has  also  visited
 the  State  recently.  Appropriate  Cen-
 tral  assistance  will  be  provided  to  the
 State  Government  towards  their  ex-
 penditure  on  relief  measures  in  accord-
 ance  with  the  recommendations  that
 the  Central  Team  might  make  in  this
 respect.

 SHRI  ANNASAHEB  GOTKHINDE:
 The  first  team  saw  the  conditions  of
 acute  scarcity  there  and  reported  that
 the  distress  caused  by  the  failure  of
 the  crop  is  genuine  and  relief  opera-
 tions  are  well-directed  for  relieving  the
 distress.  We  are  told  that  a  second
 tearn  has  also  visited  the  State.  May
 I  know  how  much  financial  assistance
 has  been  recommended  by  the  second
 team?  May  I  know  whether  the  Chief
 Minister  of  Maharashtra  thas  asked
 for  an  assistance  of  Rs.  50  crores  for
 providing  fodder  for  cattle  and  drink:
 ing  water  facilities?

 SHRI  YESHWANTRAO  CHAVAN:
 Drought  has  been  persisting  in  Maha-
 rashtra  from  1970-71  onwards.  This
 is  the  third  year  and  the  accumulated
 effect  igs  rather  severe  no  doubt.  Up
 to  the  end  of  97l-72  the  amount  that
 was  sanctioned  comes  to  more.  than
 Rs.  4l  crores.  In  the  last  three  years,

 DECEMBER  15,  972  Oral  Answers  4

 six  central  teams  have  visited  the
 State.  In  addition  to  the  Rs.  4l  crores.
 I  mentioned,  the  fifth  team  had  sanc-.
 tioned  up  to  the  end  of  October  nearly
 Rs.  20  crores.  But  with  the  failure
 of  the  rabi  rains,  things  have  become
 still  worse.  Therefore,  a  sixth  team
 has  just  visited  the  State  and  returned.
 The  estimates  that  the  Chief  Minister
 has  given  to  the  central  team  are  to
 the  tune  of  nearly  Rs.  43  crores....

 PROF.  MADHU  DANDAVATE:  The
 team  has  returned  back  to  the  pavi-
 lion!

 SHRI  YESHWANTRAO  CHAVAN:
 No;  only  people  who  lose  their  wicket
 come  back  to  the  pavilion.  The  team
 has  come  back  to  the  secretariat  to
 further  operate  on  it  and  to  make
 evaluation  of  the  possibilities  of  what
 can  be  done.  As  they  do  in  the  case
 of  other  States,  the  assessment  will
 be  done  in  the  case  of  Maharashtra
 also

 SHRI  ANNASAHEB  GOTKHINDE:
 The  Minister  has  stated  that  whatever
 assistance  would  be  allotted  on  an
 all  India  basis,  or  on  a  particular
 pattern,  would  be  allowed  to  Maha-
 rashtra  also.  This  is  the  third  year  in
 succession  that  Maharashtra  is  facing
 the  severest  scarcity  conditions  due
 to  drought.  Nearly  10,650  works  have
 been  started  and  nearly  20  lakhs
 workers  have  been  engaged  in  relief
 work.  So  far  only  Rs.  40  crores  have
 been  given  to  Maharashtra  by  way  of
 grants,  ways  and  means  advance,  and
 short  term  loans  for  agricultural
 inputs.  Due  to  the  scarcity  conditions
 prevailing  there  for  the  third  year  in
 succession,  which  is  putting  more
 hardship  on  the  resources  of  the  State
 Government,  because  of  the  peculiar
 circumstances,  will  the  Central  Gov-
 ernment  come  forth  with  special  assist-
 ance,  so  far  as  Maharashtra  is  con-
 cerned?  5

 SHRI  YESHWANTRAO  CHAVAN:
 Do  not  make  your  case  more  weak
 by  wu

 —,,
 arguing  about  a

 special  case.  herever  there  are



 5  Oral  Answers

 special  features  or  difficulties,  they
 will  te  taken  into  account.  But  you
 cannot  say  that  the  principle  would
 be  different  from  State  to  State.

 PROF.  MADHU  DANDAVATE:  Part
 of  the  grants  from  Central  assistance
 available  to  States  like  Maharashtra
 were  utilized  in  the  relief  camps  for
 giving  weekly  holiday  allowance  to
 the  workers  and,to  give  relief  to  the
 students.  On  the  intervention  of  the
 Centre,  it  was  decided  that  these  two
 items  of  expenditure  are  not  permissi-
 ble  and  they  were  stopped.  Will  the
 Finance  Minister  give  us  an  assurance
 that  consideration  will  be  given  to
 these  points  and  that  they  would  be
 allowed  to  be  started  again?

 SHRI  YESHWANTRAO  CHAVAN:
 These  are  specific  issues.  One  cannot
 say  that  the  principles  will  have  to
 be  changed  in  the  case  of  some  dis-
 tricts.  These  principles  are  fixed  in
 consultation  with  the  Finance  Com-
 mission.  The  Fifth  Finance  Commis-
 sion,  which  went  into  this  question,
 made  certain  recommendations  on  the
 basis  of  which  in  968  certain  criteria
 and  principles  were  changed,  Even
 now,  when  the  Sixth  Finance  Commis-
 sion  was  appointed,  the  question  was
 again  referred  to  it.  The  Planning
 Commission  has  ‘appointed  a  group
 in  the  Planning  Commission  under  the
 famous  economist  member,’  Shri
 Minhas.  They  have  also  made  a
 specific  reference  whether  there  should
 be  some  other  method  for  giving
 assistance,

 There  are  two  ideas  in  the  field.
 One  is  that  the  State  Governments
 want  that  the  entire  assistance  should
 be  given  in  the  form  of  grants  and
 not  loans,  because  the  burden  of  loans
 on  the  States  has  become  rather  very
 difficult.  The  other  idea  in  the  field
 is  that  there  should  be  a  national
 fund  for  calamities  to  which  both  the
 States  and  the  Centre  can  contribute
 and  which  can  be  drawn  upon  when
 these  difficulties  arise.
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 The  latest  thinking  is  that  this  sort
 of  drought  conditions  is  a  natural
 phenomenon  and  we  will  have  to
 live  with  it  for  some  time  to  come
 unless  we  find  some  technological
 break-through  to  face  the  situation,
 while  we  persist  in  our  production
 efforts.  We  will  have  to  deal  with
 this  problem  in  a  different  way.  In
 the  terms  of  reference  to  the  Sixth
 Finance  Commission  we  have  included
 this  subject.  Therefore,  so  far  as  the
 principles  are  concerned,  I  think  we
 will  have  to  wait  for  their  recom-
 mendation.  At  the  same  time,  we  will
 have  to  face  the  realities  of  the  situa-
 tion.  I  would  like  to  assure  the  hon.
 Members  that  if  there  are  continued,
 accumulated,  adverse  conditions  of
 drought  or  flood,  be  it  in  Andhra,
 Mysore  or  Bihar,  those  special  condi-
 tions  will  be  taken  into  account  while
 granting  assistance.

 PROF,  MADHU  DANDAVATE:
 What  about  my  specific  question  about
 permissible  expenditure  for  student
 relief?

 MR.  SPEAKER:  The  Minister  has
 given  an  extensive  reply.

 SHRI  R.  S.  PANDEY:  I  am  very
 happy  that  the  hon.  Finance  Minister
 is  very  alive  to  giving  timely  help  to
 areas  suffering  from  drought.  He  also
 said  that  there  are  two  ideas  working
 in  his  mind  in  order  to  remove  fhe
 drought  conditions.  Now  our  agricul-
 ture  is  enitrely  dependent  9"  monsoon.
 If  rains  come,  we  have  a  good  crop.
 Otherwise,  it  is  a  complete  failure.
 Are  they  going  to  have  some  drought-
 oriented  and  _  flood-oriented  teams
 which  will,  from  time  to  time,  survey

 ~the  affected  areas  and  report  to  gov-
 ernment  what  remedial  measures
 should  be  taken?  For  exanple,  Maha-
 rashtra  is  facing  droueht  continuously
 for  the  last  three  or  four  years.  Can
 such  a  team  forecast  this  is  going  to
 happen  and  suggest  relief  measure.

 MR.  SPEAKER:  Instead  of  asking  8
 supplementary’  question,  every  hon.
 Member  is  miaking-a  speech:  he  hon:



 7  Oral  Answers

 Member  said  that  he  is  very  happy
 today.  Let  hime  make  me  also  happy
 by  asking  shorter  questions,

 SHRI  R.  S.  PANDEY:  What  is  the
 long-term  policy  that  the  government
 is  going  to  formulate  in  order  to  re-
 Move  conditions  of  drought  and  flood?

 SHRI  YESHWANTRAQ  CHAVAN:
 I  think  he  has  raised  a  valid  point.
 Since  these  conditions  of  drought  are
 more  or  less  recurring  .onditions  he
 wants  to  know  whether  we  nave  any
 plans  to  face  these  calamnitics  on  a
 permanent  basis,  I  would  like  to
 assure  him  that  while  we  are  9  anaing
 for  the  various  regions  50  Lhe  vouatry
 these  two  ideas  have  been  kept  in
 mind.  Possibly  he  is  ware  thai  one
 of  the  Centre’s  scheme,  whic  has  been
 pursued  after  the  970  budget  is  that
 drought-prone  areas  should  be  identi-
 fied  and  specific  developrient  schemes
 should  be  prepared  for  them.  Similarly
 for  Assam,  Bihar  and  Ganga  valley
 there  will  be  a  flood  prevention
 scheme.  Naturally,  these  are  very
 long-term  projects.  In  the  case  of
 ‘drought-prone  areas,  you  can  certain-
 ly  conserve  moisture  but  ,ou  ९४४००
 provide  for  the  failure  of  the  rair..
 That  is  our  main  difficulty.  You  can
 have  percolation  tanks  reajy  but  they
 will  become  empty  vezs2is  unless
 there  is  rain.  Suppose  there  is  no
 rain,  how  do  you  meet  the  need  for
 drinking  water  supply?  O,  how  can
 you  supply  water  for  cultivation  when
 monsoon  fails?  So  unless  scme  tech-
 niques  are  developed  which  can  help
 the  preservation  of  soil  moisture  and
 there  are  rains,  there  is  no  wav  out.
 These  are  some  of  the  scientific  techri-
 cal  matters  and  we  have  nct  peen  able
 to  get  an  answer  either  in  this  country
 or  even  in  the  international  scientific
 world.  Of  course,  efforts  will  continue
 to  be  made  in  that  direction.

 SHRI  DASARATHA  DEB:  Vaar
 after  year,  many  States  are  affected
 by  drought.  Have  the  gevernment
 drawn  up  any  scheme  to  provide  sufi-
 cient  irrigation  in  those  Stetes  which
 are  continuously  affected  by  dr“ughts?
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 SHRI  YESHWANTRAO  CHAVAN:
 Yes,  Sir;  there  are  schemes.  Irriga-
 tion  also  is  a  very  comprehensive
 and  vague  term.  In  some  areas  flat
 irrigation,  as  it  is  commonly  under-
 stood,  canal  irrigation,  is  not  possible
 because  it  is  not  feasible.  There  we
 are  trying  to  have  percolation  tanks,
 community  wells  and  small  and
 medium  irrigation  schemes.  But
 drought-prone  areas  are  those  areas
 where  the  cultivation:  is  entirely  rain-
 fed.  In  the  case  of  those  rain-fed
 areas,  what  do  we  do?  Really  speak-
 ing.  it  is  an  impossible  blind  wall  that
 we  are  up  against  and  the  machinery
 of  government  becomes  rather  help-
 less.  In  some  of  the  districts  of  Maha-
 rashtra,  for  example,  we  can  certainly
 give  them  employment,  purchasing
 power  and  even  foodgrains,  But  the
 main  difficulty  in  those  areas  relate  to
 drinking  water  and  fodder  for  cattle.
 These  are  some  of  the  problems  which
 we  are  facing.  Even  then,  I  would  say
 that  no  panicky  decisions  need  be
 taken.  People  are  bravely  facing  the
 difficulty  and  the  State  Government
 is  also  efficiently  trying  to  manage  the
 situation.  I  would  like  to  assure  hon.
 Members  that  the  Central  Govern-
 ment  will  do  whatever  they  can  to
 tide  over  these  difficulties  faced  by
 the  people.

 ez  बैंक  are  बो का मेर  एण्ड  जयपुर  में

 सेवा  नियम

 463.  भी  महादिक  सिह  शाक्य  :

 क्या  जिस  मंत्री  यह  बताने  की  कपा  करेंगे

 कि  :

 (क)  क्‍या  स्टेट  बैंक  ग्राफ  इण्डिया

 (उप-बैंक)  प्रम्ननिमम,  r959  में  दिये  गये

 प्रावधान  के  बावजूद  स्टेट  बैंक  झाक
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 बीकानेर  ऐण्ड  जयपुर  के  भ्र धि कारियों  की

 सेवा-शर्तों  के  सम्बन्ध  में  नियम  नहीं  बनाये

 के  अ्रधिकारियों  की  सेवा-शर्तों  के  सम्बन्ध  में

 नियम  नहीं  बनाये  गये  हैं;  शौर

 (ख)  यदि  हां,  तो  सरकार  द्वारा  इस

 सम्बन्ध  में  क्‍या  कार्यवाही  किये  जाने  का

 विचार  है  ?  a

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  terms  and  conditions
 of  service  of  officers  of  State  Bank  of
 Bikaner  and  Jaipur  are  governed  in
 terms  of  Section  i(!)  of  the  State
 Bank  of  India  (Subsidary  Banks)
 Act,  959  read  with  Section  50(])
 thereof.

 ft  महादीपक  सह  शाक्य  :  मंत्री  महोदय

 ने  जो  वक्तव्य  दिया  है  उसमें  बतलाया  है  कि

 स्टेट  बैंक  ग्राफ  बीकानेर  ऐंड  जयपुर  के

 अधिकारियों  की  सेवा  शर्ते  स्टेट  बैंक  ग्राफ

 इंडिया  (उपदेश)  अधिनियम,  i958  की

 धारा  i()  कौर  उसके  साथ  पठित  धारा

 50  (i)  के  प्ननुसार  लागू  होती  हैं  मैं

 मंत्री  महोदय  से  जानना  चाहता  हूं  कि  यह

 नियमानुसार  शर्तें  कब  लागू  की  गई  हैं  ?

 श्री  यशवंत  राव  महारत  :  जब  से  कानून

 बना  तब  से  ?

 श्री  महा दीपक  सिह  शाक्य :  मंत्री  महोदय

 ने  यह  नहीं  बतलाया  कि  किस  सन  से  सेवा

 शर्तें  लागू,  हुई  हैं।  मैं  समझता  हूं  कि  उसमें

 देर  से  लागू  करने  के  कारण  कर्मचारियों  की

 वरीयता  इरादी  के  मुद्दो  में  जो  क्षति  हुई  है

 उसके  सम्बन्ध  में  कया  मंत्री  महोदय  यह  झा श्वा-

 सन  दे  सकते  हैं  कि  उनकी  क्षतिपूर्ति  की

 जायेगी  ?
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 SHRI  YESHWANTRAO  CHAVAN:
 There  is  no  necessity  of  any  fresh  as-
 surance.”  The  assurance  is  given  by
 the  Act  itself.  Whatever  rules  were
 applicable  before  their  merger  with
 this  Bank  are  still  continuing.  If
 there  are  any  specific  cases  the  hon.
 Minister  has  in  mind  and  if  he  brings
 them  to  my  notice,  J  shall  certainly
 ask  the  Bank  to  look  into  them.

 SHRI  B.  S.  BHAURA:  May  I  know
 whether  the  hon.  Minister  is  aware
 of  the  fact  that  in  respect  of  reserva-
 tion  quota  for  Scheduled  Castes  and
 Scheduled  Tribes  people,  though  they
 have  fixed  42३8  per  cent  reservation
 quota  in  services,  the  subsidiary  banks
 do  not  implement  it?  There  are  80
 many  Scheduled  Castes  and  Scheduled
 Tribes  candidates  but  these  banks  do
 not  take  them  saying  that  they  do  not
 fulfil  the  requisite  qualifications.  I
 want  to  know  whether  the  Government
 is  going  to  consider  or  instruct  the
 banks  that  they  take  the  Scheduled
 Castes  and  Scheduled  Tribes  people,
 fulfil  the  reservation  quota,  by  relaxing
 educational  qualifications  and  other
 things.

 SHRI  YESHWANTRAO  CIIAVAN:
 I  think,  I  answered  it  possibly  here,
 in  this  House  that  it  is  true  this  ques-
 tion  of  recruitment  of  Scheduled
 Castes  and  Scheduled  Tribes  is  not
 satisfactory.  Therefore,  instructions
 have  been  given  by  the  Bank  itself
 that  they  will  have  to  relax  the  exami-
 nation  standards  and  will  have  to
 make  special  efforts  to  fulfil  the  quota
 reserved  for  Scheduled  Castes  and
 Scheduled  Tribes.  I  am  quite  aware
 of  it.

 SHRI  C.  T.  DHANDAPANI.  As  far
 as  these  recruitments  in  the  State  Bank
 of  India  or  in  its  subsidiary  banks  are
 concerned,  there  is  a  written  test,  that
 is,  an  examination....

 MR.  SPEAKER:  May  I  invite  the
 attention  of  the  hon.  Member  that  this
 is  not  a  very  general  Question?  It  is
 a  specific  Question  about  the  service
 rules  in  State  Bank  of  Bikaner  and
 Jaipur.
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 SHRI  C.  T.  DHANDAPANI:  This  is

 about  subsidiary  banks  of  the  State
 Bank  of  India.

 MR,  SPEAKER:  I  am  so  ‘sorry.
 Please  do  not  expand  the  scope  of  the

 Question.  In  spite  of  my  vigilance,
 you  go  on  doing  it.

 Scarcity  of  small  coins

 #464.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  number  of  veople  exchange
 small  coins  at  the  rate  of  90  to  94
 paise  for  a  rupee;  and

 (b)  if  so,  the  action  taken  or  pro-

 posed  to  be  taken  to  apprehend  such

 people?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.  R.

 GANESH):  (a)  and  (b).  Due  to

 shortage  of  coins,  Government  is

 aware  that  certain  people  are  taking
 advantage  of  the  situation.  Buying  and

 selling  of  small  coins  for  an  amount

 other  than  their  face  value  is  an

 offence  untier  Rule  28(2)(a)  of  the

 Defence  of  Inlia  Rules,  1971.  The
 action  against  such  offenders  is  taken

 by  the  State  Governments  and  Union
 Territories.

 श्रीमती  सावित्री  इमाम  :  मंत्री  महोदय

 ने  यह  बतलाया  कि  डी०  आई०  आर०  के

 अ्त्तर्गत  फैंस  है।  जब  सेकण्ड  वर्ल्ड  वार

 चल  रहा  था  तब  50  रुपये  की  रेजगारी

 रखने  वाले  को  डिफेन्स  श्राफ  इंडिया  र्ल्स

 के  मातहत  छः  महीने  की  सजा  दी  जाती

 थी  |  मंत्री  महोदय  ने  बतंलायां  कि  स्टेट

 गारमेंट्स  कौर  यूनियन  टैरिटरीज़  गवर्नमेंट्स

 की  इसके  प्रति  जिम्मेदारी  है  और  वह  पति-

 मेंट  देती  है  ।  मैं  जानना  चाहती  हूं  कि
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 कया  उनको  जानकारी  है  कि  राज्यों  की

 सरकारों  ने,  विशेषकर  दिल्ली  की  सरकार  ने

 भ्रम  तक  कितने  लोगों  को  सजायें  दीं।  दिल्ली

 में  पुलिस  के  रहते  हुये  इस  प्रकार  के  भ्र सा-

 मालिक  किये  होते  हैं  ।  मैं  जानना  चाहती  हूं

 कि  कितने  लोगों  को  कौर  कितनी-कितनी

 सजायें  दी  गईं  ।  ०

 SHRI  K.  R.  GANESH:  As  I  shave
 indicated,  the  law  has  to  be  enforced
 by  State  Governments  and  we  will
 have  to  collect  the  information  from
 various  State  Governments.  But  I
 have  got  certain  facts  to  know  how
 this  is  being  tackled.  For  instance,
 small  coins  worth  Rs.  79.I54  were
 seized  during  raids  from  unauthorised
 premises  during  1971-72,  4  persons
 involved  in  5  cases  of  small  coin
 offences  under  the  Small  Coins
 Offences  Act  have  so  far  been  arrested
 in  Delhi,  U.P.  and  Maharashtra  and
 the  cases  are  reported  to  be  under
 investigation.

 श्रीमती  सावित्री  श्वास  :  सिक्कों  की

 कमी  का  कारण  यह  भी  है  कि  सरकार  के  पास

 जो  विदेशी  मिटिंग  मशीने  हैं  वह  ठीक  कार्य

 नहीं  कर  रही  हैं,  रा  मैटीरियल  भी  सरकार

 के  पास  नहीं  है  जिससे  कि  प्रावश्यक  संख्या  में

 सिक्‍के  गढ़े  जा  सकें  ।  मैं  जानना  चाहती

 हूं  कि  जो  सिक्कों  की  कमी  है  उसको  सरकार

 किस  प्रकार  दूर  करेगा  चाहती  है  ?

 SHRI  K.  R.  GANESH:  These  are  not
 the  facts  for  the  shortage  of  small
 coins,  The  shortage  of  smali  coins  is
 due  to  the  fact  that  the  percentage  of
 small  coins  to  the  total  currency  in
 circulation  has  remained  constant  at
 about  3  to  4  per  cent  during  the  last
 six  years.  To  meet  this  deficiency,
 varioug  steps  have  been  taken.  The
 content  of  the  coin  has  been  changed
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 so  that  the  constraint  in  the  process
 of  production  is  removed.  Then.  two
 shifts  are  being  opened  in  the  Alipore
 Mint  and  in  Hyderabad,  it  is  to  be
 opened.  The  capacity  has  been  in-
 creased  with  the  result  that  today  we
 are  producing  75  lakh  pieces  per  day
 whereas  in  August,  1970,  we  were  pro-
 during  2  lakh  pieces  per  day  and  in
 January-February,  97l,  we  were  pro-
 ducing  35  lakh  pieces  per  day.  It  is
 proposed  to  step*it  up  during  1972-73
 and  thereafter.  With  these  steps  that

 eare  being  taken,  the  shortage  of  coins
 to  an  extent  will  be  met.

 SHRI  H.  M.  PATEL:  Will  the  hon.
 Minister  be  good  enough  to  explain
 what  the  Ministry's  planning  is  as  to
 by  what  date  the  shortage  of  coins
 will  come  to  an  end  as  a  result  of
 steps  taken  for  increasing  the  produc-
 tion  of  coins  or  otherwise?  That  is  an
 important  thing.  What  is  the  estimate
 of  requirements  and  what  is  the  date
 by  which  they  hope  to  meet  those  re-
 quirements  so  that  no  shortage  of  coins
 remains?

 SHRI  K.  R.  GANESH:  .t  will  be
 very  difficult  to  indicate  a  precise  date
 by  which  the  shortage  will  be  met.  J
 have  already  indicated  what  steps  have
 been  taken.  I  would  like  to  draw  the
 hon.  Member’s  attention  to  my  first
 answer  that  the  total  amount  of  small
 coins  in  circulation  is  about  3  or  4  per
 cent  of  the  total  currency  in  circula-
 tion,  That  is  to  be  stepped  up  to
 considerable  extent.  By  1972-73,  we
 envisage  an  increase  in  production  of
 coins  by  33  per  cent  in  terms  of  num-
 bers  and  94  per  cent  in  terms  of  value
 of  the  actual  production  in  1972-73.

 SHRI  M.  RAM  GOPAL  REDDY:
 There  is  no  shortage  of  small  coins  in
 Andhra  Pradesh.  Why  is  the  short-
 age  of  coing  occurring  persistently  in
 Delhi?

 MR,  SPEAKER:  Because  you  happen
 to  be  here!
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 श्री  राजेश  प्रसाद  यादव  :  मंत्री  महोदय

 ते  भ्रभी  बंतलाया  कि  1970  से  छोटी  क्वालिस

 का  प्रोडक्शन  काफी  बढ़ा  है।  मैं  जानना

 चाहता  हूं  कि  इस  समय  जो  शार्टेज  है  वह

 वास्तव  में  970  के  बजाय  कम  है  या  वह

 बढ़ती.  जा  रही  है  ?  मंत्री  महोदय  इस  कमी

 को  दूर  करने  के  लिये  क्‍या  करने  जा  रहे

 हैं?

 SHRI  K.  R.  GANESH:  The  shortage.
 is  certainly  much  less  than  what  it
 was  in  970  because  of  the  number  of
 coins  that  we  have  introduced.  About
 the  future  programme,  I  have  already
 indicated.

 ot  writer  नंबर  :  मंत्री  महोदय  ने

 बताया  कि  छोटे  सिक्‍कों  की  कमी  को  दूर

 करने  के  लिये  वे  क्‍या  कर  रहे  हैं  ।  छोटे-

 छोटे  देहातों  श्र  कस्बों  में  जो  राष्ट्रीयकृत

 बैंकों  की  शाखायें  हैं,  मै ंजानना  चाहता  हूं

 कि  क्‍या  उन  शाखाझ्नों  को  भी  ये  छोटे  सिक्‍के

 भेजे  जाते  हैं  कौर  यदि  हां,  तो  क्या  ऐसी  भी

 शिकायतें  आपको  मिली  हैं  कि  इन  बकों  के

 जो  लोग  हैं  वे  कमीशन  लेकर  छोटे  सिक्‍कों

 का  दुरुपयोग  करते  हैं  कौर  यदि  मिली  हैँ.

 तो  उनके  ऊपर  आ्रापने  क्या  कार्यवाही  की

 है  ?

 SHRIMATI  SAVITRI  SHYAM:  I
 seak  your  assistance,  Sir.  My  question
 was  not  answered.

 MR.  SPEAKER:  You  have  thought
 of  it  after  so  many  minutes.

 श्रीमती  सावित्री
 दवाम  :  जो  मशीनें

 काम  कर  रही  हैं  चाहे  भारत  की  हों  या  बाहर

 को  हों  वकील  कंडीशन  में  हैं  या  नहीं  हैं  ?
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 MR.  SPEAKER:  The  main  question
 is  whether  Government  are  aware  that
 a  number  of  people  exchange  small
 coins  at  the  rate  of  90  to  94  paise
 for  a  rupee  and  action  taken  on  that.
 How  does  machine  come  here?

 SHRIMATI  SAVITRI  SHYAM:  The
 shortage  is  on  account  of  so  many
 reasons.

 अध्यक्ष  महिला  :  मशीनें  इसमें  कहां  से

 ले  बायीं  श्राप  ?

 There  is  no  time  left,  now,

 SHRI  K.  R.  GANESH:  There  are
 standing  instructions  with  the  Reserve
 Bank  that  they  should  place  at  the
 disposal  of  the  nationalised  banks
 sufficient  number  of  small  coins.  This
 is  being  done.  There  are  no  com-
 plaints  that  some  authorities  in  Bank
 in  collusion  with  unscrupulous  ele-
 ments  are  trying  to  exaggerate  the
 shortage.  There  are  no  complaints,
 Whenever  complaints  are  received  that
 in  a  particular  area  there  is  shortage
 of  small  coins,  there  are  definite  in-
 structions  that  they  have  to  be  rushed
 there,  and  this  is  being  done.

 Depression  in  Jute  Industry

 *467,  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  FORE-
 IGN  TRADE  be  pleased  to  state‘

 ‘(a)  whether  the  Jute  industry  in  the
 country  is  reported  to  be  in  the  midst
 of  depression;  and

 (b)  if  so,  the  reasons  therefor  and
 remedial  measures  proposed?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)

 ‘and  (b).  A  statement  is  laid  on  the
 ‘Table  of  the  House.

 STATEMENT

 The  jute  industry  ts  currently  faced
 wwith  two  problems,  namely—

 qa  shortage  of  raw  jute  resulting
 from.a  short  crop  in  the  current
 session;  and
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 (2)  competition  in  foreign  markets
 from  synthetics  and  products  of
 Bangla  Desh.

 As  a  result  of  these  handicaps,  ex-
 ports  of  jute  goods  during  the  first  6
 months  of  the  current  financial  year
 have  been  somewhat  lower  than  cor-
 responding  figures  for  last  year.

 2,  In  order  to  meet  the  current  short-
 age  of  fibre,  adequate  imports  of  jute
 from  Bangla  Desh  are  being  arranged.

 3.  Government  have  already  reduc-
 ed  the  exports  duty  on  jute  primary
 carpet  backing  by  Rs.  400  per  tonne
 to  make  it  competitive  with  synthetics.
 The  other  remedial  measures  contem-
 plated  are—(a)  research  and  product
 development,  (b)  promotion  and  publi-
 city,  and  (c)  provision  of  adequate
 funds  to  meet  the  requirements  under
 items  (a)  and  (b).

 SHRI  M.  RAM  -GOPAL  REDDY:
 The  Minister  has  stated  that  the
 foreign  export  losses  are  very  mar-

 ginal,  but  the  figures  speak  otherwise.
 The  foreign  export  losses  till  the  enc
 of  August  are  over  2  per  cent.  and
 they  are  more  than  22  per  cent  over
 the  preceding  four  months.  I  want  to
 know  how  he  is  going  to  meet  this
 shortage.  Moreover,  our  carpet  back-
 ing,  which  we  are  exporting  to  North
 America,  has  also  fallen.  I  want  to
 know  the  reasons  for  that,

 SHRI  L.  N.  MISHRA:  The  _  main
 difficulties  are  generally  two.  Number
 one  is,  synthetics  have  very  much
 come  in  the  market.  The  second  is,
 because  of  some  duties  on  jute  manu-
 factures,  we  are  finding  it  difficult  to
 sell  them  as  last  year.  Last  year  was
 a  special  year  because  of  the  situation
 in  Bangla  Desh,  it  was  a  windfall  that
 we  had.  This  year  also,  the  figures
 for  the  current  year,  April  to  Sep-
 tember,  indicate  jute  exports  to  the
 extent  of  Rs.  33.25  crores  as  com-
 pared  to  Rs.  35.26  crores;  there  has
 been  a  shortfall  of  only  Rs,  2  crores
 upto  this  month.
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 SHRI  M.  RAM  GOPAL  REDDY:  The
 Minister  has  stated  that  there  is  short-
 age  of  jute  for  mills.  But,  as  2  matter
 of  fact,  the  stocks  are  rising;  the
 stocks  this  year  have  increased  in  the
 factories—about  38  per  cent.  If  more
 jute  is  available  how  is  he  going  to
 export  those  stocks?

 SHRI  L.  N.  MISHRA:  Wherefrom
 more  jute  will  be  available?  This
 year  we  are  going  to  have  a  bad  crop
 of  jute.  As  against  the  requirement
 of  7  lakh  bales,  we  do  not  expect
 more  than  58  lakh  bales  of  jute.  As
 a  matter  of  fact,  we  are  worried  about
 running  of  the  other  jute  mills,  We
 are  contemplating  to  imvort  jute.  2.5
 lakh  bales  have  already  been  contract-
 ed  with  Bangla  Desh,  and  we  want  to
 have  three  lakh  bales  more.  So  far  as
 the  quantity  is  concerned.  we  do  not
 think  that  we  are  going  to  have  more
 stock  of  raw  jute.  We  are  trying  to
 meet  the  export  part  of  it,  but  nothing
 can  be  said  at  this  stage  since  the
 market  seems  to  be  unpredictable.

 SHRI  SAMAR  GUHA:  In  vie  of
 the  fact  that  India  and  Bangla  Desh
 are  the  two  countries  who  kave_  the
 monopoly  production  in  jute  and  also
 in  view  of  the  fact  that  jute  trede  is
 being  threatened  by  synthetic  pro-
 ducts  in  the  international  world,  may
 I  know  whether  Government  has
 undertaken  any  method  to  cevelop
 some  kind  of  a  joint  policy  for  produc-
 tion,  distribution  and  also  diversifica-
 tion  of  jute  products  with  Bangla
 Desh?  डर

 SHRI  L.  N.  MISHRA:  Diversifica-
 tion  is  one  thing  and  joint  effort  is
 another.  Diversification  of  produc-
 tion  is  a  must.  I  must  say  _  that
 Bangla  Desh  has  done  quite  a  lot,  as
 the  hon,  Member  might  have  seen  in
 the  Bangla  Desh  Pavilion  in  the  Asian
 Fair;  they  have  first  class  jute  car-
 pets,  tapestry,  etc.  We  hve  ret  been
 able  to  do  that;  our  research  people
 are  working  on  that.
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 About  the  joint  effort,  it  has  been
 my  idea  and,  perhaps,  a  proposal  that
 India,  Bangla  Desh  and  _  Thailand
 should  sit  together  because  the  threat
 today  is  not  from  Bangla  Desh,  the
 threat  today  is  not  from  Thailand,  t
 threat  to  the  industry  is  from  gynthe-
 tics.  Only  three  countries  produce.
 jute—India,  Bangla  Desh  and  Thajland..
 It  will  really  be  a  very  good  thing  if
 the  three  countries  could  put  their
 heads  together  and  find  a  common.
 solution  to  the  problem.

 SHRI  D.  BASUMATARI:  May  I
 know  whether  any  complaint  has:
 been  received  by  the  Minister  from.
 foreign  countries  wherever  jute  bales:
 are  being  exported  that  scraps  of  i.on.
 and  stones  are  found  ins:de,  and  if
 any  complaint  has  been  received,  what
 steps  Government  have  taken  on  this?*

 SHRI  L.  N.  MISHRA:  We  have  not.
 received  any  complaint  so  far.

 शी  कोठ  एंग०  तिवारी  :  बाहर  से  जो

 ,  जूट  करा  रहा  है  उसके  लिये  श्राप  क्या  कीमत

 दे  रहे  हैं  भौर  यहां  पर  काश्तकारों  को  श्राप  क्या

 कीमत  दे  रहे  हैं  ?

 शो  एल०  एन०  मित्र  :  जहां  तक  यहां

 पर  कीमत  का  सवाल  है,  सपोर्ट  प्राइस  जो  है

 बह  43  और  44  रुपये  प्रति  मन  के  करीब

 है  लेकिन  प्रा पो  जानकर  खुशी  होगी  कि

 बाजार  का  जो  भाव  है  वह  55  और  60.

 के  बीच  में  है।  बंगला  देश  से  किस  भाव  पर

 खरीद  रहे  हैं  इसको  बताना  मेरे  खयाल  से

 उचित  नहीं  होगा  ।  लेकिन  कुछ  ज्यादा

 कीमत  हमने  नहीं  दी  है  ।

 SHRI  प्र.  M.  PATEL:  The  threat
 from  synthetics  is  not  a  new  thing...
 Would  the  Minister  be  good  enough.
 to  explain  since  when  reserach  started
 in  our  country  in  order  to  meet  the:
 threat  from  synthetics  and  what  pro-
 gress  has  been  made  so  far?
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 SHRI  L.  N.  MISHRA:  The  threat
 ifrom  synthetics  is,  of  course,  not  new.

 It  has  been  there,  but  it  has  come  in
 a  serious  form,  especially  in  the  hig-
 gest  market,  i.¢.,  U:S.  market.  Research
 on  jute  to  meet  synthetic  use  oi  it  vas
 started  0  or  2  years  ago,  but  ‘hat
 has  not  made  much  headway

 MR.  SPEAKER:  Mr.  8B.  K.  Das-
 -chowdhury.  Next  Question.

 SHRI  B.  K.  DASCHOWDHURY:  I
 wanted  to  ask  a  supplementary  to  the

 -earlier  Question

 MR,  SPEAKER:  Enouch  questions
 have  already  teen  asked  on  that.  You
 better  ask  your  own  Question

 Meeting  of  Aid  India  Consortium  for
 rescheduling  of  India’s  debt  obligations

 *468  SHRI  B.  K. DASCHOWDHURY
 Will  the.  Minister  -.of  FINANCE  be
 pleased  to  state

 (a)  whether  the  World  Bank  has
 sounded:  members  of  the  Aid  -Iniia
 Consortium  on  a  suitable  date  for  a
 meeting  of  the  group  to  censider’  ré-

 scheduling  of  debt  obligations  by
 India;  and  *  ys

 -(b),  if.so,-the  date  on  which  the

 meeting  is  likely  to  be  held  and  the
 steps  taken  by  Government  in  this

 -regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :
 (a)  and  (9),  The  Consortium  action
 for  debt  relief  to  India  fer  the  cur-

 ‘rent  year  is  in  progress  and  a  further
 meeting  has  not  been  conside-ed
 necessary.

 SHRI  B.K.  DASCHOWDHURY:  The
 hon.  Minister  has  given  a  very  short
 reply.  I  would  like  to  know  from  him

 “what  are  the  conditions  and  what  are
 the  criteria  under  which  the  debt  relief
 system  is  under  serious  consideration
 end  for  which  the  hon.  Minisfer  has
 said  that  no  further  meetin:  {s  neces-

 ssary.
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 Secondly,  I  want  to  know  whether
 in  tie  last  June  meeting  helc  in  Paris
 the  same  matter  was  discussed  and
 if  so,  what  were  the  points  ciscussed
 and  whether  all  the  Member  coun-
 tries  of  this  Aid  India  Consortium
 agreed  to  the  formula  evolved  by  the
 former  Resarve  Bank  Governor  of
 Australia,  Dr.  Kumbh.

 SHRI  YESHWANTRAO::  CHAVAN:
 Though  the  answer  is  short,  it  is  com-
 plete

 I  know  the  provocation  for  the
 question  was  that.  -whén  the  Consort-
 ‘um  meeting  took  place  last  June,  the
 press  communique:  they  issucq  said
 they  would  tneet  again,  but,  in:  the
 eourse  ‘of  -the  developirents:  that  ‘‘strb-
 sequently:  took  piace,  it  appeared  that
 such  8  meeting  was  not  necessary.

 He  made  a  reterence  -to  the  formula
 Dr.  Kumbth  .has  evolved.  As  a  result
 of  his  discussion  With  manv  countries
 it  was  found  that  there  was  sme  sort
 of  an  unwillingness  to  accept  that.
 Ther2  was  no  agreement  atout  this
 formula.  So,  Dr.  Kumbh  himself
 evolved  another  alternative  formula
 and  it  seemed  that  possibly  the  general
 consensus  wag  in  favour  of  tne  second
 formula  which  was  rather  lower  deht-
 sharing  burden.  Ultimately,  we  have
 to  see  that  it  is  a  matter  tetwee  the
 debter-countries  and  the  creditor-
 countries,  It  is  the  creditor-courtries’
 willingness  which  is  much  more  im-
 portant  in  this  matter,

 So  it  was  found  by  the  World  Bank
 that  instead  of-  calling  another  meet-
 ing  they  themselves  should  take  the
 initiative  with  the  countries  concerned
 and  see  that  things  ultimately  take  the
 proper  shape  and,  fortunately,  things
 are  taking  shane.  Almost  ail  the
 countries  are  agreeing  to  the  thing.  It
 cannot  go  to  the  extent  that  we  expect.
 The  expectation  was  that  possibly  the
 debt  relief  would  go  upto  200  million
 dollars.  But,  it  looks  from  the  way
 we  are  going  and  the  attitude  of  the
 different  countries  concerned,  that  we
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 may  reach  the  level  of  50  million
 dollars  this  year  which  is  not  bad,  I
 should  say.

 SHRI  B.  K.  DASCHOWDHURY:  I
 have  seen  the  press  report  that  the
 U.S.  Government  has  rezently  aen-
 nounced  that  they  are  interested  to
 give  assistance  to  the  extent  of  200
 million  dollars  and  some  other  covn-
 tries  also  coming  forward  with  much
 mare  than  that.  I  would  like  to  know
 from  tHe  hon.  Minister  whether  it  is

 “also  a  fact  that  a  total  assistance  of
 255  million.  dqllars  was  talked  about
 in  the  last  meeting  and  ultimately
 they  have  come  to  the  understanding
 that  the  Government  of  India  may  be
 given  that  assistance.  Is  it  a  fact?

 SHRI  YESHWANTRAO.  CHAVAN
 Which  press  reports  the  hon.  Member
 is  referring  to,  I  de  nut  know.  I
 have  not  seen  them.  There  is  nothing
 like  that  we  are  asking  from  the
 United  States  Government  any  specific
 aid;  nothing  like  that.  But,  I  can
 only  say  that  the  USA  Government
 has  ag-eed  to  the  debt-relicf  partici-
 pation  in  the  Consortium.

 SHRI  B.  K.  DASCHOWDHURY:
 That  was  published  in  the  Hindustan
 Times  of  the  ]7th  November.

 MR.  SPEAKER:  These  things  are
 published  sometimes.  But  it  is  the
 Minister's  reply  that  is  authentic.

 PROF.  SAMAR  GUHA:  Please  be
 brief.

 SHRI  SAMAR  GUHA:"I  want  to
 know  from  the  Government  the  total
 amount  of  the  outstanding  interna-
 tional  debt  to  India  and  the  interest
 paid  yearly  and  also  when  the  Govern-
 ment  is  going  to  make  our  country

 lf-suffcient  in  our  national  7€-
 sources  and  dispense  with  foreign  aid.

 MR.  SPEAKER:  The  question  is
 about  rescheduling  of  debt  obligations
 by  India.  You  have  started  asking
 about  the  details  of  interest  and  all
 that.
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 SHRI  YESHWANTRAO  CHAVAN:
 Sir,  if  you  permit  me,  I  will  reply.

 He  is  asking  about  the  general
 strategy  and  the  general  policy  about
 the  debt  commitment.  I  can  give  him
 general  figures  about  it.

 India’s  outstanding  external  debt  as
 on  30th  September  972  amounts  to
 Rs,  8476  crores.  India’s  total  debt
 service  payments  during  the  Fourth
 Plan  period  amounts  to  Rs.  23]7  crores,
 As  against  this,  the  debt  relief.  that
 has  been  committed  for  the  last  three
 years  of  the  Fourth  Plan  amountg  to
 Rs.  236  crores  or,  on  an  average,  of
 about  Rs,  79  crores  per  year.  For  the
 current  y2ar  it  is  expected  that  the
 debt  relief  amounting  to  Re.  i2  crores
 would  be  forthcoming.  This  is  slightly
 less  than  the  one-fourth.  wf  the  debt
 payments  of  this  year.  This  is  about
 the  position  of  the  total  size  of  the
 debt  relief  and  what  exactly  we  are
 trying  to  do  in  the  Fourth  Plan  period.
 Ultimately  it  depends  upon  the  perfor-
 mance  of  the  economy,  particularly,
 our  foreign  exchange  earning  capacity
 through  exports  and  our  capacity  to
 get  certain  debt  relief.  There  are  cer-
 tainly  some  intangibles  and  unforce-
 able  factors  on  which  many  things
 depend.

 MR.  SPEAKER:  Kumari  Kamila
 Kumari—absent.

 Proposals  for  the  establishment  of
 Jute  Mills

 *470,  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  refer  to  the  reply  given  tq
 Unstarred  Question  No.  329६  on  the
 8th  August,  972  regarding  the  setting
 up  of  modern  Jute  Mills  in  the  coun:
 try  and  state:

 (a)  whether  the  State  Governments
 of  Andhra  Pradesh,  Assam,  Bihar,
 Orissa  and  Tripura  have  put  up  pro-
 posals  for  the  establishment  of  one
 Jute  Mill  in  each  of  the  States;  and

 (b)  if  so,  what  are  the  proposals  and
 when  the  proposals  are  likely  to  be
 sanctioned  by  the  Centre?

 at  Aah
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 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)
 Andhra  Pradesh  and  Tripura  State
 Governments  have  submitted  pro-
 Posals.  The  others  have  not.

 (b)  A  letter  of  Intent  has  already
 been  issued  for  a  Jute  Mill  in  the  co-
 operative  sector  to  be  set  up  in  Andhra
 Pradesh  by  the  Srikakulam  District
 Girijan  Jute  Products  Industrial  Co-
 operative  Society.  The  Tripura  Gov-
 ernment’s  proposals  are  still  under
 detailed  examination.

 SHRI  ARJUN  SETHI:  The  hon.
 Minister  has  stated  in  reply  to  my
 question  that  except  from  Andhra  and
 Tripura,  proposals  from  other  States
 are  yet  to  come.  In  this  context,  I
 want  to  know  whether  the  Central
 Government  has  fixed  any  time  limit
 for  submission  of  these  proposals  for
 the  proposed  jute  mills.  If  so,  what
 are  those  time  limits?

 SHRI  L.  N.  MISHRA:  No  time  limit
 has  been  fixed.  It  is  really  for  the
 State  Governments,  and  they  should
 expedite.

 SHRI  D.  N.  TIWARY:  May  I  know
 whether  the  Government  has  enquired
 from  the  States  why  they  were  not
 submitting  their  proposals  early  and
 whether  any  reasons  have  been  given
 by  them  or  not?

 SHRI  L.  N.  MISHRA:  I  do  not  know
 whether  any  written  letter  h-~  gone.
 But  I  had  discussed  with  all  the  five
 Chief  Ministers  and  I  told  trem  that
 they  should  expedite.  Perhans  ९५
 are  finding  difficulties.  So  far  as  their
 own  resources  are  concerned,  they
 have  not  got  their  own  resources.  Their
 preference  is  to  have  these  factories
 firstly  in  the  public  sector,  secondly
 in  the  co-operative  sector  and  thirdly,
 in  the  joint  sector  and  fourthly,  in  the
 private  sector  also.  Perhaps,  they  are
 not  having  sufficient  resources  for  the
 purpose  and  they  are  negotiztinz  with
 the  parties.  But  I  cannot  state  the
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 actual  reasons.  But  I  have  spoken  to
 every  one  of  them  and  I  will  again
 send  telegrams  to  them.

 SHRI  BISWANARAYAN  SHASTRI:
 May  I  know  from  the  hon.  Minister
 whether  the  capacity  has  been  indi-
 cated  for  these  modern  jute  mills
 which  are  going  to  be  get  up  in  the
 different  States?

 SHRI  L.  N.  MISHRA:  No.  No  capa-.
 city  has  been  indicated.  We  have  sug-
 gested  that  these  are  most  modern
 mills  and  it  is  for  the  State  Govern-
 ment  to  fix  the  capacity.  If  they  want
 to  have  mills  of  the  biggest  capacity,
 we  have  no  objection.

 SHRI  SHYAMNANDAN  MISHRA:
 Is  it  a  fact  that  some  industrialists.
 have  been  asked  to  set  up  a  jute  fac-
 tory  in  Bihar?  If  so,  would  the  hon.
 Minister  kindly  give  the  name  of  such.
 industrialists?

 SHRI  L.  N.  MISHRA:  Not  till  today.

 SHRI  P.”  VENKATASUBBAIAH:
 May  I  know  with  regard  to  this  jute
 mill  which  is  going  to  be  started  in  the:
 co-operative  sector  and  which  is  being
 started  in  a  tribal  area  and  which  will
 be  a  good  venture,  whether  previously
 the  Andhra  Pradesh  Government  had
 made  a  request  to  the  Central  Govern-
 ment  to  give  licence  at  least  for  two.
 jute  mills  to  be  started,  one  in  Sri-
 kakulam  area  and  another  jin_  the
 delta  area  and  if  it  is  so,  what  is  the
 reaction  of  the  Government?

 SHRI  L.  N.  MISHRA:  I  would  re-
 call  that  in  pursuance.of  the  resolution
 adopted  in  this  House  we  had  set  up
 a  committee  under  Mr.  Mukeri  and
 that  committee  recommended  that
 three  jute  mills  be  set  up  all  over  the
 country,  but  we  have  accepted  five  for:
 the  time  being  and  we  have  iistributed
 these  five  mills  to  five  States  which
 are  backward  areas.  We  have  not
 given  any  mill  to  Bengal.  We  have



 “25  Oral  Answers

 given  to  Andhra  Pradesh,  Bihar,  Tri-
 pera  and  Orissa.  At  present,  Andhra
 (ह  only  one  jute  mill.

 +  SHRI  MADHURYYA  HALDAR:
 low  long  has.  the  application  from
 the  State  Government  of  Tripura  been
 lying  with  the  Government  for  con-
 sideration?  May  I  know  when  he  will
 come  to  decision  for  finalising  the
 echense’

 SHRI  L,  N.  MISHRA:  We  have  7९-
 Gelved  tt  only  a  few  days  back  and
 it  will  not:  take  much  time.

 Standard  of  service  to  Bank  ‘users
 in  Nationalised  Banks

 °473,  PROF.  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 FINANCE  be  pleased  to  state

 (a)  whether  any  survey  has  been
 conducted  by  Government  to  assess
 the  improvement  or  deterioration  in
 ‘the  service  to  the  Bank  Users,  after
 the  nationalisation  of  Banks  in  969

 (b)  if  “86;  thé  findings  of  the  sur-
 vey;  and  वि

 _ &e)  if  no,  such  survey  has  been
 eonducted  so  far,  ‘whether  Govern-
 ment  propose  to  conduct  such  a

 survey?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  Government  hes  not
 conducted  any:  survey  for  -asseasing
 the  quality  of  services  to  banks
 users.  However,  a_  study  was  ar-
 ranged  by  the  Banking  Commission
 to  appraise  the  quality  of  bank
 services  to  depositers  Based  on
 its  findings  and  the  report:  of  a
 Study  Group  on  bank  procedures,
 the  Bankiig  Commission  has  made
 reeemmendations  for  improving  op-
 erating.  procedurés:  of  banks  fot.  bet-
 ter  customer  service.  The  recom-
 mendations  of  the  Commission  are.
 now  under  consideration.

 PROF.  NARAIN.  CHAND  PARA:

 SHAR:  In  view  of  the  hon.  Minis-
 ter’s  reply  that  the  Government
 2936  LS—2
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 have  not  made  any  survey,  will
 the  Minister  consider  whether  the
 Government  could  do  this,  and
 whether  he  qould’  kindly  indicate
 whether  they  intend  to  make  this
 aurvey?

 SHRI  YESHWANTRAO  CHAVAN:
 Well,  you  see,  in  a  formal  sense,
 no,  but  in  “actual  practice,  yes,  be-
 cause,  naturally  when  we  try  to
 assess  the  performance  of  the  banks
 in  such  matters,  this  comes  under
 consideration.  Formal  survey  means
 another  thing  which  is  a  long-term
 thing.  But  we  are  doing  this  in
 actual  practice  when  we  meet.  the
 State  Governments  and  when  we
 discuss  in  the  Consulative  Commit-
 tee  and  so  on,  and  also  in  the  light
 of  the  general  criticisms  that  we
 get  through  Members  of  Parliament
 who  bring  their  own  _  grievances,
 complaints,  etc.  Here  also,  I  quite
 agree  that  even  without  making  sur-
 vey,  there  is  much  scope  for  improve-
 ment  in  the  services  to  the  consumers.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  In  view  of  the  fact  that  there
 is  a  general  feeling  that  the  services
 have  deteriorated  after  nationalisa-
 tion,  does  it  not  become  incumbent  on
 the  part  of  the  Government  to  have
 an  objective  assessment  on  the  basic
 of  scientific  survey  to  assess  the  situ-
 ation?  I  may  refer  to  the  fact  that
 the  Minister,  in  his  statement  has‘
 stated  that  they  have  not  conducted
 any  survey  so  far.  At  a  meeting  of
 the  Bank  Users’  Service  of  India
 which  he  inaugurated,  this  feeling
 was  voiced.

 SHRI  YESHWANTRAO  CHAVAN:
 This  was  one  of  the  basis  on  which  I
 said  that  there  is  scope  for  improve-
 ment  in  the  service  conditions  of  the
 banks  ry  consumers....On,  the,  point
 whether  a  formal  survey  as  such
 would  help  in  this  matter,  it  is  a
 doubtful  question.

 s¥Rti”  6:  T."DHANDAPANI:  ‘The
 Minister  stated  that  they  are  not
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 going  to  make  any  survey.  Previously
 the  Stat2  Bank  of  India  made  some
 survey  in  this  particular  matter.  I
 hope  they  could  deliver  the  goods  to
 some  extent.  I  would  like  to  make
 this  request  to  him  and  I  want  to
 know  the  reaction  of  the  Government
 in  this  regard.  There  is  deterioration
 of  service  in  the  natiqnalised  banks
 and  everybody  would  accept  it.  In
 view  of  this,  will  the-Government
 constitute  a  committee  immediately
 40  make  8  survey,  because  this  is  an
 impertant  problem?  I  request  him
 to  kindly  consider  this  point  and  in-
 form  us.

 SHRI  YESHWANTRAO  CHAVAN:
 Well,  as  I  tald  you,  service  conditions
 need  improvement.  But  I  am_  not
 sure  whether  any  Committee  would
 be  necessary  for  that.  When  we
 were  discussing  this  in  the  Consulta-
 tive  Committee  4  indicated  that  in
 this  matter  naturally  we  will  have  to
 go  by  the  consultations  with  the  man-
 agement  of  banks,  but  I  may  say,  the
 much  more  important  thing  is  con-
 sultation  with  the  trade  union  and
 leaders  of  bank  employees  etc.  It  is
 their  cooperation  which  is  very  essen-
 -tial  if  at  all  we  want  to  make  changes
 and  make  improvements  in  the  quality
 of  service.  There  is  one  point  which
 naturally  has  been  arising  so  far,
 about  their  participation  in  the
 management  of  the  banks.  After  the
 appointment  of  the  Boards  the  re-
 presentatives  of  the  employees  will  de
 sitting  and  they  will  be  entitled  to  sit,
 on  these  Bank  Boards  and  therefore
 this  one  difficulty  is  now  out  of  the
 day.  Now  I  think  we  will  have  to
 create  an  atmposphere  of  more  aware-
 ness  on  the  part  of  the  staff  so  as  to
 see  that  better  service  is  rendered  to
 the  qweople  for  whom  we  took  this
 step  of  nationalisation  of  banks.

 आओ  रस"  नारा वरा  ब  :  क्या  मंत्री

 होब्रय को को  इस  ज्ञात  की  जानकारी  है  कि
 छोटे  किसानों  को  पैसा  पिलने  भें  इसलिये

 दिक्कत  पटह
 श्व वी  &

 तक  “कि.  जो  ह... ड
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 के  ग्रारन्दी  फ़ार्तप्त  हैं  प्रा  जो  प्रोसीज़र  है

 चह  इस  अकार  के  हैं  कि  छोटा  किसान

 जब  बैंक  से  पैसा  मंगाता है  तो  उसे  नहीं  मिल

 वाला  है?  मैं  जानना  काहला  हूं  कि  इस

 बारे  में  सरकार  कौन  से  कदम  उठाने  ज़ा  रही

 &?

 थी  प्रशान्त  राव  चब्हाण  :  हां,  ऐसी

 कुछ  बातें  हमारी  नजर  में  लाई  गई हैं  और

 इसी  लिये  ब्रैकन  के  प्रोसीज़र  क्रो  सिरप्लीफ़ाई
 करने क्री कोशिश  हो  रही  है,  -क्रार्म्स  को  कुछ
 ठीक  ढंग  से  बनाने  की  कोशिश  हो  रही  है
 लेकिन फिर  भी  मैं  जानता हूं  ....  *

 झ्  नासिह  तारा थर  ait  :  स्टाफ  की

 बड़ी  कमी  है  ।

 श्री  यशवंत  राब  चब्हारत  :  स्टाफ  की

 कमी  है,  केनिंग  की  कमी है,  कुछ  उनके

 दृष्टिकोण  बदलने  की  शी  आवश्यकता  है  /

 awe  का  सियत

 474,  शी  शंकर  दयाल  सिह  :  क्‍या

 देश  व्यापार  मंत्री  यह  चलाने  क्री  कृपा  ऋरेंग्े
 कि:

 (क)  अ्रश्नक  निर्यात  व्यापार  को  अपने

 हाथ  में  लेते  के  बाद  से  सरकार  ते  हम  तक

 किन-कित  देशों  को  कामना  न्रिर्यात  किया  है  तका
 निर्पत  किये  गये  &छह  का  मूल्य  क्‍या  है  ;
 और

 (ख)  उन  देशों  के  नाम  क्‍या  हैं  जिन्होंने
 सरकार  को  जक  क़ा  झा धात  करते  के  लिये
 झालर  बजे  है  और  उलका  मूल्य  कया  है  ?

 (SHRI  A.  Cc  GEORGE):  (a)  A  .state-
 ment  is  laid  onthe  Table  of  the
 House.

 (b)  The  German  Demoractic
 pitblic  ‘have  placed  an  order  on
 MMTEC  for  supply  ०  imica  yalued

 the

 Rs.  8  ‘crores
 *
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 wt  शंकर  बयान  तीन  :  मान्यवर,  मुझे

 दुख  है  कि  मेरा  सवाल  धाने  के  पहले  ही

 राज्य  [मंत्री  महोदय  चले  गये,  वह  इस

 सम्बन्ध  में  प्रतीक  जानते  थे  |  में  यह  कहना

 चाहता  हूं  कि  मेरे  एक  लिखित  उत्तर  प्रश्न  के

 उत्तर  में  सरकार  ने  30  मई,  ‘972  को  यह

 जवाब  दिया  था  कि  5st  देशों  को  माइकल  का

 निर्यात  होता  रहा  है।  जब  सरकार  ने

 कैनलाइजेशन  किया,  उसके  बाद  मेरे  एक

 लिखित  प्रश्न  के  उत्तर  में  सरकार  ने  9

 अगस्त,  972  को  यह  जवाब  दिया  कि  25

 देशों  के  ही  आदेश  मेरे  पास  प्रिये  हैं  शौर  कभी

 जो  स्टेट  मेंट  हमारे  सामने  है,  उसमें  केवल  28

 देशों  का  उल्लेख  है  t  में  मंत्री  महोदय  से  जानना

 |  चाहता  हूं  कि  सरकार  ,की  उदासीनता  के

 |  कारण  या  कैनलाइजेशन  की  नीति  के  कारण

 |  भ्रमर  निर्यात  में  क्यों  उत्तरोलर  घटी  हो  रही

 हे  कौर  सरकार  इसके  लिये  क्‍या  कर  रही

 हर?

 SHRI  A.  C.  GEORGE:  Export  of
 mica  is  not  coming  down.”  In  fact
 if  you  go  through  some  figures  of
 4  years  you  will  find  there  is  steady

 improvement.  The  figures  are  as
 follows:—

 Year.  Exports.

 1968-69  5.5  crores

 1969-70  7.47  crores

 1970-71  17.17  crores

 1971-72  7.58  crores.
 +

 In  1971-72,  the  figure  is  up  by  at
 least  Rs.  40  lakhs.  In  current  year
 between  April  and  October,  our  ex-
 port.is  to  the  tune  of  Rs.  .4]  cror-
 es  whereas  the  same  figure  last  year
 was  9.4  crores.
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 wt  शंकर  बयान  सिह  :  मान्यवर,  में

 आपके  माध्यम  से  यह  जानता  चाहूंगा  कि

 बहुत  दिनों  से  यह  मांग  रही  है  कि  माइकल

 एक्सपोर्ट  का  नेशनलाइजेशन  किया  जाय.  ॥'

 सरकार  ने  भी  कई  बार  सदन  में  इस  प्रकार  का:

 आश्वासन  दिया  है,  लेकिन  माइकल  एक्सपोर्ट.

 का  नेशनलाइजेश  न  करके  के  नालाइजेशक

 किया  गया।  में  मंत्री  महोदय  से  जानता

 चाहता  हूं  कि  माहका  इण्डस्ट्री  को  बढ़ाने  के

 लिये  तथा  इसके  व्यापार  में  वृद्धि  लाने  के  लिये

 क्या  सरकार  माइकल  एक्सपोर्ट  का  नेशनलाइ-

 ' जेशन  करेगी  ?

 SHRI  A.  0.  GEORGE:  The  export
 of  mica  was  canalised  on  24-1-72,  We
 are  in  the  process  of  setting  up  sep-
 arate  subsidiary  of  STC  for  handling
 of  mica  alone.  We  are  givin  maxi-
 mum  aid  to  small  traders.  We  have
 kept  apart  30  per  cent  of  the  total
 value  of  the  trade  so  that  it  may
 benefit  small  producers.

 ही  शा माथ तार  शास्त्री

 सच  है  कि  कंतालाइजेशन  की  नीति  के  बावजूद

 हमारे  देश,  से  हर  साल  करीब  ढाई  करोड़

 रुपये  का  झबरी  स्मगल  हो  रहा  है  ?  प्यार

 |

 बात  झ्रापके  दिमाग  में  भाई  है  तो  साफ

 रोकने  के  लिये  कौन  सी  कार्यवाही  कर

 हैं?

 SHRI  A.  C.  GEORGE:  I  do  not
 deny  that  there  was  some  amount  of
 smuggling  across  the  border.  When
 we  analysed  this  probem,  it  was
 found  that  it  was  because  of  the  in-
 cidence  of  an  export  duty  of  40
 per  cent  that  there  was  this  tempte—
 tion'on  the  part  of  producers  to



 33.  Written  Answers  AGRAHAYANA  24,  894  (SAKA)  Written  Answers  34

 smuggle  it  across  the  border.  So,
 on  Ist  May,  1972,  40  per  cent  duty
 unad  been  reduced  to  0  per  cent  in

 ‘the  case  of  fabricated  items  and  to
 20  per  cent  to  nil  in’  the  case  of
 powder  and  micanite.  So,  this  tem-
 dation  or  root  cause  for  smuggling
 485  been  sizably  reduced.

 :  WRITTEN  ANSWERS  TO

 QUESTIONS
 e

 Trade  agreement  with  Poland

 *465.  SHRI  SUKHDEO  PRASAD
 ‘VERMA:  Will  the  Minister  of  FOR-
 ‘EIGN  TRADE  be  pleased  to  state:

 (a)  whether  a  trade  agreement  has
 been  reached  recently  between  Po-

 dand  and  India;  and

 (b)  if  so,  the  salient  features  of
 ‘tthe  agreement  and  the  foreign  ex-
 ‘change  expected  to  be  earned  from
 -exports  thereunder?

 THE  MINISTER  OF  FOREIGN
 ‘TRADE  (SHRI  ७.  N.  MISHRA):

 (a)  As  a  result  of  negotiations  held
 ‘between  the  Trade  Delegations  of
 ‘Governments  of  India  and  Poland  in
 Warsaw,  a  Trade  Protocol  fur  ४४६

 -years  1973,  974  and  975  was  initia-
 Ned  on  7th  September,  1972.  The

 .Protocol  will  be  signed  in  New  Delhi
 ‘during  the  visit  of  the  Polish  Minis-
 ter  of  Foreign  Trade  to  this  country

 »-Shortly,

 (b)  Besides  traditional  commodities

 like  tea,  coffee,  black  peper,  cashew
 kernels,  de-oiled  groundnut  cakes,
 iron  ore,  hides  and  skins,  coir  manu-
 factures,  jute  manufactures  etc.  Po-
 land  will  import  a  number  of  engine-
 ering  products  and  other  non-traditi-

 ‘oral  items  such  as  textile  machinery,
 railway  wagons,  iron  and  steel  cast-
 ings  including  spun  pipes,  hand  tools,
 Pneumatic  tools,  electric  household
 articles,  ready-made  garments,  refri-

 .Zerators  and  deen  ‘freezers,  surgical
 scotton,  builders’  hardware,  sanitary

 fittings  aluminium  cables  and  com
 ductors  etc,  न

 Indian  imports  from  Poland  will
 include  mining  machinery,  rolled
 steel  products,  urea,  sulphur,  inter-
 mediates  for  pharmaceuticals  and  ba-
 sic  drugs,  chemicals,  refractory  mate~
 rials,  zinc  smelter,  electrolytic  zinc,
 etc.

 The  total  trade  turn-over  between
 the  two  countries  during  973  is  ex-
 pected  to  be  of  the  order  of  Rs.  1300.
 million,  which  will  be  about  28  per
 cent  higher  than  the  trade  plan  pro-
 vision  for  ‘1972.

 India’s  trade  with  Poland,  as  in  the
 case  of  other  East  European  countri-
 es  and  USSR,  is  regulated  by  Long
 Term  Trade  and  Payments  Agree-
 ments  which  provide  for  the  settle-
 ment  of  all  commercial  and  non-com-
 mercial  transactions  in  non-converti-
 ble  Indian  rupees.  This  is  a  balan-
 ced  form  of  trading  and  imports  and
 exports  are  to  balance’  each  other
 over  a  period  of  time.

 Currency  Notes  Lying  in  the  State
 Bank  of  India,  Lucknow

 *466.  SHRI
 Will  the  Minister
 pleased  to  state:

 (a)  whether  Government  are
 aware  of  the  fact  that  Rs.  6  crore
 worth  of  notes  unfit  for  circulation
 have  been  lying  cribbed  in  the  Strong
 Room  of  the  State  Bank  of  India,
 Lucknow,  for  several  years;

 (b)  whether  the  Reserve  Bank  is
 reluctant  to  accept  all  these  notes;
 and

 ARVIND  NETAM:
 of  FINANCE  be

 (c)  if  so,  the  reasons  therefor  and
 the  positive  aotion  Government  pro-
 pose  to  take  in  this  connection?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  छू.  8.  GANESH):  (a)  The
 State  Bank  of  India;  Lucknow  i
 authorised  to  exchange  soiled  notes
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 tendered  by  the  local  Commercial
 Banks.  Large  quantities  of  such
 notes  are  usually  tendered  at  the
 State  Bank  of  India  by  local  Com-
 mercial  banks,  and,  ag  it  is  not
 possible  for  the  Bank  to  examine  these
 netés'  on  the  same  day.  with  the  avail-
 able  compliment  of  staff,  these  notes
 are  usually  stored  in  boxes  contain-
 ing  triple  locks  under  the  “Guarantee
 Bond”  system  and  paid  into  the  cur-
 rency  chest  of  the  State  Bank  of
 India,  being  treated  as  a  part.  of  the
 unissued  chest  balances  of  the  Bank
 held  on-  behalf  of  the  Reserve  Bank  of
 India.  About  Rs.  5.97  crores.  worth
 of  such  notes  were  held  by  the  State
 Bank  of  India,  Lucknow  under  the
 “Guarantee  Bond”  system  since  Sep-
 tember,  97I.

 (by  Out  of  the  said  notes,  Rs.  .59
 lakh  worth  of  notes  have  been  accepted
 by  the  Reserve  Bank  of  India  for  ex-
 amination  and  have  since  been  disposed
 of  after  a  percentage  verification.  Of
 the  remaining  balance,  notes  worth
 Rs.  73.2  lakhs  in  denominations  of
 Rs.  0  and  below,  received  from  9
 Commercial  Banks  and  held  in  7
 boxes  are  suspected  to  have  been  dam-
 aged  by.  water  when  river  Gomti  over-
 flowed  its  banks  in  September,  97]
 and  fipoded  Lucknow  City.  The
 other  notes  which  were  not  damaged,
 but  have  remained  unexamined  80
 far,  will  be  taken  up  by  the  Reserve
 Bank  0  India  for  examimation  short-
 ly.  Aftér  this  has  been  completed,
 the  examination  to  the  extent  possible,
 ofthe  damaged  notés  worth  Rs.  73.2]
 lakhs  will  bé  taken  up.

 (c)  It  is  proposed  for  the  time
 being  to  segregate  the’  demaged  notes
 worth  Rs.  73.2  lakhs  under  proper
 supervision,  removing  the  water  and
 moisture  to  the  extent  possible,  so  85
 to  prevent  any  further  deterioration
 while  they  are  still  in  the  custody  of
 the  State  Bank  of  India.  However,
 with  a  view  to  preventing  such  .  flood
 Gamage  in  future,  the  State  Bank  of
 India  has  been  asked  to  improve  and
 modernise  its  vaults,  to  open  reposf-
 teries  of  the  existing  currency  chests
 mother  more  guitable  places  in  ortter
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 to  reduce  the  heavy  arrears  of
 “Guarantee  Notes”  which  still  re-
 main  unexamined,  under  a  phased
 programme,  so  88  to  complete  the
 examination  and  disposal  of  all  such
 notes  by  the  end  of  June,  973  and  to
 arrange  for  a  periodical  examination
 ०  all  the  vaults  and  chest  balances.
 The  Reserve  Bank  of  India  have  also
 taken  action,  independently  and  even
 before  these  facts  were  brought  to
 its  notice,  to  institute  a  regular
 system  of  examination  of  currency
 chests  all  over  ‘the  country.  Four:
 inspection  teams  have  been  consti-
 tuted  for  this-purpose.  The  teams.
 have  been  instructed  not  only  to.
 check  and  verify  the  balances  with
 an  element  of  surprise,  but  also  to:
 report  on  the  adequacy  of  the  vaults
 and  the  steps  which  can  be  taken  to
 increase  the  storage  capacity  and  ta
 improve  the  conditions  under  which
 notes  are  stored.

 Foreign  Exchange  earned  by  Air
 India  during  1971-72

 *469.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to-
 state  the  total  foreign  exchange  earn-
 ed  by  Afr-India  during  1971-72?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  Rs.  34.9  crores.

 Decision  of  R.B.J.  to  assist  Banks  in
 raising  production  in  crash  pre-
 gramme  for  Rabi  oatpat  and  in

 Industrial  Sector

 "471,  SHRI  VARKEY  GEORGE:

 SHRI  RAMSHEKHAR  PRA-
 SAD  SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Reserve  Bank  of  In-
 dia  has  decided  to  help  banks,  make
 renewed  efforts’  in  assisting  produ-
 ction  particularly  in  the  crash  pro--
 gramme  for  rebi  output  and  aceel-
 erating  production  in  industrial  sec-
 tor  where  recoery  was  noticeable;
 and.
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 ¢b)'  if  so,  the  niain  features  of
 the  decision  taken?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  While  announcing  the
 erédit  policy  for  the  1972-73  busy
 geason,  the  Governor  of  the  Reserve
 Bank  advised  the  scheduled  commer-
 cial  banks  that,  in  the  context  of  the
 présent  ¢ecotiormic  situation;  the  banks
 should  make  renewed  efforts  to  assist
 Production,  particulerly  in  the  crash
 Programme  for  rabi  production  and
 in  stepping  up  production  in  the  in-
 dustrial  sector  showing  signs  of  re-
 covery.  With  their  comfortable  re-
 sources  position,  banks  would  be  in.
 a  position  to  extend  adequate  credit
 towards  this  end  and,  if  need  arises,
 borrowings  from  the  Reserve  Bank
 would  be  available  as  before.

 IBM  World  Trade  Corporation,
 New  Detht

 #472.  SHRI  JYOTIRMOY
 oat

 BOSU:
 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  principal  shareholders  of
 the  IBM  World  Trade  Corporation,
 Nehru  House,  4  Bhadur  Shah  Zaffar
 Marg,  New  Delhi-];

 (b)  whether  this  firm  is,  in  any-
 way  connected  with  ITT,  Telecom-
 munication  firm  in  the  United  States;
 and.  a

 (c)  if  so,  the  nature  of  connection?

 THE  MINISTER  OF  COMPANY
 APFATRS  (GHRI  RAGHUNATHA
 REDDY):  (a)  The  information  re-
 garding  the  principal  share-holders
 of  IBM  World  Trade  Corporation,
 which  is  a  branch  of  a  foreign  com-
 pany  as  defined  under  Section  $01
 ef  the  Companies  Act,  is  not  available
 ae  the  same  is  not  required  to  be  fil-
 ed  under  the  Companies  Act.

 b)  and  (c).  From  the  documents
 filed  by  the  IBM:  World  Trade  Cor-
 potation,  it  is  not  possible  to  ascer-
 tain  whether  there  is  any  connection

 between  the  IBM  World  Trade  Cor-
 poration  and  It.

 :  hoe  >  sor  ५)
 Findings  ह... 4  Reserves  Bik  of  India's.

 Study  on  Curreacy  and  Finances

 °475,  SHRI  Pp,  NARASIMHA
 REDDY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  main  findings  in  the  RKes-
 erve  Bark  of  India’s  latest  annual
 study  of  the  currency  and  finances  of
 the  country;  and

 (b)  the  reaction  of  Government  on
 the  observations  made  therein  re-
 garding  deficit  financing  and  _  credit
 contro].

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  Reserve  Bank’s  lat-
 est  report  on  Currency  and  Finance
 covering  the  period  July  1971  to
 June  972  states  that  despite  the
 heavy  burdens  on  account  of  inflow
 of  ten  million  refugees,  increase  in
 defence  expenditures  and  the  disrup-
 tion  of  aid  and  trade  relationships,
 the  Indian  economy  continued  to  be
 in  good  shape  until  fairly  recently
 and  it  was  only’  in  the  last  few
 months  that  some  of  the  lagged
 effects  of  these  factors  had  become
 apparent.  Reviewing  the  events  of
 1971-72  against  the  background  of
 stractural  changes  in  the  economy
 which  have  occurred  since  the  drou-
 ghts  of  1965-66,  and  1966-67,  the
 R.BI’s  Report  refers  to  the  rapid
 increasé  in  money  supply  in  1971-72)
 attributable  mainly  to  the  net  bank
 credit  to  Government  arising  out  of
 strain  on  the  finances  of  Government,
 slowdown  in  the  industrial  and  agri-
 cultural  production,  and  the  pressures
 on  prices,  as  a  result  of  imbalance
 between  aggregate  demand  and  ag-
 gregate  supply.  tt,  however,  states
 that  in  1971-72  both  domestic  savings
 and  investment  corisfituted’  a  larger
 production  of  net  domestic  product
 at  market  prices  than  in  the  preced-
 ing  yeer;  also,  tie  balance  of  pay-
 ments  position’  remained  satisfactory
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 Given  the  voressure  on  prices  and  the
 emistence  of  high  liquidity  in  the
 ecomomy,  the  Reserve  Bank's  Re-
 port  observes  that  the  extent  of  re-
 course  to  deficit  fnancing.needs  to
 be  limited  by  carefully  estimated  re-
 quirements  of  the  postulated  increa-
 ses  in  real  national  output.  In  this
 context,  it  also  calls  for  continued
 reliance  on  a  policy  of  credft  res-
 traint,  consistent  with  the  need  of
 ensuring  a  credit  facilities  to  the
 productive  and  hitherto  neglected
 sectors  of  the  economy.

 The  Government  is  in  broad  agree-
 ment  with  the  Reserve  Bank’s  obser-
 vations  on  deficit  financing  and
 credit  control.  Among  specific  mea-
 sures  to  contain  deficit  financing  in  the
 current  year,  mention  may  be  made
 of  recourse  to  additional  taxation  of
 Rs.  47  crores  in  the  Central  budget
 for  1972-73,  disciplining  of  States
 in  regard  to  their  overdrafts  from
 the  Reserve  Bank,
 traint  in  respect  of  non-Plan  expen-
 ditures  and  the  record  level  of  mar-
 ket  borrowing  undertaken  by  the
 Central  Government  in  the  course  of
 the  current  year.

 Export  of  Human  Hair

 *476.  SHRI  DHAN  SHAH  PRA-
 DHAN:  Will  the  Minister  of  FOR-
 EIGN  TRADE  be  pleased  to  state:

 (a)  the  value  of  human  hair  ex-
 ported  to  foreign  countries  during
 the  last  two  years  in  the  Indian  cur-
 rency;  and

 (b)  the  estimated  export  thereof
 during  financial  year  1972-73?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Exports
 of  human  hair  during  970-7l  and
 97i-72  are  valued  at  Rs.  95.85  and
 Rs.  121.61  lakhs  respectively.

 (b)  Exports  during  the  current
 year  are  estimated  at  Rs,  50  lakhs.
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 बिहार  में  पटसन  लि  को  धपने  हाथ  में

 लेना

 477,  थ्रो  रामावतार  शास्त्री  :

 Sto  लक्ष्मीनारायण  पांडेय  ६

 क्या  बिदेश  व्यापार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:  we

 (क)  क्‍या  सरकार  ने  बिहार  की  तीन

 पटसन  मिलीं  को  प्र पने  हाथ  में  लेने  का  निर्णय

 किया  है  ;

 (ख)  यदि  हां,  तो  इसका  [पौरा  क्या

 है  ;  कौर

 (ग)  क्या  विहार  सरकार  ने  इसके  लिये

 अपनी  स्वीकृति  दे  दी  है  ?

 बिदेश  व्यापार  मंत्रो  भो  एल०  एन

 मिशन)  :  (क)  नहीं

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  जी  नहीं

 Loss  of  Foreign  Exchange  due  we
 repatriation  of  Indian  citizens  from

 Uganda

 *478.  SHRI  NIMBALKAR:  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  are
 aware  that  the  Rupee  balance  in  the
 free  market  of  Hongkong  rose  ap
 preciably  during  the  repatriation  of
 expelled  Indian  citizens  from’  Ugan~
 da;  and  ~

 (0)  how  much  foreign  exchange
 Government  have  lost  on  this  ac-
 count?

 _
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 THE  MINISTER  OF  FINANCE
 ‘(SHRI  YESHWANTRAO  CHAVAN):

 (a)  Government  have  received  re-
 ‘ports  which  would  suggest  that  one
 of  the  contributory  factors  affecting

 ‘the  free  market  rate  for  rupee  in
 Hong  Kong  during  October  and  Nov-
 ember  this  year  might  have  been
 the  demand  generated  by  persons  ex-

 “pelled  from  Uganda.
 कि

 (b)  By  the  very  nature  of  these
 transactions—which  are  illegal  and  in
 contravention  of  the  exchange  regu-
 lations—it  is  difficult  fo  arrive  at  any

 estimate.

 6  इण्डियन  एयरलाइन्स  के  विमानों  में  हिन्दी  के

 समाचार  पत्रों  का  उपलब्ध

 कक  होना |  |

 *479.  श्री  औंकार  लाल  बैरवा  :

 याह  पर्यटन  और  नागर  विमानन  मंत्री  यह

 “बताने  की  कपा  करेंगे  कि  :

 [(क)  क्या  इण्डियन  एयर  लाइन्स  के

 विमानों  में  यात्रियों  को  हिन्दी  का  कोई  भी

 समाचार  पत्र  नहीं  मिलता  ;है  ;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  का

 विचार  कम  से  कम  हिन्दी  भाषी  क्षेत्रों  में

 उड़ान  करने  वाले  विमानों  में  यात्रियों  को

 हिन्दी  के  समाचार  पत्र  उपलब्ध  कराने  का

 परं टन  और  नागर  विमानन  मंत्री  (sto
 कर्ण  सिह)  :  (क)  जी  नहीं  ।

 |  (ख)  प्रश्न  नहीं  उठता  ।

 Increase  in  export  earnings  from
 Cashew  Nuts  and  Cashew-Shel]l  Oil

 *480.  SHRI  PAMPAN  GOWDA:-
 Will  the’  Minister.  of  |  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  there  ‘has  been  an  in-
 crease  in  the  export  earnings  from
 cashew  nuts  and  cashew-shell  ©  oil;
 and

 “(b)  if  so,  the  extent  of  earnings
 during  last  two  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)-and  (b).
 Exports  earning  from  cashew  kernels
 during  970-7l  and  97l-72  were
 Rs.  52.06  crores  and  Rs.  6.73  crores,
 respectively.  During  the  same  period
 cashew  nut  shell  liquid  exports  were
 of  the  value  of  Rs.  78.62  lakhs  and
 Rs.  62.4l  lakhs.  Thus,  there  had
 been  an  increase  of  7.6  per  cent  in
 the  earnings  from  Cashew  Kernels
 and  decrease  of  6  per  cent  in  the
 earnings  from  Cashewnut  shell  liquid.

 Talks  between  India  and  U.S.S.R.  for
 improving  economic  relations

 4450.  SHRI  D.  K.  PANDA:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state.

 (a)  whether  talks  were  recently
 held  in  New  Delhi  between  India
 and  Soviet  Union  for  improving  eco-
 nomic  relations  with  that  country;

 (b)  if  so,  the  salient  features  of
 the  discussion:  and

 (c)  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (०७). In  pursuance  of  the  agreement  signed between  the  Governments  of  India and  the  USSR  in  September,  972  for
 the  setting  up  of  an  Inter-~Govern-
 mental  Indo-Soviet  Commission  on
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 Economic,  Scientific  and  Technical
 Cooperation,  and  preparatory  to  the
 forthcoming  meeting  of  the  Commis-
 sion  to  be  held  in  New  Delhi,  groups
 of  experts  from  USSR  visited  India
 recently.  Based  on  the  discussions  be-
 tween  the  USSR  and  Indian  experts,
 possible  areas  of  cooperation  have
 been  identified  in  the  fields  of  ferrous
 and  non-ferrous  metallurgy  and
 other  industries,  for  the  purpose  of
 undertaking  detailed  studies  by  the
 concerned  agencies.

 Discontinuance  of  limit  for  single
 loan  by  Industrial  Development  Bank

 of  India

 445l.  SHRI  MARTAND  SINGH  of
 Rewa:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  limit  for  a  single
 loan  of  Rs.  50  lakhs  has  been  dis-
 continued  by  the  Industrial  Develop-
 ment  Bank  of  India;

 (b)  if  so,  the  present  limit  for  a
 single  loan;  and

 (c)  the  names  of  the  Companies
 which  applied  for  such  loans  ard  the
 amount  of  loans  granted  to  the  Com-
 panies  during  the  last  two  years  by
 the  said  Bank?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  and

 Ne
 The  Industrial  Develop-

 ment  Bank  of  India  grants  loans  to
 an  industrial  concern  for  establish-
 ment  of  a  project,  according  to  its
 needs  and  there  is  no  operational
 limit  as  such  for  the  grant  of  a  single
 loan  to  an  industrial  concern.

 (c)  The  information  regarding
 direct  loans  sanctioned  by  the  Indus-
 trial  Development  Bank  of  India
 during  its  Jast  two  accounting  years
 ended  80th  June,  1972,  for  establisn-
 ment  of  projects,  ig  given  im  the
 Statement  Jaid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-4038/72.)
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 Liberalisation  of  Policy  towards  Indiar
 Investment  in  Asian  Countries

 4452.  SHRI  MARTAND  SINGH  of Rewa:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state

 (a)  whether  Government  have.
 taken  steps  to  liberalise  the  policy
 towards  Indian  investment  in  Asian.
 countries;  and

 (b)  if  so,  the  reasons  for  liberalisa—
 tion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  ard  (b)-
 The  Government  encourages  Indiam.
 entrepreneurs  in  setting  up  industriaP.
 joint  ventures  in  all  the  countries
 The  policy  of  the  Government  in  thi¢
 regard  is  embodied  in  the  generak.
 guide  lines  prescribed  for  setting  up
 such  ventures  abroad,  a  copy  of
 which  is  enclosed

 STATEMENT

 General  guidelines  governing
 dian  participation  in  Joint
 Industrial  Ventures.

 In-
 Overseas.

 (i)  Normally  minority  participation.
 only  by  Indian  parties  is  allowed-
 The  intention  is  that  Indian  parties:
 should  not  insist  on  majority  hold-
 ings  abroad,  but  if  the  foreign  party
 and  the  foreign  Government  are  wil-
 ling  to  accept  majority  Indian  parti-
 cipation,  there  would  be  no  objection.
 Government  favours  association  of
 local  parties  in  foreign  countries;  alse:
 local  development  banks,  financial  in-
 stitutions  and  local  Governments
 wherever  feasible

 Gi)  No  cash  remittance  will  be
 allowed  except  small  amount  requir-
 ed  in  connection  with  preliminary
 expenses  for  setting  up  the  Company
 abroad.

 (iii)  Indian  participation  shewd
 be  in  the  form  of  indigenous  machin-
 ery,  equipment  technical  know-how
 etc.  required  for  the  new  venture.
 Value  of  structurals,  steel  items  com-
 struction  materials,  components  ete
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 are  not  allowed  to  be  capitalised.
 However,  where  the  value  of  machin-
 ery  etc.  falls  short  to  make  up  the
 necessary  reasonable  equity  and
 there  is  need  to  retain  Indian  equity
 holding  at  a  level  higher  than  what
 is  obtainable  through  export  of  capi-
 tal  goods  alone.  there  will  be  no  bar
 to  consider  such  cases  on  merits  for
 permission  to  include  _  structurals,
 steel]  items  and  construction  materials
 (but  not  components),  to  the  extent
 these  are  required  for  the  particular
 project  against  Indian  equity.

 (iv)  Machinery  etc.  exported
 should  be  of  Indian  make;  no  second-
 hand  or  reconditioned  machinery
 would  be  allowed  for  export  against
 Indian  investment.

 (v)  Normal  import  replenishments
 as  available  to  exporters  under  the
 import  policy  for  registered  expor-
 ters,  will  be  allowed  on_  exports
 against  equity  capital.

 (vi)  Cash  assistance,  if  otherwise
 admissible,  will  also  be  allowed  on
 exports  of  machinery  and  equipment
 against  Indian  equity  subject,  how-
 ever,  to  a  ceiling  of  0  per  cent  f.o.b.
 value.

 (vii)  Indian  industrialists  should
 as  far  as  practicable  purpose  a_turn-
 key  job,  as  this  will  lighten  the  res-
 ponsibilities  of  the  foreign  investor.

 (viii)  Indian  parties  should  as  far
 as  possible  provide  in  their  aggree-
 ments  with  the  foreign  parties  for
 training  facilities  in  India  to  nationals
 of  the  country  of  investment.

 46.

 Proposal  to  change  the  time  of
 departure  of  Air  Flight  from  Delhi

 and  Lucknow

 4453.  SHRI  B.-R.  SHUKLA:  Will
 the  Minister  of  TOURISM  AND:
 CIVIL  AVIATION  be  picased  to
 state:

 (a)  whether  due  to  only  one  flight.
 in  the  morning  from  Delhi  ta  Luck-
 now,  a  lot  of  inconvenience  is  caused
 to  the  air  travellers;  and

 (b)  whether  Government  propose
 to  change  the  time  of  departure  of
 air  flight  from  Delhi  and  Luckrcw  and
 fix  it  in  the  evening  both  ways?

 THE  MINISTER.  OF
 AND  CIVIL
 KARAN  SINGH)

 ‘TOURISM
 AVIATION  (DR.

 (a)  and  (b).  It
 will  not  be  possible  to  change  the
 timings  without  causing  dislccation
 elsewhere  and  reducing  the  overall.
 utilization  of  the  planes.

 Collection  of  Direct  Taxes

 4454.  SHRI  M.  S.  SIVASWAMY:  Will
 the  Minister  of  FINANCE  te  pleased:
 to  state  the  figures  of  direct  tax  col-
 lections  during  the  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  CF  FINANCE  (SHRI
 K.  R.  GANESH):  The  particulars  of
 the  collections  of  direct  taxcs  during,

 the  last  three  years  are  as  follows:

 (In  crores  of  Rupees)

 Income
 tax

 Fina  ‘cial,  Year  iachiding  Wealth-  Gift-tax  Ferate
 Corpo-  tax  Duty
 raion

 Tax

 1969-70  80r:  84  TS°58  193  7°08

 1970-71  .  839°  64  I5°  58  2°36  7:76

 I97I-72  1902"  $7  25°88  3°45  QIK
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 Total  number  of  Tourists  who  visited
 India  using  Air  India  and  other

 International  Airlines  during.  97

 4455.  SHRI  R.  5.  PANDEY:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to

 state:

 (a)  the  total  number.  of  foreign
 tourists  who  visited  India  during  1971;

 (b)  how  many  of  them  came  by
 Air  India  and  how  many  py  cther

 international  aiflines,  giving  number
 cn  each  foreign  airline,  separately;
 and

 (c)  the  reasor:s  for  low  traftic  of  the
 foreign  incomizg  tourists  on  Air
 India  and  the  steps  taken  by  Air  India
 to  attract  mere  traffic  of  fercign
 tourists  coming  to  India?

 ‘THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  8¢0,995.

 (b)  Of  all  ibe  airlines,  Air  India
 carried  the  highest  number  of  foreign
 tourists  to  India.  Statement-I  shows
 the  number  of  tourists  who  travelled
 by  Air  India  and  _  other  airlines.
 [Placed  in  Lil:..wy.  See  No.  LT-4039/

 72).

 (c)  Air  India’s  share  in  the  largest
 end  constant  efforts  are  being  made
 to  increase  it  further  though  efficient
 service,  promot.onal  fares  etc.  Steps
 taken  to  incrsase  tourist  traffic  to
 India  are  indicated  in  Statement-llI.
 {Placed  in  Liurary.  See  N».  LT-4039/
 12)  3

 “Committee  on  distribution  of  confis-
 cated  Goods”

 4456.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  197  on  the  24th  March,
 972  regarding  Committee  on  distribu-
 tion  of  confiscated  goods  and  state:

 (a)  what  are  the  recommendations
 of  the  Committee  appointed  on  the
 distribution  of  articles  selzed  by  Cus-
 toma  all  over  India;
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 (b)  whether  Government  have  taken
 a  final  decision  on  the  recommenda-
 tions  made  by  the  Committee;  and

 (c)  if  so,  what?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.

 Committee’s
 recommendations  regarding  the  dispo-
 sal  of  confiscated  goods  ‘are  as  in:  the
 attached  statement,

 (b)  and  (c).  Recommendations  Nos.
 3,  4,  5,  6,  7,  9,  10,  l  and  3  have  been
 accepted.  Recomendations  Nos.  l,  2
 and  4  are  being  examined.  Recom-
 mendatisn  No.  8  has  not  been  accept-
 ed  because  the  consumers  of  cloves  and
 otaer  spices  are  not  general  public
 who  purchaSe  such  smail¢  quantities
 that  it  is  not  practicable  to  sell  them
 by  auction.  Recommendation  No.  2  has
 also  not  been  accepted  as  N.M.D.C.
 and  other  bodies  recommended  do  not
 have  necessary  facilities  or  expertise
 ang  sale  abroad  through  private  agen-
 cies  has  not  fetched  reasonable  prices.

 STATEMENT

 l.  Consumer  goods  including  watch-
 es  should  be  solg  by  the  Department,
 to  consumers  through  their  retail
 shops,  and  at  a  uniform  rate  of  dis-
 count  of  0  per  cent  to  the  Canteen

 -Stores  Department  and  other  co-opera-
 tives  including  the  National  Co-opera-
 tive  Consumers  Federation,

 2.  The  departmental  retail  shops
 should  be  run  on  accepted  commercial
 lins,  Like  any  other  shops  it  should
 remain  open  for  full  working  hours
 without  earmarking  specified  days  for
 individual  category  of  articles.

 3.  The  idea  for  sale  of  watches
 against  foreign  exchange  appeals.  A
 beginning  can  be  made  with  a  counter
 in  thé  transit  lounges  of  the  ports  for
 sale  of  confiscated  watches  against
 foreign  exchange,

 4.  The  scheme  offered  by  the  Trade
 tor  servicing  of  watches  and  their  dis-
 tribution  through  trade  channel  may
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 “be  considered  by  the  Government  ‘if
 and  when  they  decidé  to  liberalise  the
 import  policy.

 5.  Watchs  not  found  in  working  con-
 dition  shoulg  be  serviced  before  release
 for  sale  provided  it  is  an  economical
 proposition  >

 6.  Disposal  of  confiscated  conveyan-—
 ces  including  launches  should  be  done
 through  the  departmental  machinery.

 7.  The  general  practice  followed  in
 the  matter  of  appropriation  of  govern-
 mental  property  should  also  apply  in
 the  case  of  confiscated  launches  and
 motor  vehicles.  The  vehicles  may  also
 be  appropriated  in  a  period  of  shortage
 of  existing  fleet  or  delays  in  receipt  of
 supplies,

 8.  Cloves  ang  other  spices  have  to
 be  treated  like  any  other  consumer
 item  and  disposed  of  in  the  manner
 recommended  fcr  the  latter.  Where,
 however.  the  stocks  are  heavy,  the
 bulk  can  be  sold  by  limited  auction
 to  actual  users.

 9.  Nylon  and  other  synthetic  yarn
 should  be  sold  by  the  department
 directly  to  Weavers’  associations/co-
 operative  ang  certified  actual  users  in
 auction.  In  such  eases  the  import
 licences  of  the  successful  bidders  need
 not  be  debited,

 10.  The  department  may  in  consulta-
 tion  with  the  Government  Mint,  for-
 mulate  an  agreed  time  table  for  the
 despatch  of  gold  and  silver  at  quarter-
 ly  intervals,

 11.  The  department  should  prescribe
 a  calendar  by  which  they  would  en-
 sure  that  all  confiscated  currencies
 are  deposited  in  the  Reserve  Bank  of
 India  within  8  specified  time,

 12.  The  Gov  crment  may  consider
 utilisation  of  the  services  of  the
 National  Minerale  Development  Cor-
 poration  for  disposal  of  confiscated  cut
 and  polished  precious  and  semi-preci-
 ous  stones  abroad,

 >
 505०

 Wea  eles &  Cojo  th  7
 Other  agencies-Jike.  the  Gem  and.

 Jewellery  Export  Promotion  Council
 Trade  Development  Authority  and  re-

 '  puted  auctioneérg  abroad  especially  in
 countries  like  Belgium,  France  and.
 United  Kingdom  may  also  be  consider-
 ed  for  the  disposal  of  cut  and  polished

 .fied  countries  conducted  be

 precious  and  semi-precious  stones
 abroad...  ,  oo

 13  The  existing  arrangement  of  dis-
 posal  of  arms  ang  ammunition  subject
 to  the  restrictions  imposed  under  the
 Arms  Act  agd  allied  rules  may  con-

 ‘tinue,

 14,  The  Government  may  examine
 whether  goods  originating  from  speci-

 not  sold
 after  effectively  defacing  the  market-
 ings  of  origin.

 Setting  up  of  A  Full-Fledged  Branch
 of  Reserve  Bank  of  India  in  Kerala

 4457.  SHRI  VAYALAR  RAV!  Will
 ‘the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No,  098  on  the  24th  March,
 972  ang  state:

 (a)  whether  ‘the  Reserve  Bank  of
 India  has  taken  a  final  decision  on
 making  the  ‘Reserve  Bank  of  India
 Branch  in  Kerala  a  full-fledged  office;
 and

 (b)  if  riot,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (ay  atid  (b).  Three  Departments  of  the
 Reserve  Bank  of  Thdia  vfz.  Banking
 Operations  and  Development,  Agricul-
 tural  Credit  and  Exchange  Control!
 have  their  offices  in  Kerala.  On  the
 General  side  of  the  Bank,  a  sub-office
 of  the  Issue  Department  offering  full’
 range  of  facilities  for  exchange  of
 currency  and  coing  is  proposed  to  be
 opened  a8  goon  ag  the  Bank's  awn
 building  is  ready.  Other  departments.
 will  be  opened  as  and  when  the  need
 for  them  arises.
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 Export  ang  Import  Agreements  signed
 at.  Asia  ’%2

 4458  SHRI  VAYALAR  RAVI:  Will
 ‘the  Minjster  of  .FQREIGN.  TRADE  be
 pleased  to  state

 (a)  the  total  number  of  export
 orders  received  by  India  so  far  at
 “ASIA  72”  Trade  Fair  and  the  names
 ‘of  countries  with  which  these  agree-
 ments  have  been  signed  and  the  total

 ‘amount  involved;  and

 (b)  the  broad  outlines  of  import
 agreements  signed  by  Government
 with  other  countries  at  the  Trade  Fair?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Total
 value  of  export  orders  of  Rs,  254I.2l
 lakhs  have  been  concluded  at  ‘ASIA
 72’  till  ‘10-12-1972  for  export  ५०  USSR.
 Czechoslovakia,  Poland,  Sweden,  Aus-
 tralia,  Japan,  GDR,  Spain,  West  Ger-
 many,  USA,  Netherland,  Nigeria.  West
 Indies  ang  Canada,  Information  in  re-
 Sard  to  actual  number  of  orders  book-

 ‘eq  is  not  readily  available.

 (b)  Import  agreements  aggregating
 Rs,  586.70  lakhs  for  the  import  of
 items  such  as  Steel,  muriate  of  post-
 ash,  Railway  Wheels,  printing  machi-
 nery  etc,  from  USSR,  GDR,  Hungary
 and  Czechoslavakia,  have  been  con-
 cluded  both  by  public  sector  and  pri-
 vate  sector.  Separate  figures  of  pub-
 lic  sector  are  not  readily  available.

 Candidates  belonsing  ta  Scheduled
 Ongtps  and  Scheduled  Tribes  ap-
 pointed  to  the  post,  of  Station

 Superintendents  in  Air  India

 4459.  SHRI  8.  M.  SIDDAYYA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Air  India  had  invited
 apriivations  Yor  the  posts  of  Station
 Superintendents;

 DECEMBER  15,  972
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 (b)  if  so,  the  number  of  candidates
 Scheduled  Castes  and

 Scheduleq  Tribes  who  applieq  for  the
 above  posts

 (c)  whether  any  candidates  belong-
 ing  to  Scheduled  Castes  and  Scheduled
 Tribes  were  selected  and  appcinted
 and  if  not,  the  reasons  therefor;  and

 (d)  whether  Air  India  relaxeg  the
 educational  qualifications  ang  experi-
 ence.  previously  for  the  posts  of  Cater-
 ing  Superintendent  (canteen  service),
 Sports  Officer,  Planning  Officer  and
 Assistant  Station  Superintendents  and
 if  so,  to  what  extent  the  relaxation
 was'  made  and  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  Air-India  have
 not  invited  applications  for  or  ad-
 vertised  the  posts  of  Station  Super-
 intendents  during  the  last  four  years.

 (d)  In  the  case  of  Catering  Supenn-
 tendent  (Canteen  Services),  none  of
 the  26  candidates  who  applied  satisfi-
 ed  all  the  qualifications  laid  down,  al-
 though  many  of  them  had  the  prescrib-
 ed  experience  The  Corporation,
 therefore,  decided  to  waive  the  educa-
 tional.  qualifications  requirements.  ag
 recommended  by  the  Selection  Com-
 mittee,  in  the  ९४52  of  a  candidate  whe
 was  found  suitable,  having  regarg  to
 his  professional  qualifications  viz.  3
 year  diploma  in  hotel  management
 from  the  Institute  of  Catering  Techno-
 logy  and  Applied  Nutrition.  The  pre- sent  incumbent  in  the  post  of  Officer-
 in-Charge,  Sports,  was  appointed  in
 relaxation  of  the  educational  qualifiea-
 tions  having  regard  to  the  fact  that
 he  is  a  cricketer  of  international  stand-
 ing.  Except  for  candidates  belungin,
 to  Scheduled  Castes  and  Scheduled
 Tribes,  no  relaxation  in  educational
 qualifications  was  given  in  the  case  of
 recruitment  to  the  post  of  Assigtant
 Station  Superintendent.  Air-Bidie
 have  not  recruited  any  Planning  Off}
 cers  from  outside
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 Number  of  Officers  belonging  to  Sche-

 <dpled  Castes  ang  Scheduled,  Tribes
 .who  are  working  in  Air  India  as

 "on  Ist  November,  972

 4460.  SHRI  S.  M,  SIDDAYYA:  Will
 ‘fhe  Minister  of

 TOURISM.
 AND  CIVIL

 AVIATION  be  pleased  to  state  number
 ‘Of  Officers  belonging  to  the  Sche

 duled  Castes  and  Scheduled  Tribes
 -who  are  working  in  Air  India  as  an
 Ist  November,  972  and  what  is  the
 total  number  of  officers  in  the  entire

 «Corporation?

 THE  MINISTER  OF  TOURISM  AND
 ‘CIVIL  AVIATION  (DR.  KARAN
 “SINGH):  The  requisite  information  is

 given  below:

 Toral  Numer  of  Num  er  of

 fum  or  Of  Schedu'ed  Sch  :du'ed
 employ22s  Castes  Trid2s
 classified  as  Officers  Officzts
 offic:rs

 ro92*  12  3
 *Direct  recruitment  is  made  only  at

 -tertain  levels

 Sd  ले  मत  का  प्रता  लगाने  के  लिए  सारे  गए
 छापों  में  व्यक्तियों  को  ग्रिक्तारो

 4462.  श्री  हुकम  स्व  कडब्ाय  :

 क्या  विस  मंत्री  यहँ  बताते  को  क्या  करेंगे

 कि  पिछले  कौन  वर्षों  में  समूचे  देश  में  आयकर

 विभाग  द्वारा  मारे  गये  छापे  के  दौरान  कितने

 झूक  गिरफ्तार  किये  ग्रंथ  ?

 जिस  चंत्रालव  में  राज्य  संतरो,  (मौके

 और ०  सेव,)  :  (क)  सूचना  एकत्रित  पूछे

 & के  आर यूबातूं भुव  शिक्षा  सदन  की
 जअेज पर  रख  दी  जायेगी  ।

 भारत  में  विदेशी  पूंजी  निवेश

 4463.  थी  हकम  इन्दु  कछवाय  क्या

 वित्तमंत्री  यह  बताने  की  कृपा  करेंगे  कि  देश  में

 विभिन्न  क्षेत्रों  में भारत  के  विकास  कार्यों  में

 अमरीका,  रूस  और  पश्चिम  जमेना  ने  कितनी

 कितनी  पूंजी  लगाई  है

 वित्त  मंत्री  (श्री  यशवंतराव  खग्हाण)  :

 सूचना  इकट्ठी  की  जा  रही  है

 अखिल  भारतीय  श्रमिक  संगठन तों  द्वारा  आयकर

 की  भ्रवायगी

 4464.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 विस.  मंत्री  यह  बताने  की  कपा  क्रेंग

 कि:

 (क)  इस  समय  देश  के  किन-कित

 अखिल-भारतीय  श्रम  संगठनों  को  आयकर

 की  अदायगी  के  अन्तत  लिया  गया  है

 (ख)  गत  तीन  वर्षों  में  इन  श्रम  संगठनों

 ने  सरकार  को  कितना  झाम कर  अदा  किया

 हैं;  कौर

 (ग)  उसमें  से  प्रत्येक  पर  भास्कर  की

 कितनी  राशि  बकाया  है  ?  |
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 वित्त  मंत्रालय  म  राज्य  मंत्रों  (श्री  के०

 कार  गणेश)  :  (क)  (ग).  सूचना

 एकत्रित  की  जा  रहीं  है  और  यथासंभव  जीप

 सदन  में  की  मेज  पर  रख  दी  जायेगे!
 ae

 कम्पनी  अधिनियम  के  उल्लंघन  के  ,अपराध

 में  बड़े  व्यापार.  [गृहों  के  विरुद्ध

 जांच

 4465.  श्री  घन शाह  प्रधान  :

 क-  पनी  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि
 न

 (क)  क्‍या  सरकार  ने  पिछले  दो  वर्षों

 कितनी  अधिनियम.  के  विभिन्न  उपबन्धों

 का  उल्लंघन  करने  के  लिए  बड़े  औद्योगिक
 हों  के  विरुद्ध  लगाये  गये  कुछ  आ्रारोपों  की

 जांच  की  है;  और

 (ख)  यदि  हां,  तो  क्या  उनमें  से  कुछ
 के  विरुद्ध  न्यायालय  में  मकदमे  दायर  किये

 गये  हैं  कौर  यदि  नहा  तो  उनका  व्यौरा  क्‍या

 हे?

 करती  कार्य  मंत्रों  (जी  रघुलाथरड्डी)  :

 (क)  और  (ख)  औद्योगिक  लाइसेंस  नीति
 जांच  समिति  द्वारा  संचारित  पद्धति  के  आधार
 पर  कम्पनी कार्य  विभाग  में  20  करोड़  रुपये  से
 अधिक  की  परि सम् शियों  बाले  48  औद्योगिक
 हों  की  सू  थी,  अगस्त  970  %  संकलित

 जी

 की  थी  ।  इन  हों  से  सम्बन्धित,  उन  कम्पनियों

 जिनके  विरुद्ध  वर्ष  f970  और  97i  के

 मध्य  मुकदमे  चलाये  गये,  के  नाम  एवं  उनके

 द्वारा  किये  गयें  अपराधों  के  रूप,  संभा  पटल  पर

 रखे  गये  विवरण-पत्र  में  दिये  गये  हैं.  [ग्रन्यालय
 में  रखा  गया  ।  देखिये  संख्या  wral— 40408.
 72]

 झरिया  में  स्टेट  बैंक  साफ  इंडिया  में  भुगतान

 4466.  श्री  राम  नारायण  फार्मा,

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  सरकार  को  पता  है  कि

 छोटे

 करेंसी  नोटों  की  कमी  के  कारण  भुगतान

 म्‌ख्यत:  सौ  रुपये  के  नोटों  में  किया  जाता  है

 झरिया  में  स्टेट  बैंक  आफ  इण्डिया

 ख)  क्‍या  सरकार  को  यह  भी  पता  है

 कि  इसके  परिणामस्वरूप  लोगों  को  काफी.

 असुविधा  होती  है;  और

 (ग)  यदि  हां,  तो  इस.  सिद्ध  कें:

 सरकारे  क्या  कार्यवाही  कर  रहीं  हैं  ?

 बिल  मंत्रालय  में  राज्य  मंत्री  (शी
 Bo  कमर ०  भनेषां) :  (क)  शोर

 (ब).
 भारतीय  रिजर्व  बैक  से  सूचना  इकटर्टी  की  फे,

 रही  है  शौर  यथासम्भव  शिक्षा  सभा पटल  पर:

 रख  वी  जायगी  ।
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 (ग)  कम  मूल्य  वालें  नोटों,  खासकर,

 णएकं  रुपये  के  नोटों,  की  पूर्ति  इतनी  नहीं  है

 कि  इन  नोटों  की  बढ़ती  हुई  मांग  पूरी  की  जा

 सके;  यह  इस  बात  से  जाहिर  है  कि  पिछले

 तीन  बीजों  में  इन  नोटों  के  लिए  भारतीय

 रिजर्व  बैंक  की  मांग  की  पूर्ति  करने  में  कमी

 रही  है  ।  सरकार  ने  करेंसी  नोट  प्रेस,  नासिक

 रोड  में  कर्मचारियों  और  उपकरणों  में  वृद्धि

 करके  और  प्रेस  के  काम  करने  के  सामान्य  घंटों

 को  48  घंटे  प्रति  सप्ताह  से  बढ़ा  कर  60  घंटे

 प्रति  सप्ताह  करके  इस  प्रेस  की  उत्पादन  क्षमता

 में  वृद्धि  करने  के  लिए  कदम  उठाये  हैं  ।

 10  रुपये  और  उससे  बड़े  नोटों  को  छापने  के

 लिए  देवास  (मध्य  प्रदेश)  में  दूसरे  बैंक  नोट

 प्रेस  की  स्थापन।  की  जा  रही  है  -  जब  973

 के  मध्य  में  इसमें  उत्पादन  शुरू  हो  जायगा,  तब

 करेंसी  चोट  प्रेम  इस  स्थिति  में  श्री  जायेगा  कि

 ह  एक  रुपये  के  नोटों  सहित  काम  मुल्य  वाले

 नोटों  के  उत्पादन  की  ओर  अधिक  ध्यान  दे  सके

 और  इन  नोटों  के  बारे  में  भारतीय  रिजर्व  बैंक

 की  सारी  मांग  पूरी  कर  सके  ।  फिलहाल,
 भारत,  4  रिजर्व  बैंक  को  जब  भी  कीमती  करेंसी

 चेस्ट  में  मूल्य  वालें  नोटों  के  उपलब्ध  न  होने

 की  शिकायत  प्राप्त  होती  है  तब  उपलब्ध

 कसक  को  देखते  हुए,  सम्बन्धित  चेस्ट  के

 स्टाक  को  यथासम्भव  सीमा  तक  पूरा  करने  के

 लिए  तत्काल  प्रबन्ध  किया  जाता  है  ।

 Recruitment  of  Management  Trainecs
 by  8.  T.  Cc

 4467.  SHRI  छू  8  CHAVDA;:  Will
 the  Minister  of  FOREIGN  TRADE  he
 pleased  to  state:

 (a)  whether  Staty  Trading  Corpora-
 tion  recruifs  8.  number  of  manage-
 meht/technical  trainees  every  yeur,
 2936  LS---3.
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 (b)  if  so,  the  number  of  such  train-
 ees  recruited  during  the  last  three
 years  ang  the  methog.  of  recruitment;

 (c)  whether  any  Agricultural  Engi-
 neering  Graduates  were  recruited  by
 the  State  Trading  Corporation  as
 management  trainees  during  the  last
 three  years  for  ‘services  connecteq  with
 agricultural  machinery  ang  tools:  and

 (d)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  among  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GHORGE):  (a)  Yes,  Sir.

 (b)  Twenty  four.  These  manage-
 ment  trainees  were  recruiteq  by  invit-
 ing  applications  through  advertise-
 ments  in  leading  daily  newspapers,

 (०)  No,  Sir.

 (d)  Does  not  arise.

 Measure,  to  protect  the  Officers  of
 Public  Undertakings  vf  Central  Gov-

 ernment  locateg  in  various  States

 4468.  SHRI  छू  SURYANARAYANA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  nleased  to  state:

 (a)  whether  the  Personnel  Manager
 of  the  Air-India  Bombay  was  beaten
 up  by  some  political  party  workers  in
 November,  972  and  the  Police  did  not
 rescue  him;

 (b)  if  so,  whether  Government  have
 enquired  into  the  incident  and  taken
 up  the  matter  with  the  State  Govern-
 ment  ang  if  not,  the  reasons  therefor;
 and

 (c)  the  measures  which  Govern-
 ment  propose  to  take  to  protect  the
 Officers  of  the  Public  Undertakings  of
 the  Central  Government  located  in  the
 varioug  States  in  such  cases?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (be).  The  Chief
 Personnel  Manager  of  Air-India  was
 assaulted  in  Air-India’s  head-office  in
 Bombay  hy  some  followers  of  the

 जा
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 Shiv  Sena  on  the  l6th  November,  1972.
 The  matter  was  immediately  taken  up
 with  the  State  Government  for  neces-
 sary  protection.

 (c)  The  maintenance  of  law  and
 order  ig  the  responsibility  of  the  State
 Government  concerned,  and  close
 touch  is  maintained  with  them.

 Guidelines  to  Officers  and  Staff  of
 Air  India  for  getting  Complimentary

 Passes

 4469.  SHRI.  K,  SURYANARAYANA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  ahy  guidelines  have
 been  jssued  by  Government  regulating
 the  Air  India’s  Officers  and  staff  gett-
 ing  complimentary  passes  for  them-
 selves  and  their  families  direct  from
 the  foreign  Airlines;

 (b)  the  reasons  for  their  not  apply-
 ing  or  negotiating  for  such  compli-
 mentary  tickets  through  the  Air  India,
 and

 (c)  whether  ahy  restriction  has
 bean  laid  down  about  the  number  of
 such  complimentary  tickets  which  an
 Officer  can  get  diréctly  from  the  fore
 ign  Airlines  during  a  year  and  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  No,  Sir,  Ac-
 cording  to  I.A.T.4.  Regulations  no
 employee  of  an  airline  can  obtain
 complimentary  transporation  directly
 from  another  airline  unless  a  request
 is  made  in  accordance  with  the  proce-
 dures  established  by  the  general  offi-
 ces  of  the  air  carrler  by  whom  he  js
 employed,

 (०)  Government  have  not
 ahy  instructions  in  this  regard,

 C.  LF,  value  of  Importeg  Photographic
 Items

 4470,  SHRI  MUHAMMED  KHUDA
 BUKHSH:  Will  the  Minister  of  FORE-
 IGN  TRADE  be  pleased  to  state  what

 issued
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 is  the  cif.  value  of  the  photographic
 plates,  papers  and  films  of  Kodak,.
 Agfa,  Gevaert  and  Ilforg  Brand  im-
 ported  during  the  last  three  years.
 against  the  sole  agents  own  licences.
 and  against  the  licences  of  other  par-
 tieg  under  all  categories,  but  imported
 by  the  brands  sole  agents  against
 Letter  of  Authority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  Information
 relating  to  cit.  value  of  the  imports
 ‘of  photographic  plates,  papers  and.
 films  are  not  maintaineq  by  brand,
 individual  parties  or  categories  of  im-
 porters,

 Fixation  of  Pay  of  Government  Em-
 ployees  in  Higher  Scales  as  a  result

 of  Promotion  to  Higher  Posts

 4472.  DR,  H.  ए,  SHARMA:  Will  the
 Minister  of  FINANCE  be  pleasea  to
 state:

 (a)  whether  Government  en:ployees:
 when  promoted  to  the  next  higher
 posts  get  the  advantage  of  only  an  in-
 crement  in  the  previous  scale  and  fixa-
 tion  of  pay  at  the  next  higher  stage
 in  the  higher  scale,  when  they  are  al-
 ready  drawing  as  basic  pay  an  amount
 above  the  minimum  in  the  higher
 scale;

 (b)  whether,  whenever  pay-scales
 are  revised  ang  raised,  the  junior  em-
 ployee,  and  new  recruits  get  substan-
 tial  and  full  advantage  of  such  revi-
 Sion  while  the  senior  people  get  little
 or  no  benefit;  and

 (c)  if  so,  what  steps  are  contem-
 plated  .to  ensure  equitable  benefit  to.
 the  senior  employees  on  their  promo-
 tion  or  revision  of  pay-scales  and  save
 them  getting  demoralised  and  to
 maintain  incentive  for  efficient  work
 among  senior  personnel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  Except  in  the  case
 of  promotion  from  one  Class  I  post  to
 another  Class  [  post,  fixation  of  pay
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 on  this  basis  is  normally  allowed  in
 cases  where  promotion  to  the  higher
 post  involves  assumption  of  higher
 responsibilities,

 (b)  and  (c)  The  assumption  that  in
 all  cases  of  pay  revision  the  junior
 employees  and  new  recruits  invariably
 get  greater  benefit  than  their  seniors
 is  not  valid.  The  quantum  of  actual
 monetary  advantage  in  each  individual
 case  due  to  pay  fixation  in  the  new
 scale  would  depend  on  the  nature.  of
 the  pay  revision,  the  pay  drawn  in  the
 old  scale,  and  the  minimum  ang  maxi-
 mum  limits  of  the  new  pay  scale
 attached  to  a  post  as  compared  to
 those  of  the  previous  scale.  No  pro-
 posal  ig  under  consideration  at  present
 to  modify  the  existing  rules  on  the
 subject.

 Grant  of  Overtime  Allowance  to
 Section  Officers

 4473.  SHRI  D.K.PANDA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Section  Officers  in
 Government  Offices  are  not  granted
 Overtime  Allowance  when  they  are
 required  to  work  beyond  office  hours;

 (9)  if  so,  whether  this  is  done  on
 the  ground  that  they  are  included
 among  Supervisory  staff  or  officers
 for  this  purpose;

 (c)  whether  for  the  purpose  of  con-
 stitution  of  Staff  Councils,  they  are
 included  among  the  ordinary  staff:
 and

 (ad)  how  the  Section  Officers  are
 compensated  or  are  proposed  to  be
 compensated  for  Overtime  work?

 THE  MINISTER  OF
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  and  (b)
 Yes,  Sir.  Section  Officers  being  Gaz-
 etted  Officers,  are  excluded  from
 the  scheme  of  overtime  allowance
 applicable  to  office  staffs,

 STATE  iN

 (c)  They  are  eligible’  to  participate
 in  the  Joint:  Councils  under  the
 J.C.M.  Scheme.  -

 (९)  Any  distinction  in  this  regard
 between  Section,.Officers  and  other
 Gazetted  categories  with  comparable
 level  of  responsibility.  can  hardly  be
 justified.

 Financial  impact  due  to  inflow  of
 foreign  tourists  ‘into  the  country

 during  the  last  two  years

 4474.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  -the  ..Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  what  has  been  the  financial  im-
 pact  due  to  inflow  of  foreign  tourists
 during  the  last  two  years;  and

 (b)  whether  the  flow  of  foreign
 traffic  to  this  country  is  in  keeping
 with  the  targets  laid  down  for  the
 Fourth  Plan  and  if  not,  the  extent  of
 shortfall  and  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):(a)  Foreign  exchange  earn-
 ings  from  tourism  during  970  and
 97l  were  estimated  at  Rg,  38.03
 crores  and  Rs.  40.38  crores  respec-
 tively.

 (b)  According  to  current  indications
 the  Fourth  Plan  target  of  40,006  by
 973  tourists  is.  likely  to  be  achieved.

 Scheme  to  convert  Asia  72  Exhibition
 into  a  Mobile  exhibition

 4475.  SHRI  BISHWANATH  JHUN..
 JHUNWALA:

 SHRI  M.  S.  SANJEEVI  RAO:

 Will  the  Minister  of  FORKIGHIN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  are  con-
 templating  to  convert  the  —  present
 Agia  72  exhibition  inte  a  motile  ex-
 hibition;
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 (b)  if  so,  the  justification  for  the
 same  and  the  total  amount  that  will
 be  required  for  this  project;  and

 (c)  whether  the  foreign  stalls  have
 also  agreed  to  participate  in  the  pro-
 posed  schernme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE:  (a)  No,  Sir.

 (b)  and  (c)  Do  not  aris2,

 India’s  Trade  Relations  with  partici-
 pating  countries  im  Asia  72

 4476.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:

 SHRI  M.  S.  SANJEaV!  RAO:

 Will  the  Minister  of  FCREIGN
 TRADE  be  pleased  to  state.

 (a)  to  what  extent  Asia’72  has  suc-
 ceeded  in  promoting  India’s  trade  ce-
 lations  with  the  participating  coun-
 tries;

 (b)  whether  the  exhibition  has
 helped  the  small  scale  and’  medium
 scale  industries  of  the  country  tc
 négotiate  contracts  for  the  products
 they  are  producing  at  pres2nt,

 (c)  whether  orders  for  pubtic  sc-
 tor  projects  could  be  negotiated;  and

 (d)  if  so,  the  nature  ang  value  of
 the  goods  to  be  exported?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The  total
 value  of  export  orders  concluded  with
 the  participating  countries  {il  l0ta
 December,  972  comes  to  Ks.  237.30
 lakhs.  In  addition  exports  orders  of
 Rs.  223.9i  lakhs  have  also  been  con-
 cluded  with  non-participating  coun.
 tries.  Besides,  a  large  uumber  3६
 Trade  enquiries:  have  been  received,
 value  of  which  rung  into  gseverat
 crores  of  rupess.  Import  orderg  ol
 Rea,  3686.70  have  also  been  concluded.
 The  succere  of  Asia  ‘72  hog  been  mor:
 thun  expected.

 (b>)  Yug  छाए.
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 (९)  and  (d)  A’  number  of  export
 orders.  have’  been  secured  by  ‘Public
 &  Private  sector  projects.  Separate
 details  for  Public  Sector  are  not
 readily  available.

 Guidelines  for  Appomtments.  on  top
 Posts  ‘n  companies

 ‘4477..  SHRI  CHANDRA  SEKHAP.
 SINGH:  Will  the  Minister  of  COM-
 PANY  AFFAIRS  be  pleased  to  state.

 (a)  the  number  of  applications  re-
 ceived  by  Government  from  different
 Companies  in  India,  seekirg  confirn::
 ation  of  the  appointment  of  their
 Directors  and  other  Managerisl  Per-
 sonnel,  as  requireqd  under  the  Com.
 panies  Act,  after  the  formulation  of
 the  new  guidelines  regarding  ad-
 ministrative  ceilings  fixed  by  Govern-
 ment  in  the  light  of  the  Finance  Act,
 97l,  year-wise,  together  with  the
 names  of  those  Companies  and  their
 Directars/executives;

 (b)  the  date  from  which  thrse  new
 guidelines  becarre  effective,  and  whe-
 ther  a  copy  thereof  would  be  placed
 on  the  Table;  and

 (९)  the  number  of  applicatsons  that
 have  been  approved  so  far  under
 these  new  _  guidelines,  together  with
 their  names,  and  the  number  and
 names  of  applicants  whose  applica-
 tions  are  still  pending  approval?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):(a)  The  present  guidelines
 regarding  administrative  ceilings  ia
 regard  to  the  appointment  and  re-
 muneration  of  Managing  Directors,
 other  paid  Directors  and  Managers  in
 public  limited  companies  were  for-
 mulated  in  1969,  The  Government
 have  however  in  August  1N72,  formu-
 lated  certain  guidelines  keeping  in  view
 the  provisions  of  the  Finance  Act,  1971,
 for  payment  of  “minimum  =  renimera-
 tion”  to  the  managerial  sersonnel  in
 publtc  limited  companies  whieh  suffer
 loss  oy  ¢urn  ‘nudequate  profits.
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 (b)  The  guidelines  on  ninimum  re-
 muneration  became  effective  on  5th
 August,  1972  and  a  copy  of  the  guide-
 lines  has  already  been  piaced  on  the
 Table  of  the  House  in  reply  to  the
 Lok  Sabha  Unstarred  Question  No.
 4332  on  lst  September,  1972.

 (c)  Statement  in  respect  cf  appli-
 cations  received  during  the  period
 from  5th  August,  972  to  30th  Novem-
 ber,  972  is  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT-404/72].

 Appointment  of  managing  director
 of  Gramophone  Company  Limited,

 Calcutta

 4478.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  application  from  _  the
 Gramophone  Company  Limited,  Cal-
 cutta,  seeking  confirmation  of  the  ap-
 pointment  of  its  new  Managing  Direc-
 tor  on  a  monthly  salary  cf  Rs  7,500
 plus  other  perquisites,  under  the
 Companies  Act,  1956:

 (b)  if  so,  whether  this  salary  and
 other  perquisites  are  within  the  new
 guide-lines  laid  -down  by  Govern-
 ment;

 (c)  whether  approval  to  this  Com-
 pany  has  been  given;  and

 (d)  if  so,  on  what  terms  and  condi-
 tions?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  On  28th  July,  ‘1972,  an
 application  was  received  from.  tne
 company  for  Central  Government’s
 approval  under  section  269  of  the
 Companies  Act,  956  to  the  appoint- ment  of  its  new  Managing  Director
 Shri  A.  K.  Sud  on  a  remuneration  of
 Re.  7.500  p.m.  with  increment  of
 Rs.  600  p.m.  after  every  two  years of  service,  plus  4  per  cent  commis
 sion  on  the  net  profits  of  the  com-
 Pany  and  other  perquisites:

 (9)  to  (9).  the  application  is  under
 examination.

 Appeal  by  Bavla  Farmers  regarding
 Maipractices  in  Cotton  Purchase

 4479.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  TOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  twenty-three  farmers
 of  Balva,  District  Ahmedabad,  appeal-
 ed  to  the  President  of  India  and  the
 Prime  Minister  in  July,  972  regard-
 ing  the  malpractices  employed  by  the
 nominees  of  the.  Cotton.  Ccrporation
 of  India  for  the  purchase  of  cotton
 from  their  District;  ang

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  1N  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No  ‘such
 appeal  ‘appears  to  have  been  received,

 (b)  Does  not  arise.

 Jute  Industry  facing
 Synthetics

 4480.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleas-d  to
 state:

 threat  from

 (a)  whether  the  jute  indus  ry:  has
 pointed  out  to  Government  that  des-
 pite  the  recent  relief,  the  industry  is
 faced  with  a  serious  threat  from  syn-
 thetics  and  unless  mote  eccomnaod
 tion  is  shown,  the  industry  word  not
 be  able  to  face  the  world  comapeti-
 vl0n

 (b)  what  has  been  tie  effect  of
 synthetics  on  India’s  jute  and  'jute
 goods  during  the  last  three  years:  and

 (c)  whether  the  units  which  are
 solely  dependent  on  carpet  backing
 are  likely  to  be  affected  more  ad-
 versely  than  others  and  if  sv,  what
 is  Government’s  reaction  in  this  re-
 gard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  0,  GEORGE):  (a)  Yes,  Sir.
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 Vietnam  have  joined  the  Ford  Foun-
 dation  in  India  and  if  so,  their  names;
 and

 (b)  the  names  of  the  Indians  work-
 ing  in  the  Ford  Foundation  drawing
 a  salary  of  Rs.  2,000  or  more  per
 month?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Dr.  R.  Simmons,  who  is  working
 with  the  Intensive  Agricultural  Dis-
 trict  Programme,  which  is  a  project
 assisted  by  the  Ford  Foundation  in
 India,  was  formerly  a  USAID  agri-
 cultural  credit  adviser  to  the  Gov-
 ernment  of  Vietnam.

 (b)  There  are  five  such  persons
 but  it  is  not  in  the  public
 divulge  their  names.

 interest  to

 Canalisation  og  Import  of  Dry  Fruits
 through  Public  Undertakings

 4486.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FOREIGN
 TRADE  he  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  884  on  the  28th  March,  972  re-
 garding  import  of  dry  fruits  and
 state:

 (a)  whether  a  final  decision  has
 since  been,  taken  on  the  question  of
 canalising  import  of  dry  fruits
 through  Public  Sector  Undertakings;

 (b)  if  so,  the
 taken;

 nature  of  decision

 (c)  the  date  from  which  the  deci-
 sion  is  likely  to  take  effect;  and

 (d)  in  case  no  decision  has  so_  far
 been  taken  in  this  regard,  the  reasons
 therefor  and  when  a  final  decision  is
 likely  to  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  0.  GEORGE):  (a)  to  (d).
 Government  have  decided  in  principle
 to  canalise  the  import  of  dry  fruits
 through  a  public  sector  agency.
 Details  are  being  worked  out.
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 Reversion.  of  deputationists  in.  Public
 Undertakings  to  their  parent  offices

 4487,  SHRI  SHASH  BHUSAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  465  on  the
 i7th  March,  972  and  state:

 (a)  the  number  of  persons  who  had
 opted  to  go  back  and  have  been  re-
 verted  to  their  parent  offices,  after  the
 prescribed  time-limit  for  exercising
 option  was  reached;

 (b)whether  all  such  persons  who
 had  opted  to  go  back  have  since  been
 reverted;  and

 (c)  if  not,  the  number  of  persons
 still  awaiting  such  reversion  and
 when  the  process  will  be  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  Till  Ist
 March  1972,  84  deputationists  were
 reverted  to  their  parent  cadres,  either
 because  they  had  opted  to  go  back  to
 themselves  did  not  find  their  services
 as  essential.

 (b)  and  (c).  The  time-limit  for
 exercise  of  option  would  vary  in  in-
 dividual  cases  as  option  has  to  be
 the  cadres  or  because  the  enterprises
 exercised  after  2  years/3  years  from
 the  date  a  deputation  starts  depending
 on  the  level  of  post  the  deputationist
 is  holding.  It  has  also  been  laid
 down  that  the  following  alternatives
 will  be  open  in  case  the  deputation-
 ists,  who  have  to  exercise  option  on
 or  before  the  prescribed  date,  do  not
 opt  for  absorption  in  the  said  enter-
 prise:

 (i)  Their  services  will  have  to  be
 replaced  at  the  disposal  of  the  cadre
 authorities  concerned  immediately
 after  the  time-limit  for  the  exer-
 cise  of  option  expires,  as  their
 periods  of  deputation  will  expire
 simultaneously.

 (ii)  Tf  the  cadre  authorities  are
 not  in  a  position  to  offer  such  de-
 putationisis  immediate  postings,
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 they  will  have  to  proceed  on  leave.

 ‘(iii)  Suitable  succession  plans
 would  have  been  drawn  up  by  the
 public  enterprises  to  fill  up  the
 vacancies  caused  by  reversion  of
 deputationists  and  there  would  be
 no  difficulty  in  making  necessary
 ararngements  in  manning  the  posts
 vacated  by  deputationists.  How-
 ever,  where  such  succession  plans
 are  not  ready,  temporary  alterna-
 tive  arrangements  will  have  to  be
 made  pending  making  permanent
 arrangements.

 It  would  be  seen  from  the  above  that
 the  process  of  reversion  of  optees  in
 accordance.  with  the  option  orders  is
 a  continuous  one.
 Payment  of  Income-tax  by  the

 Employees  of  Ford  Foundation
 4488.  SHRI  SHASHI  BHUSHAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  amount  of  Income-tax  de-
 posited  by  the  Ford  Foundation  Or-
 ganisation  in  Delhi  after  deducting  it
 from  the  salaries  of  its  employees
 during  the  last  three  years,  year-wise;
 and

 (b)  whether  Government  are  satis-
 fied  that  the  Income-tax  charged  by
 the  Ford  Foundation  from  its  em-
 ployees  is  correctly  calculated  and
 if  not,  the  steps  proposed  to  be  taken
 by  Government  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  छू.  R.  GANESH):  (a)  The
 salary  of  only  the  Indian  employees
 of  Ford  Foundation  is  subjected  to
 deduction  of  tax  at  source.  The
 amount  of  income-tax  deducted  by
 the  Ford  Foundation  from  the  salaries
 of  such  employees  and  paid  to  the
 Government  during  the  last  three
 years  is  as  under:—

 Financial  year  Tax  paid
 Rs.

 1969-70  2,66,226
 1970-71,  4,26,875
 1971-72  5,089,180

 (b)  Test  check  verification  of  the
 tax  deducted  at  source  from  the
 salaries  of  Indian  employees  reveals
 that  the  tax  deducted  at  source  is
 correctly  calculated.

 Projects  under  Ford  Foundation

 4489.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  number  of  projects  on
 which  the  Ford  Foundation  has
 worked  during  the  last  three  years;

 (b)  the  number  and  names  of  pro-
 jects  assigned  to  the  Ford  Foundation
 during  the  last  three  years;

 (c)  whether.some  applications  for
 new  projects  have  been  submitted  by
 the.  Ford  Foundation  which  are  still
 under  consideration  of  the  Ministry
 of  Finance;  and

 (d)  if  so,  the  nature  of  those  appli-
 cations  and  the  reaction  of.  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Seventy  seven.

 (b)  The  question  of  assigning  pro-
 jects  to  the  Ford  Foundation  does
 not  arise,  for  these  are  all  local
 activities  and  Ford  Foundation  assist-
 anoe  jin  the  shape  of  grants  for  finan-
 cial  aid,  expertise,  fellowships  and/
 or  equipment  is  supplementary  to  the
 basic  activity.

 (c)  Yes,  Sir.  These  are  not  appli-
 cations,  but  as  per  standard  proce-
 dure,  formal  offers  of  assistance  from
 the  -Foundation.

 (d)  A  statement  containing  a  Ist
 of  such  offers  is  attached.  These  are
 under  consideration  in  consultation
 with  the  administrative  Ministry
 concerned,  the  Ministry  of  External
 Affairs  and  the  Ministry
 Affairs.

 of  Home
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 STATEMENT

 Institution  Amount
 Proposed

 $
 i.  Government  of  Maharashtra  ¥50,009
 2.  Janata  Sh’kshan  Mandal  27,009
 3.  Chetana  (Chetana’s  H.S.  College  of  Com  nerct  &  Economics)  §0,099

 4.  Indian  Counc'l  of  Soc’al  Sci:nce  Research  *  *  60,009
 5.  Central  Institute  of  English  and  Foreign  Languages  ,  .  220,009
 6.  G.  8.  Pant  Univers'ty  of  Agrizulture  and  Technology  :  304,000
 7.  H.C.  Mathur  State  Institute  of  Public  Administration  ‘ELI,000,

 8.  Admirstrative  Staff  College  of  India  550,099

 ch  Pilot  Research  Pojects  in  Growth  Céntres  2185002

 i0.  Se€nior  Indian  Educator  to  accept  the  Stanford  University’s  invitation  to  spend
 approx  mately  r4  months  as  post-doctoral  fellow  in  education.

 rr.  Two  Nobel  Laureates  to  attend  Dianond  Jubilee  Session  of  the  Ind‘an
 Sci¢nce  Congress  Association.

 Malpractices  in  Public  Sector  Units

 4490.  SHRI  M.  S.’  SIVASWAMY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:  '

 (a)  whether  Government  have  consi-
 dered  any  special  measures  to  detect
 malpractices  in  financial  as  well  as
 administrative  matters  in  the  public
 sector  units;  and

 (b)  if  so,  what  are  those  measures
 ang  the  results  achieved  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (b).  The  pub-
 Uc  enterprises  frame  rules  and  regula-
 tions  to  ensure  that  the  day-to-day
 matters  of  the  company  are  conducted

 in  accordance  with  these  and  adminis-
 trative  ang  financial  irregularities  do
 not  occur.  These  rules  and  regulations
 are  framed  taking  into  account  stutu-
 tory  requirements.  Government  or-
 ders,  Board  decisions,  etc.  The  pri-
 mary  responsibility  for’  detécting  de-
 viations  from  these  rules  and  regula-
 tions  is  that  of  the  company  manage- ments’  themselves.  The  public.  enter-
 prises  also  set  up  vigilance  machin-
 eries  as  laid  down  by  the  Central
 Vigilance  Commission  and  the
 Chief  Vigilance  Officer  of  the
 Public  enterprise  acts  as  a_  link
 between  the  enterprise  and  the  Central
 Vigilance  Commission.  The  com-
 mercial  and  statutory  audits  of
 the  companies  would  aiso  indicate  ir-
 regularities,  if  any.  Government  keep
 a  constant  watch  to  take  whatever  ac-
 tion  is  indicated’
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 विभिन्न  वित तोष  संस्थानों  द्वारा  मारुति

 लिमिटेड  को  ऋण  दिया

 जाना

 44gi.  श्री  सम हादी वक  सिंह  वाक्य  :

 श्री  हुकम  चन्द  कछवाय  :

 क्या  बित  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  i97I-72  में  मारुति

 लिमिटेड  ने  विभिन्न  वित्तीय  संस्थानों  और

 बैंकों  से  ऋण  लेने  के  लिए  आवेदन  पत्र  दिये

 थे;  और

 (ख)  यदि  हां,  तो  अब  तक  कितना

 ऋण  किस-किस  बैंक  द्वारा  दिया  जा  चुका  है

 आर  कितने  आवेदन  पत्र  विचाराधीन  हैं  ?

 वित्त  मंत्री  (श्री  यश्नवन्तराव  चव्हाण)
 (क)  शौर  (ख).  मैसर्स  मारुति  लिमिटे

 गुड़गांव  से  वित्तीय  सहायता  के  लिए  अनुरोध
 अभी  तक  किसी  भी  अखिल  भार  य  दीर्घा-

 अधिक  सरकारी  वित्तीय  संस्था  को  प्राप्त  नहीं

 हुआ  है  ।

 जहा  तक  वाणिज्यिक  बलों  क  सम्बन्ध  है,

 कानून  कौर  पद्धति  तथा  बैंकों  में  प्रयुक्त  प्रथा

 के  अनुसार  किसी  बैंक  द्वारा  अपने  निज  संघटक

 के  साथ  हुए  लेनदेन  की  यूज ना  देना  सम्भव

 नहीं  है  ।
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 Information  System  in  Public
 Enterprises

 4492.  SHRI  GIRIDHAR  GOMANGO:
 SHRI  RAMSHEKHAR  PRA-

 SAD  SINGH:

 Will  the  Minister  of  FINANCE  be
 pleaseq  to  state:

 (a)  whether  the  two-day  seminar
 held  recently  on  management  of  irfor-
 mation  systems  in  Publie  enterprises
 has  suggested  that  the  Working  Groups
 for  various  industries  should  take  stock
 of  the  existing  information  flow  into
 the  Ministries  and  the  information
 system  should  be  nationaliseq  at  this
 level;

 (b)  what  were  the  other  recommen-
 dations  made  at  the  seminar;  and

 (c)  the  number  of  recommendations
 accepteqg  by  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R,  GANESH):  (a)  to  (c),  Presumably,
 the  Honourable  Members  are  referring
 to  the  two-day  seminar  organised  by
 the  Bureau  of  Public  Enterprises  on
 September  7]  and  12,  972  at  New
 Delhi  to  discuss  the  requirements  of
 Management  Information  Systems  in
 the  public  enterprises  and  Government.
 From  the  discussions  at  the  seminar,
 it  emerged  that  it  would  be  useful  to
 set  up  q  Werking  Group  consisting  of
 representatives  from  the  Ministries,
 public  enterprises  and  specialists  to
 rationalise  and  evolve  a_  suitable
 Management  Information  System  which
 would  assist  the  Government  in  per-
 forming  their  review  and  control  res-
 ponsibilities  over  the  public  ente:  prises
 more  effectively  ang  with  less  burden
 on  the  enterprises.  It  has  been  decid-
 ed  to  set  up  such  a  Working  Group  in
 the  immediate  future,

 The  seminar  also  examined  the  scope
 for  drawing  up  Model  Management
 Information  Systems  for  certain  groups
 of  public  enterprises  and  foung  that
 while  the  requirements  of  individual
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 enterprises  may  not  allow  much  stan-
 dardisation,  there  was  scope  for  consi-
 derable  rationalisation  of  the  existing
 systems  in  the  enterprises.  For  this
 purpose,  the  public  enterprises  would
 benefit  by  undertaking  a  review  of
 their  present  information  systems  in
 consultation  with  experts  in  the  field.

 Price  Rise  During  the  First  Three  Five
 Year  Plans

 4493.  SHRI  P.  M.  MEHT:
 SHRI  BHALJIBHAI  PAR-
 MAR

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  average  price  rise  during
 the  first  three  Five  Year  Plans  and
 during  the  period  when  only  annual
 Plans  were  in  operation;  and

 (b)  the  price  rise  auring  the  first
 three  years  of  the  current  Plan?

 THE~  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  The  annual  average  (simple  ave-
 rage)  price  rise/decline  during  the
 first  three  Five  Year  Plans  was  38

 “below:
 Ist  Plan  —3.5  per  cent

 +  YInd  Plan  47.0  per  cent
 IlIrd  Plan_  +6.4  per  cent

 The  average  yearly  price  rise  during
 the  periog  of  the  three  Annual  Plans
 was  8.6  per  cent,

 (b)  The  average  price  rise  during
 the  first  three  years  of  the  current
 Plan  was  as  follows:—

 1969-70,  43.7  per  cent

 i970-7  +5.5  per  cent
 397i-72  +4.0  per  cent

 Export  of  Films

 4494.  SHRI  SAROJ  MUKHERJI
 Will  the  Minister  of  FOREIGN  TRADE
 pe  plensed  to  state

 (a)  the  names  of  the  regional  films
 exported  by  the  Indlan  Motion  Picture
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 Export  Corporation,  country-wise,  and
 the  amount  of  foreign  exchange  earn-
 ed  on  each  of  them  and

 (b)  the  future  programme  of  Indian
 Motion  Picture  Export  Corporation  to
 Promote  further  production  jin  order  to
 enhance  the  export  trade  in  film  in-
 dustry?

 THE  DEPUTY  MINISTER  IN  THE MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  ९.  GEORGE)  {a)  A  state
 ment  giving  the  information  ic  laid  on
 the  Table  of  the  House  [Placed  in
 Library.  See  No.  LT.  4042/72]

 (b)  The  Indian  Motion  Pictures  Ex-
 port  Corporation  is  basically  an  agency
 to  assist  in  export  of  films  and  is  not
 an  agency  for  production  of  films.

 यूगोस्लाविया  के  सहयोग  से  समय  प्रदेश  में

 एल् का लायड  तेयार  करने  का

 कारखाना

 4495.  श्री  घनञ्ञाह  प्रधान :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यूगोस्लाविया  सरकार  ने

 मध्य  प्रदेश  में  पिस्ते  के  छिलके  से  हल्का-

 लायड  तैयार  करने  का  कारखाना  स्थापित

 करने  के  बारे  में  भारत  के  साथ  बातचीत
 की  है

 (ख)  यदि  हां,  तो  इस  पर  कितना  खर्च

 होगा  ;  और

 (ग)  सरकार  का  इस  कारखाने  को

 कब  तक  स्थापित  करने  का  विचार  है

 जिल  संजय  में  राज्य  मंत्री  (श्री
 Bo  कार  गणेष)  (क)  से  ग)
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 मध्य  प्रदेश  सरकार  से  पूछताछ  की  जा

 रही  है  -  सूचना  सभा-पर्पल  पर  रखे  दी

 जायगी  ।

 Restraint  on  excessive  income.  arising
 oe  from  property  and  enterprise

 4496.  SHRI  s.  M.  BANERJEE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  any  Plan  has  been
 chalked  out  to  have  maximum  restraint
 on  excessive  income  arising  from  pro-
 perty  and  enterprise;  and

 (b)  if  so,  the  salient  features  of  the
 Plan?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAO  CHAVAN):  (a)
 and  (b).  The  totality  of  measures
 taken  by  the  Government  in  recent
 years,  such  as  the  increaSe  in  the  rates
 of  personal  taxation,  step-up  in  the
 rates  of  wealth  and  additional  wealth
 tax  on  urban  lands  and_  buildings,
 and  extension  of  wealth  tax  to  agricul-
 tural  property  impose  a  virtual  ceiling  .
 on  incomes  and  also  curb’  excessive
 accumulation  of  wealth.  In  order  to
 further  reduce  inequalities  in  income
 and  wealth,  it  is  proposed  to  introduce
 a  Bill  in  Parliament  imposing  a  ceil-
 ing  on  ownership  of  urban  property.

 आर्थिक  विकास  के  सम्बन्ध  में  राष्ट्रीय

 व्यावहारिक  श्रमिक  .अ्रतुसन्‍्धान  परिषद

 के  विचार

 4497.  Blo  लक्ष्मीनारायण  पांडेय  :

 क्या  विस  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्या  राष्ट्रीय  व्यावहारिक  श्रमिक

 म्रनसंघ्रान  परिषद  मे  दिल्ली  में  हुई  एक
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 गोष्ठी  में  यह  विचार  व्यक्त  किए  थे  कि  वर्तमान

 आर्थिक  प्रगति  एवं  राष्ट्रीय  राय  में  गतिरोध

 पैदा  हो  गया  है  ;

 (ख)  क्या  उक्त  परिषद  ने  यह  भी

 कहा  था  कि  औद्योगिक  प्रगति  की  वर्तमान

 दर  मुद्रा  स्थिति  रोकने  में  अ्रसमर्थ  हैं;  और

 (ग)  यदि  हां,  तो  सरकार  द्वारा  इस

 गतिरोध  को  दूर  करने  एवं  मुद्रा  स्फीति

 रोकने  हेतु  क्या  कदम  उठाए  गए  हैं  ?

 क्ति  मंत्री  (श्री  यशवंतराव  चव्हाण)  :

 (क)  सरकार  को  राष्ट्रीय  व्यावहारिक

 आ्राथिक  अनुसंधान  परिषद्‌  द्वारा  हाल  ही  में

 प्रायोजित  ऐसी  किसी  गोष्ठी  के  बारे  में

 कोई  जानकारी  नहीं  है  ।

 (ख)  और

 नहीं  होते  ।
 (ग).  ये  प्रश्न  उपस्थित

 Reorganisation  of  IMPEC

 4498.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  5.  A.  MURUGANAN-
 THAM:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  a  proposal  to  re-organise  the
 Indian  Motion  Pictures  Export  Corpo-
 ration;  ang

 (b)  if  so.  the  changes  proposed  to
 be  made  and  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  ‘TRADE
 (SHRI  A,  C.  GHORGE):  (a)  and  (b).
 Now  that  both  imports  and  exports  of
 feature  films  have  been  —  ennallsed,
 through  the  State  Trading  Corporation,
 it  is  net  considered  necessary  to  re-
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 organise  the  Indian  Motion  Picture  Ex-
 port  Corporation  Bombay.  <A  proposal
 for  setting  up  a  Film  Trading  Corpora-
 tion  js  under  Government’s  Cofsidera-
 tion,

 Leakage  of  Foreign  Exchange

 4499.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  FINANCE  be
 pleaseq  to  state:

 (a)  whether  Governinent’s  attention
 has  been  drawn  to  a  despatch  from
 Shri  V.  M.  Nair  at  Singapore,  publish-
 ed  in  the  ‘Statesman’,  dated  the  6th
 October,  497  under  the  caption
 “Foreign  Exchange  drain-Smuggling
 and  illegal  Remittances”;

 (b)  if  so,  Government's  reaction  to
 the  same;  and

 (c)  what  action,  if  any,  is  being
 taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir,

 (b)  and  (c).  These
 constitute  violations  of  {éreign  ex-
 change  regulations  and  Government
 have  been  taking  such  measures—  Jegis-
 lative,  administrative  and  others—as
 are  necessary  to  deal  with  them.

 “i
 nsactions

 Suggestion  for  Value  Added  Tax
 Systein

 4500.  SHRI  SHYAMANANDAN
 MISHRA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  system  of  Value
 Added  Tax  hay  been  suudested  to  Gov-
 ernment:  and

 (bp  if  so,  Governinent  3
 thereto?

 reaction
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  system  of  Value
 Addeq  Tax  (VAT)  has  been  suggested
 to  Government  from  time  to  time-
 However,  in  view  of  very  ccnsiderable
 administrative  difficullies  that  would
 arise  in  the  implementation  of  this  tax
 in  the  present  stage  of  our  develop-
 ment,  it  has  not  been  considered  prac~
 tical  to  adopt  the  system  of  VAT.

 Import  of  Cotton  from  Sudan-

 450l,  SHRI  RAM  PRAKASH:  Wil?
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  import  of  cotton  from
 Sudan  will  be  resumeg  now  in  view  of
 Indo-Sudan  trade  agreement,

 (b)  if  so,  the  quantity  of  cotton  to
 ‘be  imported  from  Sudan;  and

 (c)  the  total  import  of  cotton  during
 97]  and  1972.  country-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORG#:;:  (a)  Shipment
 of  Sudanese  Cotton  was  resumed  to-
 wards  the  eng  of  August,  1972.

 (b)  2.40  lakh  bales  of  i80  kgs.  each
 is  to  be  imported  under  the  current
 Indo-Sudun  trade
 1-12-1972,

 agreement  upto

 (c)  Country-wise  unports  quring  the
 years  1970-71  and  971-72.  are  a®
 under:—-
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 American  (including  peruvian)

 Egyptian  :

 Sudan

 Globai

 African

 I970-7I  I97I-72
 (®revi-

 sional)

 3535258  35,673

 2,06,995  ‘1,75:000°

 I,85,636  2,65:000°

 I0,302

 96.805

 TOTAL  8,35,086  6, 30,673:

 राजस्थान  स्थित  स्टेट  बेक  श्राफ  बीकानेर

 एण्ड  जयपुर  हारा  किसानों  को  दिया

 गया  ऋण

 4502.  श्री  लालजी  भाई  :  क्‍या

 चित्ति  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  में  स्टेट  बैंक  आफ

 बीकानेर  एंड  जयपुर  की  ऐसी  कितनी  शाखायें  हैं
 तथा  व  कहां  कहां  स्थित  हैं  जो सिंचाई  के  लिए

 नए  और  पुराने  कूचों  को  विकसित  करने  तथा

 कृषि  कार्यो  के  लिए  रुपया  उधार  देती  हैं  ;

 (ख)  गत  दो  वर्षो  में  बैंक  ने  कितने

 किसानों  को  तथा  कितना  ऋण  दिया  ;  बौर

 (ग)  ऋण  के  लिए  कभी  कितने  प्रार्थना-

 त  रवि यारा धीन  पड़े  हैं  तथा  उनमें  कितने

 धन  की  मांग  की  गई  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्रीमती

 सुशीला  रोहतगी  )  :  (क)  से  (ग):

 सूचना  इकट्ठी  की  जा  रही  है  और  सभा-

 पटल  पर  रख  दी  जायगी  ।

 ‘Tussar’  Weaving  Centre  at  Jagdalpur

 4503.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  FOREIGN:
 TRADE  be  pleased  to  state:

 (a)  how  much  money  has  been  spent
 on  the  setting  up  of  the  “Tussar
 Weaving  Centre  at  Jagdalpur  Bastar
 (District)  of  Madhya  Pradesh;

 (b)  the  quantum  of  foreign  exchange
 earned  by  exports  from  the  Centre;
 and

 (c)  the  steps  contemplate,  to  achieve
 further  expansion  of  this  undertaking?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  ‘TRADE
 (SHRI  A.  C,  GEORGE):  (a)  Rs,  10.39-
 jakhs.

 (b)  Ra.  25.82  lakhs,
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 (b)  Synthetics  have  mdde  heavy
 inroads  into  fields  hitherto  catered  to
 by  jute.

 (c)  Yes,  Sir.  It  was  precisely  to
 enable  jute  carpct  backing  to  com-
 pete  with  synthetics  that  the  export
 duty  on  jute  primary  carpet  backing
 was  reduced  recently  by,  Rs.  40)  per
 tonne,  The  suggestions  rnade  by  the
 industry  for  further  relief  have  heen
 noted  by  Government.

 Payments  to  the.  Depositor,  of  M/s.
 Golcha  Properties  Limited

 (4481.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  ‘Will  the  Minister  of
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether.  the  Official  Liquidator
 has  since  distributed  50  per  cent  of
 the  principal  of  the  deposits  that
 were  made  by  the  depositors  with  the
 Golcha  Properties  Limited,  Delhi;

 (b)  if  so,  whether  the  Liquidator
 has  since  fotmulated  any  schéme  for
 payment  of  the  rest  of  ‘the  amount
 and  interest  theréon  to  the  depositors;
 and

 (०)  if  so,  the  broad  outlines  there-
 of  and  by  What  time’.  the  entire
 amount  is  likely  to'be  paid  back?

 THE  MINISTER  OF
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  to  (c).  The  Official
 Liquidator  attached  to  the  Rajasthan
 High  Court  has  reported  that  he  has
 so  far  declared  two.  dividends  of  20
 paise  in  a  rupee  ‘each  to  the  ordi-
 nary  creditors  of  Golcha  Properties
 Pvt.  Ltd.  (in  Liquidation)  whose
 claims  have  been  settled...  He  has
 also  reported  that  she  Orat  dividend
 has  already  been  paid  to  all  the  ordi-
 nary  creditors  except  about  200
 claimants  and  that  the  second  divi-
 dend  has  been  paid  to  1841  creditors.
 He  has  reporied  that  he  does  not  at
 present  have  sufficient  funds  to  de-
 clore  a  further  dividend  and  that
 he  wil!  take  necessary  steps  for  the

 COMPANY
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 purpose  under  the  Court’s  sanction  |
 as  and  when  sufficient  funds  come
 into  his  hands  in  due  course

 एशिया  व्यापार  मेले  में  खाद्य  पदार्थों  के  स्टालों
 द्वारा  लिखे  गये  बहुत  भ्र धिक  मूल्य

 4482.  श्री  अनादि  चरण  दास  :  क्‍या

 विदेश  व्यापार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  एशिया  व्यापार  मेले  के
 खाद्य  और  शीतल  तथा  गर्म  पेय  पदार्थों  के
 स्टालों  पर  बहुत  अ्रधिक  मूल्य  लिये  जाने  के
 बारे  में  कितनी  शिकायतें  प्राप्त  हई  हैं;

 (ख)  स्टालों  के  विरुद्ध  क्या  कार्यवाही
 की  गई  है;  और

 (ग)  कितने  स्टालों  के  संचालकों  के

 विरुद्ध  कार्यवाही  की  गई  है  ?

 विदेश  व्यापार  मंत्रालय  में  उपसंत्री  (की  qo
 सी०  खाजे )  :  (क)  से  (ग).  अधिक  कीमतें

 वसूल  करने  वाली  कुछ  वाणिज्यिक  कन्सेशन-

 रीज़  के  बारे  में  कुछ  शिकायतें  शाई  हैं  -  सभी

 कन्सैशनरींज़  की  एक  बैठक  बुलाई  गई  तथा

 उन्हें  चेतावनी  दी  गई  कि  वे  तत्काल  कीमतों

 को  कम  करें  शौर  कीमतों  की  सूची  को

 सुस्पष्ट  रूप  से  प्रदर्शित  करें,  नहीं  तो  दोषियों

 के  विरुद्ध  कठोर  कार्यवाही  की  जायेगी  ।  इसका

 अच्छा  प्रभाव  पट्ठा  और  कन्सैशनरीज़  ने

 स्वेच्छा  से  कीमतें  कम  कर  दीं  ।  इस  समय  मेले  में

 ललित  कीमतें  वही  हैं  जो  शहर  में  कहीं  और

 ली  जाती  हैं  ।
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 घिसी  पिटो  मशीनों  के  कारण  कपड़े  के  उत्पादन

 में  कमी

 4483.  श्री  शकर  लाल  बैरवा  :

 क्या  विदेश  व्यापार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  देश  की  अधिकांश  मिलें

 पुरानी  तथा  घिसी  पिटी  मशीनों  से  कार्य

 कर  रही  हैं  जिसके  परिणामस्वरूप  उत्पादन

 घट  रहा  है  तथा  रोजगार  के  अवसरों  में  भी

 कमी  श्री  रही  है;  और

 (ख)  यदि  हां,  तो  सरकार  ने  इस

 स्थिति  को  सुधारने  के  लिए  क्‍या  कार्यवाही

 की  है?

 बिदेश  व्यापार  मंत्रालय  सें  उप  मंत्रों

 भी  Go  सी०  जार्ज)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 Collection  of  stamp  duty  from  the
 plot  holders  in  Delhi

 4484.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Stamp  Collector,
 Delhi  has  been  collecting  stamp  duty
 twice  from  most  plot-holders  of  colo-
 nies  like  Golf  Links,  Sunder  Nagar,
 Jor  Bagh  and  Chankyapuri  in  New
 Delhi  first,  at  the  time  of  their  regis-
 tration  of  their  perpetual  lease  with
 the  Land  and  Development  Officer;

 (b)  if  so,  the  number  of  such  plot-
 holders  and  the  excessive  amount

 ‘vollected  till  date;
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 (०)  whether  collection  of  double
 stamp  duty  was  done  despite  certifi-
 cates  issued  by  the  Land  and  Develop-
 ment  Officer;  and

 (d)  what  are  Government’s  orders
 in  this  regard  and  by  what  time  ‘the
 excessive  ‘amount  will  be  refunded  to
 the  plot-holders?*:-

 THE  MINISTER’  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  In  quite
 a  few  cases,  the  plot-holders  of  the
 colonies  in  question  have  paid  stamp
 duty  at  the  time  of  execution  of  Agree-
 ment  of  Lease  as  also  at  the  time  of

 ‘execution  of  the  Lease  deed.

 (b)  Collection’  of  this  information,
 relating  to  Agreements  and  Leases
 executed  during  a  period  extending
 over  a  decade,  requiring  looking  into
 several  hundred  documents  pertain-
 ing  to  these  colenies,  will  involve
 considerable  time.

 (०)  The  collection  of  duty  was  done
 in  consonance  with  the  law  in  force
 at  the  time  of  execution  of  leases
 and  in  conformity  with  the  opinion
 of  the  Chief  Controlling  Revenue
 Authority  given  on  a  reference  by
 the  Collector  of  Stamps  under  §  sec-
 tion  56(2)  of  Indian  Stamp  Act,
 1899.

 (d)  The  decision  of  the  Collector/
 Chief  Controlling  Revenue  Autho-
 rity  being  quasi-judicial  the  lessees
 have  to  seek  legal  redress  in  accord-
 ance  with  the  appropriate  provisions
 of  the  Indian  Stamp  Act,  1899.

 Foreigners  deployed  in  Ford
 Foundation  im  India

 4485.  SHRI  SHASHI  BHUSHAN:

 wit
 the  Minister  of  FINANCE  be

 pleased  to  state:

 some  persons  who
 as  ‘U.S.  Advisors  in

 (a)  whether
 were  working
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 (c)  No  programme  for  further  ex-
 pansion  is  contemplateq  at  present.
 The  Centre  is  being  run  by  the  State
 Government  and  not  by  Central  Silk
 Board,

 Commitments  made  by  Agriculture
 Refinance  Corporation

 4504.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  in  the  year  ended  June
 i972,  the  percentage  of  utilisation  to
 the  commitments  made  by  the  Agricul-
 ture  Refinance  Corporation  declined
 from  7.4  per  cent  in  70-7i  to  70.8
 per  cent  in  1971-72;

 (b)  if  so,  the  steps  taken  to  ensure
 that  the  resources  of  the  Agriculture
 Refinance  Corporation  are  put  to  best
 use  for  agricultural  development  in
 the  country;

 (c)  whether  the  Chairman  of  the
 Corporation  has  asked  the  State  Gov-
 ernments  to  set  up  autonomous  bodies
 for  specific  development  purposes,  soil
 conservation,  tubewelj  sinking,  forest
 development  ang  the  like;  and

 (d)  if  so,  the  reaction  of  State
 Governments  thereot?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Yes,  Sir.

 (b)  The  pace  of  implementaiton  of
 IDA  projects  is  likely  to  pick  up  as
 initial  formalities  have  since  heen
 completed  and  procedures  have  been
 evolved  in  consultation  with  the  State
 Governments  and  financing  banks  for
 facilitating  early  execution  of  these
 schemes.  This  should  help  improve
 utilisation  of  Agricultural  Refinance
 Corporation  resvurceg  in  the  remaining
 period  of  the  4th  Plan.

 (ec)  and  (dad),  The  Chairman,  Agri-
 cultural  Refinance  Corporition,  In  the
 course  of  his  apeech  at  the  Ninth  An-
 nual  Geravat  Mocting  hak  niade  sug-
 dcstion.  for  setting  up  either  atatutory
 corporations  oor  Government-owne]
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 companies,  chargeq  with  the  task  of
 carrying  out  major  development  acti-
 vities  (viz.,  soil  conservation,  forestry
 deep  sea  fishing,  dairy)  where  Agricul. tural  Refinance  Corporation  would  be
 ready  to  refinance  commercial  banks
 which  may  finance  such  corporate bodies  for  carrying  out  these  activi- ties.  Certain  State  Governments,  e.g.
 Punjab  and  Haryana,  have  already  set
 up  minor  irrigation  tubewell  corpora- tions  and  Mysore  Government  has  set
 up  a  State  Forest  Corporation.  Some
 of  the  other  State  Governments  are
 understood  to  be  considering  forma-
 tion  of  these  Corporations  and  Com-
 panies.

 वकीलों  द्वारा  आयकर  का  अकिंचन

 4305.  श्री  मूं लंच रद  डागा  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कया  करेंगे  कि  :

 (क)  क्‍या  वकील  श्रमिक  बचाने

 के  उद्देश्य  से अपने  ग्राहकों  से  लिए  गए  मोहन-
 तानें  «=o  का  कोई  हिसाब  नहीं  रखते  हैं  ;  और

 (ख)  यदि  हां,  तो  वकीलों  द्वारा

 आयकर  अपवादों  को  रोकने  के  लिए

 सरकार  का  क्या  कदम  उठाने  का  विचार  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  के०

 शार ०  गणेश)  :  +)  जी,  हां  ।  सरकार  को

 इस  स्थिति  की  जानकारी  है  ।

 (ख)  ऐसे  मामलों  में  कर-श्रवण चने
 को  रोकते  के  तरीकों  के  बारे  में  हाल  में

 केज-अ्रधिकार रिणों  को  प्रदेश  जारी  किए

 गए  हैं  ।



 89  Written  Answers  AGRAHAYANA  24,  894  (SAKA)  Written  Answers  90

 न

 एयर  इण्डिया  शौर  इण्डिवन  एयरलाइन्स

 के  विमानों  में  खर्च  होने  वाला  पेट्रोल  तथा

 उसका  मुल्य

 4506.  को  सहा दो पेक  रस  वाक्य  :

 क्या  पर्यटन  और  नागर  विमानन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  एयर  इंडिया  और  इंडियन  एयर-

 लाइंस  के  विमानों  में  प्रतिदिन  कितना  पैट्रोल

 खर्च  होता  है  तथा  उसका  मूल्य  कितना  है  ;

 (ख)  क्या  इन  विमानों  में  खर्चे  होने

 वाले  पैट्रोल  के  मूल्य  के  बराबर  आय

 हो  जाती  है  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 2?

 पर्यटन  शर  सागर  विमानन  मंत्री  (डा०
 कर्ण  सिह)  :  (क)  और  (ख).

 ईंधन  की  औसत

 दैनिक  खपत
 मूल्य'

 एयर  इंडिया

 1,172,130  लिटर  3.76  लाख  रुपये

 इंडियन  एयरलाइंस

 5,  84,  998  लिटर  3.  92  लाख  रुपये

 भारत  में  अंतर्राष्ट्रीय  उड़ानों  के  लिए
 विमान  पर  लिया  गया  इंधन  उत्पादन  शुल्क
 से  मुक्त  होता  है  ।

 एयर  इंडिया  का  औसत  दैनिक  राजस्व
 लगभग  25.45  लाख  रुपए  है  तथा

 इंडियन'  एयरलाइस  का  भ्रांत  दैनिक  राजस्व
 लगभग  15.20  लाख  रुपये  है  ।

 (ग)  प्रश्न  नहीं  उठता  ।
 2096  LS--4.

 Proposal  to  use  Film  and  T.V,  to
 attract  Indian  and  Foreign  Tourists

 to  Calcutta

 4507.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  whe-
 they  film  and  T.V.  is  proposed  to  be
 used  for  giving  publicity  to  suitable
 scenes  of  Durga  Puja  festival  in  Cal-
 cutta  all  over  India  and  abroad  in
 order  to  attract  India  and  _  foreign
 tourists  to  Calcutta  during  the  Puia
 days?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KA-
 RAN  SINGH):  The  Department  of
 Tourism  has  already  distributed
 prints  of  a  documentary  film  entitled
 “The  Other  Calcutta”  to  its  tourist
 offices  abroad.  The  film  produced  by
 the  West  Bengal  Government  shows
 festive  days  in  Calcutta  during  Dur-
 ga  Puja.

 Assets  and  liabilities  of  the  Textile
 Mills  taken  over  by  .Government

 4508.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  the  assets  and  liabilities  of  the
 textile  mills  taken  over  by  Govern-

 ment,  and

 (b)  whether  it.  will  be  the  Govern-
 ment’s  responsibility  to  discharge  the
 liabilities  of  these  mills?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  3,  C.  GEORGE):  (a).  The  In-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 (2)  No,  Sir.  The  Government  have
 taken  over  only  the  management  of
 the  textile  undertakings.  As  such  the
 responsibility  for  discharging  their
 abilities  rests  with  the  companics
 owning  them.
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 House  Rent  Allowance  to  Central
 Government  Employees

 4509.  SHRI  RAM  BHAGAT
 PASWAN:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  propose  to
 enhance  the  house  rent  allowance  of
 Central  Government  employees  in  view
 of  the  prevailing  high  rents;  and

 (b)  if  so,  the  time  by  which  the
 final  decision  is  expected  to  be  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  The
 Third  Pay  Commission  who  are  cur-
 rently  engaged  in  a  review  of  the  em-
 aluments  etc.  of  the  Central  Govern-
 ment  employees  may  also  go  into  this
 question.  Their  recommendations

 have  to  be  awaited.

 देवा  में  मियर्श्रिल  कपड़े  की  बिक्री  के  लिए

 दुकानों  को  संख्या

 45i0.  श्री  हरी  सिह  :  क्या  विकेश

 व्यापार  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  संपूर्ण  देश  में  नियंत्रित  कपड़े

 की  बिक्री  के  लिए  कितनी,  दुकानें  खोली

 गई  हैं  शौर चालू  वर्ष  के  दौरान  दन  दुकानों
 को  कितना  कपड़ा  सप्लाई  किया  गया  ;

 (@)  शहरों  शौर  गांवों  में  अ्रलग  अलग

 किसनी-कितनी  दुकानें  खोली  गई  हैं  ;

 (ग)  क्‍या  जलती  फिरती  (मोबाइल )

 दुकाने  भी  खोली  गई  हैं  ;  झर

 (घो  यति  हां,  तो  उनकी  संख्या  कितनी

 हूँ?
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 विदेश  व्यापार  मंत्रालय  में  उप-मंत्री

 (श्री  ए०  सी०  जानें)  :  (क)  जहां  तक

 जानकारी  उपलब्ध  है  राज्य  सरकारों  द्वारा

 अनुमोदित)  उचित  कीमत  की  दुकानों,
 सहकारी  दुकानों  तथा  सुपर  बाजारों  की  कुल
 संख्या  9685  है।  अक्तूबर  8  दिसम्बर,
 972  तक  इन  दुकानों  को  तथा  मिलों  की

 अपनी  खुदरा  दुकानों  को  नियंत्रित  कपडे  की

 कुल  लगभग  27765  गाडे  आंवटित  की

 गई  थीं  ।

 (ख)  शहरों  और  गांवों  में  अलग-अलग

 खुली  दुकानों  की  संख्या  के  बारे  में

 जानकारी  उपलब्ध  नहीं  है  ।

 (ग)  जी  हां

 (घ)  तीन  ।

 सरकारी  उपक्रमों  में  सर्वोच्च  पदों  पर

 नियुक्तियां

 45i.  श्री  हरी  सिह  :  क्‍या  विस

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कितने  सरकारी  उपक्रमों  में

 तकनीकी  विशेषज्ञ  बच्चे  स्तर  पर  प्रत्नंध्षकों

 के  रुप  में  नियुक्त  किए  गए  हैं  ;  भर

 (ख)  सरकारी  उपक्रमों  में  उच्च  स्तर

 के  कितने  प्रवेंघक  उपक्रमों  में  भ्रांति  चू  कसि
 स॒  पूर्व  सामाजिक  तथा  राजनैतिक  कार्यकर्ता

 =?

 92:
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 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  के०

 आर०  गणेश)  (क)  और  (ख)  :सम्भवत

 माननीय  सदस्य  सरकारी  उद्यमों  के  उच्च

 पदों,  जै  पे  पूर्ण  क/लिक  अध्यक्ष,  प्रबंध  निदेशक,

 निदेशक  मंडल  के  सदस्य  और  संघटक  एकक

 के  सामान्य  प्रबंधकों  कां  उल्लेख  कर  रहे  हैं  ।

 उपलब्ध  सूचना  के  अनुसार  79  सरकारी

 उद्यमों  में  स ेऐसे  उच्च  पद  तकनीकी  व्यक्ति-

 यों  के पास  थे  ।  दो  ऐसे  व्यक्ति  भी  जो

 पहले  सामाजिक  अथवा  राजनैतिक  कार्य-

 कर्ता  थे,  ऐसे  पदों  पर  आसीन  हैं  ।

 सरकार  के  नियंत्रणाधीन  संकटग्रस्त  मिलें

 45i2.  श्री  पूरी.  सिंह  :  क्‍या  विदेश

 5यापार  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  इस  समय  कितनी  संकटग्रस्त

 मिले  सरकार  के  नियंत्रणाधीन  हैं  ;  श्र

 (ख)  इन  मिलों  की  चालू  करने  में

 अलग  अलग  कितनी  कितनी  पूंजी  लगाई  गई

 है?

 विदेश  व्यापार  संत्रेलिये  में  उप-मंत्री

 (भरी  wo  सी०  जार्ज)  :  (कं)  इस  सम+,  ऐसे

 03  वस्  उपक्रम  हैं  जिनका  प्रबंध  उद्योग

 (विकार  विनियमन  )  प्रीमियम,

 952  संकटग्रस्त  वस्त॒  उपक्रम

 (प्रबंध  ग्रहण  )  अध्यादेश,  1971  के  अधीन

 सरकार  हरा  अपने  हाथ  में  ले  लिय|  गया है  |

 त्या

 त्या
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 (@)  छपें  उपक्रमों  द्वारा  कार्यक्रम

 पूंजी,  आधुनिकीकरण  आदि  के  लिए

 अपेक्षित  धनराशि  केन्द्रीय  सरकार  तथा

 संबंधित  राज्य  सरकार  द्वारा  5.49  के

 अनुपात  में  ऐसे  ऋणों  के  रूप  में  दो  जाती

 है  जो  लौटाने  होते  हैं।  केन्द्रीय  सरकार  से

 जो  सहायता  दो  जाती  है  वह  राष्ट्रीय  वस्त्र

 निगम  के  माध्यम  से  दी  जाती  हैं.  ।  जैसी

 कि  ii  दिसम्बर,  i972  को  स्थिति  थी

 राष्ट्रीय  वस्त्र  निगम  ने  62  वस्त्र  उपक्रमों

 को  423.0l  लाख  पए  की  राशि  के

 ऋण  दिए  हैं।  लगों  का  मिल-वार  ब्यौरा

 सभा  पटल  पर  रखे  गए  विवरण  में  दिया

 गया  है  |  [रथों  में  रखा  गया।  देखिए

 संख्या  LT-4043/72]

 Seizure  of  films  being  smuggled  out
 of  India

 4513.  SHRI  K.  KODANDA  RAML
 REDDY:
 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  FINANCE  be.
 pleased  to  state:

 (a)  whether  a  big  haul  of  Indian
 feature  films,  ready  for  smuggling
 had  been  seized  in  Bombay  on  40
 November,  1972;

 (0)  the  number,
 value  of  those  films;

 names  and  the

 (c)  whether  any  persons  had  been
 apprehended  in  this  connection;  and

 (d)  the  amount  of  money  Govern-
 ment  lose  annually  on  account  of
 such  néfatious  acts?

 THE  MINISTER  Of  STATE  IN  THE
 MINISTRY  OF  FINANCT  (SHRI  K.
 R.  GANESH):  (a)  and  (bp).  In  all  74
 reels  of  Alms  will  titits  Padosan,  Ram
 Aur  Shyam,  Arzoo,  Ek  Pheol  Do  Mali,
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 Jawab,  Shahanai,  Suhag  Raat.  Talash,
 Sangam  and  Farz  valued  about  Rs.
 3,48,000  were  svized  in  the  sea  on
 Posha  Peer  Rock  off  Bassein  near
 Bombay  on  740  November,  i972.

 (०)  No  person  has  been  apprehend-
 ed  so  far  in  this  connection.

 (d)  It  is  not  practicable  to  make
 a  reliable  estimate  of  the  loss  of
 foreign  exchange  sustained  by  the
 Government  on  account  of  such

 smuggling.

 ae  a
 Maintenance  of  Public  Sector

 Undertikings

 4514,  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  the  survey  undertaken
 by  the  Bureau  of  Public  Enterprises
 has  revealed  that  maintenance  in  the
 Public  Sector  Entérprises  is’  inade-
 quate,  though  there  is  adequate  staff;
 and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (b).  Asurvey
 of  selected  undertakings  undertaken
 by  the  Bureau  of  Public  Enterprises
 indicated  that  roaintenance  standards
 were  inadequate  mainly  for  the
 following  reasons:—-.

 (l)  Inadequare  organisation;

 (2)  Improper
 tems;

 (83)  Poor  maintenance  planning,
 control  and  reporting  techni-
 ques;

 maintenance  sys-

 (4)  Inadequate  staff  training;

 (5)  Non-availahility
 tenance  apares,  and

 of  main-

 (6)  Lack  of  maintenance  objac-
 tives  and  performance  review
 techniques.
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 Loss  incurred  by  Public  Sector
 Undertakings

 “4515.  SHRI  PAMPAN  GQOWDA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  net  loss  incurred
 during  the  last  two  years  by  the
 pulic  sector  undertakings?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  The  audited  accounts
 for  97l-72  have  -not  been  received
 from  all  the  undertakings  ang  as  such
 the  overall  figures  for  that  year  can-
 not  be  indicated  at  this  stage.  The
 overall  net  losses  incurred  by  the
 Central  Government  industrial  and
 commercial  unfertakings  during  1970-
 7l  and  1969-70  were  as  follows:.—

 Overall  net  losses*  Rs.  in  crores

 970-7l  3.37
 1969-70  A  4.88

 *Excludes  the  Life  Insurance  Cor-
 poration  of  India  and  enterprises  un-
 der  construction.

 Age  limit  for  Appointments  in
 Nationalised  Banks

 °456.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  ४७०
 pleased  to  state  whether  Government
 are  going  to  fix  the  maximum  age  of
 380  years  for  appointment  in  the
 nationalised  banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 The  Government  do  not,  at  present,
 have  under  consideration  any  specific
 proposals  to  fix  the  maximum  age  of
 30  years  for  appointment  in  the
 nationaliseq  banks.

 Loans  to  sugar-cane  growers  ‘from
 Nationalised  Banks  for  purchase  of

 seed  and  fertilisers
 4617.  SHRI  N.  K.  P  SALVE:  Will

 the  Minister  of  FINANC®  be  pleased
 to  atate:

 (a)  whether  Government  have  any
 proposal  under  their  consideration  to
 meke  available  loans  from  the
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 nationalised  banks  to  the  sugar-cane
 growers  for  the  purchase  of  fertilizers,
 seeds  etc.;  and

 (b)  if  so,  the  cutline  of  the  pro-
 posal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  Nationalised  banks  provide
 loans  for  agricultural  purposes  and
 sugarcane  growers  are  also  financed
 for  the  purchase  of  fertilisers,  seeds
 and  other  agricultural  inputs.  No
 separate  scheme  only  for  sugar-cane
 growers  as  such  is  under  Govern-
 ment’s  consideration.

 Import  of  Potassium  Chloride  and
 Ammonium  Sulphate  for  Tea  industry

 (4518.  SHRI  N.  K.  P.  SALVE:  Will
 the  Minister  of  FORFIGN  TRADE  be
 pleased  to  state:
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 (a)  whether  Potassium  Chloride
 and  Ammonium  Sulpnate  used  as
 fertilisers  for  tea  industry  are  being
 imported;  and

 (io)  if  so,  the  countries  from  which
 these  chemicals  are  Leing  imported
 and  foreign  exchange  spent  on  the
 import  of  these  chemicals  during  the
 last  three  financial  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Potas-
 sium  Chloride  is  entirely  imported
 while  Ammonium  Sulphate  is  both
 imported  and  produced  indigenously.
 The  above  fertilisers  are  used  among
 others  by  the  tea  industry  also.

 (b)  A  statement  giving  the  names
 of  the  countries,  from  which  Potas-
 sium  Chloride  and  Ammonium  Sul-
 phate  were  imported  during  the  last
 three  financial  years  is  given  below:—

 Statement

 Potassium  Chloride  Ammonium  =  Sulphate
 Nae  of  the  country  “Ponnage  Value  Tonnage  Value

 (lonnes)  (Rs.)  (Tonnes)  (Rs.)  oe

 1969-70
 t.  U.S.A.  5,§8:672  30,06,I0.437

 2.  Canaia  27,252  018.418  T.06,604  2,00,7F.  Sco

 3  S.T.C.  Accoune  I.25,C62  AS3S  .4५६
 de  USSR.  T,03.9d0  RAST, 7A,406

 s.  Hollan.t  21,556  80.02,120
 I970-7I

 I.  &.D.R.  L0,200  ATOLL
 2.  Canada  T,00,074  BIG ATS

 3.  Beate:  19,750  B7.66,716
 4.  USSR.  S.L358  Lps33,  853  B2322  0  AWTS  34

 IQ7I-72
 te  Grad,  28.492  £,92.90.070
 2.  Cacata  BTID  Bye  BOL
 3  ु  a  ne  2AI27  A9,  38.923  gs O82  10,82.450
 de  Woe  niaw  2i,  650  t..  .068  20.260  T7:24.896
 ६...  Fapan  LQ  435  W24,  WATS?

 Tho  bmp  ni.  ves.  tee  5.५.  ९.  ॥:;  lG.D.R.  Precise  quality  and  wae  thereot  imperied orm  each  ree  i  aor  availubi
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 Bonus  to  Coffee  Board  Employees

 4520,  SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  whether  the  em-
 ployees  of  the  Coffee  Board  are  given
 bonus?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  Yes,  Sir.

 Payment  of  dividend  by  Hindustan
 Motors

 452l.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Hindustan  Motor  has
 been  avoiding  payment  of  dividend
 for  the  last  three  years;  and

 (b)  if  so,  the  amount  of  dividend
 due  and  the  time  by  which  the  divi-
 dend  is  likely  to  be  distributed  to  the
 shareholders?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATH
 REDDY):  (a)  and  (b).  Information
 is  being  collected  and  it  will  be  laid
 on  the  Table  of  the  House.

 Recommendations  of  Public  Invest-
 ment  Board  for  Expansion  of  Public

 Undertakings

 4523.  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  cf
 FINANCE  be  pleased  to  state:

 (a)  whether  Public  Invesiment
 Board,  at  the  first  meeting,  approved
 four  proposals  for  the  expansion  of
 four  Public  Sector  Undertakings;

 (b)  if  so,  the  main  features  of
 these  proposals;  and

 (c)  the  number  of  times  the  Board
 is  expected  to  meet  in  a  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  कट्
 R.  GANESH):  (a)  The  Public  Invest-
 ment  Board  at  ita
 approved  investments  in  four  public
 sector  projects.
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 (b)  The  main  features  of  the  four
 proposals  are  as  follows:

 (i)  Expansion  and  subsiantial
 modification  of  Nangal  Ferti-
 lizer  Project  at  an  investment
 of  Rs.  76  crores  of  which  Rs.
 39  crores  will  be  in  foreign
 exchange.

 (ii)  Manufacture  of  80,000  tes.  per
 annum  of  Low  Density  Poly-
 ethylene  at  an  investment  of
 Rs.  33.6  crores  of  which  Rs.
 3.6  crores  will  be  in  foreign
 exchange,

 (iii)  Expansion  of  Bokaro  Steel
 Project  from  4  million  tonnes
 to  4.75  -millicn  tonnes  per
 annum  at  an  investment  of
 about  Rs.  57.4  creres  of  which
 Rs.  5.8  crores  will  be  in
 foreign  exchange.

 (iv)  Opening  of  a  cOpper  mine  at
 Chandmari  at  an  investment
 of  Rs.  3.2  crores.

 (c)  The  Board  will  meet  ag  often  as
 is  necessary  to  consider  the  invest-
 ment  proposals.

 Export  of  Indiaa  Perfumes

 4524.  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleaseg  to  state
 the  quantum’  and  vaiue  of  export  of
 Indian  perfumes  in  i970-7l  and
 97l-72  and  India’s  standing  in  the
 World  market  in  this  jield?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  Totai  value
 of  exports  of  Indian  perfumes  during
 1970-71  and  i97]-72  are  Rs,  5  lakhs
 and  Rs,  2l  lakhs  respectively.  Their
 quantum  is  not  recorded  in  the  trade
 statistics,  India’s  stranding  in  the
 world  markel  is  not  very  high.
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 रोजगार  कार्यालयों  द्वारा  खाली  पदों  को

 भरने  के  लिए  स्टेट  बेक  साफ  इंडिया

 को  भेजे  गए  अनुसूचित  जाति  के

 उम्मीदवार

 4525.  श्री-महादिक  पिह  शाक्य  :

 क्‍या  वित्त,  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  स्टेट  बैंक  आफ  इंडिया  को

 दिल्ली  शाखाओं  द्वारा  अधिसूचित  रिक्त

 पदों  को  भरने  के  लिए  दिल्‍ली  में  रोजगार

 कार्यालयों  ने  वर्ष  i97i-72  के  दौरान

 अनुसूचित  जातियों  के  कुल  कितने  उम्मीदवार

 भेजे;  और

 (ख)  उनके  लिए  आरक्षित  पदों  के

 कोटे  में  चुने  गए  उम्मीदवारों  की  प्रतिशत

 या  है?

 घि  मंत्रालय  में  उप-मंत्री  (श्रीमती

 सुशीला  रोहतगी)  :  (क)  स्टेट  बैंक

 आफ  इंडिया  की  दिल्‍ली  की  शाखाओं  द्वारा

 अधिसूचित  पदों  के  लिए  i97i-72  में

 दिल्‍ली  में  रोजगार  कार्यालयों  ने  लिपिकों

 और  अधीनस्थ  कम  चोरियों  के  लिए  क्रमश  :

 77और  66  अनुसूचित  जाति  के  उम्मीद

 ज्वारों  को  भेजा  |

 (@)  अनुसूचित  जाति  के  उम्मीदवारों

 के  लिए  श्रांरक्षित  को  कोटे  में  लिपिकीय

 कर्मचारियों  की  प्रतिशतता  15.1%  है
 और  अश्रप्तीनस्थ  कर्मचारियों  की  54.5%

 पै ।

 मुंगेर  जिले  (बिहार)  में  एक  पर्यटक  केन्द्र

 स्थापित  करने  की  योजना

 4526.  श्री,  महादिक  सिह
 क्या  पर्यटन  और  नागर  विमानन  मंत्री  यह

 बताने  की  ढपा  करेंगे  कि  :

 (क)  क्‍या  दिनांक  13.नवम्बर,  972

 के  नदी  हिन्दुस्तान'  में  प्रकाशित  समाचार

 के  अनुसार  केन्द्रीय  सरकार  ने  मुंगेर  जिले

 (बिहार  )  में  एक  पटक  केन्द्र  स्थापित  करने

 की  योजना  तैयार  की  है  ;  और

 (ख)  यदि  हां,  तो  यह  योजना  कब

 तक  पूरी  हो  जायेगी  और  इस  पर  कितना

 खर्च  किया  जायेगा  ?

 चयन  और  नागर  विमानन  मंत्री

 (डा०.  कर्ण  सिंह)  :  (क)  :  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  i

 Import  of  Liquor

 4527.  SHRI  ARVIND  NETAM:  Will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state:

 (a)  the  estimated  quantity  of
 imported  liquor  during  the  year  1972-
 73;  and

 (b)  the  value  thereog  and  the  steps
 Government  propose  to  take  to  reduce
 the  quantity  of  imparted  liquor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  and  cb).
 Import  of  liquors  during  97I-72  has
 been  of  the  order  of  1,75,000°  litros
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 valued  at  Rs.  24.06  lakhs  It  is  esti-
 mated  that  the  import  of  liquors  will
 be  of  the  same  order  during  1972-73.

 The  policy  for  import  of  foreign
 liquors  for  commercial  purposes  has
 been  restrictive,  Actual  import  dur-

 ing  the  last  few  years  have  pro-
 gressively  come  down.

 Opening.  of  evening  branch  of  State
 Bank  of  India  in  Delhi

 4528.  SHRI  ARVIND  NETAM:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  an  Evening  Branch  of

 the  State  Bank  of  India  has  heen

 opened  in  Delhi  recently;

 (tb)  if  so,  the  salient  features  of

 the  functioning  of  the  Evening

 Branch;

 (c)  whether  some  more  Branches  of

 this  type  are  proposed  to  be  opened  in

 the  near  future  in  Delhi  and  other

 Metropolitan  cities  of  the  country;
 and

 (d)  if  so,  the  time  by  which  final
 decision  will  be  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Yes,  Sir.  The  State  Bank  of  India
 has  opened  an  evening  branch  at
 Model  Town,  Delhi  on  the  6th
 November,  1972.

 (b)  Evening  branches  are  usually
 opened  in  residential  localities  with
 preponderance  of  service-class  people
 and  house-wives  who  find  it  con-
 venient  to  transact  banking  business
 outside  the  usual  office  hours.  Thesc
 branches  transact  all  types  cf  banl:ing
 business  normally  handled  by  other
 bank  offices.

 ‘ed  and  (d).  Working  hours  far  a
 particular  Ibranch  are  fixed  by  cach
 bonk  taking  tts  account  the  local
 conditions  and  the  convenience  of  the
 people.  There  are  avon  now  quite  a
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 few  offices  in  the  metropolitan  centres
 with  the  working  hourg  different  from
 the  conventional  working  hours.

 Remittances  received  by  Foreign
 Missionaries  in  India

 4529.  SHRI  M.  RAM  GOPAL.
 REDDY:

 &
 Will  the  Minister  of

 FINANCE  be  pleased  to  state:

 '
 (a)

 whether  foreign  money  remit-

 tances
 to  Missionaries  functioning  in

 ndia  have  shown  upward  trend
 recent  times;

 (b)  if  so,  whether  any  enquiry  re-
 garding  the  real  source  of  such remittances  has  been  made;  and

 in:

 (c)  if  not,  the  reasons  therefor?
 THE  MINISTER  oF  FI  CE a  NANCE

 (SHRI  SHWANTRAO  CHAVAN): (a)  Data  for  the  last  tree  years  do not  iver a  any  significant:  upward: trend  in  Missionary  remittances
 (b)  and  (ce),  Under  exchange  con- trol  regulations  there  are  no  restric-

 tions  on  inward  remittances.  At
 present  there  is  also  no  law  or
 machinery  requiring:  report  Of  aSsis- tance  received  from  abroad.  Gen-
 erally  these  charitable  remittances for  the  maintenance  of  denomina-.
 tional  institutions  or  organisations.

 Complaints  against  Companies  in
 Kanpur  for  Non-aPayment  of  Income-

 Tax  deducteq  from  the  Salaries  of
 their  Employees,

 4530.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  FIN-

 ANCE  be  pleased  to  state:

 (a)  whether  complaints  tave  been
 received  against  some  Companies  of
 Kanpur  for  deducting  Income-tax  from
 their  cmployees  at  source  but  not
 depositing  the  same  with  Income-tax
 authorities,  and

 (i)  if  ४०,  the  action  taken  against
 such  Companies?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (b).  No  com-
 plaint  has  been  received.  However  the
 Commissioner  of  Income-Tax,  Kan-
 pur  has  himself  started  action  against
 some  companies  for  failure  to  credit
 tax  within  prescribed  time  to  the  Gov-
 ernment  account.

 °  Antonomous  Status  demandeg  for
 Reserve  Bank  of  India

 453l.  SHRI  B,  K.  DASCHOW-
 DHARY:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  workers  of  the  Reserve
 Bank  have  demanded  autonomous
 status  for  the  Reserve  Bank  of  India;
 and

 (b)  if  so,  the
 ment  thereto?

 reaction  of  Gevern-

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  At  its  4th  biennial  conference
 held  in  Bombay  from  the  8th  to  20th
 November,  1972,  the  All  India  Reserve
 Bank  Workers’  Organisation,  repre-
 senting  a  section  of  the  bank's  class
 III  employees  is  reported  to  have
 passed,  inter-wlia,  the  following  reso-
 lution:

 “Resolved  that  all  the  efforts  to
 bring  about  the  necessary  changes  in
 structure  and  composition  of  Re-
 serve  Bank  of  India  be  made  so  as
 to  make  it  Autonomous  Monetary
 Authority  of  India  ensuring  full
 employment  and  price  —  stakility
 through  the  exnert  control  af  cur-
 rency  and  credit’.

 (b)  The  resolution  appears  to  have
 been  based  on  an  inadequate  annrecia-
 tion  of  the  role  of  Government  and
 the  Reserve  Bank  in  the  development
 of  the  country’s  economy.  Monetary
 policy,  for  which  the  Reserve  Bank  of
 India  has  the  primary  responsibility
 has  to  he  dovetuiled  {nto  the  totality
 of  overall  economic  policy  of  fhe  Gov-
 ernment  for  promoting  the  objective
 of  growth  with  social  justice.

 Number  of  Persons  employed  in
 Asia  972

 4532.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  the  total  number  of  persons
 employed  in  Asia  ’72  Trade  Fair  in-
 cluding  foreigners  and  also  Govern-
 ment  servants  who  have  been  deputed
 thereto  work  for  the  fair;  ::nd

 (b)  whether  the  proposed  ‘Mobile
 India  ’°72  Trade  Fair”  will  re-em-
 ploy  those  Indians  who  will  be  ren-
 dered  unemployed  after  the  end  of  the
 Fair?  i

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Sir,  the
 total  number  of  persons  emploved  in
 the  Organisation  for  Third  Asian  In-
 ternational  Trade  Fair,  1972,  is  1132.
 These  are  all  Indians.  Besides  223
 guides,  who  too  are  Indians,  have  been
 appointed  by  the  Fair  Organisation  on
 behalf  of  other  participants,  The  In-
 dian  participants  comprise  of  various
 Ministries/Department  of  the  Govern-
 ment  of  India,  Stale  Governments,
 Government  of  India  undertakings  etc.,
 as  well  as  private  firms.  Many  of

 them  have  asked  their  own  staff  and
 also  have  employed  temporary
 personnel.  Information  about  their
 number  is  not  available  with  us.

 (b)  There  is  no  proposal  to  set  up.
 what  has  been  referred  to  as,  Mobile
 India’  1972,  Trade  Fair.

 Amount  sanctioned  for  the  publicity
 of  Asia  ड

 4533.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  the  estimated  number  of  visitors
 to  Asia  72  Trade  Fair,  New  Delhi:
 and

 (b)  the  total  amount  sanctioned  for
 giving  publicity  to  Asia  72  Fair?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  'tRADE
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 (SHRI  A.  C.  GEORGE):(a)  The  total
 number  of  Entry  Tickets  sald  upto
 l0th  December,  972  is  25,92,29i  and

 the  revenue  collected  on  account  of
 sale  of  Entry  tickets  till  l0th  Decem-
 ber,  1972,  is  Rs.  23,59,84.50.  Admission
 fee  for  adult  is  rupee  one  and.  children
 50  paise.  Group  concession  al  half
 these  rates  is  also  given  to  groups  of
 children,  students,  farmers  and  wor-
 kers  Harijans  etc.,  on  production  of
 necessary  certificates  from  the  spon-
 soring  organisations.  Keeping  all
 these  things  in  view  the  estimated
 number  of  visitors  to  Asia  °72  during
 its  duration  from  3rd  November.  to
 lith  December,  972  will  be  about  70
 lakhs.

 (b)  the  amount  sanctioned  for  giving
 publicity  to  Asia  72  Fair  is  Rs.  5.00
 lakhs.  Actual  expenditure  will  be
 known  after  the  Fair  is  over.

 Cases  of  Default  among  Large  Houses
 Found  by  Monopolies  and  Restrictive

 Trade  Practices  Commission

 4534.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  COMPANY  AF-
 FAIRS  be  pleased  to  state  the  total
 nurnber  of  cases  of  default  among  20
 large  business  houses  detected  by  the
 Monopolies  and  Restrictive  Trade
 Practices  Commission  upto  now?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGUNATH  RED-
 DY):  The  Monopolies  and  Restrictive
 Trade  Practices  Commission  is  en-
 quiring  into  certain  cases  of  restric-
 tive  trade  practices  reported  to  be  ‘in-
 dulged  in  by  some  undertakings.  A
 statement  giving  the  details  of  guch

 ‘cases  where  undertakings  belonging  to
 the  20  large  houses  figure  is  attached.

 Statement

 A.  Names  of  the  Respondents  men-
 tioned  in  Application  No.  lt  of  972
 under  Section  i0(a)(iiiy)  of  the
 M.R.T.P,  Act,  3909  filed  by  the  Regis-

 ‘trar,  R.T.A.

 qe  Inohek  Tyres  Lid.
 2  Dunlop  India  Ltd.
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 3.  Good-Year  India  Ltd,
 4.  Firestone  Ltd.
 5.  India  Tyre  and  Rubber  Co.
 6.  Premier  Tyre  Ltd.
 7.  Ceat  Tyres  of  India  Ltd.
 8.  Madras  Rubber  Factory.

 B.  Names  of  the  Respondents  men-
 tioned  in  Application  No,  5  of  972
 under  Section  0(a)  (iii)  ०६  the
 M.R.T.P.  Act,  969  fileg  by  the  Regis-
 trar,  R.T.A,

 l.  M/s.  Groz  Beckert  8995  t
 New  Delhi,

 _

 C.  Names  of  the  Respondents  men-
 tioned  in  Application  No.  6  of  972
 under  Section  0(a)(iii)  of  the
 M.R.T.P.  Act,  969  filed  by  the  Regis-
 trar,  R.T.A.

 l.  M/s.  Allied  Distributors  and
 Co.,  Delhi.

 2.  M/s.  Bengal  Potteries,  Calcutta.
 D.  Names  of  the  Respondents  men-

 tioned  in  Application  No.  8  of  979
 under  Section  10(a)  (iii)  of  the
 M.R.T.P.  Act,  969  filed  by  the  Regis-
 trar,  R.T.A.

 l.  Baroda  Rayon  Corporation  Ltd.,
 Udhna  (Surat).

 2.  Century  Rayon,  Bombay.
 3.  Indian  Rayon  Corporation  Ltd.,

 Junagarh  (Guj.).
 4.  J.  K.  Rayon,  Kanpur.
 5.  Keshoram  Rayon,  Calcutta.
 6.  National  Rayon  Corporation

 Ltd.,  Bombay.

 7.  South  India  Viscose  I_td.,  Coim-
 batore.

 8.  Travancore  Rayons  Ltd.,  Ray-
 onpuram  (Kerala).

 Overdra&s  taken  away  from  Bhaderak
 Branch  of  State  Bank  of  India  in

 Pistrict  Balasore,  Orissa

 4535.  SHRI  ARJUN.  SETHI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 atate:

 (a)  whether  23  lakh  rupees  have
 been  tnken  away  from  the  State  Bank
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 “of  India,  Bhadrak  Branch  in  the  Dis-
 trict  of  Balasore  (Orissa)  in  the  form
 of  overdrafts  after  nationalisation  of

 Banks;

 (b)  if  so.  whether  the  persons  who
 took  the

 _present;  and
 overdrafts  are  missing  at

 (c)  what
 have  taken  to  realise  the  outstanding
 amounts  against  them?

 measures  Government

 THE  MINISTER  OF  FINANCE

 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  As  on  3lst  October,  1972,  a  sum  of
 Rs.  7.59  lakhs  covering  45  accounts
 has  been  assessed  by  the  State  Bank

 ‘as  not  good  or  _  recoverable  in  the
 normal  course,  out  of  the  loans  sanc-
 tioned  by  its  Bhadrak  Branch,  after
 ‘nationalisation  of  banks.

 (b)  and  (c).  The  State  Bank  of
 India  is  making  efforts  to  locate  the

 whereabouts  who
 are  reported  to  be  missing,  :n  resvect
 of  26  accounts,  out  of  the  above.  with
 outstanding  of  Rs.  3.25  lakhs.

 of  the  borrowers,

 Proposal  for  Reciprocal  Abolition  or
 Reduction  iy  Tariffs  on  Jute  and  Tex-

 tile  between  India  and  Bangladesh

 4536.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  any  steps  have  heen
 taken  by  Government  on  the  Bangla-
 desh's  request  for  reciprocal  abolition
 or  reduction  in  tariffs  on  jute  and
 textiles  exchanged  between  the  two
 countries;  and

 ab)  if  so.  what?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 There  has  been  no  request  from  tne
 Government  of  Bangladesh  for  any
 reciprocal  abolition  or  reduction  in
 tariffs.  Handloom  products,  kapok,
 semi-tanned  cow  hides  and  low  gram-
 Mage  paper  which  are  included  in  the
 list  of  commodities  under  the  Limited
 Payments  Arrangement  for  import
 Bangladesh  are,  however  exempt,  when
 so  imported.

 (i)  from  the  whole  of  the  duty
 of  customs  leviable  thereon
 under  the  First:  Schedule  to
 the  Indian  Tariff  Act,  934
 (32  of  1934),

 (ii)  from  whole  of  the  additional
 duty  leviable  under  section  2A
 of  the  Indian  Tariff  Act,  934
 (32  of  1934),

 Termination  of  Service  of  Persous
 belonging  to  Foreign  Trade  Ministry

 4537.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  how  many  persons  belonging
 to  his  Mipistry  have  left  their  service
 during  the  last  three  years:

 (b)  the  services  of  how  many  ner-
 sons  have  been  terminated  by  the
 Ministry  during  the  last  three  years;
 and

 (c)  on  what  ground  or  grounds  the
 services  of  each  person  have  been
 terminated?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (8)  Thirty-
 two.  .
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 No.  of  persons  whose  services
 were  terminated

 Reasons  for  termination

 One  On  vigilance  grounds. —
 One  $  Notice  given  by  the  person  con-

 cerned  to  the  appointing
 authority.  |

 Four  «  «  Temporary  employees,  services
 not  required.

 Total  Six

 Office  maintaineg  by  Indian  collaboration  deals  but,  as  published in  the  ‘Blitz’  dated  the  7th  Oct _—  efober, Investment  C  e  l972  the  files  which  would  substan-
 tiate  this  claim  were  not  avuilable  in

 4538.  SHRI  JYOTIRMOY  ‘BOSU:  the  office;  and
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  how  many  overseas  offices  are
 maintained  by  the  Indian  Investmeat
 Centre  and  at  what  cost;

 (b)  whether  any  audit  has  ever  been
 undertaken  at  thse  overseas  offices
 during  the  last  2  years  and  if  not,  the
 reasons  therefor;

 (c)  whether  the  Indian  Investment
 Centre  claims  to  have  assisted  200  odd

 (d)  if  so,  the  salient  feature:  there-
 of  and  the  reaction  of  Government
 thereto?,

 THE  MINISTER  OF  FINANCE
 (SHRI  YASSWANTRAO  CHAVAN):
 (a)  The  Indian  Investment  Centre

 has  three  overseas  offices,  at  New
 York,  Dusseldorf  and  London.  The
 expenditure  incurred  on  these  offices
 during  the  last  three  years  is  as  un-
 der:—

 (Rs.  lakhs)

 1969-70  1970-71  1971-72,

 New  York  Office  8-62  9°I7  9-08
 Dusseldorf  Office  >  4°74  4.98  4°3t
 London  Office  T'2r  ‘1°26  1-89

 (bo)  As  required  by  the  Rules  and
 Regulations  of  the  Centre,  the  ac-
 counts  of  the  Centre  including  those
 of  ity  overseas  offices  are  audiied  by
 a  firm  of  Chartered  Accountants.  The
 accounts  are  also  statutorily  aucited
 by  the  Accountant  General  Central
 Revenues.

 (c)  and  (d).  Between  iy6l  and
 September  1972,  the  Indian  Invest-
 ment  Centre  has  actively  agsisted  269
 collaboration  proposals  which  received
 Government's  approval,  Of  these,  27
 proposals  were  for  technical  cotaho-
 ration  and  the  remaining  42  propo-
 sals  involved  forcign  capital  partcipa-
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 tion.  The  total  estimated  capital  out-
 lay  involved  in  these  proposals  was
 about  Rs.  292.2  crores  of  which  foreign
 equity  participation  was  of  the  order
 of  Rs.  36.7  crores.  Files  relating  to
 all  these  cases,  except  for  a  very  few
 old  files  which  have  been  weeded  out
 over  the  years,  are  available  in  the
 offices  of  the  Centre.

 Leakage  of  Foreign  Exchange  through
 Tourist  traffic

 4539.  SHRI  JYOTIRMOY  BOSU:
 SHRI  C.  JANARDHANAN:

 Will  the  Minisier  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  large  scale  leakage  of
 foreign  exchange  through  tourist  tra-
 ffic  has  recently  come  to  the  notice  of

 ‘Government;

 (b)  if  so.  the  nature  and  extent
 ‘thereof;  and

 (c)  what  steps.  if  any,  have  lt:een
 ‘or  are  being  taken  in  this  regard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  With  a  view  to
 prevent  possible  leakage  of  foreign
 exchange,  tourists  (other  than  exempt-
 ed  categories)  are  now  required  to
 pay  their  hotel  bills  in  foreign  ex-
 change  with  effect  from  ist  Novem-
 ber,  ‘1972,

 Modifications  in  the  rules  and  proce-
 ‘dure  for  grant  of  loans  to  small  scale

 industrialists

 4540  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Government  has
 brought  about  any  modifications  in  the
 rules  and  regulations,  terms  and  con-
 ditions  and  the  procedure  for  the
 grant  of  loans  to  the  small  scule  inctus-
 trialisis,  petty  shopkeeperg  and  busi-

 ‘ness  entrepreneurs;  and

 (b)  if  so,  broad  outlines  of  the
 modifications  made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  Since  nationalisation,  banks  have
 adopted  a  liberalised  credit  voliry  to-
 wards  hitherto  n2glected  sectors  like
 Agriculture,  small  =  scale  iz:dustries,
 petty  shop-keepers  and  small  business
 entrepreneurs.  The  banks  are  now
 laying  greater  emphasis  on  the  viabi-
 lity  of  the  proposal,  characte:  and  in-
 tegrity  of  the  borrower  and  ability  of
 the  borrower  to  service  the  .oan  rather
 than  the  nature  and  the  2xtent  of  se-
 curity  available.  In  case  of  group  of
 workers  engaged  in  similar  profes-
 sion,  group  guarantee  is  taken,  In
 case  of  technical  entrepreneurs  inte-
 rested  to  set  up  small  scale  industries,
 margins  are  even  waived  completely
 in  deserving  cases.  To  minimise  de-
 lays  in  the  sanctioning  of  loans  suit-
 able  powers  have  been  delegated  to
 the  officials  at  branch  level.  To  assist
 the  small  borrowers  in  the  prepara-
 tion  of  viable  proposal,  the  banks  are
 also  formulating  special  schemes  for
 different  purposes.  The  loan  appliea-
 tion  forms  are  being  simplified  and
 printed  in  local  languages  so  that
 small  borrowers  may  not  encounter
 difficulties  in  filling  up  the  same.  In-
 structions  have  also  been  issed  to  the
 banks  to  assist  the  borrowers  in  fil-
 ling  up  the  forms  wherever  necessary.

 Extension  of  Deposit  Insurance  Scheme
 to  Cover  Deposits  with  Cooperative

 Banks

 4541.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  names  of  the  States  where
 the  Deposit  Insurance  Scheme  has
 been  extended  to  cover  deposits  with
 the  cooperative  Banks;  and

 (b)  whether  this  scheme  also  covers
 the  deposits  with  the  rural  coopera-
 tive  banks?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  Deposit  Insurance
 Scheme  has  been  extendeq  to  cover
 deposits  with  the  cooperative  banks
 in  the  States  of  Andhra  Pradesh,
 Maharashtra,  Madhya  Pradesh  and
 the  Union  Territory  of  Goa,  Daman
 and  Diu  from  Ist  July,  1971.  The
 Scheme  covers  deposits  with  State
 Cooperative  banks,  Central  Coopera-
 tive  banks  and  primary  cooperative
 banks  functioning  in  these  States.

 Ownership  Structure  of  State  Bank
 of  India

 ‘4542,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  ownership  structure  of
 the  State  Bank  of  India  and  its  sub-
 sidiaries;  and

 (b)  how  does  it  differ  from  the
 ownership  structure  of  the  Nationa-
 liseq  Banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  In  terms  of  the  State  Bank  of
 India  Act,  955  the  Reserve  Bank  of
 India,  together  with  other  persons,

 Name  of  the  Subsidiary

 State  Bank  of  Bikaner  and  Jaipur

 State  Bank  of  Hyderabad

 State  Bank  of  Indore

 State  Bank  of  Mysere

 State  Bank  of  Patiala

 State  Bank  of  Suurashtrn

 State  Bank  of  “Fravancore

 DECEMBER  15,  972

 ene

 Written  Answers  IIl6:

 may  become  the  shareholders  of  the:
 State  Bank  of  India.  The
 held  by  the  Reserve  Bank  in  the
 capital  of  the  State  Bank  of  India
 shall  not  at  any  time  be  less  than  55
 per  cent  of  the  issued  capital  of  the
 State  Bank  of  India.

 shares

 No  person other  than  the  Reserve  Bank  of  India, a  corporation,  an  insurer,  a  local
 authority,  a  co-operative  society  and a  trustee  of  public  or  private  religious
 ora  charitable  trust  shall  hold  shares in  the  State  Bank  of  India  in  excess of

 0
 shares.

 fie
 The  present  position as  to  the  holdings  of  share  in  State Bank  of  India  is  as  under:

 Reserve  Bank  of  India  92.3
 Others

 -
 781% In  regard  to  the  subsidiaries  of  the State  Bank  of  India

 State  Bank
 la,  in  terms  of  the

 at  any
 further issued  capital  of  the  subsidiary;

 other  provisions  relating  to  sharehol-
 dings  are  similar  to  what  obtains  in
 the  State  Bank  of  India  Act.  The
 present  position  of  the  shareholdings of  the  State  Bank  of  India  and  others in  each  of  the  seven  subsidiaries  is as  follows:

 Percentage  Percentage
 State  Berk  Oise

 of  India

 93°16  6°84
 T00°  0०0

 8r-03  I8-O7
 58:  66  qu  34

 700  00

 I00:  00

 5'  58  24°42
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 (b)  The  ownership  structure  of  (ख)  तृतीय  एशियाई  व्यापार  मेला
 the  State  Bank  of  India  and  the  sub-  4
 sidiary  banks  differs  from  the  owner-  कार्य क्रमानुसार  ओपचारिक  रूप  में  7

 ship  structure  of  the  nationalised  banks
 को  बन  जा

 in  so  far  as  that  the  ownership  of  the  दिसम्बर,  972  के।  बन्द  हो  आयेगा  और

 nationalised  banks  is  wholly  with  the  तीन  दिन  बाद  उसका  एक  भाग  भारत
 Government  of  India.  |

 मेला'  नाम  से  3[जनवरी,  973  तक  पुनः.

 खुल  जायेगा  |

 एशिया/72  की  देखने  बाले  व्यक्तियों  की  सख्या

 आर  प्रतिदिन  टिकटों  को  बिक्री  से  होने
 कण  पौर  1 ss  war  इण्डिया  श्र  ण्डयन  एयरलाइन्स : बाली  शाथ  एयर  इ  इण्डियन  एयरलाइन

 के  कर्मचारियों  का  वेतन

 4543.  श्री  शंकर  वयाल  सिह  :  क्यां

 विदेश  व्यापार  मंत्री  यह  बताने  की  कपा

 करेंगे  कि

 4544.  श्री  शंकर  दयाल  सिंह:  क्यो:

 पर्यटन  और  नागर  विमानन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  एशिया/72  मेले  को  अब  तक

 खलेगी-अलंग  कितने  भारतीयों  तथा  विदेशियों

 ने  देखा  ह ैऔर  सरकार  को  प्रतिदिन  टिकटों

 की  बिक्री  से  कितनी  आय  होती  है;  ओर

 (क)  एयर  इण्डिया  और  इण्डियन

 एप्ररलाइन्स  के  कर्मचारियों  का  न्यूनतम
 श्रीर  अधिकतम  वेतन  क्या  है  ओर  वह  किन

 पदों  पर  मिलता  है;  और

 (ख)  कया  सरकार  मेले  को  अवधि

 पर  बह  अति
 (ख)  क्‍या  इण्डिया  एयरलाइन्स  के

 दी  लि

 कर

 =
 है  भर  यदि  हां,  कर्मचारियों  शर  विभिन्न॑  चालाकी  कै  वेतनमान

 सता राख  तक
 भारत  के  सरकारी  हत्  के  किसी  अन्य  उपक्रम

 मंत्री
 के  वेतनमानों  से  अधिक  है  ?

 विदेश  व्यापार  उप  मंत्री  (को  ए०  सी०

 जायें)  :  (क)  दो  विवरण  सभा  पटल  पर  |... 2  और  सोचा  विंसासन  मंत्री  (डा०:
 रखे  हैं--एक  में  3-11-1972  से  0-12-  कर्ण  सिह  )  :  (क).  और

 972  तक  एशिया/72  देखते  शाए  व्यक्तियों

 की  सैंबंपा  तथा  दूसरे  में  3  नवंबर  से  0

 दिसम्बर,  972  तक  प्रवेश  टिकटों,  मिनी-

 बस  कटों  तथा  होम  पैविलियन  टिकटों  को  कती नरों,  कैन्टीन  वेंडरों,  चौकीदारों,  संकट-

 बिक्री  से  हुई  तनिक  आये  दिखाई  गई  है।  कर्मकारों  ैंदीसित )  आदि  पर  लागू  होता

 (ग्रन्थ नप  में  रखे  गये  ।देखिये  संख्या  एल.  टी...  है  a  अधिकतम  बेलन मान  कठ  3000-

 4044/2)  |  125--3506  है  तथा  यह  प्रबन्धक-निदेशक

 (ख)  एयर

 इण्डिया  तथा  इण्डियन  एयरलाइन्स  दोनों  में

 न्यूनतम  'क्ैतनसान  रू०  100~5-150—

 10-1902  "थ  यह  चपरासियों,  लोडेरो,
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 के  लिये  होता  है  ।  एयर  काप्योरेशतों

 के  वेतनमानों  का  मुकाबला  सरकाएँ  क्षेत्र

 के  अन्य  उद्यमों  से  करता  व्यवहार्य  नहों  है  ।

 कुछ  वर्गों  से  सम्ब्नान्धित  कई  ऐसे  भले  हैं  कि

 जिन  से  उचका  कुल  जतन  काफी  बढ़  जाता

 है र

 Debt  Relief  to  India  from  Interna-
 tional  Agencies

 4545.  SHRI"  P.  NARASIMHA
 REDDY:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  what  is  the  extent  of  Debt
 Relief  made  available  during’  the
 current  year  by  International  Agen-
 ci¢s  to  our  country;

 (b)
 duling  of  debt  repayment
 sought;  and

 whether  any  further  re-sche-
 has  been

 (c)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAO  CHAVAN):
 (a)  to  (c).  No  debt  relief  has  been
 made  available  by  any  of  the  Inter-
 national  Agencies  during  the  current
 year;  but  countries  which  are  mem-
 bers  of  the  India  Consortium  have
 agreed  to  provide  debt  relief.  The
 question  of  debt  relief  for  the  future
 is  expected  to  be  considered  by  India
 Consortium  next  year.

 Joint  arrangements  for  expert  of
 Jute  and  Tea  with  other  countries
 4546.  SHRI  P.  NARASIMHA

 REDDY:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to
 state:

 (a)  whether,  joint  arrangements
 are  being  made  in  respect  of  tea  and

 jute  exports  with  other  main  export-
 ing  countries;  and

 (b)  if  30,  the  broad  features  of  the
 arrangements?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  ron  GEORGE):  (a)  and
 (b).  In  so  as  far  as  to  tea  exports  are
 concerned,  ho  joint  arrangement  is
 being  made  with  other
 countries,

 exporting

 As  regards  Jute  exports,  gq  Joint
 Indo-Bangladesh  Study  Group  ~  has
 been  set  up  with  the  objective  of
 evolving  a  commop  policy  to  protect the  interest  of  jute  and  jute  manufac- tures  in  the  worlg  economy.  The
 Group  has  not  finaliseq  its  task  yet.

 भट्ट  बेक  आफ  बीकानेर  एण्ड  जयपुर  के
 कम  चोरियों  की  तंग  करने  के  बारे  में  जांच

 4547.  श्री  धन शाह  प्राचीन  क्या:
 वित्त  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्या  सरकार  का  विचार  स्टेट

 बैंक
 श्राफ  बीकानेर  तथा  जयपुर  के  उन

 कर्मचारियों  को  तंग  करने  के  मामलों  की
 जांच  करने  का  है  जिन्होंने  गत  दो  वर्षों  में  बैंक
 के  कार्य  में  कुछ  अ्रनियमितताशओं  की  जांच  के
 समय  अनुप्नन्धानकर्त्ताओं  की  सहायता  की
 थी;  ब्रोकर

 (ख)  इस  प्रकार  के  तंग  किए  जाने
 के  मामलों  को  रोकने  के  लिये  सरकार  का
 क्या  कार्यवाही  करने  का  विचार  है  ?

 बिस  मंत्री  (शी  यश वसन्त राव  चाहा  ye
 (क)  और  (घर).  विशिष्ट  ब्यौरे  के  त  होने

 से  यही  अ्रनुमान  लगाया  गया  है  कि  सम्बद्ध
 प्रश्न  पिछले  दो  वर्षो  के  दौरान  स्टेट  बैंक  शरीफ
 बीकानेर  एण्ड  जयपुर  की  चांदनी  चौक,
 नयी  दिल्ली  और  न्यू  रोहतक  रोड  शाला
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 के  सम्बन्ध  में  भारतीय  स्टेट  बैंक  द्वारा  किए

 गए  निरीक्षणों  और  भारतीय  रिजर्व  बैंक

 द्वारा  की  गयी  जांच॑  पड़ताल  के  सम्बन्ध  में

 है  t  स्टेट  बैंक  आईं  बीकानेर  एण्ड  जयपुर

 ने  यह  सूचना  दी  है  कि  भारतीय  स्टेट  बैंक

 द्वारा  किये  गये  निरीक्षण  और  भारतीय  रिजर्व

 बैंक  द्वारा  की  गयी  जांच  पड़ताल  स्वतंन्त्र

 स्वरूप  की  थीं  और  इन  शाखाओं  के  निरीक्षण

 एवं  जांच  पड़ताल  कार्य  में  सहायता  प्रदान

 करने  के  लिये  कोई  कर्मचारी  नहीं  भेजा

 गया  था  ।  यह  भी  सूचना  मिली  है  कि

 जांच  पड़ताल  करने  वाले  अधिकारियों  की

 रिपोर्टो  में  भी  यह  नहीं  कहा  गया  है  कि  जांच

 पड़ताल  के  दौरान  उन्हें  किसी  कर्मचारी

 ने  सहायता  प्रदान  की  ।  इन  परिस्थितियों

 में  दण्ड  दिये  जाने  के  मामलों  में  सरकार

 द्वारा  पूछताछ  करने  और  दण्ड  दिये  जाने

 पर  रोक  लगाने  के  सम्बन्ध  में  कार्यवाही

 करने  का  प्रश्न  उपस्थित  नहीं  होता  ।

 दिल्‍ली  सें  एशिया  72  के  बारे  में  लगाये  गये

 विज्ञापन-पट

 4548.  श्री  धन शाह  प्रधान  :  क्‍या

 विदेश  व्यापार  मंत्री  यह  बताने  की  क्या

 करेंगे  कि

 (क)  क्या  राजधानी  में  एशिया  72

 मेले  के  बारे  में  50  से  अधिक  विज्ञापन-पट

 लगाये  गये  हैं  परन्तु  उनसे  कोई  भी  कहीं

 भी  हिन्दी  में  नहीं  लगवाया  गया  है  ;  और

 (ख)  यदि  हां,  तो  इसके
 हैं  ?

 2936  LS---5.

 क्या  कारण

 विदेश  व्यापार,  मंत्रालय  से  उपमंत्री

 (की  ए०  सी०  जाज)  :  (कं)  जी  हां  ।

 (ख)  क्योंकि  दिल्ली  एक  महानगर/
 सर्वदेशीय  शहर  है  जहां  देश  के  विभिन्न

 भागों  तथा  भारत  के  बाहर  से  दर्शक  आते  हैं

 अतः  विज्ञापन-पटों  को  अंग्रजी  में  लगाना

 आवश्यक  तथा  उचित  समझा  गया  1  तथापि,

 मेले  का  हिन्दी  में  प्रचार  करने  के  लिए  विशेष

 अन्य  उपाय  किए  गए  हैं  t

 शहर  में  दिल्‍ली  परिवहन  निगम  की

 बसों  के  पंक्ति  बनाने  के  गैल्टरों  के  चौखटों

 पर  लगाए  गए  विज्ञापन-पट  हिन्दी  में  हैं  ।

 दिल्‍ली  तथा  पड़ोसी  राज्यों  के बीच  चल  रही

 नगरेतर  क्षेत्र  की  अनेकों  बसों  पर  हिन्दी  में

 बोर्ड  लगाए  गए  हैं  ।  मेला  प्रशासन  हिन्दी

 समाचार  पत्रों  में  विज्ञापन  देने  के  अलावा,
 रोजाना  एक  समाचार  बुलेटिन  भी  हिन्दी

 में  प्रकाशित  कर  रहा  है

 Filling  up  of  ‘Vacancies  of  Adminis-
 trative  officers  in  the  Central  Excise

 Department

 4549.  SRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  FINANCE  be
 pleaseg  to  state:

 (a)  whether  about  36  posts  of
 Administrative  Officers  to  be  filled  up
 exclusively  from  amongst  the  senior
 Ministerial  heads,  like  Office  Superin-
 tendents,  working  in  the  Central
 Excise  Department  are  likely  to  be
 kept  in  abeyance  for  an  indefinite
 period  till  relaxation  or  removal  of
 the  ban  imposed  on  promotion  in  all
 Class  IIIf  and  IV  posts  pending  exami-
 nation  of  issues  arising  out  of  Kini’s
 case;

 (b)  if  so,  the  reasons  therefor;  and

 (cy  when  they  will  be  flle@  up?
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 THE  MINISTER.  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  to  (c).
 Only  9  posts  of  Administrative  Offi-
 cers  in  the  Central  Excise  Depart-
 ment  are,  at  present,  vacant  because
 of  the  temporary  ban  imposed  on
 promotions  to  Class  II  and  Class  III
 posts  pending  examination  of  issues
 arising  out  of  the  Supreme  Court’s
 judgement  in  Kini’s  case  about  fixa-
 tion  of  seniority  and  revision  of
 seniority  of  the  employees  concerned.
 This  ban  was  imposed  with  a  view  to
 safeguarding  the  interests  of  the
 employees  who,  on  revision  of  senio-
 rity  in  the  light  of  the  Supreme
 Court’s  judgement,  would  get  placed
 higher  in  the  seniority  lists,  and  also
 pursuant  to  the  demands  made  by  the
 staff  representatives  to  that  effect.
 Orders  about  the  revision  of  seniority
 etc.  in  the  light  of  the  Supreme  Court’s
 judgement  are  likely  to  be  issued  soon
 where  after  the  temporary  ban  0००
 promotions  will  also  be  withdrawn.
 In  the  meantime  promotions,  in  re-
 laxation  of  the  ban,  are  being  per-
 mitted  in  cases  where  the  Government
 ig  satisfied  that  there  is  not  likely  to
 be  any  change  in  the  existing  senio-
 rity  positions  of  the  employees  con-
 cerned  in  any  particular  grade  or
 where  there  are  other  pressing  rea-
 sons  for  making  an  exception.

 Issue  of  Licence  for  Manufacturing
 Shoddy  Yarn

 4851.  SHRI  ATAL  BIHARI  VAJPA-
 YEE:  Will  the  Minister  of  FORIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  have  re-
 leased  certain  goods  imported  under
 the  name  of  old  Woollen  Rags  to  per-
 sons  who  are  permit-holders  and  get-
 ting  free  import  licence  for  manufact-
 uring  Shoddy  Yarn;  and
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 (b)  whether  Government  at  the same  time  have  not  released  the  same 8०068  to  the  excisable  Units  manu- facturing  Shoddy  Yarn  and  paying Excise  to  Government  under  L-4
 Licence,  if  so,  the  reasons  f  iff ential  treatment?

 or  differ-

 THE  DEPUTY  MINI MINISTRY  OF  FOREIG  RAD:
 (SHRI  A.  C.  GEORGE):  fa  ana  a.
 It  is  presumed  that  the  differentation is  between  importers  having  Actual User  licences  and

 Replenishment  lic- ences.  According  to  the  information received  by  the’  Central  Board  of Excise  and  Customs  afte ?  T  th
 consignments  containing  fone  ic  eee 1972,  25  consignments  containing  rags which  had  been  mutilateq  abroad have  been  released  at  the  docks  irres-
 pective  of  who  the  importer  was.  Of these  25  consignments,  22  were  re leased  to  importers  hayin
 Users  licences  ang  3  to  Smet Replenishment  licences,

 STER  IN  THE

 Two-way  Trade  between  India  and
 Britain

 4552.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  the  break-up  of  import  and
 export  trade  between  India  and
 Britain  during  the  last  three  years,
 year-wise;  and

 (b)  whether  the  trade  has  decreas~
 ed  between  the  two  countries,  and  if
 so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  In  THB
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The
 break-up  of  Import  and  Export  trade
 between  India  and  Britain  during  the
 last  three  years  are  given  below:



 725  Written  Answers  AGRAHAYANA  24,  804  (SAKA)  Written  Answers  726

 *  Value  in  Rs.  Lakhs)

 Year  —
 a

 Import  Export

 1969-70  द  .  ;  -  @  70259  76507

 1970-71  2676  ‘17044

 IQ7I-72  27686  76870

 (b)  The  total  trade  between  India
 and  Britain  has  increased  during
 1971-72.

 Raids  by  Income-tax  Authorities

 4553.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  number  of  raids  conducted
 by  the  Income-tax  authorities  in
 Madras  City  during  the  last  six
 months  and  the  number  of  raids  con-
 ducted  in  other  parts  of  the  country
 to  follow  up  the  clues  found  in  raids
 in  Madras;  and

 (b)  the  names  of  the  persons  and
 firms  whose  premises  were  raided  and
 the  total  amount  involved  in  these
 raids?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  The
 information  regarding  the  number  of
 raids  conducted  in  Madras  City  dur-
 ing  the  last  six  months,  number  of
 raids  conducted  in  other  parts  of  the
 country  to  follow  up  clues  found  in
 the  Madras  raids  and  the  names  of
 persons  or  firms  involved,  is  given  in
 the  statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-4045/72].

 Information  regarding  the  amount
 seized  in  each  case  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Export  of  Wagons  to  Yugoslavia

 4554,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FOREIGN  'TRADE
 be  pleased  to  state:

 (a)  whether  any  agreement  has
 been  signed  with  Yugoslavia  for  ex-
 porting  wagons,  if  so,  the  salient  fea-
 tures  thereof;

 (b)  whether  Government’s  atten-
 tion  to  the  reports  appearing  on  page
 2211  in  the  ‘Economic  and  Political
 Weekly’  (Bombay)  dated  the  4th
 November,  972  regarding  the  wagon
 deal;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The
 State  Trading  Corporation  signed  a
 contract  with  Yugoslavia  Community
 of  Railways  for  supply  of  36000
 wagons  (2300  open  type  and  4300
 covered  type)  for  a  total  value  of
 Rs.  37.44  crores.  The  contract,  inter
 alia  envisaged  payment  on  deferred
 basis  ang  export  in  semi-knocked
 down  condition  and  assembly  in
 Yugoslavia  in  order  to  save  ocean
 freight.

 (b)  and  (a).  High  value  contracts
 for  supply  of  capital  equipment  and
 plants  usually  carry  with  them  defer-
 red  payment  terms  in  accordance  with
 the  practice  followed  by  exporting
 countries.  In  order  to  gain  a  foothold
 in  a  new  market  with  large  potentiul
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 contracts  are  entered  into  at  highly
 competitive  prices.  This  also  enables
 industry  to  gain  necessay  experience
 of  the  new  technology.

 Proposal  to  improve  Airport  at  quilon
 in  Kerala

 4555.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 improve  the  airport  at  Quilon  in  the
 State  of  Kerala  so  that  it  can  receive
 Avro,  Fokker  Friendship  and  other
 planes;

 (b)  whether  Government  have  receiv-
 eq  any  request  from  the  public  in  this
 regard;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?
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 Quilon  is  controlled  by  the  State
 Government.

 (b)  and  (c).  No  such  request  ap-
 pears  to  have  been  receiveg  recently

 Financial  assistance  to  Kerala  for
 non-plan  projects

 4556.  SHRIMAT  BHARGAVI THANKAPPAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state

 (a)  the  total  amount  of  loans,  grants
 and  other  forms  of  assistance  given
 to  Kerala:  for  non-plan  projects  by
 Central  Government  during  970-7l
 97i-72  and  1972-73  and

 (ib)  the  various  heads  under  which
 these  loans  and  assistance  have  been
 given?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  छू.

 THE  MINISTER  OF  TOURISM  AND  8.  GANESH):  (a)  and  (b),  A  state-
 CIVIL  AVIATION  (DR.  KARAN  ment  is  laid  on  the  Table  of  the
 SINGH):  (a)  No,  Sir.  The  air  strip  at  House.

 STATEMENT

 Non-Plan  Assistance  provided  to  Kerala  by  Centre  during  1970-71;  IQ71-72  and  7972-73

 L  Grants

 (Rs.  Crores)

 t  Grants  under  Article  २750)  of  the  Consti-
 tution  (Substantive  Provision)

 fares
 2.  Grants  in  licu  of  Tax  on  railway  passenger

 3.  Grant  Assistance  towards  expenditure  ०0
 Natural  Calamities  Retief

 4.  Other  non-Plan  Grants

 Totar~-3

 1970-71  1972-71"  1972-73**
 =  —2

 9°93  9°93  9°93

 oO  29  0-29  0°29

 0°24  |
 r:  38  3700  16"  08

 (t°60  33°47  26-30
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 I  2  2

 dT.  Loans  t
 I.  Loans  against  State’s  share  in  collection  of

 smalisavings  I°95  0°06  2°50

 2.  Loan  Assistance  towards  expenditure  on
 Natural  Calamities  Relief  2°20  2°55  Tt

 3.  Special  accommodation  for  meeting  non-
 Plan  gap  in  resources  20°80  8°  6r  I3°00

 4.  Other  non-Plan  Loans  0°55  1°94  4°65

 TotTat—lII  25°50  I3°I6  20°I5

 GRAND  TOTAL  37°  70  26*63  46°45

 *Provisional.

 **Provisional  Allocations,

 tA  ceiling  of  Rs.  1:27  crores  has  been  adopted  for  expenditure  on  relief  of  natural
 calamities  in  I972-73  and  Rs.  50  lakhs  by  way  of  loans  have  been  released  so  far
 celeases  will  be  made  on  the  basis  of  progress  of  expenditure

 Further

 Total  outlay  for  Tourism  development
 for  Kerala  quring  Fourth  Plan

 4557.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  the  total  outlay  for  Tourism
 Development  during  the  Fourth  Plan
 for  the  State  of  Kerala  and  the  speci-
 fic  programme  of  Development;

 (b)  whether  the  work  on  the  pro-
 gramme  is  proceeding  according  to
 schedule;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  In  the  Central  Sector
 there  is  q  provision  of  Rs.  224.35  lakhs.
 Out  of  this  amount  Rs.  221.50  Jakh>
 iy  for  the  development  of  Kovalam  as
 2  beach  resort.  This  project  consists
 of  a  300  room  hotels.  49  tourist  cat-
 tages,  a  beach  service  centre,  a  yora-
 cum-messnpe  centre.  anda  theatre  for

 cultural  programmes  and  recreational
 facilities.  The  remaining  amount  of
 Rs.  2.85  lakhs  has  been  provided  for
 the  construction  of  a  youth  hostel  at
 Trivandrum,

 (b)  The  cottages  have  been  com-
 pleted  and  are  being  inaugurated  on
 ३70  December  1972.  Work  in  respect
 of  the  hotel  building  is  progressing
 according  to  schedule.  The  hotel  is
 likely  to  be  ready  by  June,  1973.  The
 work  on  the  beach  service  centre  is
 also  in  full  swing.  Plans  for  the  yoga-
 cum-message  centre  have  been  final-
 ised  and  details  are  being  worked  out
 for  the  provision  of  aquatic  sports
 facilities.

 In  respect  of  the  youth  hostel,  an
 expenditure  sanction  has  been  issued
 and  tenders  have  been  invited  by  the
 State  Government  for  awarding  the
 work.

 (ce)  Does  not  arige.
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 Tourism  Development  in  Kerala
 during  Fifth  Plan

 4558.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state  the  salient  fea-
 tures  of  the  programme  proposed  to
 be  undertaken  in  Kerala  for  tourism

 development  during  the  Fifth  Plan?

 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  Tourism  schemes  to  be  in-

 cluded  in  the  Fifth  Plan  are  till
 under  formulation.

 Permission  for  introducing  air-taxi
 service  in  Kerala

 4559.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  of  Kerala
 have  sought  permission  for  introduc-
 ing  an  air-taxi  service  in  the  State;
 and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  by  the  Central  Gov-
 ernment  thereon?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir,

 (ib)  Does  not  arise.

 Crash  of  an  aircraft  of  Hissar  Flying
 Club  near  Sonepat  on  I8-I4-72

 4560.  SHRI  NAVAL  KISHORE
 SHARMA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  an  aircraft  of  Hissar
 Flying  Club  soon  after  its  take  off
 from  Delhi  Airport  crashed  near
 Sonepat  on  the  l8th  November,  1972;
 if  so,  the  number  with  names  of  the
 persuns  killed  as  a  result  of  the
 crash;

 (b>  whether  aun  inquiry  Committee
 has  been  oct  up  ४0  investigate  the
 causcs  of  the  accident;  and
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 (c)  if  so,  when  the  Committee  js
 expected  to  submit  its  report  to  Gov-
 ernment?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  Pushpak  air-
 craft  VT-DZL  which  Was  On  a  cross-
 country  flight  from  Safdarjung  air-
 port  to  Hissar  met  with  an  accident
 on  4th  November,  1972,  The  only
 passenger  Shri  A.  K.  Patil  who  was
 also  a  trainee  pilot  of  the  Hissar  Fly-
 ing  Club,  was  killed  while  the  pilot
 Shri  R.  S.  Shahrawat  sustained  burns.

 (b)  and  (ce),  The  cause  of  the  acci-
 dent  is  being  investigateg  by  the
 Civil  Aviation  Department,  ang  the
 report  is  expected  to  be  received  in
 about  a  month.

 Loan  from  Asian  Development  Bank

 4561.  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  towards  a  news
 item  appearing  in  the  ’Statesman‘
 dated  2lst  November,  972  that  Asian
 Development  Bank  plans  to  raise  the
 quantum  of  its  soft  lending;

 (b)  if  so,  the  amount  of  loan  to  be
 granted  to  India  by  the  Bank;  and

 (c)  the  amount  of  loan  taken  by
 India  so  far?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir,

 (b)  and  (c).  No  loang  have  been
 taken  by  India  from  Asian  Develop-
 ment  Bank  (ADB)  so  far,  Govern-
 ment  of  India  has  decided  not  to  ask
 for  lonng  from  the  ADB  to  finance
 projects  in  India.
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 Indian  Airlines  Services  to  Asian
 Countries

 4562.  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  M.  S.  SIVASWAMY:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Indian  Airlines  is
 considering  a  proposal  to  expand  its
 net-work  by  starting  “third  level”  air
 services  and  regional  services  to  Asian
 Countries  during  the  Fifth  Plan;

 (b)  if  so,  the  main  features  of  the
 proposal  ang  recommendations  made
 by  Subramanian  Committee  in  thig  re-
 gard;

 (c)  whether  there  is  a  possibility
 that  such  a  system  may  run  in  loss;
 and

 (da)  if  so,  whether  the  Indian  Air-
 lines  has  requested  Government  to
 subsidise  these  services,  if  so,  re-
 action  of  Government  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  5th  Plan
 proposals  of  Indian  Airlines  are  yet  to
 be  finalised.  However,  the  manage-
 ment  has  shown  interest  in  starting
 operations  to  some  Asian  countries  in
 addition  to  Afghanistan  (temporarily
 suspended),  Nepal,  Burma,  Bangla-
 desh  and  Ceylon  already  being  serv-
 ed  by  Indian  Airlines.  This  will  be
 examined  at  the  appropriate  time.

 fe)  It  is  too  carly  to  comment  upon
 the  profitability  of  the  proposal.

 (ad)  No,  Sir,

 Arrears  of  income-tax  against  the
 employees  of  Ford  Foundation  and

 Rockefeller  Foundation  question

 4563.  DR.  RANEN  SEN:

 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  non-Indian  em-
 ployees  of  the  Ford  Foundation  and
 Rockefeller  Foundation  are  in  arrears:
 of  Income-tax;

 (b)  if  so,  the  total  amount  of  ar-
 rears  against  each  of  them;

 (c)  whether  the  Department  of  Eco-
 nomic  Affairs  have  paid  the  tax  ar-
 rears  of  the  above  mentioned  em-.
 ployees  as  stated  in  the  front  page
 report  published  in  the  “New  Age”
 dated  the  i9th  November,  1972;  and

 (d)  if  so,  the  amount  of  such  ar-
 rearg  paid  in  respect  of  such  non-
 Indian  employees  of  each  of  the  two-
 foundations  and  the  break-up  there-
 of  year  by  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  There  were  no  arrears  of  tax.
 The  tax  payable  in  respect  of  the  sa-
 laries  of  non-Indian  employees  of
 Ford  Foundation  and  Rockfeller
 Foundation  has  becn  paid  by  the  De-
 partment  of  Economic  Afuirs.

 (ad)  Yhe  amount  of  tax  pain  is  as
 under:
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 Period  endin  Ford  Rockfeller  Total  tax  paid aiehiiliilies
 Foundation  Foundation  (Rounded  Off)

 ee
 1965-66  «  ‘1,02,06,007  9,95,602  I,I2,0I,700
 1966-67  2:4,46,84I  32,145,426  2,73,61,300
 1967-68  .  .  .  °  3s42,00,807  36543,907  3578,44,700

 i968-69
 :  3372539,8I0  36,44,349  4,08,84,1  59

 3969-70  3,80,51,310  46,16,872  4526,68,000
 597057  +  TTjT6,35,904  —¥534572,096  —_2,50,48,000
 1971-72  26,30,49,648  2;89,43,309  29,20,37,957

 “inancial  aid  from  World  Bank  for
 walcutta  Metropolitan  Development

 Authority

 4564.  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 State:

 १७)  whether  the  Calcutta  Metropoli-
 tan  Development  Authority  is  likely
 to  get  substantial  aid  from  the  World
 Bank  during  the  Fifth  Plan;

 (b)  if  so,  the  quantum  thereof;
 —™=

 (c)  whether  the  Central  Govern-
 ment  have  made  any  further  negotia-
 tion  in  that  direction  with  the  World
 Bank  and  with  the  State  Govern-
 ment?  ह॥

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 fa)  to  (c),  Discussions  are  in  progress
 with  the  World  Bank  Group  for  as-
 sisting  the  Urban  Development  Pro-
 jects  of  the  Calcutta  Metropolitan  De-
 velopment  Authority  (CMDA).  The
 West  Bengal  Government  and.  the
 CMDA  have  fully  participated  in
 these  discussions.  It  is  too  early  to
 mdicute  the  fikely  quantum  of  aid.

 ——

 Memorandum  submitted  to  Sixth
 Finance  Commission  by  West  Bengal

 regarding  Repayment  of  Centra}
 Loans

 4565.  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  fleased  to
 state:

 (a)  whether  West  Bengal  Govern-
 ment  submitted  a  memorandum  to
 the  Sixth  Finance  Commission  re-
 garding  repayment  of  loans’  taken
 from  the  Centre;

 (b)  if  so,  the  main  contents  there-
 of;  and

 (c)  whether  any  other  State  has  al-
 so  sent  its  suggestion  to  the  Cental
 Government  following  Setalvad  Com-
 mittee’s  Report  regarding  repayment
 of  loans?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  and  (b).  Under  the  Rules  of
 Procedure  adopted  by  the  Sixth  Fin-
 ance  Commission,  communications  rc-
 ceived  by  the  Commission  dealing
 with  matters  on  which  they  have  to
 submit  a  report  are  treated  as  confi-
 dential.  It  would  not,  therefore,  he
 possthle  to  indicate  the  contents  of
 the  memoranda,  if  any,  submit  ed  bv
 the  Stute  Governments.
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 (c)  A  number  of  State  Governments
 have  been  suggesting  from  time  to

 time  to  write  off  “unproductive  loans”
 ‘given  to  them  by  the  Central  Gov-
 ernment  and/or  rescheduling  of  their

 -debt  liability  to  the  Central  Govern-
 ment.  The  question  of  repayment  of
 loans  granted  to  the  various  States
 by  the  Central  Government  has  since
 been  referred  to  the  Sixth  Finance

 ‘Commission.

 ‘Shipment  of  raw  Cashew  from  East
 African  Countries  to  india

 4566.  SHRI  C.  K,  CHANDRAPPAN:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  the  amount  in  foreign  exchange
 spent  by  the  Cashew  Corporation  of
 India  for  shipping  raw  cashew  from
 Fast  African  countries  to  India  in
 970-7l  and  97l-72;  and

 (b)  the  Shipping  Companies  engag-
 ‘ed  for  the  purpose  by  the  Cashew
 Corporation  of  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  <A.  0.  GEORGE):  (a)  The
 amount  spent  in  foreign  exchange  by
 the  Cashew  Corporation  of  India  for
 shipping  is:

 1970-71  £  stg.
 97i-72  +  stg.

 Net  foreign  exchange  exvenditure
 for  97l-72  after  taking  over
 age  premium  recovered  from
 the  shipping  companies;

 394,365
 1,012,052

 #£  Steg.  989.206

 ‘(b)  1970-71:
 reo)  General  Traders  Ltd.  Ber-

 muda.
 (2)  Holland-Africa  Line  Agency

 (Tanzania)  Ltd.
 (3)  Red  Anchor  Vine,  Hongkong.
 (4)  D.S.R.  Lines,  G.D.R.
 (5)  British  India  Steam  Naviga-

 tion  Company  Ltd.
 (6)  Bank  Lines  Ltd.,  London.

 J97)-72:
 General  Traders  Lid,  Bermuda,

 The  fixtures  were  finalised  on  the
 basis  of  most  competitive  terms  in
 consultation  with  the  Chief  Controller
 of  Chartering  in  India  and  is  8  per
 cent  lower  than  the  rate’  prevailing
 prior  to  the  canalisation  of  the  cashew
 imports.

 Meeting  of  Coir  Board  regarding  pay-
 ment  of  bonus

 4567.  SHRI  com  K.  CHANDRAPPAN:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  Coir  Boarg  at  its
 meeting  held  on  the  360  June,  97I
 decided  to  pay  bonus  to  its  employees
 and  approached  the  Ministry  for  fin-

 -ancial  sanction;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.

 Government’s  borrowing,  from  the
 Reserve  Bank

 4568.  SHRI  C.  K,  CHANDRAPPAN:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  FINANCE  be
 pleaseg  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 story  which  appeared  in  the  ‘States-
 man’  dated  the  2lst  November,  972
 under  the  caption  “Bank  figures  do
 not  bear  out  Chavan's  claim”;  and

 (b)  if  so,  the  reaction  of  Govari-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b)  This  news,  ifom  in  the  ‘States-
 man’  wap,  based  on  a  confusion  bet-
 Ween  total  net  bank  credit  to  Govern.
 ment  and  net  Reserve  Bank  crecit  to
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 Government.  The  former  comprises
 both  the  RBI’s  credit  to  Government
 and  commerica]  banks’  investment  in
 the  securities  of  the  Central  and  State
 Governments  ang  it  is  the  RBI's  net
 credit  to  Government  which  constitutes
 deficit  financing.  The  increase  in
 Commerical  Banks’  holding  of  Gov-
 ernment  securities  is  matched  by  com-
 munity’s  real  savings  mobilised  by
 the  Commercial  Banks  and  is  not  ex-
 pansionary  in  character.  The  increase
 in  the  Reserve  Bank’s  net  credit  to
 the  Government  during  the  first  half
 of  the  financial  year  1972-73  wag  cor-
 rectly  placed  at  Rs.  ९6  crores  in  the
 Finance  Minister’s  statement  of  i3th
 November,  4972  to  Parliament.  ‘This
 figure  did  not  denote  the  increase  in
 the  total  net  bank  credit  to  Govern-
 ment  ang  shoulg  not  be  confuseq  with
 the  latter,

 Setting  up  of  export  processing  Zone
 for  electronics  at  Santa  Cruz,  Bom-

 bay

 4569.  SHRI  RAJDEO  SINGH:

 SHRI  M.  8,  SANJEEVI  RAO:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state;

 (a)  whether  an  export  processing
 Zong  for  Hlectronics  hag  been  set  up
 at  Santa  Cruz  in  Bombay;

 (b)  if  so,  by  what  time  it  is  expect-
 ed  to  go  into  commercial  production;
 and

 (c)  whether  India  for  the  first  time
 is  entering  the  export  market  in  Elec-
 tronics?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  and  (७),
 Government  has  taken  a  decision  to
 set  up  an  Export  Processing  Zone  for
 Hlactronics  equipment  ang  companents
 at  Santa  Cruz,  Bombay.  Preparatory
 work  has  been  atarted  and  the  Zone
 wi  be  set  up  in  the  near  future.
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 (c)  No,  Sir.  India  exported  electro- nic  equipment  ang  components  valued at  about  Rs.  300  lakhs  in  1970-71  and about  Rs,  286  lakhs  in  1971-72,

 Proportionate  Growth  in  Revenue  with
 increase  in  Passenger  Traffic  in  Air’

 India

 4570.  SHRI  RAJDEO  SINGH:
 SHRI  R,  8,  PANDEy.

 Will  the  Minister  of  TOURISM  AND CIVIL  AVIATION  be  pleased  to  state:
 (a)  whether  the  number  of  passen-

 gers  had  gone  up  in  Air  India  during the  last  two  years;  and

 (b)  if  so,  the  reason  why  there  has not  been  a  proportionate  growth  in
 revenue?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  and  (b).  The  number  of
 passengers  carried  by  Air-India  on  its
 scheduleq  international  services  in-
 creased  by  7  per  ceht  in  1970-71.
 There  was  a  drop  of  3  per  cent  in
 97l-72.  The  revenue  yields  have  not
 increased  proportionately  due  to  a
 variety  of  promotional  fares  which
 have  been  introduceg  in  keeping  with
 world  trends.

 Combined  Cadre  of  Investizators  in
 Ministry  and  Cc.  con  I.  and  E.

 457l.  SHRI  iiAJDEO  SINGH:  will the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  a  combineg  cadre  of
 Investigators  working  in  the  Ministry and  Chieg  Controller  of  Imports  and
 Exports  was  bifurcated  in  19625

 (b)  whether  the  Investigators  work-
 ing  in  the  Ministry  have  been  promot-
 ed  to  higher  and  Gazetleg  grades,  but
 no  line  of  promotion  has  been  provid-
 ed  lo  the  Investigators  working  in
 ©.  ©.  I,  and  £,  for  the  lost  3  years:
 and
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 (c)  if  so,  the  reasong  for  discrimi-
 nation  and  the  steps  proposeq:  to  be
 taken  to  remove  this  anomaly?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  There
 was  no  combineg  cadre  of  Investiga-
 tors  in  the  Ministry  ang  the  Office  of
 the  Chief  Controller  of  Imports  and
 Exports  either  before  962  or  there-
 after.  In  1962,  the  Recruitment  Rules
 for  the  post  of  Investigator  in  the
 Office  of  the  Chief  Controller  of  Im-
 ports  and  Exports  were  notified.

 (b)  The  posts  og  Investigator  in  the
 Ministry  of  Foreign  Trade  are  in  the
 fleld  for  promotion  to  higher  posts,
 whereas  similar  higher  posts  do  not
 exist  in  the  Office  of  the  Chief  Con-
 troller  of  Imports  and  Exports.

 (c)  Does  not  arise,

 Report  of  World  Bank  on  India’s  Eco-
 nomic  Development

 4572.  SHRI  RAJDEO  SINGH:  Will
 the  Miister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Worlg  Bank  is  con-
 vinced  that  a  good  deal  of  progress
 has  been  made  in  India  in  the  past
 decades  of  planned  economic  develop-
 ment;  and

 (8)  if  so.  whether  the  Worla  Bank
 has  assured  Government  to  subscribe
 substantially  to  the  fifth  five  year

 plan?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Ty  the  information  paper  entitled
 “India  ang  the  Worlg  Bank  Group”
 published  recently,  the  World  Bank
 has  observed  thai  India’s  national  in-
 come  has  doubled  ginee  the  jnception
 of  planned  evonomic  development  in
 $95l  and  that  India  has  created  a
 larg:  and  complex  industrial  structure
 and  Trl  the  foundation  for  accelerat-
 ed  growth  in  agriculture,

 (b).  The  World  Bank  has  in  the  past.
 given  and  continues  to  give  aid  for
 financing  different.  projects  under  the
 Plans.  No  specific  assurance,  how-
 ever,  has  been  sought  in  regard  to  the
 Fifth  Five  Year  Plan,

 Textile  Mills  under  Government  Con--
 trol  and  Private  Control

 4573.  SHRI
 Will  the  Minister  of
 TRADE  be  pleased  to  state:

 (a)  the  total  number  of  textile  mills
 under  Government  contro]  and  under
 private  control  and  their  respective
 employment  capacities,  the  actual
 number  of  persons  employegq  and  the
 total  production  of  coarse  cloth;  and

 (b)  the  total  credits  advanced  by
 the  public  financial  institutions  to  the
 mills  already  under  Government  con-
 trol  and  to  those  still  under  private
 control?

 BHOGENDRA  JHA:
 FOREIGN

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN.  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b)-
 The  information  is  being  collected  anJd
 will  be  laid  on  the  Table  of  the  House.

 Proposal  to  link  Darblanga  with  Cal-
 eutta,  Delhi  and  Kathmandu  by

 Air

 4574.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  proposeq  to  link
 Darbhanga  by  air  with  Calcutta,  Delhi
 and  Kathmandu;  and

 (b)  if  so,  when  and  if  not,  the  rea-
 ons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  and  (b).  No  such  propo-
 sal  is  under  consideration  at  present
 due  to  the  tight  fleet  position.
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 Survey  of  Urban  Properties  ete,  for
 Collection  of  Taxes

 .4575.  SHRI  P.  M.  MEHTA:
 SHRI  -PURUSHOTTAM  KA-

 KODKAR:

 Will  the  Minister  of  FINANCE  be
 pleaseg  to  state:

 (a)  whether  the  Income-tax  Depart-
 ment  propose  to  give  high  priority  to
 selective  survey  of  Urban  properties
 and  of  persons  engaged  in  certain  pro-
 fessions;  ang  if  so,  the  broad  outlines
 of  the  proposal;  and

 (b)  whether  this  is  likely  to  bring
 io  light  tax  evasion,  which  is  wide-
 spread  among  certain  classes  of  tax-
 payers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCH  (SHRI  K.

 R.  GANESH):  (a)  and  (b).  The  in-
 come-tax  Department  is  conducting  a
 Selective  survey  of  owners  of  newly
 constructed  or  acquired  immovable
 properties  including  ownership  flats  as
 also  of  persons  carrying  on  professions
 such  as  doctors,  lawyers,  accountants
 etc.  This  work  has  been  given  a  very
 high  priority.  As  a  result  of  the  sur-
 vey,  it  is  expetted  that  unaccounted
 investments  in  such  properties,  in-
 come  of  the  professions  not  disclosed
 to  the  Department  earlier  as  also  new,
 Wealth-tax  assessees  will  come  to
 light.

 Department  of  Khajuraho  Airport  in
 Madhya  Pradesh

 4576.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  TOURI-
 SM  AND  CIVIL.  AVIATION  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  de-
 cided  to  develop  Khajuraho  Airport  in
 Madhya  Pradesh;  and

 (b)  if  80,  the  amount  sanctioned  for
 the  airport  and  when  it  is  ikely  to
 be  completed?

 THE  MINISTER  OF  TOURISM  AND
 CIVI].  AVIATION  (DR.  KARAN
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 SINGH):  (a)  and  (b).  Yes.  Sir.  An
 expenditure  of  approximately  Rs.  48
 lakhs  has  ‘been  sanctioned  for  impro-
 vements  to  the  runway,  and  for  con-
 struction  of  terminal  and  technical
 buildings.  The  construction  of  the
 terminal  building  is  expected  to  be
 completed  by  3lst  March  973  while
 the  other  works  are  expected  to  ve
 completed  in  about  two  years’  time.

 Independent  Body  for  Investigation Into  Air  Crashes

 4577.  SHRI
 SINGH:

 SHRI  D.  B.  CHANDRA
 GOWDA:

 RANABAHADUR

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  that  investigation  into  air  crash-
 es  should  be  entrusted  to  an  indepen-
 dent  body  outside  the  administrative
 control  of  Directorate-General  of  Civil
 Aviation;  and

 (b)  if  so,  the  constitution  and  func-
 tions  of  the  proposed  independent
 body?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  matter  is
 under  examination.

 ‘Seizure  of  Smuggled
 Bombay

 4578.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 Watches  in

 (a)  whether  the  Customs  intelligence
 squad  scized  smuggled  watches  wort:
 Rs.  3.5  Jakh  from  a  flat  in  a  co-opera-
 tive  haqusing  society  at  Deonar,  North
 Bombay;

 (by  whether  any  enquiry  has  berr:
 made  in  vhis  regard:

 fc)  if  so,  what  are  the  results  of  the
 enquiry:  and
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 (d)  what  action  has  been  taken

 against  the  persons  involved  ir  smugg-
 ling?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):
 3th  October  1972  Customs  authorities
 at  Bombay  seized  4750  wrist  watches
 valued  at  about  Rs.  3.5  lakhs  (at
 Indian  market  rate)  from  the  premises
 of  a  co-operative  housing  society,  Deo-
 nar,  Bombay.

 (b)  to  (9).  Two  persons  who  were
 found  in  the  said  premises  at  the  time
 of  seizure  were  arrested  and  subse-
 quently  released  by  the  Magistrate
 on  a  bail  of  Rs.  |  lakh  each.  Further
 enquiries  are  in  progress.

 'फरीदाबाद  कॉम्प्लेक्स/  में  कार्य  करने  वाले

 केन्द्रीय  सरकार  के  कर्मचारियों  को  नगर

 प्रतिपूर्ति  और  मकान  किराया  भत्ता

 4579.  श्री  हुकम  चन्द  कछवाय  :

 क्या  बत्ती  मंत्री  यह  बताने  की  कृपा  करेंगे

 क्रिस

 (क)  क्‍या  फरीदाबाद  कम्पलैक्स'  में

 कार्य  करने  वाले  केन्द्रीय  सरकार  के  कर्म-

 चोरियों  पर  नगर प्रति पूति  और  मकान  किराया

 सम्बन्धी,  वित्त  मंत्रालय  के  वही  वर्तमान

 आदेश  लागू  होते  हैं,  जो  कि  दिल्ली  में  काम

 करने  वाले  कर्मचारियों  पर  लागू  होते  हैं;
 ओर

 (ख)  यदि  नहीं  तो  इसके  क्‍या  कारण

 x  ?

 विस  संत्रास  में  राज्य  मंत्री  श्री  के०

 कर  गणना)  (की)  और  (ख).  मकान

 किराया  भला  मिलने  के  प्रयोजनार्थ  फरीदाबाद

 (a)  Yes,  Sir.  On.
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 को  सी  श्रेणी  का  नगर.  विक्रीत  किया  गया

 है  a)  फंरीदोबांद  समूह-क्षेत्र  प्रशासन'  के

 स्थापित  होने  के  कारण  इस  प्रश्न  की  जाच
 की  जा  रही  है  कि  क्‍या  दिल्‍ली  की  दरों  पर

 प्रतिपूर्ति  भत्ता  मिलने  के  प्रयोजन  से  सारे

 समूह.  क्षेत्र  को  एक  नगरपालिका  के  रूप  में:

 तथा  इसे  दिल्‍ली  नगर-निगम  की  नगर  सीमाओं

 के  संलग्न  माना  जा  सकता  हैं  अथवा  नहीं  de

 निर्यात  के  लिए  अ्रधिक  प्रोत्साहन  देने  की

 योजना

 4580.  श्री  हुकम  चन्द  कछवाय  :  क्या

 विदेश  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (कं)  क्‍या  निर्यात  के  लिए  अधिक

 प्रोत्साहन  देने  की  कोई  योजना  सरकार  के

 विचाराधीन  हैँ  ;

 (ख)  यदि  हां,  तो  इसकी  मुख्य  बातें

 क्या  हैं;  और

 (ग)  वित्तीय  वर्ष  972-73  में  भार-

 तीय  मुद्रा  में  अनुमानतः  कितना  निर्यात  करने

 का  लक्ष्य  है  ?

 बिदेशी  व्यापार  मंत्रालय  सें  उपमंत्री

 (घी  qo  सी०  जानें)  :  (क)  और  (ख).

 निर्यातों  को  और  अधिक  प्रोत्साहन  देने  के

 लिए  कोई  नई  योजना  सरकार  के  विचाराधीन

 नहीं  है  ।  तथापि,  निर्यातों  के  संवघेन

 के  लिए  जब  कभी  भी  विभिन्न  निर्यात

 बी ग्य  उत्पादों  के  सम्बन्ध  में  प्रोत्साहनों  के

 वर्तमान  स्तर  में  परिवर्तन  करना  आवश्यक

 समझा  जाता  है,  सभी  सरकार  द्वारा  ऐसे

 परिवर्तन  किये  जाते  हैं  |
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 (ग)  वित्तीय  वर्ष  i972-73  के  लिए

 निर्यात  लक्ष्य  760  करोड़  रु०  निर्धारित

 किया  गया  है  -।

 ‘Working  of  branches  of  nationalised
 ‘banks  in  Singapore  and  Hong  Kong

 458l.  SHRI  RAM  BHAGAT  PAS-
 ‘WAN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  a  Team  formed  to
 study  the  working  of  the  branches  of
 the  nationalised  banks  in  Singapore
 and  Hong  Kong  has  recommended
 the  retention  of  the  separate  identity
 of  these  branches  in  these  countries;
 and

 (b)  if  so,  the  reasons  given  by  the
 team?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b)  In  the  context  of  the  historical
 background,  local  business  condi-
 tions  and  preference  and  requirements
 of  customers,  and  after  considering
 the  arguments  for  and  against,  the
 Committee  came  to  the  conclusion
 that  it  would  be  of  advantage  from
 the  point  of  view  of  efficient  working
 und  business  prospects,  to  retain  for
 the  time  being,  the  present  separate
 identity  of  these  branches.

 Grant  of  H.R.A,  and  C.C.A.  to  Cen-
 tral  Government  Employees  working

 at  Tambaram

 4582.  SHRI  THA  KIRUTTINAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  question  of  granting
 H.R.A.  and  C.C.A.  to  the  Railway
 and  Central  Government  employees
 working  and  residing  at  'Tambaram
 which  ik  contiguous  to  Madras  City,
 intercepted  by  Pallavaram  Canton-
 ment  and  Alandue  Municipalities;

 and

 (b)  if  not,  the  main  reasons:  there-
 for?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI K.  R.  GANESH):  (a)  and  (b).  Tam-
 baram  does  not  qualify  for  grant  of
 F.R.A.  and  C.C.A.  as  applicable  ६०
 ‘A’  class  cities  in  accordance  with  the
 existing  scheme  of  these  allowances, as  it  is  neither  within  nor  contiguous to  Madras  Corporation  limits,  On  the
 basis  of  its  own  population,  according to  97l  census,  it  qualifies  for  classifi-
 cation  as  a  ‘C’  class  town  and  has
 been  classified  as  such  with  effect from  ist  August,  972  for  the  purpose of  drawal  of  house  rent  allowance  by
 Central’  Government  employees
 whose  place  of  work  is  situated  there.

 Share  of  India’s  tourist
 industry of  tourist  traffic  from  Europe

 4584.  SHRI  P.  M.  MEHTA:
 SHRI  P,  GANGADEB:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  India’s  tourist  indus-
 try  is  getting  only  a  small  share  out
 of  the  booming  tourist  traffic  from
 Europe;

 (b)  whether  Government’s
 tion  has  been  drawn  to  this
 tourist  experts;  and

 out

 atten-
 by  the

 (९)  if  so,  the  reaction
 ment  thereto?

 of  Govern-

 THE  MINISTER  OF
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  India's  share
 in  tourist  traffic  from  Europe,  although
 growing  in  absolute  terms,  is  still  in-
 significant  as  compared  to  the  total
 tourist  traffic  emanating  from
 Europe.

 TOURISM

 (b)  and  (c).
 fully

 The  Government  are
 aware  of  this  trend  and  con-

 certed  measures  are  being  taken  to
 attract  a  larger  number  of  tourists
 from  Europe  and  other  countries.
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 Orders  for  Export  of  Goods  negoti-
 ateq  at  Delhi  Pavilion  ip  Asia  ‘72

 4585.  SHRI  P.  M.  MEHTA:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  FOREIGN

 TRADE  be  pleased  to  state:

 (a)  whether  orders  for  the  export
 of  goods,  manufactured  in  Delhi,  of
 the  value  of  about  Rs.  25  lakh  have
 been  finfialised  at  the  Delhi  Pavilion  in
 the  Asia  Fair  °72;

 (b)  whether  single  largest  order
 was  for  the  export  of  ready-made
 garments  to  the  United  Kingdom;  and

 (c)  whether  talks  were  also  held
 for  the  export  of  machinery  worth
 about  Rs.  5  lakh  to  West  Asian  coun-
 tries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (c).
 No,  Sir.

 Appointment  of  custodian  for  Neptune
 assurance  company

 4586.  SHRI  P.  M.  MEHTA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Supreme
 upheld  the  validity  of  an  order  and
 directions  issued  by  the  Central  Gov-
 ernment  on  the  i3th  May,  972
 appointing  a  Custodian  or  the  Nep-
 tune  Assurance  Company;

 (b)  if  so,
 ment;  and

 Court

 the  gist  of  the  judge-

 (c)  the  further  steps  being  taken  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  Yes,  Sir,  The  Supreme  Court
 has  held  that  the  Company  does  not
 fall  under  the  category  of  those

 covered  by  section  5(a)  of  the  Gen-
 eral  Insurance.  (Emergency  Provi-
 sions)  Act,  497  ang  will  therefore
 be  subject  to  the  provisions  of  sec-
 tion  3  of  the  said  Act  which  provides
 for  the  take  over  of  the  management
 of  the  insurance  companies.  Accord-
 ingly,  the  Court  upheld  the  validity  of
 the  Order  issued  on  the  3th  May,
 97l  appointing  a  Custodian  for  the
 Company.

 (c)  Further  steps  contemplated  in
 the  scheme  of  nationalisation  under
 the  General  Insurance  Business
 (Nationalisation)  Act,  972  will  be
 taken  in  due  course  in  respect  of  this
 company  also.

 Receipt  of  Hotel  Bills  in  foreign  ex-

 change  from  foreign  tourists  by  big

 hotel,  in  Calcutta

 4587.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  big  hotels  in  Calcutta
 are  facing  no  difficulty  in  implement-
 ing  the  central  circular  for  receiving
 payment  of  hotel  bills  in  foreign  ex-
 change  from  foreign  tourists;  and

 (b)  if  so,  what  is  the  response  from
 other  big  hotels  and  tourist  centres  in
 other  parts  of  the  country?

 THE  MINISTER  OF
 AND  CIVIL

 TOURISM
 AVIATION  (DR.

 KARAN  SINGH):  (a)  and  (b).  No
 complaints  have  been  received  hy
 the  Department  from  hotels  in  Cal-
 cutta  or  elsewhere  regarding  thia
 matter.  However,  some  hotels  have
 asked  for  routine  clarifications  which
 have  been  replied  to.  There  are
 reasons  to  believe  that  the  new
 measures  have  already  resulted  in
 an  increase  in  forcign  exchange  earn-
 ings,
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 Purchase  of  Cotton’  by  ccl.  Nomi-
 nees  from  Gujarat

 4588.  SHRI  SOMCHAND  SOLANKI:

 SHRI  K.  S.  CHAVDA:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  initiated  the  Cotton  Corporation
 of  India  to  purchase  cotton  from

 Gujarat  recently  and  Cotton  Corpo-
 ration  of  India  appointed  some  nomi-
 nees  to  purchase  cotton  from  the
 cuitivators  in  Gujarat  at  fixed  rates;

 (b)  what  were  the  conditions  at
 which  they  were  required  to  pur-
 chase  cotton  and  who  were  the  nomi-
 nees  and  sub-nominees?

 (c)  whether  the  Central  Govern-
 ment  have  received  any  complaint
 alleging  misappropriation  or  mis-
 management  by  these  nominees;  and

 (d)  whether  the  Central  Govern-
 ment  propose  to  inquire  into  this
 matter;  and  if  not,  the  reasons  there-
 for?

 THE  DEPUTY  MINITER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  ७.  GEORGE):  (a)  to  (d).
 In  order  io  ensure’  remunerative
 prices  to  cotton  growers  in  the  con-
 text  of  the  sharp  fall  in  cotton  prices
 during  the  early  part  of  the  cotton
 year  97I-72,  in  April  972  the
 Cotton  Corporation  of  India  was
 called  upon  to  undertake  price  sup-
 port  purchases  of  cotton  all  over
 the  country  including  the  Gujarat
 State  at  predetermined  prices  sub-
 ject  lo  adjustment  depending  on
 quaity  and  pick.  In  Gujarat,  the
 Carporation  purchased  cotton  through
 Stute  Co-operative  Marketing  Saciety,
 Primary  Co-operative  Socictiges,
 Guyarat.  Agro  Tndustrics  Corporation
 and  where  any  of  these  were  not
 avinduble,  private  nominees  reacom-
 mended  by  the  State  Government.
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 Thé  Govéfnment  have’  received  a
 number  of  representations  from  Co-
 operative  Societies/Mandlies  alleg--
 ing  malpractices  by  the  Corporation's.
 nominees’  in-  cotton  purchases  in.
 Gujarat,  but  no  specific  allegation.
 has  been  made  in  these  representa-
 tions.

 Increase  im  borrowing  accounts  of
 nationaliseq  banks

 4589.  SHRI  SOMCHAND  SOLAN-.
 KI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  the  percentage  of
 increase  in  the  borrowing  accounts  of
 the  nationalised  banks  to  date,  year-
 wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  Information
 is  not  available  in  the  desired  manner.
 It  will  be  collected,  to  the  extent
 possible,  and  laid  on  the  Table  of  the
 House.

 Rise  in  Prices  as  a  result  of  Increase
 in  D.  A.  of  Government  Employees

 4590.  SHRI  °SOMCHAND  SOLAN-
 KI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  with  the  increase  of
 Dearness  Allowance  to  workers  and
 Government  employees,
 prices  of  commodities
 rapidly  takes  place;  and

 the  rise  in
 of  daily  use

 (b)  if  so,  the  defects  in  our  econo-
 mic  strategies  and  techniques  due  to
 which  such  rise  in  prices  takes  place
 causing  set-back  in  the  development
 of  our  country  by  such  rise  in  prices?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  While  the  effect  on  the  price  level
 of  increased  purchasing  power  in  the
 hands  of  the  public  cannot  be  ruled
 out,  there  is  no  necessary  connection
 between  payment  of  dearness  allow-
 unce  and  8  rise  in  the  prices  of  com-
 moditicn.  Price  risa  is  a  complex  phe-
 nomenon  depending  on  #  multiplicity
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 of  factors,  In  the  context  of  the
 Indian  economy  today,  the  more  re-
 levant  factors  are  those  operating  on
 the  supply  side  of  commodities

 (b)  The  Government  do  not  accept
 the  view  that  the  recent  price  rise
 is  due  to  any  defects  in  economic
 strategies  and  techniques  adopted
 by  them,  Various  steps  have  been
 taken  to  augment  supplies,  especial-
 ly  of  foodgrains,  through  increased
 production  and  _  through  imports
 whenever  necessary.  Measures  have
 also  been  initiated  for  proper  and
 effective  distribution  of  essential
 commodities.

 Loss  of  Foreign  exchange  due  to  trans-
 fer  of.  shares  of  Foreign  companies

 4591.  SHRI  V.  MAYAVAN:
 SHRI  RAMSHEKHAR

 PRASAD  SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  many  Indian  companies  have
 given  their  shares  to  the  foreign  com-
 panies  in  order  to  utilise  the  latter’s
 trade  marks  and  as  a  result  thereof  a
 large  amount  of  foreign  exchange  is
 being  sent  out  of  the  country;  and

 (b)  if  so,  what  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  It  is  not  the  policy  of  the  Govern-
 ment  to  allow  issue  of  shares  to  non-
 residents  exclusively  for  the  use  of
 foreign  brand  names  and  _  trade
 marks.

 (b)  Does  not  arise.

 Misuse  of  Export  Incentive

 4592.  SHRI  V,  MAYAVAN:
 SHRI  RAMSHEKHAR

 PRASAD  SINGH:
 Will  the  Minister  of  FOREIGN

 TRADE  be  plensed  to  state:
 (a)  the  total  number  of  cases  in-

 volving  misuse  of  export  incentives
 2936  LS.-.-6.

 detected  during  the  past  three  years;
 and

 (b)  the  action  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and
 (b).  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 Seizure  of.  smuggled  gold  in  Bombay

 4593.  SHRI  V.  MAYAVAN:
 SHRI  GIRIDHAR  GOMANGO:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  gold  worth  Rs.  5.5
 ‘lakh  was  seized  in  Bombay  on  17th
 November,  Customs:
 Authorities;

 972  by  the

 (b)  whether  any  arrests  have  been
 made  in  this  regard;  and

 (०)  if  so,  what  action  has  been
 taken  against  the  persons  found
 guilty?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  छू.  R.  GANESH):  (a)  23.32.
 Kgs.  of  gold  bearing  foreign  markings
 valued  at  about  Rs.  5.5  lakhs  at  Indian
 market  rate  and  Indian  currency
 amounting  to  Rs.  10,000  were  seized
 by  the  Customs  authorities  at
 Bombay  on  l6th  November  1972.

 (b)  and  (c).  Two  persons  were
 arrested  in  this  regard  and  _  subse-
 quently  released  by  the  Magistrate
 on  a  bail  of  Rs.  l  lakh  and  Rs.  50,000
 respectively.  Further  investigations.
 are  in  progress.

 Mint  manufacturing  counterfeit  coins.
 unearther  in  Baroda,  Gujarat

 4594.  SHRI  V.  MAYAVAN:

 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 manufac--
 paise  —  coins

 (a)  whether  a  mini-mint
 turing  caunterfait  50
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 was  unearthed  in  Baroda  in  Gujarat
 on  the  l4th  November,  1972;

 (9)  whether  about  7,000  coins
 were  found  ready  for  circulation  and
 about  25,000  50-paise  coins  were
 under  production;

 (c)  whether  the  persons  arrested
 ‘have  confessed  that  there  are  such
 ‘plants  in  other  States  also;  and

 (ad)  if  so,  the  action  Government
 ‘propose  to  take  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  to  (d).  Infor-
 mation  is  being  collected  from  the
 Government  of  Gujarat  and  will  be
 laid  on  the  table  of  the  House  as  soon
 as  possible,

 Meeting  of  Governor  of  Reserve  Bank
 of  India  with  Chief  Executive  of

 Nationallseqg  Bank

 4595.  SHRI  RAMSHEKHAR  PRA-
 SAD  SINGH:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Governor  of  Re-
 serve  Bank  of  India  recently  had  sev-
 Bank  of  India  recently  had  sev-
 eral  meetings  with  the  Chief  Ex-
 ecutives  of  major  schedule  and  com-
 mercial  banks,  if  so,  what  were  the
 subjects  discussed  and  decisions  ar-
 rived  at?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAO  CHAVAN):
 The  Governor,  Reserve  Bank  of  In-
 dia,  had  a  meeting  on  the  4th  Nov-
 ember.  972  with  the  Chief  Execu-
 tives  of  major  scheduled  commercial
 banks  to  assess  the  current,  monetary
 and  price  gifuation  and  indicate  the
 contours  oF  credit  policy  for  the  busy
 season  972-73,  A  copy  of  the  Press
 Note  issued  by  the  Reserve  Bank  in
 thi:  connertian  is  laid  on  the  Table
 of  the  Ftouse,  (Placed  in)  Library.
 See  No,  Wil  4040/72.)
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 Participation  of  Indian  Exporters  in
 in  Global  Tenders  for  High  Value

 Contracts

 GO:
 SHRI  PRABHUDAS  PATEL:

 Will  the  MINISTER  of  FOREIGN
 TRADE  be  pleased  to  state:

 4596.  SHRI  GIRIDHAR  GOMAN-

 (a)  whether  the  Indian  exporters
 who  intend  to  participate  in  global
 tenders  for  high  value  contracts  suf-
 fer  from  a  number  of  disadvanages,
 if  so,  the  nature  of  these  disadvan-
 tages;

 _(b)  whether  any  assessment  has
 ‘been  made  about  the  tenders  lost  by
 Indian  exporters  due  to  these
 advantages  during
 and

 dis-
 the  last  year;

 (ec)  Government’s  reaction
 to?

 there-

 THE  DEPUTY  MINISTER  INTHE
 MINISTRY  OF  FORBIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a).  Yes
 Sir.  The  disadvantages  are  chiefly
 financing,  exchange  and  fluctuation
 risk,  export  credit  guarantee  cover
 deferred  payment  conditions,  pay-
 ment  of  agency  commission  etc.

 (b)  and  (c).  No  specific  assessment
 of  individual  tenders  lost  in  972  has
 been  made.  But  some  of  these  dis-
 advantages  which  have  been  brought
 to  Government’s  notice  are  now  receiv-
 ing  attention.

 Absorption  of  Extra  Benefit  of  In-
 terim  Relief  to  Central  Government

 Employees  as  a  result  of  rise  in
 Prices

 4597.  SHRI  JAGANNATH  MISH.
 RA:  Will  the  Minister  of  FINANCE
 be  plensed  to  state:

 (a)  wheher  Goveroment’s  —  atten-
 tion  has  been  drawn  to  the  news  it.
 om  in  ‘Financial  Express’  of  8th
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 October,  972  entitlea  ‘Price  rise
 absorbs  extra  benefits  viz.  interim
 relief  to  Central  Government  em-
 ployees  and  Bonus  to  workers;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b).  The  news  item  states  that  the
 additional  purchasing  power  made
 available  to  industrial  workers  and
 ‘Government  employees  by  way  of
 bonus  or  interim  relief  had  been
 mopped  up  by  the  rise  in  prices
 of  essential  commoditities  during  the
 three  week  period  ending  October  17,
 1972.  It  is  no  doubt  true  that  the  real
 value  of  any  given  rise  in  money  in-
 ‘come  is  affected  by  an  increase  in
 prices.  However,  jt  is  worth  nothing
 that  the  Consumer  Price  Index

 \
 money  income  more  accurately  than
 the  Wholesale  Price  Index  rose  only
 marginally  from  252  in  August  972  to
 254  for  October:972.  Government  are
 fully  conscious  of  the  hardship  to  the
 people  caused  by  rising  price  and  to
 that  end  every  possible  effort  is  being
 made  to  stabilise  the  price  level.

 Countries  which  will  celebrate  their
 National  Days  in  Asia  72

 4598.  SHRI  AMBESH:  Will  the
 Minister  of  FOREIGN  TRADE  be  plea-
 sed  to  state  the  names  of  the  coun-
 tries  which  will  celebrate  their
 “Natonal  Days”  in  Asia  72  Fair?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY.  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  The  list  of
 countries  which  have  celebrated  and
 which  will  be  celebrating  their

 -(1949=100)  which  measures  changes  National  Days  in  Asia.72  is  given  in
 an  the  purchasing  power  of  consumers’  the  attached  .statement:

 STATEMENT

 Name  of  the  Country  Date  of  National  Day
 I.  Italy  7  November,  7972 2.  U.S.S.R.  8  November,  7972
 3-  Canada  9  November,  7972
 4.  Australia  70  November,  3972
 5.  Spain  7  r  November,  7972 6.  Malaysia  I2  November,  972
 7.  G.D.R.  3  November,  3972 8.  Hungary  75  November,  4972
 g.  Austria  I6  November,  1972 io.  Bangladesh  r8  November,  972 Ix.  Mangolia  79  November.  972 12  Bulgaria  2r  November,  7972

 ‘13.  Belgium  :  23  November,  972
 14,  Afghanistan  24  November,  3972
 ‘1S.  Libya  7  25  November,  4972 I6.  Turkey  26  November,  972
 17.  Yugoslavia  27  November,  4072 r8.  U.S.S.R.  Republic  29  November.  3972
 19.  Mauritius  tT  December.  ra72
 20.  South  Ko.ca  4  December,  or 2I.  Thailand  लि  December,  7972 22.  France  6  December,  072
 23.  Rumania.  7  December,  १५72
 24.  New  Zealand  है  December,  वट
 25.  Japan  व  December.  t972 26.  Polund  Bias  December,  £02
 27.  Africa  (Sudan  ,  Kenya,  Tanzania  &  Zambia)  rt  December,  6672 28.  Czechoslovakian
 29,  Fiji  हा
 30.  Sweden
 31  Nepal

 t2  December,
 गठे  December.
 tp  December,
 १६  December,

 ३0०72
 3972
 byte
 १073
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 wer  वृद्धि  परिरंभण  रखने  के  लिए  की  गई

 कार्यवाही  का  प्रभाव

 4599.  श्री  अ्म्बेदा :  क्या  चित्त.  मंत्री.

 यह.  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  मूल्य  बुद्ध  पर  नियंत्रण

 रखने  के  लिए  सरकार  द्वारा  हाल  ही  में  की

 गई  कार्यवाही  के  प्रभाव  का  सरकार  ने  कोई

 ग्रनुमान  लगाया  है  ;  और

 (@)  यदि  हां,  तो.  उसका  क्‍या  ब्यौरा
 ? है

 वित्त  मंत्री  (श्री  यशवंतराव  चव्हाण)  :

 (क)  और  (ख).  यद्यपि  अलग  से  किसी

 एक  उपाय  के  प्रभाव  का  अनुमान  लगाना

 कठिन  है  तथापि  सरकार  को  आशा  है  कि

 मूल्यों  के  स्तर  के  स्थिर  रखने  के  उद्देश्य  से

 किए  गए  उपायों  का  प्रभाव  कुल  मिला  कर

 अनुकूल  ही  रहेगा  ।  यह  बात  उत्साहवर्धक

 है  कि  अक्टूबर  के  मध्य  से  थोक  मूल्यों  का

 सामान्य  सूचकांक  प्राय:  स्थिर  ही  रहा  है  ।

 बंक  वेश  से  झाडती  की  गई  और  वहां  निर्यात
 की  गई  बस्तुएं

 4600.  हरी  झस्बंस :  क्या  विदेश

 ण्लापार  मंत्री  यह  बताने  की  बरपा  करेंगे

 की;

 (वी)  भारत  में  ऑल  वेश  की  ऊब  लेके

 वियात  की  गई  बर्सुझों  के  लाभ,  माला  मुल्य
 क्या  है.  सौर
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 (@)  शब,  तक  बंगला,  देश.  से.  ग्रायात
 की:  गई  वस्तुओं  के  नाम,  मात्रा:  तथा.  मूल्य
 क्‍या  है  ?

 विदेश  व्यापार  मंत्रालय  में  उप  मंत्री

 (की  yo.  सी०  जाने)  :  (क)  केवल  अप्रैल

 से  जून,  972  के  महीनों  के  निर्यात  आंकड़े

 उपलब्ध  हैं.  जिसके  अनुसार  निम्नलिखित

 वस्तुएं  ब ंगला  देश  को  निर्यात  को  गई  थीः--

 (मूल्य  लाख  सू०  में)

 अप्रैल-जून  i972

 वस्तु.  इकाई  मात्रा  मूल्य

 गेहूं  हजार  में  टन.  229  19,66

 झरंड़ी का का  हजार  कि०  ग्रा०  370  t

 तेल

 दलहन  में०  धन  264  4

 सीमेंट  हजार  में०  टन  38  74

 काली  मिर्च  में०  टन  590  52

 तम्बाकू  हजार  कि०ग्रा०  679  70.
 अनिर्मित

 सहयोग  (अन्य  ऋतुओं

 सहित)  227

 972  के  बाद  के  झा कड़े  उपल  ध,

 नहीं  हैं  ।

 (रू)  oT canes 3  त्सा  आतम

 ie72  के  दौरान  बंगला  a  से  प्रख्यात

 नगण्य  मेयर  HFA  के  माप  के  mata

 ame  अभी  उपलब्ध  नहीं  हैं  ।
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 area  में  कार्य  कर  रही  विदेशी  कम्पनियों

 में  लेगी  पूंजी

 460l.  श्री  एम  एव०  परंतु  :  क्या

 कानों  कार्य  मंत्री  यह  बताने  की  कृपा

 करेंगे  फि  भारत  स्थित  विदेशी  कम्पनियों

 में  से  प्रत्येक  कम्पनी  में  किस-किस  देश  को

 कितनी  क्रितनी  पूंजी  लगी  है  ?

 कम्पनी  कार्य  मंत्री  (६ इ  रघुनाथ  रेड्डी)  :

 विदेशी  कम्पनियों  की  प्रत्येक  भारतीय  सहा-

 यक  कम्पनी  में  नियोजित  विदेशी  पूंजी,  तथा

 उसको  विदेशी  धारक  कम्पनी  द्वारा  इसमें

 नियोजित  पूंजी  की  बाबत  सूचना  सभा  प्रटल

 पर  रखे  गये  विवरण-पत्र  में  दी  गई  है  ।

 [ग्र न्या लय  में  रखा  गया  ।  देखिये  संख्या

 एन  et—4047/72]  भारत  में  कार्यरत

 विदेशी  कम्पनियों  की  शाखाओं  की  बाबत,

 इस  प्रकार  की  सूचना  उपलब्ध  नहीं  है,
 क्योंकि  इन  कम्पनियों  को  हिस्सेधारिता  की

 बाबत  सूचना,  कम्पनी  अधिनियम  के  अन्तर्गत

 मिसिल  करना  अपेक्षित  नहीं  है.

 Construction  in  Indo-Bangladesh
 ‘Fish  Agreement

 4602.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleaseg  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  re-
 port  published  in  Calcutta  ‘Ananda
 Bazar  Patiike’  duted  the  (8th  Nov-
 ember,  १978  to  the  ¢ffert  that  Inde.
 Bars  fadesh  ‘Trnde  Pact  ea  fish  im
 pert  is  gh  diMiensty  due  to  the  ob-
 structions  ergated  by  some  rich  fish
 truders  of  West  Bengnl,  Guiarat,
 Rossuthan  and  Cretan,

 (b)  whether  out  of  7  Centres  op-
 ened  by  Bangaladesh  Government
 fish  for  West  Bengal  and  other  parts
 of  Eastern  India  is  procured  only
 from  3  Centres;

 (c)  whether the  “Commerce  Mi-
 nister  of  Bangladesh  said  in  Delhi
 ‘that  due  to  failure  on  the  part  of
 Indian  fish  imports  Bangladesh  may
 face  a  deficit  of  Rs!  6  crore;  and

 (d)  if  so,  the  reaction  of  the  Cen-
 tral  Government  in  this  regard  and
 the  role  of  Fish  Corporation  of  In-
 dia  in  this  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Govern-
 ment  have  seen  the  Press  report  in
 question.

 (b)  The  India  Bangladesh  Joint
 Review  Committee  on  Fish  Trade
 decided  at  its  meeting  held  in  Octo-
 ber  last,  that  because  of  constraints
 of  transporation,  procurement  on
 ration  should  commence  from  the  five
 centres  at  Narayanganj,  Goalundo,
 Khulna,  Akhaura  and  Basantpur  at
 a  very  early  date  and  that  three
 more  centres,  at  Jessore,  Sheola  and
 Tamabil  might  be  opened  as_  early
 as  possible.

 Of  the  five  centres  selected  for
 the  first  phase  of  operations,  four
 have  already  been  set  up  at  Naray-
 anganj,  Goalundo,  Khulna  and  Akh-
 aura,  Imports  are  already  taken
 place  from  Narayanganj  and  Khulna
 and  are  expected  to  start  very  soon
 from  Goalundo  and  Akhaura.  Two
 more  centres:-af  Basantpur  and  Jes-
 sore  are  going  to  be  opened  shortly.

 ie)  and  td):  Khe  Bangladesh  Mi-
 mister  of  Copunthee  @epreeced  tho  fada
 that  there  would  be  2  shoritall  ७
 the  nile  of  Ash.  IL  was  pointed
 out  fo  litt  that  there  were  no  fimi-
 tations  to  the  in:port  of  Ash  ong  the
 Tachan  and  bat  that  according  ta  re
 porte  avallable  with  the  Government
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 of  India,  the  problem  was  one  of

 making  arrangements  in  many  of  the
 centres  in  Bangladesh.

 As  the  fish  trade  commenced  only
 in  October  1972,  the  value  of  imports
 js  expected  to  be  substantially  lower
 than  the  limit  fixed  under  the  Agree-
 ment.  As  a  result  of  measures
 which  have  been  taken  in_  recent
 weeks,  it  is  expected  that  the  pace
 of  import  will  quicken  considerably
 depending  on  the  availability  of  fish
 in  Bangladesh  at  prices  which  would
 enable  fiish  to  be  sold  in  Calcutta
 and  other  markets  at  reasonable  pri-
 ces.

 Import  of  Indian  Films  by  Bangla-
 desh

 4603.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  Bangladesh  is  import-
 ing  Indian  films  for  exhibition  in
 Bangladesh  cinemas?

 (b)  if  so,  the  terms  and  conditions
 of  the  film  trade  with  Bangladesh;

 (c)  the  names  of  the  Indian
 so  far  exported  to

 films
 Bangladesh;  and

 (dq)  the  income  from  the  export  of
 such  Indian  film  and  the  amount  re-
 ceived  by  filin  producers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 In  terms  of  the  Trade  Agreement
 concluded  between  the  Government
 of  India  and  the  Government  of
 Bangladesh  on  28-3-72,  films  valued
 at  Re  35  lakhs  will  be  exported  to
 and  imported  from  Bangladesh.

 fe;  No  film  has  so  fay  been  expar-
 tecl  [0  Bangladesh.

 (dp  Does  not  arise.
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 Clubbing  of  ineome  of  Wife  and  Hus-
 band.

 4604.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  attention  of
 Government  has  been  drawn  to  the
 report  of  a  seminar  held  in  Calcutta
 on  the  2nd  September,  972  in  which
 about  00  women’s  organisations  par-
 ticipated;

 (b)  whether  the  Seminar  opposed
 Government  proposal  to  club  in-
 comes  of  husbarid  and  wife  together
 for  Income-tax  assessment;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  and
 (b).  Yes  Sir.

 (c)  This  matter  has  been  under
 examination  for  the  past  sometime.
 The  views  of  the  Wanchoo  Com-
 mittee  and  Raj  Committee  in  this
 regard  are  also  under  considera-
 tion,

 Proposal  to  include  Digha  in  the
 Tourist  list  of  Central  Government

 4605.  SHRI  SAMAR  GUHA:  WilE
 the  Minister  of  TOURISM  AND.  CI-
 VIL  AVIATION  be  pleased  to  state:

 (a)  whether  Digha,  the  only  Sea-
 Beach  Health  Centre  of  Eastern
 India  barring  Orissa,  has  not  been
 included  in  the  tourist  list  of  the
 Central  Government;

 (b)  whether  Digha  is  visited  by
 a  large  number  of  Indian  and  for-
 eign  rourists:

 (c)  whether  Digha  Sea-beach  has
 been  accepted  by  experts  ag  one  of
 the  bert  Sea-bouches  found  in  India;
 and
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 (d)  if  so,  whether  Government
 propose  to  take  necessary  steps  to
 include  Digha  (West  Bengal)  in  the

 touri*  list  of  the  Central  Govern-
 ment  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  No,  Sir.  On
 holdidays  it  is  visited  by  a  large
 number  of  people  from  Calcutta.  No
 statistics  however,  are  available  as
 to  the  actual  number  of  visitors  to
 this  beach.

 (c)  No  study  has  been  made  in
 this  regard.

 (d)  Government  have  no-  such
 proposal  under  consideration  at  pres-
 ent.

 Demand  for  Take-over  of  Hindustan
 Embroidery  Millg  Limited.

 Chhaharta

 4606.  SHRI  MADHUKAR:  Will  the
 Minister  of  FOREIGN  TRADE  ४८९
 pleased  to  state:

 (a)  whether  there  has  been  de-
 mand  for  taking  over
 Embroidery  Mills  Limited,
 arta;  and

 Chheh-

 (b)  if  so,  the  steps  being  taken
 in  the  matter?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  FOREIGN
 TRADE  (SHRI  A.C.  GEORGE):
 (a)  Yas,  Sir.

 (b\  The  matter  is  under  consi-
 deration.

 Expansion  by  Shri  Ram  Group  of
 Industries

 4607.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  the  Shri  Ram  Group  IMdustrial
 house  is  expanding  Us  business  un-
 der  different  names:  und

 Hindustan’

 Ram,
 Ram

 (b)  whether  the  Charat
 Bharat  Ram  Group  and  Shri
 Group  are  the  same.

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNTHA
 REDDY):  (a)  and  (b).  The  compani-
 es  shown  as  belonging  to  Shri  Ram
 Group  in  the  ILPIC  Report  were  giv-
 en  2  (twelve)  industrial  licences
 and  (four)  letters  of  intent  during
 the  period  from  1-7-1970  to  1-7-1972.
 According  to  the  ILPIC  report,  both.
 Shri  Charat  Ram  and  Shri  Bharat
 Ram  belong  to  the  said  Shri  Ram.
 Group.

 Complaints  against  Companies  for
 Mismanagement

 4608.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  COM-
 PANY  AFFAIRS  be  pleased  to  state::

 (a)  whether  any  complaint  has
 been  received  by  Government
 against  M/s.  Jay  Engineering  Works
 Limited  and  Bharat  Ball  Bearing
 Limited  for  unfair  management;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  and  (b).  The  Registrar
 of  Companies,  West  Bengal  has  re-
 ceived  a  complaint  from  the  Life
 Insurance  Corporation  of  India  in
 regard  to  terms  and  conditions  of
 appointment  of  sole  selling  agents
 by  M/s.  Jay  Engineering  Works  Ltd.
 The  Registrar  388  veceived  a  reply
 from  the  Company  on  the  4th  Dec-
 ember,  £972,  which  is  being  examin-
 ed.

 Regarding  M/s.  Bharat  Ball  Bear-
 ing  V.td.  which  is  now  known  as
 Shriram  Bearing  Ltd.  the  Depart-
 ment  has  not  received  any  com:
 plaint  during  the  last  six  vers.
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 Air-
 Authority  Employees  Union

 wit
 4609.  SHRI  PRIYA  RANJAN  DAS

 MUNSI:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 Recognition  to  International
 ports

 (a)  whether  his  Ministry  is  aware
 that  a  Trade  Union  in  the  name  of
 “International  Airports  Authority
 Employees  Union”  has  been  formed
 in  the  Office  of  the  International  Air-
 ports  Authority;

 (b)  if  so,  whether  the  manage-
 ment  has  recognised  the  Union;  and

 Bro)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGH):  (a).  Yes,  Sir.

 (b)  No  Sir,  not  yet.

 (c)  The  bulk  of  the  staff  of  the
 Authority  consists  of  government
 employees  (from  the  Civil  Aviation
 Department)  and  théir  absorption  in-
 to  the  service  of  the  Authority  is
 under  consideration.  Being  Gdvern-
 ment  servants  they  continue  to  be
 governed  by  the  respective  conduct
 rules.  The  question  of  recognition
 of  the  union  now  formed  will  be
 considered  on  the  basis  of  guidelines
 laid  down  for  such  _  recognition  by
 the  Ministry  of  Labour,  when  the
 Status  of  these  deputationists  ig  final-
 ly  settled.

 Remittances  by  Companies
 460.SHRI  Ss.  A.  MURUGA- NANTHAM:  Will  the  Ministey  of

 FINANCE  be  pleased  to  state  whether the  Reserve  Bank  of  Indiu  issues  bul-
 letins  of  Forcign  Exchange  remit-
 tances  made  by  companies  in  India  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAQ  CHAVAN):
 The  Reserve  Gank  of  India  have  not
 issued  any  bulletin  giviug  information
 on  remittances  made  by  individual
 foreign  Companies  operating  in  India
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 Remittance  of  service  ‘charges  ‘by
 Coca-Cola  Export  Corporation

 46l.  SHRI  S.  A.  MURUGA-
 NANTHAM  Will  the  Minister  of
 FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 6427  on  the  30th  July,  97]  regarding
 remittances  on  account  of  profits  by
 Coca-Cola  Export  Corporation  and
 state:

 (a)  whether  the  enquiry  conducted
 to  examine  the  remittances  ‘on
 account  of  service  charges  of  Coca-
 Cola  Export  Corporation,  New  Delhi
 has  been  completed;

 (b)  if  so,  the  percentage  of  service
 charges  allowed  to  be  remitted  as
 compared  to  exports;  and

 (c)  if  the  percentage  is  not  cons-
 tant,  Government’s  reaction  ‘thereto’

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAO  CHAVAN):
 (a)  to  (c).  The  matter  is  still  under
 examination.

 Night  Landing  Facilities  at  Airports
 in  the  Eastern  Region

 4612.  SHRI  DHARAMRAO  AFZAL-
 PURKAR  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state

 (a)  whether  there  are  no  night
 landing  facilities  at  any  of  the  29  Air-
 ports  other  than  Calcutta  used  by  the
 Airlines  in  the  Eastern  region;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  this  regard?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b’.  No,  Sir.
 Night  landing  facilities  are  availuble
 at  Agartala,  Patna,  Gaya,  Gauhati
 und  =  Muhanbari  aerodromes  =  and
 Gooseneck  flares  are  available  at
 twelve  other  aerodromes  used  by
 Indian  Airlines  for  landing  in  on
 emergency
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 Foreign  Architects  Engaged  by  Air
 India  for  Constructing  Hotels  at  Juhu

 Beach  in  Bombay
 4613.  SHRI  R.  5.  PANDEY:  Will

 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Air  India  has  en-
 gaged  foreign  architects  for  construc-
 ting  its  Hotels  at  Juhu  Beach  in  Bom-
 bay  and  at  other  places;

 (b)  whether  this  goes  contrary  to
 the  decision  taken  recentiy  by  the
 Committee  on  Public  Undertakings
 not  to  permit  foreign  architects  to  be
 employed  by  Air  India  fer  such  pur-
 poses  and  fit  so,  the  reasons  therefor;
 and

 (2)  whether  Government  propcse  t0
 grant  permission  for  employment  of
 foreign  architects  for  constructing
 hotels  in  the  private  sector  also  and
 not,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  An  Indian
 firm  of  architects  &  consulting  engi-
 neers  has  been  appointed  to  provide
 architectural  and  structural  engineer-
 ing  services.  In  addition,  Air-India
 have  entered  into  an  agreement  with
 a  German  firm  for  providing  consul-
 tancy  services  for  thier  hotel  project
 with  the  approval  of  Government.

 (c)  Consultancy  services  of  a
 foreign  architect  may  be  permitted
 in  the  private  sector  to  the  extent
 that  these  form  part  of  the  technical
 services  to  be  made  available  by  a
 foreign  collaborator  under  an  approv-
 ed  collaboration  agreement  in  respect
 of  a  particular  hotel.

 मघ्य  प्रदेश  के  एक  लाख  से  अधिक  श्रामवनो
 बालें  उद्योगपतियों  को  जोर  करों  की

 बकाया  राशि

 4GT4.  श्री  गंगा  चरण  दीक्षित:  77
 वित्त  मंत्री  यह  बताने  की  कृपया  करेंगे  कि  :

 (क)  भनपूबं  रेशों  wre  जमींदारों
 को  छोड़  कर  मध्य  प्रदेश  के  एक  लाख  से

 धिक  की  श्रानदनी  वाले  उद्योगपतियों  और
 व्यापारियों  की  गत.  वर्ष  कुल  आमदनी  कितनी
 थी;  और

 (ख)  इन  लोगों  की  ओर  आयकर,
 धन-कर  और  अधिकर  की  कुल  कितेती:'राशि
 बकाया  थी  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री
 के०  आर०  गणेश)  :  (क)  और  (ख).
 प्रत्यक्ष  करों  (आयकर,  धन-कर,  ६ दान-कर
 तथा  सम्पदा-शुल्क)  के  प्रयोजनों  के  लिए
 निर्धारितियों  का  वर्गीकरण  उनके  व्यवसाय
 अथवा  आप  के  सोत  के  अनुसार
 नहीं  किया  जाता।  तथापि,  आयकर

 आयुक्त,  मध्य  प्रदेश,  भोपाल  के  कार्य  क्षेत्र  में
 वित्तीय  वर्ष  i97i-72  &  पूरे  किये  गये
 अन्तिम  कर-निर्धारण  के  अनुसार,  जिम
 निर्धारितियों  के  मामलों  में  कुल  आय  एक  लाख
 रुपये  से  अधिक  थी  उनके  बारे  में  3i-3-

 972  की  यथास्थिति  के  अपेक्षित  व्यौरे

 इकट्ठे  किये  जा  रहे  हैं  कौर  यथा  संभव  शीघ्र
 सदन  की  भेज  पर  रख  दिये  जाएंगे  ।

 मध्य  प्रदेश  में  क्षेत्रीय  श्रर्मानताओं  को  दूर

 करना

 46i5.  श्री  गंगा  चरण  दीक्षित  :  407

 वित्त  मन्त्री  यह  ,बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  जीवन  बीमा  निगम  का

 विचार  मध्य  प्रदेश  की  क्षेत्रीय  अ्रसमानताओं

 को  दूर  करने  के  लिए  तत्काल  कार्रवाई

 करने  का  है;  शौर

 (ख)  यदि  हां,  तो  चालू  वर्ष  के  दौरान

 एस  सम्बन्ध  में  क्या  कार्रवाई  की  जा  रही  है

 या  किये  जाने  का  विचार  ?
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 वित्त  मंत्रालय,  में  उप-मंत्री  (श्रीमती

 सुशीला  रोहतगी)  :  (क)  और  (ख).  जीवन

 बीमा  निगम  सम्पूर्ण  समाज  के  हितों  को  ध्यान

 में  रखते  हुए,  निवेश  के  उपलब्ध  अवसरों  की

 सीमा  के  अन्तर्गत  अपने  निवेशों  का  देश  में

 सम्यक्‌  विस्तार  चाहता  है  और  क्षेत्रीय

 असमानताओं  को  दूर  करना  चाहता  है  ।

 किसी  राज्य  में  निवेश  करते  समय  निगम

 इस  बात  का  भी  ध्यान  रखता  है  कि  उस  राज्य

 में  कितना  बीमा  कारोबार  हुआ  और  कितना

 प्रीमियम  इकट्ठा  हुआ  ।  मध्य  प्रदेश  में  हाल

 ही  के  वर्षों  में  किये  गये  नये  निवेशों  में  उत्तरो-

 त्तर  विधि  हुई  है।  राज्य  सरकार  अपने  क्षेत्र  में

 निवेश  के  लिए  जीवन  बीमा  निगम  से  सम्पर्क

 बनाये  हुए  है  ।

 हिन्दी-कार्य  व्यवस्था  से  सम्बन्धित  समय

 प्रदेश  के  उच्च  न्यायालय  ।में  दायर  किए

 गए  दावे

 46i6.  श्री  गंगा  चरण  दीक्षित:  क्या

 वित्त  मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  (जबलपुर)  के  उच्च
 न्यायालय  में  दायर  किये  गये  दावों  की  कुल
 संख्या  कितनी  है  जिनमें  उनके  मन्त्रालय  का

 राजस्व  और  बीमा  विभाग  प्रतिवादी  है;

 (ख)  कितने  मामले  उनके  विभाग  की

 हिन्दी  कार्य  व्यवस्था  से  सम्बन्धित  थ;

 (ग)  न्यायालय  द्वारा  उनमें  से  कितने

 मामलों  का  निपटारा  किया  जा  चुका  है  मीर

 उनमें  क्या  निर्णय  दिये  गये  ;  और

 (थे)  बया  उक्त  विभाग  के  1:  कर्म-

 रियों  को  प्रतियमितताभ्रां,  कदायार  कौर

 भाई  पति  जावेद  का  दोषी  पाया  गया  है;  दौर
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 उनके  विरुद्ध  क्या  कार्यवाही  किये  जाने  का
 विचार  है  2

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भी  के०

 आर०  गणेश  ye  (क)  से  (घ).  मांगी  .गई

 सूचना  एकत्र  की  जा  रही  है  और  यथाशीघ्र

 सदन-पटल  पर  रख  दी  जायगी

 स्टेट  बैंक  आफ  इण्डिया  तथा  भारतीय  औद्योगिक

 विकास  बेक  के  अधिकारियों  द्वारा  मध्य

 प्रदेश  के  पिछड़े  क्षत्रों  के किए  गए
 दौरे

 46l7.  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  स्टेट  बैंक  ग्राफ  इण्डिया  और

 भारतीय  औद्योगिक  विकास  बैंक  के  अधि-

 कारियों  ने  गत  तीन  वर्षों  में  मध्य  प्रदेश  के

 पिछड़े  जिलों  के  दौरे  किये  थे  और  यदि  हां,

 तो  ऐसे  कितने  दौरे  किये  गये  और  कौन-कौन

 से  पिछड़े  जिलों  के;  और

 (ख)  वहां  की  स्थिति  के  बारे  में  उनका
 छा  =  x
 क्या  मूल्यांकन  है  और  उनकी  सिफारिशें  क्या

 हैं?

 वित्त  मंत्रालय  में  उपमंत्री  (श्रीमती

 सुशीला  रोहतगी)  :  (क)  श्र  (ख).  भार-

 तीय  रिजर्व  बैंक,  भारतीय  औद्योगिक  विकास

 बैंक,  भारतीय  औद्योगिक  ऋण  और  निवेश

 निगम,  भारतीय  औद्योगिक  वित्त  निगम  ग्रोवर

 भारतीय  स्टेट  बैक  के  प्रतिनिधियों  के  एक  संयुक्त
 संस्थान  ग्रध्ययन  दल  ने  अप्रैल,  मई  972
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 97i  में  मध्य  प्रदेश  का  औद्योगिक  क्षमता
 सम्बन्धी  सवक्षण  किया  था,  सर्वेक्षण  के  दौरान
 उक्त  दल ने  राज्य  में  कुछ  पिछड़े  जिलों  का
 दौरा  किया  था  जैसे  बस्तर,  बिलासपुर,  भिण्ड,

 छतरपुर,  छिन्दवाड़ा,  देवास,  होशंगाबाद,
 खर गांव,  मुरैना,  पन्ना,  रायपुर,  रतलाम  और

 झाँवा  |  आधारभूत  क्षमता,  कच्चे  माल  और
 अन्य  सुविधाओं  की  उपलब्धता  को  ध्यान
 में  रखते  हुए  अध्ययन  दल  का  यह  विचार  था
 कि  निम्नलिखित  ग्यारह  पिछड़े  जिलों  में
 निवेश  के  अपेक्षाकृत  बढ़िया  अवसर  हैं  :

 देवास,
 बालाघाट,

 बस्तर,  बिलासपुर,  रायपुर,
 होशंगाबाद,  सागर,  सिंधी,
 रायगढ़,  शाजापुर  और  गूना  ।

 अध्ययन  दल  ने  यह  सुझाव  दिया  है  कि
 राज्य  सरकार  और  अन्य  सम्बद्ध  संस्थाओं  को

 बाहर  से  उद्यम कर्ताओं  को  आकर्षित  करने  के

 लिए  मिल  जुल  कर  प्रयास  करना  चाहिए  और
 नेता  बैंक  भी  औद्योगिक  अवसरों  के  विशिष्ट
 क्षेत्रों  का  पता  लगाने  में  और  इस  तरह  इन
 जिलों  के  विषय  में  सहायता  करने  में  रचनात्मक

 भूमिका  अदा  कर  सकते  हैं  अ्रध्ययन  दल  ने

 बहुत  सी  ऐसी  परियोजनाश्रों  और  उद्योगों
 का  सुझाव  भी  दिया  है  जिन्हें  इन  जिलों  में

 शुरू  किया  जा  सकता  है

 म्रध्य  प्रदेश  में  आयकर  अधिकारियों  के  विरुद्ध

 जांच-पड़ताल

 4618.  श्री  गंगा  चरण  दीक्षित  :  क्‍या
 वित्त  मदभरी  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  आयकर  विभाग  के
 उन  अधिकारियों  की  संख्या  कितनी  है  तथा
 उनके  ना  क्या  हैं  जिनके  पास  गत  तीन  वर्षों
 में  उनकी  ज्ञात  आप  के  स्रोतों  की  तुलना  में

 बहुत  अधिक  सम्पत्ति  पाई  गई  है;  सनौर

 (खा)  उनमें  से  प्रत्येक  अधिका री  के  पास
 कितने  मलय  ककी  सम्पत्ति  है  at

 fa  मंजाता  में  राज्य  मंत्रों  (मौके

 आर०  गणेश)  :  (क)  जी,  कोई  नहीं

 (ख)  यह  प्रश्न  ही  नहीं  उठता  |

 Expenditure  on  and  Income  _  from-
 Asian  Trade  Fair  in  Delhi

 4619,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  the  total  expenditure
 on  Asian  Trade  Fair  in  Delhi  has  ex-
 ceeded  the  earlier  estimates;

 (b)  if  so,  the  reasons  therefor;  and:

 (c)  the  actual  expenditure  and  the

 earning  expected  from  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (०).
 Against  the  provision  of  Rs.  5.83
 crores  for  Asian  Trade  Fair,  expendi-
 ture  actually  booked  so  far  is  Rs.
 4.86  crores.  Excess  over  the  origi-
 nal  estimates,  if  any,  can  be  known
 after  the  accounts  of  the  Fair  are
 finalised:  Expected  earning  from  the
 Fair  is  over  Rs.  2.00  crores.

 Inter-Ministerial  Disputes  over  the
 Santa  Cruz  Airport  Electronic  Centre

 4620.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  FOREIGN  TRADE
 be  p!eased  to  state:

 (a)  whether  Inter-Ministerial  dis-
 putes  have  arisen  over  the  details  of
 the  airport  electronics  centre  to  be
 set  up  at  Santa  Cruz;

 (bb)  if  so,  the  nature  of  the  disputes;
 and

 (c)  whether  the  mutter  has  been
 referred  to  the  Cabinet  for  a  final  de-
 cision?
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 THE  DEPUTY  MINISTER  IN  THE
 विदेश  सें  उसमें ‘MINISTRY  OF  FOREIGN  TRADE  विदेश  व्यापार  मंत्रालय  सें  मंत्री

 (SHRI  A.  C.  GEORGE):  (a)  No,  (श्री  ए०  सी०  जाज)  :  (क)  जी  हां। ‘Sir,

 (b)  and  (c).  Do  not  arise.  (ख)  और  (ग).  व्यापार  करार  की
 एक  प्रति  संसद  तकालय  में  रख  दी  गई  हैँ।

 Export  Order  from  Spain  for  Non-  यह  व्यापार  करा:  कार  का
 है  a

 Traditional  Items  ह  व्यापार
 करार

 उसी  प्रकार  का  है  जैसा  कि
 हम  सामान्यत  मुक्त  बाजार  अर्थ  व्यवस्था

 462l..  SHRI  SARJOO  PANDEY:  ढाले  देशों  के  साथ  करत॑  हैं  और  किसी
 ‘Will  the  Minister  of  FOREIGN

 '  आए  इसमे  किस

 ‘TRADE  be  pleased  to  state:  प्रकार  की  एि्याति/अ्रायातत  बाध्यताएं  नहीं हैं  1

 (a)  whether
 India  got  an  order

 Te  oe  lakh  from  Spain  and  भारत  की  आधिक  प्रगति  के  सम्बन्ध  में

 Ae
 if  so,  the  salient  features  there-  विश्व  बंक  का  प्रतिवेदन

 of?

 4623.  डा०  लक्ष्मीनारायण  पांडेय  :
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  ‘TRADE  क्या  पत्ती  मंत्री  यह  बताने  की  कृपा  करेंगे
 (SURI  A.  C.  GEORGE):  (a)  Yes,  fx ‘Sir.  7:

 (b)  The  items  of  exports  include
 fi

 8
 readymade  garments,  brass-ware,  (  क)  क्या  विश्व  बैक  ने  भारत  द्वारा  गत
 woodware,  EPNS  ware,  home  furni-

 तें
 में  की  गई

 wif  a
 shings,  musical  instruments,  lock  and  दो  दशकों  में  की  गई  आशिक  प्रगति  के  बारे  में
 padlocks,  silk  fabrics,  car  aerials,  तंलनात्मक  विवरण  प्रस्तुत  किया  है  और
 dolls,  sports  goods,  ivory  products,  :  °

 ‘shirts  etc.  अपने  विचार  व्यक्त  किये  हैं;  और

 स्पेन  के  साथ  व्यापारिक  समझौता  (@)  यदि  हां,  तो  इसकी  मुख्य-मुख्य
 पु  को  बतायें

 =
 हैं  9

 4622.  डा०  लक्ष्मीनारायण  पांडेय  :  वीजे  क्‍या  हैं

 ओप्रा  विदेश  व्यापार  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :  वित्त  मंत्री  (श्री  यशवंतराव  चव्हाण)  :

 (क)  कप  पे3  के  साथ  भारत  का  कोई  (क)  और  (श्र).  हाल  ही  में  प्रकाशित

 व्यापारिक  करार  हुआ!  है  “भारत  तथा  विश्व  बैंक  समूह  नामक  सूचना-

 हि
 पत्र  में  विश्व  बैंक  ने  यह  बताया  *  कि  95

 (स्व)  गाव  हां,  तो  स्पेस  को  करार  के  हि
 9

 अन्तर्गत  कोन  कोन  सो  वस्तुएं  भेजी  जायेंगी  से,  जब  से  योजना  अधिक  विकास  दा

 तथा  उनमे  अन  मानित  कितनी  विदेशी  मुद्रा.  सुप्रभात  हुआ  था  भारत  की  राष्ट्रीय  आय
 प्राप्त  होगी;  भरी  दुगनी  हो  गयी  है  और  भारत  ने  एक  बहुत

 बड़े  और  विविध्रताप्ण  प्रौद्योगिक  हौले  का
 (ग)  स्पेन  द्वारा  उस  करार  के  अन्य  व  छा

 वघ्नाएं  पैद्योगिव  हादसे  कं

 ्य  गये  प्रथम  ग्राहको  मजा  किल-;  है  निर्माण  किया  है  varia  के  क्षेत्र  में  लीगर

 meat  ar  किन  वन  बाबुओं  के  लिए  हैं  ?  विकार  की  नीय  रखा  है Pd
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 Contracts  between  Indian  and  Bulga-
 rian  Firms  at  Ploudiy  International.

 Fair,  Bulgaria

 4624.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  contracts  have  reccn-
 tly  been  signed  between  Bulgarian
 and  Indian  business  firms  participat-
 ing  in  the  Plovdiv  International  Fair
 which  concluded  recently  in  Bulgaria;
 and

 (b)  if  so,  the  broad  outlines  of  the
 contracts?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,
 Sir.  2

 (b)  Contracts  concluded  between
 Bulgarian  &  Indian  business  firms
 which  participated  in  Plovdiv  Inter-
 national  Fair  972  amount  to  Rs.
 297,99.500/-.  They  cover  items  such
 as  Leather  and  Leather  goods,  Sperts
 goods,  Linoleum,  Cashews,  Tea,
 Vacuum  Flasks,  Coir  mats,  Cufilinks,
 Oil  Pins,  Needles,  Snap  _  Fastners,
 Scissors,  Plastic  and  Abrasives.

 Cearse  Cloth  produceg  by  the  Textile
 Mills

 4625.  SHRI  N.  छू.  P.  SALVE:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  the  names  of  Textile  Mills  in
 each  State  which  have  not  produced
 the  minimum  quantity  of  coarse  cloth
 required  under  the  regulations;  and

 (b)  the  action  taken  oz  proposed  to
 be  taken  against  such  mills?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C,  GHORGE):  (ad  under
 the  scheme  in  force  with  effect  from

 lst  June,  1971,  the  industry’s
 mitment  to  produce
 metres  of  controlled
 quarter  is  being  fulfilled.

 com-
 00  million  sq.

 cloth  every

 (b)  Does  not  arise.

 Recruitment,  of  Officers  and:  Staff  for-
 Colombo  Plan  Consultative  Con-

 ference

 4626.  SHRI  PANNALAL  BARU-
 PAL:  Will  the  Minister  of  FINANCFK,
 be  pleased  to  state:

 ह
 (a)  whether  a  full  fiedged  Secre-

 tariat  was  established  to  deal  with
 the  Colombo  Plan  Conference  at  New
 Delhi;

 (b)  if  so,  the  method  adopted’  for
 the  recruitment  of  staff;

 (c)  the  total  number  of  Officers/
 staff  appointed  category-wise;  and

 (d)  whether  persons  belongnig  to
 Scheduied  Castes  were  also  appointed
 in  the  Secretariat,  and  if  so,  their
 number,  category-wise?

 THE  MINISTER  OF  FINANCE:
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b).  Various  categories  cf  tempo-
 rary  posts  were  sanctioned  for  brief
 periods  and  these  were  filled  by
 obtaining  officials  on  deputation  from
 the  Ministry  of  Finance  and  other
 Ministries.

 (c)  A  statement  is  laid  on  the
 Table  of  the  House.

 (ay  As  these  temporary  posts  were
 filled  on  deputation  basis  from  the
 oMcials  already  in  the  scervice  of  the
 Ministry  of  Finance  ete,  no  quota
 was  fixed  for  persons  helonging  to
 Scheduled  Castes.
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 STATEMENT

 Staff  appointed  for  the  Colombo  Plan  Conference  Secretariat,  Category-wise

 t.  Secretary  General  .  हे  .  t
 2.  Deputy  Secretary  General  .  2
 3.  Assistant  Secretary  General  ‘  दर  है
 4.  Committee  Officers  7
 5.  Officers  in  charge  of  Cells  75
 6.  Investigators/Comparers  10
 7.  Assistants  20
 8.  P.  Avs  76
 9.  L.D.Cs’  _

 i0.  Messengers  Is
 _,

 300

 ‘Names  of  Parties  given  aq  hoc  Import  Charges  against  Tea  Industry
 Licences  worth  more  than  one  lakh  Monopolists

 of  rupees  from  1970-71,  to  97I-72

 4628.  SHRI  D.  K.  PANDA:
 4627.  SHRI  R.  P.  ULAGANAMBI:  DR.  H.  P.  SHARMA:

 “Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:  Will  the  Minister  of  FOREIGN

 (a)  the  names  of  parties  together
 with  their  addresses  who  were  given  ad
 hoc  import  licences  worth  more  than
 one  lakh  of  rupees  each  during  the
 period  from  1970-71  to  97l-72;  and

 (9)  the  commodities
 utilisation  thereot?

 imported  and

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Particulars
 of  all  import  licences  issued  irrespec-
 tive  of  their  value,  (including  tne  name
 of  the  party  and  their  addresses)  are
 published  in  the  “Weekly  Bulletin  of
 Industrial  tiepnces  Import  Licences  ana
 Export  Licance.”  copies  of  which  are
 supplied  to  the  Parliament  Library.

 (७)  Dats  regarding  commodities
 imported  against  each  imvort  licerce
 and  utilisation  thereat  are  not  niain-
 tained.

 TRADE  be  pleased  to  state:

 (ay  whether  Government's  attention
 has  been  drawn  to  the  report  in  the
 ‘Blitz’  dated  the  29th  July,  1972,  cap-
 tioned  “l50-crore  Loot  by  Tea  Cartel’
 throwing  some  light  on  the  racket  in-
 volving  building  of  huge  foreign  ex-
 change  reserves  abroad  by  the  few
 monopoly  houses  controlling  India’s
 Tea  Industry;

 (b)  if  so,  the  names  of  the  foreign
 tea  monopolists  referred  to  therein
 who  control  India’s  Tea  Industry  and
 the  precise  nature  of  the
 levelled  against  them  by  the
 Bengal  Labour  Minister;  ana

 charges
 West

 (¢)  whether  any  probe  has  been  coan-
 ducted  into  the  racket  and  if  so.
 through  which  agency  and  ibe  result
 thereof?

 THE  DEPUTY  MINISTER  ष्  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.C,  GEORGE):  (a)  Yes,  Sir.
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 (b)  The  report  stated  to  have  been
 -sent  by  the  West  Bengal  Labour  Minis-
 ter  regarding  control  of  India’s  Tea
 Industry  by  a  few  monopuly  houses
 has  not  been  received.

 (c)  Does  not  arise.

 Proposal  to  develop  Goa  as  a
 Tourist  Spot

 4629.  SHRI  DALIP  SINGH:  Will  the
 ‘Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  develop  Goa  as  a  tourist
 spot;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  It  is:  proposed
 to  develop  the  beaches  at  Goa  for
 attracting  destination  tourist  traffic.  A
 survey  to  determine  the  developmental
 possibilities  is  underway.  The  nature
 and  scope  of  the  development  wil!  be
 decided  after  the  preliminary  report
 of  the  survey  is  made  available  early
 in  1973,

 Leakage  of  Foreign  Exchange

 4630.  SHRI  DALIP  SINGH:  Will  the
 -Minister  of  FINANCE  be  vleased  to
 state:

 (a)  whether  foreign  -currency  is
 being  exchanged  clandestinely  in  Delhi
 and  other  places;

 (b)  if  so,  the  extent  of  the  national
 loss  due  to  this  illegal  work;  and

 (c)  how  much  foreign  currency  was
 exchanged  by  Government  banks  dur-
 ing  last  year?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Government  are  aware  that  in
 some  cities  foreign  exchange  transac~
 tions  take  place  otherwise  than  through
 banks.

 (b)  By  the  very  nature  of  these
 transactions  it  is  difficult  to  arrive  at
 any  estimate  of  the  loss  involved.

 (c)  Total  value  of  sales  to  and  pur-
 chases  from  the  public  by  the  fourteen
 nationalised  banks  during  i97!  are  as
 under:

 (in  000)

 Purchases  Sales

 Sterling  pounds  .  -  न  182,057  145,125
 US  7  :  न  .  7  .  .  306,838  I73,275
 Canadian  dollars  35450  3,372

 Raids  by  Income-tax  Authorities  in  Ineome-tax  Department  on  the  74
 Bombay  and  Calcutta  November,  972  at  Bombay  and  Cal-

 eulta  and  if  so,  the  names  of  the
 483i.  SHRI  VARKEY  GEORGI:  persons  whose  offices  and  premises

 SHRI  NAGESHWARA  RAO:

 Wil)  the  Minister  of  FINANCE  he
 pleased  to  state:

 fal  whether  offecs  and  residences
 of  certain  Nim  financiers,  producers
 and  film  brokers  were  raided  by

 were  raided;  and
 (b>  the  amount  of  cash  ceived  in

 each  case  and  the  action  taken  ogeinst
 euch  of  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  BINANCE  (SHRI  K.  R.
 GANESH:  1९1३३  oand  ot).  Yes.  Sin  &
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 statement  indicating  the  names  of  per-  are  being  investigated.  Necessary  ac-
 sons  whose  offices  and  residences  were  tion  under  law  would  be  taken  after
 ‘naided,  and  the  amount  of  cash  seized  scrutiny  of  the  seized  materials  is
 dn  each  case,  is.  attached.  These  cases  completed

 STATEMENT

 Sl.  Name  Cash  seized
 No.
 —_.
 BOMBAY
 i.  Shri  R.  Bhattacharya

 2.  Shri  S.  S.  Khokhar  .
 3.  Shri  5.  N.  N.  Sippy  हे
 4.  Shri  Amar  Jeet
 5.  Shri  Sridas  Damani  oo  .  .  °  .  .
 6,  Shri  B.  R.  Pachisia  हे  है  49,27०
 7.  Shri  Champalal  Kothari.  :  ws
 8.  Shri  Narottum  C.  Modi
 9.  Shri  Jawaharlal  Munot  oi  .

 Io.  Shri  P.  B.  Zaveri  «५

 CALCUTTA

 a.  Shri  Harakchand  Kankaria  7  9  :  है  18,840°
 2.  Shri  Sridas  Damani  .  .  .  .  .  न  ae
 3.  Musical  Films  Ltd.  *  I2,325
 4  Sree  Luxmi  Pictures  मु  हे  .
 5s»  Damani  Pictures  (P)  Ltd.  95,477
 6.  Sardar  Mull  Kankaria  .  pi  =  6;800:
 7.  Parasmal  Deepchand  .  .  .  425852
 8.  Multanmal  Kishanlal  (P)  Ltd.  7  .  55572

 Note:  In  both  Calcutta  and  Bombay  we  have"seized  a  substantial  amount  of  jewellery  and
 number  of  books  of  Accounts  and  documents,  (including  Pronotes,  Agreements  and
 Receipts)  besides  cash

 अधिक  के  निर्यात  में  गिरावट  (@)  यदि  हा,  तो  उसके  क्या  कारण
 हैं;  और

 4632.  ही  शा साज तार  दासतां  :  क्‍या

 निकेश  व्यापार  मंत्री  यह  बताते  की  कपा

 करेंगे  -क:

 (ग)  इंस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  गयी  है  नथना  किये  जाने  का  विचार  हूँ  ?

 हम  ब्कापार  अंकाव कय  में  हम

 (जी  ए०  सी०  जारज:  (क)  जी नहीं  ।
 (क)  क्या  बालक  के  निर्यात  में  बहुत

 किराया  शा  गई  है  (ख)  कौर  (ग).  प्रदान  नहीं  उठते  ४
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 Exports  to  U.S.S.R.

 4633.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  FOREIGN  TRADE  ४९
 pleased  to  state:

 (a)  the  value  of  exports  to  U.S.S.R.
 year-wise,  during  the  last  three  years;

 (b)  the  principal  items  of  export
 and  the  percentage  of  engineering
 goods  in  the  total  each  year;  and

 (c)  the  measures  taken  to  increase
 the  export  of  engineering  items?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The  value
 of  exports  to  USSR  during  the  last  3
 years  are  given  below:—

 In  Rs.  crores

 I970  3977

 204

 I969

 66  ‘211

 (b)  The  principal  items  of  export  to
 USSR  are  tea,  raw,  semi-tanned  and
 tanned  Goat  skins,  Jute  bags,  Jute
 Cloth,  cashew  kernels  including  con-
 sumer  packs,  Cotton,  Textiles,  Coffee,
 Tobacco.  Woollen  Knit-wear,  Spices,
 Ready-made  garments,  Mica,  Raw
 wool,  Raw  jute,  Castor  Oil,  H.PS.
 Groundnuts,  De-oiled  cakes,  various
 chemicals,  Leather  shoes  and  various
 engineering  goods.  The  percentage  of
 engineering  goods  including  iron  and
 steel  products  during  1969,  970  and
 ¥97  was  8.5  per  cent,  9.8  per  cent  and
 8.5  per  cent  respectively.

 (c)  The  measures  taken  to  increase
 the  export  of  engineering  goods  to
 USSR,  mainly,  are:

 (l)  Increased  provisions  have  been
 made  for  export  of  engineering
 items  in  the  Trade  Protocols  for
 972  &  1973.

 New  items  like  auto  ancillaries.
 magnetic  tapes  etc.  have  been
 specifically  included  in  the
 Trade  Protocol  with  USSR.

 2046  LS:  7

 (2

 Waiver  of  deduction  of  two  months’
 salary  from  gratuity  of  Central

 Government  Employees

 4634.  SHRI  THA  KIRUTTINAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:  5

 (a)  whether  his  Ministry  are  con-
 sidering  the  question  of  waiving  deduc-
 tion  of  two  months’  salary  from  the
 gratuity  payable  to  the  Central  Gov-
 ernment  employees  who  opted  for
 Family  Pension  Rules  1964;  and

 (b)  if  so,  when  a  decision  is  expected
 to  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  No,  Sir.

 (b)  Does  not  ‘arise.

 रुपए  की  क्रय  शक्ति  में  कमो

 4635.  श्री  बेकार  लाल  बैरवा  :
 क्‍या  वित्त  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  जहां  तक  सामान्य  उपभोक्ता
 सामग्री  का  सम्बन्ध  हा  पिछले  वनिन  वर्षों  में

 रुपये  बी  क्रम  शक्ति  में  कितनी  कमी  आई  है;

 (ख)  क्या  इस  कमी  के  कारण  आयकर

 निर्धारण  की  5000  रुपये  की  न्यूनतम  सीमा

 को  बढाने  का  प्रस्ताव  है;  और

 (ग)  यदि  हां,  तो  कब  से  और  कितनी

 और  यदि  नहीं,  तो  उसके  वया  कारण  हैं  ?

 जिस  मंत्री  (भी  यहावन्तराब  चव्हाण)  :

 (क)  969  कौर  i972  (उन  दस  महीनों
 की  औसत  जिनके  बारे  में  सब  से  हाल  की

 जानकारी  उपलब्ध  हैं)  के  बीच  भारतीय  रुपये

 की  भय  रक्षित  में,  औद्योगिक  कर्मचारियों  के

 अखिल  भारतीय  उपभोगता  मूल्य  सूचांक  के
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 अनुसार,  जिसका  आधार  वर्ष  949  है,

 2.3  प्रतिशत  की  कमी  हुई  हैं  ।

 (ख)  सरकार  का,  झ्रायबकर के  संबंध  में

 5000  रुपये  की  छूट-फ़तिमा  में  वृद्धि  करने  का

 विचार  नहीं  हैं  ।

 (ग)  छूट-सोमा  में  वृद्धि  न  करने  के

 कारणों  का  विवरण  संलग्न  है

 (1)

 (2):

 a
 d

 विवरण

 यह  जरूरी  है  कि  श्रायोजनाओं  के

 क्रियान्वयन  के  लिए  विरासत-प्रधान

 जुटाने  के  राष्ट्रीय  प्रयास  में  यथासम्भव

 अधिक  से  अधिक  कर-दास्तानों  को

 शामिल  किया  जाय  ।

 जनवरी,  O71  के  अन्त  में  आयकर

 विभाग  के  रजिस्टरों  में  दर्ज  आय-

 कर-दाताओं  की  कुल  संख्या  30,  5  लाख

 है,  जिनमें  व्यक्तियों  और  हिन्दू  विभा-

 जित  परिवारों  की  संख्या  26  लाख  है  1

 सक्रिय  जनसंख्या  की  तुलना  में  आयकर-

 दातों  का  अनुपात  बहुत  कम  अर्थात्
 l.3  प्रतिशत  है;  कवि-भिन्न  कार्यों

 में  लगे  जनसंख्या  के  संदर्भ  में  भी  यह

 अनुपात  केवल  4.  3  प्रतिशत  है  |  यदि

 छूट-सीमा  में  वृद्धि  कर  दी  जायगी  तो

 यह  अनुपात  और  भी  कम  हो  जायगा  ।

 सरकार  की  राय  है  कि  प्राय कर  का

 भ्राता  काफी  व्यापक  होता  चाहिए
 जिसके  अन्तर्गत  प्रसततोगत्वा  जनसंख्या

 का  भ्रपेआाऊंस  यात  बड़ा  'भाग  श्री

 जाय  |
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 (3)  आय  के  निम्न  स्तरों  पर  देय  कर  की

 राशि  पहले  ही  बहुत  थोड़ी  है।  कर-

 योग्य  आय  का  हिसाब  कुछ  प्रकार  की

 आमदनियों  को  बिलकुल  शामिल  न

 करने  के  बाद  और  दीघावधिक  बचतों

 के  सम्बन्ध  में  और  वेतनभोगी  कर्म-

 चोरियों  के  मामले  में,  उनके  द्वारा

 रोजगार  के  प्रयोजन  के  लिए  किये  जाने

 वाले  यात्रा व्यय  के  सम्बन्ध  में  भी,

 कटौतियां  करने  के  बाद  लगाया  जाता

 हैं  -  शेयरों,  प्रतिभूतियों,  बैंकों  में  जमा

 रकमों  इरादी  में  किये  गये  निवेशों  से

 होने  वाली  राय  के  सम्बन्ध  में  3,000

 रुपये  तक  की  आय  की  कर-योग्य  आय

 में  शामिल  नहीं  किया  जाता  ।  जीवन

 बीमा,  भविष्य  निधि,  आदि  की  मौत

 की  जाने  वाली  दीर्घावधिक  बचतों  के

 सम्बन्ध  में,  इस  प्रकार  की  बचतों  की

 पहली  000  २०  की  सारी  रकम

 की,  कर-योग्य  आय  में  से,  कटौती  कर

 दी  जाती  हैं।  किसी  बेत नमो गी  करदाता

 हारा  रोजगार  के  प्रयोजन  के  लिए.  किये

 जाने  वाले  यात्रा-व्यय  के  सम्बन्ध  में,

 ब्र यू नतम  कटौती  की  राशि  600  रुपया

 वार्षिक  हैं  -  इन  सभी  उपबंधों का

 परिणाम  यह  होता  हैं  कि  किसी  ऐसे

 वेतनभोगी  करदाता  के  मामले  में,

 बेसन-आय  6,000

 रूपया  बरा पिक  हो,  कोई  कर  देय  नहीं

 जिसकी  सकल

 होता,  बदले  कि  वह  जीवन  बीमा,

 सविनय  निधि,  ग्राही  के  रूप  में  aoa

 मे  की  बात  करता  हो  ।
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 श्री  प्यार  पी०  गोयनका  के  श्यान

 कम्पनियां

 4636.  श्री  ओंकार  लाल  बेरबा  :

 क्या  कम्पनी  कायें,  मंत्री  यह  ,बताने  की  कृपा

 करेंगे  कि  :

 (क)  रण  पी०  गोयनका  ग्रुप  की

 प्रत्येक  कम्पनी  की  प्रदत्त  पूंजी,  पूंजीगत  मूल्य

 तथा  वार्षिक  क्रय  तथा  विक्रय  कितना  है;

 और

 (ख)  इस  समय  प्रत्येक  कम्पनी  द्वारा

 विभिन्न  ऋणों  से  प्र।प्त  कुल  राशि  और  प्रत्येक

 कम्पनी  की  ओर  आय:  कर  और  अन्‍य  केन्द्रीय

 करों  को  कितना  राशि  बकाया  है  ?

 कम्पनी  कार्य  मंत्री  (श्री  रघुनाथ  रेड्डी)

 (क)  और  (@).  सम्भवत  प्रश्न,  964  में

 एकाधिकार  जांच  आयोग  द्वारा  संरचित  और

 i969  की  औद्योगिक  लाइसेंस  नीति  जांच

 समिति  द्वारा  मान्यता  प्राप्त  गोवा  गह

 से  संदर्भित  हैं.  कम्पनी  कार्य  विभाग  के  पास

 उपलब्ध  सूचनानुसार  969-7  0  वर्ष  के  मध्य

 मौका,  गृह  की  प्रत्येक  कम्पनी  की  प्रदत्त

 चूंकि,  परिसम्पत्तियों  का  मूल्य,  विधिक  क्रय

 तथा  विक्रय  सभा  पटल  पर  रखे  गये  विवरण पत्र

 में  दिये  जाते  हैं।  1969-70  में  प्रत्येक

 कम्पनी  यर  बकाया  प्रतिभूति  भी र  प्रतिशत  रहित

 ऋण  की  राशि  भी  इस  घीवर-पत्र  प्रद  शित

 की  जाती  है  [पग्रग्यालय  भें  रखा  गया  |

 देखिए  संख्या  एल  टी  4048/7  2]

 इन  कम्पनियों  पर  बकाया  आयकर  शर

 केन्द्रीय  करों  इत्यादि  की  राशि  के  सम्बन्ध॑  में

 सुचना  संप्रहीत  की  ज़ा  रही  है  कौर  न्सढ्व  कै

 पटल  पर  प्रस्तुत  कर  दी  जायेगी  ।

 Employees  belonging  to  S.C.  and  &.T,
 on  L.LC.  strength  in  Maharashtra

 Circle

 4637.  SHRI  A.  8.  KASTURE:  Will
 the  Minister  of  FINANCE  he  pleased
 to  state:

 (a)  the  staff  strength  in  Life  Insur-
 ance  Corporation  of  India  as  on  ist
 January,  972  in  Maharashtra  Circle
 and  the  number  of  employees  belong-
 ing  to  Scheduled  Castes/Tribes;

 (b)  whether  the  reservation  quota
 for  Scheduled  Castes  and  Tribes  has
 been  maintained;

 (९)  if  not,  the  reasons  therefore;
 and

 (d)  what  specific  steps  Government
 propose  to  take  to  fulfil  the  shortfall?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  On  Ist
 April,  972  the  staff  strength  of  the
 LIC  in  Maharashtra  Circle  was  11279.
 Of  these  364  belong  to  Scheduled
 Castes  and  25  to  Scheduled  Tribes.  The
 LIC  maintains  statistics  on  the  basis
 of  the  financial  year  and  the  required
 information  as  on  ist  January,  972
 is  not  available,

 (b)  to  (d).  The  LIC  has  not  been
 able  to  appoint  persons  belonging  to
 Scheduled  Castes  and  Scheduled  Tribes
 in  all  the  reserved  vacancies.  owing
 to  paucity  of  suitable  candidates  from
 these  communities.  ‘The  unfilled  —  re-
 served  vacancies  are,  however,  carried
 forward  for  three  years.  For  persons
 belonging  to  Scheduled  Castes/Tribes,
 the  LIC)  has  also  relaxed  the  condi-
 tions  relating  to  age,  qualifications  and
 murks  for  written  and  oral  tests,  and
 chargean  coucessional  application  fees.
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 Recruitment  of  candidates  in  National-
 ‘ised:  Banks  of  Maharashtra

 4638,  SHRI  A.  S.  KASTURE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  number  of  times  the  nation-
 alised  banks  in  Maharashtra  have  made
 recruitment  of  new  candidates  upto
 lst  January,  972  and  the  number  of
 candidates  who  have  been  selected
 during  the  period;

 (b)  the  number  of  Scheduled  Caste
 and  Scheduled  Tribe  candidates  select-
 ed  during  this  period;

 (c)  whether  the  reserved  quota  for
 Scheduled  Castes/Tribes  has  been
 maintained;  if  not,  the  reasons  therefor;
 and

 (d)  what  specific  steps  Government
 propose  to  take  to  fulfill  the  short-
 fall?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  Information  igs  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 (d)  With  a  view  to  improving  the
 representation  of  Scheduled  Castes
 and  Scheduled  Tribes  in  the  services
 of  the  banks,  the  Banks  have  been
 advised  to  take  the  following  steps:—

 (i)  To  prescribe  lower  standards  of
 qualifications  and  qualifying
 standards  for  the  members  of
 these  communities,

 (ii)  To  restrict  the  temporary  ap-
 pointments  of  subordinate  gtaif
 to  candidates  belonging  to
 Scheduled  Castes  and  Scheduled
 Tribes,

 (iii)  To  give  wide  publicity  to  vacan-
 cies  according  to  the  Innutruc-
 tions  of  the  Government.

 (iv)  To  indicate  Clearly  in’  the  ad.
 vertisomonts  for  recruitment  the
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 percentages  laid  down  for
 Scheduled  Caste/Scheduled  Tribe
 candidates  and  endorse  a  copy
 to  the  Department  of  Banking.

 (v)  To  place  a  Report,  after  every
 major  recruitment,  before  the
 Board  of  Directors  giving  the
 number  of  Scheduled.  Caste/
 Scheduled  Tribe  candidates  rec-
 ruited  by  the  bank  and  the
 shortfall  in  percentage,  if  any,
 and  reasons  why  the  full  quota
 has  not  been  filled.

 बिहार  द्वारा  लिया  गया  ओवर  ड्राफ्ट

 4639.  श्री  शंकर  दयाल  सिंह
 श्री  भारत  सिह  चौहान  :

 ओप्रा  जित  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  अब  तक  बिहार  ने  रिजर्व  बैंक

 फ  इण्डिया  से  कितनी  राशि  का  ओवर-

 ड्राफट  लिया  है  ;

 (ख)  क्या  केन्द्रीय  सरकार  ने  बिहार

 सरकार  को  इस  सम्बन्ध  में  कोई  चेतावनी

 दी  है  ;  और

 (ग)  यदि  हां,  तो  औओवरड्राक्ट  के  मामले

 में  विहार  सरकार  की  स्थिति  अन्य  राज्यों  की

 तुलना  में  क्या  है  ?

 वित  मंत्रालय  में  राज्य  मंत्री  (श्री  के०

 शार +  गणेश)  :  (क)  |  मई,  972%

 लेकर  परिहार  सरकार  ने  भारतीय  रिजाज  बैक
 से  कोई  प्रोबरण्फ्ट  महीं  लिया  है

 (a)  ate  (ग)  :  यह  प्रश्न  उपस़्थित

 नहीं  होता  t
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 Policy  evolved  on  wages,  income  and
 Wealth

 4640.  SHRI  CHINTAMANT  PANI-
 GRAHI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  evolved  an  integrated  policy  on
 wages,  income  and  wealth;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  question  of  evolving
 an  integrated  policy  regarding  wages,
 income  and  wealth  is  under  examina-
 tion  in  the  context  of  the  overall
 st-ategy  of  the  Fifth  Five-Year  Plan.

 Scheme  to  curb  Income  of  Highly  paic
 persons  in  Frivate  Sector

 4641,  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whetier  Government  have  drawn
 up  any  scheme  to  curb  the  incomes  of
 the  higher  paid  people  in  the  private
 sector:  an:

 (b)  if  so,  the  salient  features  of  the
 scheme?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  Income-tax  Act,  96]
 contains  provisions  to  the  effect  that
 expenditure  incurred  by  a  taxpaver
 on  account  of  payment  of  salary  to  an
 employee  or  a  former  employee  or  in
 providing  any  perquisiter  ete.  ta  any
 such  employee  shall  not  be  allowed  as
 a  deductible  expenditure  to  the  extent
 such  sa_ary  exeeéds  Rs.  5,000  per  month
 and  suca  perauisites  exceed  Rs.  1,000
 ber  month.  The  Depurtment  of  Com-
 pany  AtYuirs  also  regulates  the  amounts
 of  remuneration  pavable  by  companies
 to  theiy  managerial  personnel,  There
 is.  however,  no  separate  scheme  drawn
 up  specifiediy  for  cuvhing  the  ineomes
 ot  the  higher  paid  people  in  the  private
 sector.
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 Tarset  for  col¥oction  under  the
 Nationa]  Savings  Scheme

 4642.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  target  fixed  for  collections
 under  the  National  Savings  Scheme
 during  the  current  financial  year;

 (0)  how  much  savings  have  been
 enllected  so  far  in  the  current  financial
 year;  and

 (c)  how  does  it  compare  with  the
 savings  collected  during  the  last  finan-
 cial  year  in  the  corresponding  period?’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  The
 target  fixed  for  net  collections  under
 the  National  Savings  Scheme  for  the
 current  financia]  year  is  Rs.  230  crores.

 (b)  and  (c),  The  net  small  savings
 collections  during  the  neriod  April  to
 September,  972  amount  to  Rs.  98.69
 crores  (approximately)  2s  compared  to
 Rs.  50.47  crores  during  ihe  correspond-
 ing  period  of  the  last  year.

 Ban  on  Import  of  R::.v  Jute

 4643.  SHRI  D.  8.  CHANDF.A  GOWDA:
 Will  the  Minister  of  FORE  GN  TRADE
 be  pleased  to  state:

 (a)  whether  there  is  ar:  p  oposal
 under  the  consideration  of  Covern-
 ment  not  to  allow  import  of  raw  jute
 from  any  country  for  «ny  jute  mills;
 and

 (b)  if  so,  the  broad  outlines,  thereof?

 THE  DEPUTY  MINISTER  IV  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  ron  GEORGE):  (a)  No,  Sir.
 Imports  are  being  arranged  through
 the  public  sector  ayencies.

 (bh)  Dees  not  arise.
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 A@verse  balance  of  Trade  with  some
 countries

 4644.  SHRI  0.  B.  CHANDRA  GOWDA:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  there  was  adverse
 balance  of  trade  with  some  countries
 during  the  years  1970-71,  97i-72;  and

 (b)  if  so,  the  magnitue  of  the
 adverse  balance  of  trade,  the  names  of
 the  countzies  and  the  main  reasons
 therefor?

 THE  REPUTY  MINISTER  IN  THE
 MINIGTRY  OF  FOREIGN  TRADE

 (SHRI  A,  C.  GEORGE):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LY-4049/72].

 pport  of  Metal  Finishing  Compound
 है  on  Barter  basis

 4645.  SHRI  B.  S.  MURTHY:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  any  proposal  was  re-
 ceived  by  his  Ministry  for  the  import
 of  huge  quantities  of  metal  finishing
 compound  on  barter  basis;  and

 (b)  if  so,  the  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 राज्यों  द्वारा  रेखीय  ऋणों  का  ब्याज  देना

 4646.  थी  मूलचन्द  डागा:  क्‍या  वित्त

 मंत्री  यह  जनाते  की  कृपा  करेंगे  कि  :

 (क)  प्रत्येक  राज्य  केन्द्रीय  सरकार  को
 ब्याज  के  रूप  में  कितनी  धनराशि देता  है
 कौर  किन-किन  राज्यों  द्वारा  व्याज  की
 कितनी-कितनी  राशि  देय  है  ;

 (ख)  कया  कई  राज्य  ढप्राज  की  पाम
 देते  में  झतमथ  हैं भोर  फिर  भी  केन्द्रीय
 सरकार  जल्द  ऋण  देती  है  जौर
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 (7)  यदि  हां,  तो  किन-किन  राज्यों
 की  शोर  कितनी-कितनी  ब्याज  की  राशि
 बकाया  है  |

 वित्त  मंत्री  (भी  यशवंतराव  चव्हाण)  :

 (क)  से  (ग).  वित्तीय  लेखे  और  लेखापरीक्षा

 रिपोर्ट,  970-7  के  अनुसार,  उस  वर्ष

 प्रत्येक  राज्य  सरकार  द्वारा  दा  की  गई

 ब्याज  की  राशि  तथा  व्याज  की  वह  राशि

 (वर्ष  के  दत्त  में  बकाया)  नीचे  दी  गई  है
 जिसकी  अदायगी  करने  में  चूक  हुई  है:--

 (करोड़  रुपयों  में)

 राज्य  970—  31 मार्चे,
 |  97

 में  परदा  को
 की  मई  बकाया
 ब्याज  की  ब्याज  की

 राशि  राशि

 (१)  (2)  (3)

 bo
 l.  आन्ध्र  प्रदेश  26.22

 2.  असम  9.75

 3.  बिहार  28.6

 4.  गुजरात  12.  34

 fs  जम्मू  और

 “ay  काश्मीर  6.48  8.45

 6.  केरल  i.50

 7.  मध्य  प्रदेश  =  9.48

 8.  (मद्रास  fii.  95

 gy.  महाराष्ट्र  9.96  0.0
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 (1)  (2)  (3)  (1)  (2)  (3)

 l0.  मैसूर.  «5.  0  7.  जम्मू  और  ५
 li.  उड़ीसा  «  s5.  88  ल्‍  कश्मीर  4.0

 iz.  पंजाब _. «  9.  8  ee  8.  केरल  2.65  43.6

 13.  राजस्थान  24,92  9.  मध्य  प्रदेश  9.36  *

 i4.  हरियाणा  7,38  10.  मेघालय  .  0.07  .28

 I5.  उत्तर  प्रदेश.  32.  37  -  ll.  महाराष्ट्र  2.70  24,23
 i6.  पश्चिम  बंगाल  0.0I]  8.52  12.  मसूर. .  «6.06  6.95

 17.  नागालैण्ड,  0.82  13.  मणिपुर  .34

 14.  नागालैण्ड  0.94  .05

 प्रत्येक  राज्य  सरकार  द्वारा  1971-7  15.  उड़ीसा  7.55  20.30

 केन्द्रीय  सरकार  की  अदा  की  गई  ब्याज  i6.  पंजाब,  9.88  7.94

 की  राशि  तथा  972-73  में  देय  अनुमानित  L7.  राजस्थान  27.02  24.79
 राशि  इस  प्रकार  है  l8.  तमिलनाडु  2.73  6.52

 (करोड़  रुपयों  में)
 lo,  fag  oe  tu  80

 20.  उत्तर  प्रदेश  34.  4  35.  78

 i97I-  —-972-  ~—s  21  पश्चिम

 राज्य  72  में  73  में  बंगाल  ,  27.35  28.45

 अदा  की  देय  ब्याज

 गयी  ब्याज!  की  अनु  (सूचना  तत्काल  उपलब्ध  नहीं  है  )
 की  राशि  मानित

 राशि,  उपयुक्त  आंकड़े  अ्रनच्तिम  हैं।  चूंकि
 प्रमाणित  आंकड़े  भ्र भी  उपलब्ध  नहीं  हैं  इसलिये

 (4)  (2)  (3)  यह  नहीं  बंताया  गया  है  कि  राज्यों  ने  ब्याज  की

 ee  कितनी  राशि  की  श्रदायगी  करने  में  चूंकि  की

 है
 l.  आन्ध्र  प्रदेश,  27.46  28.3

 2.  श्रम.  «5.47  «4.88  सम्भव  है  कि  कुछ  राज्यों  को  भ्र्थोपाय

 3.  बिहार  29,15  3.37  सम्बन्धी  अस्थाई  कठिनाइयां  हों  |  किन्तु  चूंकि
 4.  गुजरात  12.65  3.27  प्रत्येक  राज्य  के  आगामी  वर्ष  के  अनुमानों  के

 5.  हरियाणा  "g.00  8.74  अन्तिम
 रूप  देने  से  पूवे  उसके  भ्रनुभानित

 साधनों  कौर  आयोजना  तथा  प्रायोजना-
 6.  हिमाचल  भिन्न  व्यय  (जिस  में  बाज  की  देनदारी  शामिल

 प्रदेश.  १.22
 4.86  है)  के  ग्रारे  में  योजना  आयोग  कौर  विश
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 मंत्रालय  के  साथ  बातचीत  होती  है  और  अभाव-

 श्यकता  होने  पर  आयोजना  भिन्न  कमी  को

 पूरा  करने  के  लिये  कठिनाई  महसूस  करने  वाले

 राज्यों  के  लिये  विशेष  रूप  से  व्यवस्था  की

 जाती  है,  इसलिये  राज्यों  को  ब्याज  की

 अदायगी  करने  में  कोई  कठिनाई  नहीं  होनी
 चाहिये  ।  राज्यों  को  या  तो  विशिष्टि

 परियोजनाओं,  योजनाकारों  और  आ्रायोजनागत
 योजनायें  के  लिये  या  मान्य  नियमों  एवं
 सिद्धान्तों  के  अनुसार  अल्प  बचतों  की  संगृहीत
 राशियों  के  अनुपात  में  ऋण  दिये  जाते  हैं।
 ग्रा वश्य कता  होने  पर  व्याज  की  बकाया
 रकमों  की  वसूली  को  और  /  अथवा

 ऋण  परिशोधन  की  राशि  को  राज्यों  के
 लिये  मंजर  किये  गये  न्र  ऋणों  में  समायोजित
 कर  दिया  जाता  है।

 भारत  में  विभिन्न  स्थानों  पर  हस्तशिल्प

 वस्तुओं  की  प्रदर्शनियों  का  आयोजन

 4647.  श्री  मूलचन्द  डागा:  क्या  विदेश
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  सन  97  में  भारत  में  किन-
 किन  स्थानों  पर  हस्तशिल्प  वस्तुन्नों  की
 प्रदर्शनियों  का  आयोजन  किया  गया  ओर  उन
 पर  कुल  कितना  व्यय  हुआ  ;

 (@)  क्‍या  सन्‌  97  में  किसी  अन्य
 देश  में  हस्तशिल्प  प्रदर्शनी  का  प्रायोजन
 क्रिया  गया  था  और  क्‍या  भारत  ने  उसमें  भाग
 लिया  था  ;  शौर

 (ग)  यदि  हां,  तो  उधर  देश  का  नाम
 क्या  है  प्रौढ़  उसमें  भाग  लेने  पर  भारत  का  कुल
 कितना  व्यय  डूबा  ?

 बिदेश  वीरवार  संभाला  4  उपमंत्री
 (भी  qo  शी०  जाज)  (क)  एक  विवरण

 संतान  है  ।
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 (@)  सरकार  ने  971  के  दौरान
 किसी  भी  अन्य  देश  में  किसी  भी  हस्तशिल्प
 प्रदर्शनी  का  न  तो  आयोजन  किया  है  न  किसी

 में  भाग  लिया  है  1

 (ग)  प्रशन  नहीं  उठता  ।

 विवरण

 L97  के  दौरान  भारत  में  जिन  स्थानों
 पर  हस्तशिल्प  प्रदर्शनियां  आयोजित  की  गई
 थीं  उनके  नाम  शौर  उत  पर  हुये  व्यय  की  कुल
 राशि  नीचे  दी  गई  है  :--

 क्रमांक  प्रदर्शनी  का  नाम  उस  पर  हुये
 और  स्थान  व्यय  की  राशि

 l.  हैण्डीक्राफ्ट्स  रुपये
 बाजार,  नई

 दिल्ली  22,776.  32

 2.  इंडियन.  रेल

 एग्जीबिशन  (भारत
 में  30  से  40  1,44,861.  25
 स्टेशनों  पर  गई)  —«:,27,763.8

 3.  एग्जीबिशन  आफ
 ईस्टर्न  रिजर्व

 क्राफ्ट्स,  बम्बई  9,920.  42

 4  एग्जीबिशन  आफ

 यू०  पी०  ऋाफ्ट्स,
 नई  दिल्‍ली  8.709°0

 5.  एग्जिबिशन  आफ
 ग्राम  प्रदेश  साड़ी
 गई  दिल्ली  1,883.82
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 क्रमांक  प्रदर्शन  का  नाम  उस  पर  हुए
 और  स्थान  व्यय  की  राशि

 6.  क्राफ्ट्स  डिजाइन्स,  रुपये

 नई  दिल्‍ली  ,  25,700.  00

 7.  एग्जीबिशन  आफ
 आंध्र  प्रदेश  क्राफ्ट्स,
 बम्बई  वि  23,810.  40

 8.  एग्जीबिशन  आफ
 पुरुलिया  मार्क्स,

 कलकत्ता  4i2.95

 faa  मंत्रालय  के  तय  प्रभाग  पर  किया  गया

 व्यय

 4648.  श्री  मूलचन्द  डिगा:  क्‍या

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  उनके  मंत्रालय  के  अर्थ  प्रभाग  पर  प्रति

 वर्ष  कुल  कितना  ब्यय  होता  है  और  उसके

 क्यों  का  ब्यौरा  क्‍या  है  ?

 वित्त  मंत्री  (श्री  यशवंतराव  चव्हाण)  :

 अधिक  कार्य  विभाग  के  र्थ  प्रभाग

 पर  प्रतिष्ठान  और  अन्य  व्यय  तथा  यात्रा

 व्यय  के  रूप  में  प्रतिवर्ष  8,70,000  रुपया

 खर्च  होता  है

 wa  प्रभाग,  श्रमिक  कार्य  विभाग  की

 एक  परामर्शदात्री  प्रणाली  है  शौर  उसका  मुख्य
 काम,  आर्थिक  नीति  सम्बन्धी  प्रेरित  के  थारे  में

 मंत्रालय  को  परामर्श  देने  के  उद्देश्य  से  प्रति-

 व्यवस्था  की  प्रवृत्तियों  का  विश्लेषण  करना

 गौर  तकनीकी  झा धिक  अध्ययन  करना  है।

 यह  प्रभाग  केंद्रीय  सरकार  फे  बजट  का  प्राथमिक

 और  कार्य  सम्बन्धी  वर्गीकरण  भी  तैयार

 करता  है  जिसे  प्रति  वर्ष  संसद्‌  के  सम्मुख  पेश

 किया  जाता  है।  यह  प्रभाग  सरकार  की

 समूची  मूल्य  नीति  के  लिए  जिम्मेवार

 हैं  ।  यह  प्रभाग  संयुक्त  राष्ट्र  महासभा,

 ग्राहक  और  सामाजिक  परिषद्‌

 अन्तर्राष्ट्रीय  मुद्रा  निधि,  अन्तर्राष्ट्रीय  सुननी-
 मणि  और  विकास  बैंक,  भारत  सहायता

 संघ,  और  विभिन्न  अन्तर्राष्ट्रीय  सम्मेलनों  में

 भाग  लेने  वाले  भारतीय  शिष्टमंडलों  के  लिये

 आर्थिक  मामलों  के  सम्बन्ध  में  सूचना-सामग्री
 सम्बन्धी  विवरण  भी  तैयार  करता  है।.

 इण्डियन  एयरलाइन्स  श्र  एयर  इण्डिया  के

 विमानों  की  हुई  दुर्घटनाओं  के  कारणों  का

 पता  लगाने  के  लिये  जांच

 4649.  थ्रो  मनचन्दा  डागा  :  क्‍या

 पर्यटन  और  नागर  विमानन  (मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  इण्डियन  एयरलाइन्स  और

 एयर  इण्डिया  के  विमानों  की  पिछले  वर्षों

 के  दौरान  हुई  सभी  दुर्घटनाओं  के  कारणों  का

 पता  लगाने  के  लिये  सरकार  ने  जांच  की

 है  ;

 (ख)  यदि  हां,  तो  विमान  दुर्घटनाओं
 के  मुख्य  कारण  क्या  थे;  और  |  |

 (ग)  सरकार  ने  ह 1: 6  दिशा  में  क्या  कदम

 उठाये  हैं  ?
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 पर्यटन  और  नागर  विमानन  मंत्री

 (डा०  कर्ण  सिंह)  (क)  जी

 हां.  9  दुषघंठाओों  में  से  सात

 बुघंश्नाओं  की  जांच  कर  ली  है  दो

 दुर्घटनाओं  की  अन्तिम  रिपोर्ट  अभी
 प्रतीक्षित  है  ।

 (ख)  जिन  सात  दुघटनाओं  का  जांच

 कार्य  पूरा  किया  जा  चका  है,  उसमें  से  छः:

 विमानचालक  की  चूक  के  कारण  और  एक
 यांत्रिक  'घिफलता  के  कारण  घटित  हुई  थीं।

 (ग)  दोषी  विमान  चालकों  को  सतर्क

 रहने  )  चेतावनी  दी  गई  और  उन  अन्य

 चालकों  को,  जिनमें  कोई  कमी  पायी  गई,
 उतने  समय  तक  के  लिये  प्रधान  विमान  चालन
 कार्य  से  हटा  लिया  गया  जब  तक  उन्होंने
 उपचारी  प्रशिक्षण  और  परीक्षणों  के  उपरान्त
 अपेक्षित  कुशलता  प्राप्त  नहीं.  कर  ली  ।  संबंधित

 इंजीनियरों  की  भर्त्सना  की  गयी,  तथा  निरी

 क्षण  क्रियाविधि  में  संशोधन  किया  गया
 विमान  कम्पनियों  को  प्रशिक्षण  की  ओर
 अधिक  महत्व  देने  के  निदेश  दिये  गये  t

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
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 conditions  due  to  drought  during  the
 current  year  because  of  the  deficiency
 of  the  South-west  monsoon.  According
 to  the  information  received  from  the
 State  Government,  24  districts  out.  of
 266  districts  in  the  ‘State  involving
 about  19,000  villages  have  been  affect-
 ed.  I  would,  however,  like  to  inform
 the  Hon’ble  Members  that  necessary
 Central  assistance  for  the  purpose  has
 been  provided  and  would  continue  to
 be  provided  in  accordance  with  the
 prescribed  procedure.
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 Earlier  this  year,  in  April,  the  State
 Government  requested  us  to  depute  a
 Team  to  recommend  Ceilings  of  ex-
 penditure  for  undertaking  relief  opera-
 tions  in  parts  of  the  State,  where
 scarcity  conditions  had  been  prevail-
 ing  as  a  result  of  partial  failure  of  the
 last  Rabi  crop.  A  Central  Team  visited
 the  State  in  May,  1972,  and  on  its  re-
 commendations  a  ceiling  of  Rs.  2.8
 crores  was  fixed  for  the  months  of
 June  and  July,  1972.

 The  failure  of  the  South-western
 monsoon  aggravated  the  situation  and
 affected  a  much  larger  area  of  the
 State.?  As  soon  as  we  were  informed
 of  the  situation,  immediately  an  ad-hoc
 assistance  of  Rs.  l  crore  was  given
 to  the  State  for  continuing  the  relief

 REPORTED  LACK  OF  Centpan  A ASSISTANTS  works  and  it  was  decided  to  depute

 &)  उठा  RAJASTHAN FOR  (FINANCE  RELIEF

 नन्नो  ह:  चन्द  लगा  (पाली):  अध्यक्ष

 महोदय,  में  अ्रविलम्बनीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  जोर  कृषि  मंत्री
 का  ध्यान  दिलाता  हूं  और  प्रार्थना  करता

 हैँ  कि  इस  धारे  में  एक  बस्त  दें  --] |
 राजस्थान  के  12,500  गांवों  में

 व्याप्स  अकाल  को  स्थिति  पर  काबू  पाने
 के  लिए  राजस्थान  को  केन्द्रीय  सहायता
 की  कथित  कमी  y

 THE  MINISTER  OF  STATE  IN  THE
 MINISERY  OF  AGRICULTURE
 (SHBI  A.  Po  SHINDE):  As  the  Honse
 is  aware.  Rajasthan  is  one  of  the  States
 Which  have  been  afYeeted  by  scareity

 another  Central  Team  to  make  an  on-
 the-spot  assessment  of  the  situation,

 Meanwhile  due  to  damage  caused
 by  floods  in  certain  parts  of  the  State,
 a  request  was  received  from  the  State
 Government  for  deputing  a  Team  for
 assessment  of  the  damage  caused  by
 floods.  Accordingly.  a  Central  Team
 visited  the  State  in  September,  972
 and  on  its  recommendations,  a  ceiling
 of  expenditure  of  Rs.  4.38  crores  for
 taking  varlous  measures  for  flood  re-
 licf  in  some  of  the  Eastern  districts
 of  the  State  was  adopted.

 The  second  Central  Team  visited  the
 State  towards  the  end  of  November,
 i072,  and  its  report  is  expected  within
 the  next  few  days.
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 As  the  Hon’ble  Members  are  aware,
 Central  assistance  is  provided  on  the
 basis  of  the  progress  of  expenditure
 within  the  ceilings  adopted  for  the
 purpose.  Rs.  2  crores  have  till  now
 been  released  to  the  State  Government
 towards  relief  expenditure.  The  ex-
 penditure  till  the  end  of  September,
 1972,  as  recently  reported  by  the  State
 Government,  is  well  within.  the  amount
 already  sanctioned.

 Under  the  Emergency  Productior
 Programme,  my  Ministry  has  giver
 administrative  approval  for  Rs.  3.4
 crores  for  minor  irrigation  schemes,
 of  which  Rs.  75  lakhs  have  been  re-
 leased.  In  addition,  we  have  given
 Rs.  .28  crores  as  short-term  loans  on
 agricultural  inputs.

 The  State  Government  has  continu-
 ed  undertaking  necessary  relief
 measures  which  include  opening  of
 relief  works,  arrangements  for  drink-
 ing  water  supply,  supply  of  fodder  and
 opening  of  catile  camps,  distribution
 of  gratuitous  relief  and  strengthening
 of  the  public  distribution  system  of
 foodgrains.  All  the  reasonable  re-
 quirements  of  the  State  Government
 for  foodgrains  have  been  fully  met  by
 my  Ministry.

 Hon'ble  Members  will,  therefore,
 kindly  appreciate  that  there  has  been
 no  lack  of  central  assistance  to  the
 State  Government,  and  also  that  all
 necessary  steps  to  deal  with  the  situa-
 tion  have  been  undertaken  by  the
 Stale  Government.  We  are  constantly
 watching  the  situation  and  keeping
 ourselves  in  close  touch  with  the  State
 Government  and  will  take  all  measures
 as  may  become  necessary  trom  time  to
 time  to  deal  with  the  situation,

 श्री  मूल  ग्न्य  डागा  :  भ्रध्यक्ष  महोदय,
 राजस्थान  में  33,000  गांवों  में  से  19,028
 गांव  समकाल  से  पीड़ित  हैं ग्रौर  50  लाख
 भ्रामरी  बेकाल  से  प्रभावित  हैं  A  राज्य  के
 26  जिलों  में  भयंकर  शुमाल  की  स्थिति
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 है  ।  लेकिन  मैं  आप  का  ध्यान  इस  बात

 की  ओर  दिलाना  चाहता  हूं  कि  जहां  महाराष्ट्र
 को  दस  करोड़  रुपया  दिया  गया  है,  वहां
 राजस्थान  को  केवल  दो  करोड़  रुपया  दिया.

 गया  है  इसी  तरह  जहां  महाराष्ट्र  में

 20  लाख  लोगों  को  काम  दिया  .गयां  हें,

 वहां  राजस्थान  में  केवल  40  हजार  लोगों

 को  काम  दिया  गया  है  ।  जहां  तक  इसी-
 गेशन  का  सम्बन्ध  है,  महाराष्ट्र  को  93

 करोड़  रुपया  दिया  गया  और  राजस्थान
 को  केवल  75  लाश  रुपया  दिया  गया  है  ।

 राजस्थान  की  हालत  बहुत  चिन्ताजनक  और
 दयनीय  है।  सारे  राजस्थान  में  प्रकाश  के  बादल
 छाये  हुए  हैं।  मैं  इस  सम्बन्ध  में  कई  अखबारों
 की  कटिच  श्राप  के  सामने  रखना  चाहता
 हूँ  ।  शायद  देश  के  बड़े  बड़े  समाचारपत्र
 राजस्थान  की  स्थिति  से  परिचित  न  हों,
 लेकिन  राजस्थान  के  समाचारपत्रों  में  इस
 आशय  के  समाचार  छपे  रहे  हैं  कि  वहां
 गांव-गांव  में  भुखमरी  है,  लोग  अपने  परिवारों
 को  छोड़  कर  जा  रहे  है,  बच्चे  अपने  माता-
 पिता  से  अलग  हो  गये  हे,  आदि।  “बदलता
 राजस्थान”  में  कहा  गया  है  :  “गऊ  और

 पशुओं  का  मास  खाने  पर  मजबूर  यह  आदि-
 वासी  इलाका  ।  लूट  और  चोरियों  की
 वारदातें”  ।

 हमारे  मुख्य  मंत्री  भले  ही  यह  कहें  कि
 हम  एक  आदमी  को  भी  भूख  से  नहीं  मरने
 देंगे  ।  लेकिन  तड़प  तड़प  कर  जीना  तो
 जिन्दगी  नहीं  है  कौर  राहत  देना  तो  इज्जत
 की  जिन्दगी  ग्र शाना  नहीं  है  ।  राजस्थान
 की  समस्या  हिन्दुस्तान  की  समस्‍या  है  ।
 यहां  डेढ़  करोड़  आदमी  भगा  क॑  कगार  पर
 खाडे हैं।  महाराष्ट्र  मं  23  000  सस्ते
 अनाज  की  दुकानें  खोजी  गए  हैं  जब  कि  हमारे
 यहां  जो  भ्र नाज  जमा  था  यही  भी  ले  गये
 हैं।
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 [श्री  मूल  चन्द  डागा]
 राजस्थान  कर्ज  में  डूबा  हुआ  है  ।

 उस  पर  732  करोड़  रुपये  का  कर्जा  है
 उस  की  श्रमिक  हालत  लड़खड़ा  रही  [है  ।

 महाराष्ट्र  में  बहुत  उद्योग  घंटें  [हैं.  लेकिन
 राजस्थान  में  कोई  उद्योग  नहीं  है  a  हमारे

 यहां  7700  कुएं  सूख  गये  हैं  7  इस  के  लिए

 हम  को  बिजली  की  आवश्यकता  है  t

 हम  ने  कई  बार  कहा  है  कि  राजस्थान  नहर
 को  एक  राष्ट्रीय  योजना  बना  कर  जल्‍दी  से

 पूरा  किया  जाये  ।  बिजली  से  गहरे  कुंवरों
 से  पानी  प्राप्त  किया  जा  सकता  है  ।

 हमारे  यहां  i,80  लाख  जानवर  बिना
 घास  और  चारे  के  हैं।  i6  लाख  कैटल
 को  बाहर  ले  जाना  है  ।  हमें  82  लाख
 क्विंटल  घास  चास  चाहिए  t  हमारे  यहां
 अनाज  की  स्थिति  बहुत  चिन्ताजनक  है  ।
 अगर  आने  वाले  समय  में  हमें  अनाज  न  दिया
 गया  तो  वहां  भयंकर  परिस्थिति  पैदा  हो
 जायेगी  ।  राजस्थान  में  खरीफ  की  फ़सल
 खराब  हो  गई  है  ।  खरीफ  की  फसल  से
 25,  26  लाख  टन  अनाज  पैदा  होता  है
 लेकिन  इस  साल  दस  लाख  टन  भी  नहीं  होगा  1
 राजस्थान  की  ओर  से  50  लाख  टन  की
 मांग  की  गई  थी  लेकिन  केवल  i0  लाख  टन
 दिया  गया  है  ।  जाने  वाले  समय  में  कहीं
 राजस्थान  में  वही  हालत  न  हो  जाय  जो
 अंग्रेज़ों  के  ज़माने  में  कलकत्ते  में  हुई  थी  1  लोग

 वहां  भूखों  तड़प  रहे  हैं  काम  नहीं  है  1
 मैंने  एक  बात  यह  भी  कही  है  कि  वहां  रण

 50  पैसे  मिलता  है  इस  में  किस  प्रकार

 मजदूर  उपमा  गुजारा  कर  सकता  है  ।
 मैंने  कई  बार  कहा  है  कि  हस  भयंकर  कल
 की  स्थिति  में  वहां  धान  महंगा  हो  गया  है
 हम  श्राप  से  पेय  नहीं  चाहते  हैं  धान  चाहते
 हैं  ।  अपना  धान  चाहते  हैं  काम  चाहते  हैं  ।
 हम  ने  आप  से  50  हजार  टन  महीने  की  सांग
 की  है  लेकिन  शापने  1है  हजार  टन  चिया
 है.  तीन  होनी  में  केवल  50  हजार  टन
 मीरा  है  7  'प्यार  यहां  वर्षा  नहीं  हुई  है  तो
 आप  पाती  की  व्यवस्था  कर  सकते  हैं  थोड़ा
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 थोड़ा  पानी  देने  से  काम  नहीं  चलेगा

 इस  लिये  राजस्थान  की  काल  की  स्थिति
 की  तरफ  आप  का  ध्यान  दिलाया  है  ।

 iss
 भ्रध्यक्ष  महोदय  :  आप  ने  इन  से  प्रश्न

 क्या  पूछा  है  ?

 श्री  मूल  चन्द  डागा:  मैंने  राजस्थान
 कनाल  के  लिये  पूछा  है--उस  काम  दो
 बढ़ायेगें  या  नहीं ?  अनाज  की  मांग  की  है
 काम  की  मांग  की  है--2  करोड़  रुपया  दिया

 है  उस  से  काम  नहीं  चलेगा,  [हम  ने  63
 करोड़  रुपये  की  मांग  की  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:  I
 quite  appreciate  what  the  hon.  Mem-
 ber  says;  he  is  anxious  whether  ade-
 quate  relief  is  being  provided  to  the
 unfortunate  people  of  Rajasthan
 where  drought  in  some  districts is  in
 a  very  severe  form.  The  Government
 of  India  is  well  aware  of  at.  I  would
 only  like  to  dispel  the  impression  of
 the  hon.  Member  that  both  the  Rajas-
 than  Government  and  the  Govern-
 ment  of  India  are  doing  their  level
 best  to  provide  the  necessary  relief.
 During  the  last  6-7  months  three  cen-
 tral  teams  were  deputed.  I  do  not
 know  what  are  the  difficulties  but
 even  the  amounts  which  are  recom-
 mended  by  central  teams  by  way  of
 relief—7  to  8  crores—is  nut  spent;  the
 expenditure  was  reported  to  be  only
 9i  lakhs.  If  the  State  Government
 wants  to  take  up  still  further  addi-
 tional  programmes  for  relief,  I  think
 the  Central  Government  will  be  in  a
 position  to  give  necessary  support  to
 Rajasthan  Government.  Drought
 relief  is  a  state  subject  and  the  State
 Government  has  to  take  necessary
 stops  and  Centre  comes  in  by  way  of
 assistance,  There  is  a  well  established
 procedure,  the  Central  teams  can  make
 objective  —  studies.  The  lust  team
 went  only  in  the  lust  week  of  Novem-
 ber  and  it  will  finalise  ity  rep  rt  soon.
 On  the  basis  of  that  report  the  Gov-
 ernment  of  India  would  be  taking  ac-
 tion  and  give  moassive  support  to
 Rajnathaun.  The  Ue@ure  the  hon.  Mom-
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 ber  quoted  about  the  supply  of  food-
 grains  is  not  correct.  This  month’s
 allotment  is  25,000  tonnes.  The  Rajas-
 than  Chief  Minister  himself  spoke  to
 me  and  we  allotted  some  maize;  I  do
 not  know  their  difficulties  but  the
 Rajasthan  Chief  Minister  said  that
 maize  would  not  be  acceptable  to
 them.  It  is  a  cheaper  grain  and  if
 there  is  distress  maize  should  be  ac-
 ceptable  to  them..(Interruptions)  It
 is  not  only  maize,  we  have  allotted
 wheat  also.

 AN  HON.  MEMBER:  Only
 tonnes.

 SHRI  ANNASAHEB  P.  SHINDE:
 In  the  face  of  genuine  requirement  of
 foodgrains,  any  grain  which  is  con-
 sumed  there  should  be  readily
 accepted.  But  the  Rajasthan  Food
 Minister  is  here  and  we  shall  discuss
 with  him  genuine  difficulties.  May  I
 assure  the  hon.  Member  that  all
 reasonable  requirements  of  Rajasthan
 will  be  met.

 10,000

 About  cattle  in  Rajasthan,  drought
 is  frequent  in  western  districts  and
 migration  of  cattle  takes  place  even
 normally.  This  year  it  is  having  an
 accentuated  form.  The  State  Gov-
 ernment  established  270  camps  for
 organising  migration  of  cattle  and  all
 help  by  way  of  fodder,  etc.  is  given...
 (Interruptions)  I  have  already  said
 that  about  7  or  8  crores  was  recom-
 mended  and  that  amount  has.  not
 been  spent.  We  are  awaiting  state-
 ments  from  the  Rajasthan  Govern-
 ment  and  after  they  had  utilised  that
 money  more  assistance  will  be  forth-
 coming  from  the  Central  Government.
 I  can  only  say  now  that  the  central
 team’s  report  would  be  finalised  with-
 fn  3-4  days  and  we  ghall  take  action.

 As  regards  Rajasthan  canal,  already
 Rs.  ]  crores  had  been  provided  and
 this  year  the  Government  of  India
 Proposes  to  step  up  further  allot-
 ments  in  the  coming  months  for  the
 Rajasthan  Canal.  Unfortunately  the
 Rajasthan  Government  does  find  it
 GMeauwlt  to  tuke  people  trom  other  dis-
 tricty  to  the  Rajasthan  Canal  area.  J
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 learn  that  the  Rajasthan  Government
 is  organising  to  take  about  10,000
 people  to  the  Rajasthar:  Canal  site.
 We  wish  Rajasthan  Government  is  in
 a  position  to  organise  more  people  so
 that  they  are  employed  there  and

 more  production  work  is  carried  on.

 SHRI  SHIVNATH  SINGH  (Jhun-
 jhunu):  How  much  have  they  demand-
 ed  and  how  much  have  you  given? é

 SHRI  ANNASAHEB  P.  SINDE:  The
 demand  was  for  35,000  tonnes  and  we
 have  given  25,000  tonnes.

 श्री  नवल  किशोर  शर्मा  (दौसा)  :  अध्यक्ष

 जी,  अभी  राजस्थान  में  ग्रकांल  की  भयंकरता
 के  बारे  में  मेरे  साथी  श्री  डागा  ने  थोड़ी  सी
 जानकारी  दी  है  ।  में  इतना  ही  निवेदन
 करना  चाहूंगा  कि  राजस्थान  की  हालत
 इस  वक्‍त  ऐसी  है  जैसी  एक  भेड़िये  और  एक
 गडरिये  की  थी,  जो  रोज़  कहता  था  कि  भेड़िया
 अया,  मेडिया  आया,  लेकिन  उस  वक्‍त

 इतनी  भिनकता  नहीं  थी,  लेकिन  जब  वाकई
 भेड़िया  आ  गया  तो  कोई  बचाने  नहीं  कराया  ।
 राज  राजस्थान  के  भ्रन्दर  भी  ऐसी  ही  भयंकर
 फैली  हुई  है  ।

 में  निवेदन  कर  रहा  था  कि  आज
 राजस्थान  के  अन्दर  परकाल  की  स्थिति  बड़ी
 भयंकर  हो  गई  है-लेकिन  सरकार  का  पूरा
 ध्यान  उस  तरफ़  नहीं  है  ।  राजस्थान
 में  अकाल  की  भयंकरता  इस  लिये  भी  और
 ज्यादा  बढ़  गई  है  कि  राजस्थान  सरकार  की
 आर्थिक  स्थिति  बहुत  नाजुक  है.  ।  राजस्थान
 सरकार  को  45  करोड़  रुपये  साल  का  व्याज
 देना  पड़ता  है,  जिस  का  परिणाम  शायद  यह
 है---जैसा  माननीय  शीरे  साहब  कह  रहे
 श्रेणी  7  8  करोड  रुपये  के  रिलीफ  की  सहायता
 मजूर  की  गई  है,  लेकिन  राजस्थान  सरकार
 केवल  9)  लाख  रुपये  लाखे  कर  सकी
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 श्री  नवल  किशोर  शर्मा]

 में  उक्त  से  पूछता  चाहता  हूं  कि  क्या  इस
 रकम  के  खर्च  न  होने  का  कारण  यह
 है  कि  राजस्थान  सरकार  जो  मजदूरी  देती

 है  वह  रुपया,  सवा  रुपया  या  डेढ़  रुपया  है,
 और  इतनी  कम  मजदूरी  पर  लोग  काम  पर

 आते  के  लिये  तैयार  नहीं  हूँ  क्योकि  इतनी
 कम  मजदूरी  से  उन  का  पेट  नहीं  भर  सकता,
 उन  के  खाने  के  लिये  आवश्यक

 अनाज  भी
 नहीं  मिल  सकता  |  राजस्थान  सरकार
 अपने  साधनों  से  इस  मजदूरी  को  बढ़ा  नहीं
 सकती,  जब  कि  महाराष्ट्र  सरकार  अपने  यहां
 3  रुपये  दे  रही  है,  मध्य  प्रदेश  सरकार  2

 रूपये  दे  रही  है  ।  स्टेटस  के  लिए  इक्विटी-
 बिल  मैचिंग  ग्रान्ट  न  होने  के  कारण  राजस्थान
 सरकार  इस  रुपये  का  उपयोग  करने  में  कभी-

 नाई  महसूस  कर  रही  है  यदि  बह  ब्रांत  सच

 है  तो  क्‍या  शिष्डे  साहब  यह  आश्वासन  देगें
 कि  राजस्थान  में  जो  जमीन  पर  काम  करने
 वाले  मजदूर  हैं  उन  का  वाजिब  हक  मिलेगा,

 अर्थात्‌  2  रुपये,  ढ़ाई  रुपये  बौर  3  रुपये  मजदूरी
 मिलेगी,  जिस  से  कि  वे  खाने  के  लिपे  गल्‍ला
 प्राप्त  कर  से  |

 दूसरा  निवेदन  यह  है  कि  राजस्थान  की

 दूसरी  भंयकर  समस्या  रानी  की  है।  राजस्थान
 में  पीने  के  पानी  का  अभाव  है  और  यह  पीते

 के  पानी  का  अभाव  वर्षा  के  ने  होने
 के  कारण  बुत  ज्यादा  बढ़  जाता  है।
 वहां  पर  टैकर्स  जो  है  पानी  ले  जाते  है  वह
 इतने  काफी  नहीं  है  कि  बाते  बाल  महीनों  में
 लोगों  ककी  पाती  पीने  की  जरूरतों  को  पूरा
 कर  सकेंगे  ।  इसलिए  क्या  राजस्थान  के  लोगों
 को  पीने  के  पानी  की  उचित  ठप यस् था  करने  का
 अ्रण्यासन  ग्राम  देंगे  7  साथ  ही  में  यह  भी
 जानता  चाहूंगा  कि  राजस्थान  में  जो  दुकानें
 है  फेयर  प्राइज  शाम  यंह  किल ली  तादाद  में
 बोली  गई  है  और  उनकी  जरूरत  के  मुताबिक
 जहना  पहुँच  रहा  है  या  नही  ¢

 इसके  साथ  ही  मं  निवेदन  करता  गाढुंगा
 कि  राजस्थान  भें  एक  वही  दिक्कत  यह  है  कि
 जिंग  इलाकों  परिधि  िमीफ  का  काम  ही
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 रहा  है  उन  इलाकों  में  मैटीरियल  काम्मोनेट्रस
 के  लिए  आप  कोई  रकम  नहीं  देते  है  और
 राजस्थान  सरकार  के  पास  कास्पोनेन्ट्रत  के

 लिए  पैसा  देने  के  लिए  नहीं  है  इसलिए
 क्या  आप  राजस्थान  सरकार  के  सुझाव
 पर  विचार  करेंगे  ड्राउट  इरेडिकेशन  प्रोग्राम
 के  अन्तर्गत  जो  रुपया  है  उसमें  से  मैटीरियल

 काप्पोरेन्ट्रस  के  लिए  दिया  जाये  और  फेमिन
 रिलीफ  से  लेबर  काम्पोनेन्ट्रस  के  लिए  रुपया
 दिया  जाये  क्‍या  इन  बातों  के  लिए  मंत्री
 महोदय  आश्वासन  देंगे  ?

 SHRI  ANNASAHEB  p.  SHINDE:  It
 is  true  that  Rajasthan  faces  a  very
 difficult  problem  as  far  ag  drinking
 water  is  concerned,  because  nature
 is  very  unkind  to  large  parts  of  wes-
 tern  Rajasthan.  Rajasthan  Govern-
 ment  itself  has  made  provision  of  Rg.
 lt  crore  for  providing  drinking  water.
 They  hawe  plans  for  deepening  6,000
 wells  in  difficult  areas.  To  certain
 villages  even  transport  arrangements
 for  drinking  water  are  being  made
 by  Rajasthan  Government.  The
 central  team  to  which  I  made
 reference  earlier  would  again  make
 some  recommendations  bearing  in
 mind  the  observations  of  the  hon.
 member.

 The  number  of  fair  price  shops  in
 Rajasthan  is  more  than  7,000.  If
 Rajasthan  Government  feel  there  is
 need  to  open  more  fair  price  shops  in
 certain  areas.  they  will  take  necessary
 steps  in  that  direction.  It  is  in  their
 discretion  to  do  it.  Regarding  wages,
 the  Centre  always  stands  for  payment
 of  reugsonable  wages  to  the  workers.
 If  Rajasthan  Government  wants  to
 have  a  little  higher  wages  which  are
 reasonable  according  to  the  local  con-
 ditions,  the  Government  of  India  will
 not  come  in  the  way.  About  the  ways
 and  means  position,  the  major  issucs
 enn  be  taken  up  by  Rajasthan  Gov-
 ernment  with  the  Finance  Commis-
 sion.  About  the  current  waya  and
 ~eane  portion,  the  Government  of
 India  wontd  be  prepared  to  make  even

 ar  Roe  advances  or  ad  hoc  grants  for
 drought  relief.  But  my  information  is
 af  the  moment  the  ways  and  meant
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 Position  of  Rajasthan  Government  is
 quite  satisfactory.  If  they  want  to
 take  up  any  relief  measures,  that
 should  not  come  in  the  way.

 Regarding  material  component,  etc.,
 it  ig  a  matter  of  detail  to  be  looked
 into  by  Rajasthan  Government.

 श्री  रामा सह  भाई  वर्मा  (इंदौर)  :

 श्रीमन,  में  माननीय  मंत्री  महोदय  की  मजबूरी
 ग्रा सानी  से  समझ  सकता  हूं  इसलिए  जो
 स्टेटमेंट  आपने  दिया  है  उससे  में  कुछ  सहमत

 हूं  लेकिन  राजस्थान  की  जो  स्थिति  है  वह
 हमें  भयंकर  इस  प्रकार  से  दिखाई  देती  है
 कि  हमारा  प्रदेश  राजस्थान,  गुजरात,  महाराष्ट्र
 आंध्र  प्रदेश  और  उत्तर  प्रदेश  से  घिरा  हुआ  है  ।
 मेरा  सम्बन्ध  मजदूर  कार्यकर्ता  के  नाते  इन
 प्रदेशों  से  बहुत  ज्यादा  रहता  है  ।  लेकिन
 जो  कठिनाई  राजस्थान  को  लेकर  हमारे
 सा  मने  करा  रही  है,  रोजाना  हजारों  आदमी
 राजस्थान  से  चलकर  हमारे  पास  जाते

 हैं  और  हमसे  कहते  है  कि  हमें  काम
 दिलाया  और  जब  एम्पलायर  यह  कहते  है
 हमारे  यहां  सरप्लस  आदमी  है  तो  हम  उन्हें
 काम  कहां  पर  दिलाये  ।  हम  रोज़ाना  देख

 रहें  है  कि  हजारों  ज़ोर  राजस्थान  से  चने  आ  रहे
 है  हमारे  प्रदेश  के  शरीर  |  मैंने  यहां  तक
 अपनी  आंखों  से  देखा  कि  उज्जैन  रोड  पर  एक
 गड़रिया  अपनी  सैकड़ों  भेड़ों  को  लेकर  सड़क
 पर  जा  रहा  था  उधर  से  ट्रक  आया  और
 उसकी  50-60  भेड़ें  उसके  नीचे  मर  गई  |

 एक  तो  बेचारें  भूख  और  प्यास  से  मरते  हैं
 देवी  प्रकोप  से  मरते  हैं  और  दूसरे
 कहीं  जाते  है  तो  इस  प्रकार  से  मरते  हैं  ।
 में  यह  निवेदन  करना  चाहता  हुँ  कि  जो  भी
 सहायता  आप  ५  सकते  है  उसे  जल्दी  दीजिए
 शीर  ऐसी  सहायता  दीजिए  जिससे  उनका

 पूरा  पड़  सके  1  पानी  की  कठिनाई  हमारे
 प्रदेश  में  भी  है।  हम  चारा  भेज  रहे  हैं  ।

 महाराष्ट्र,  गुजरात,  राजस्थान  में  भेज  रखे
 हैं।  हम  अनाज  भी  भेज  रहे  हैं।  हमारे  चीफ
 मिनिस्टर  जड़े  सक्षम  है  n  लेकिन  आज  पानी
 फी  हमारे  यहां  भी  इतनी  तकलीफ  है  कि

 क्यों  में  पानी  सहीं,  नशा  मबालाबों  में  पानी
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 नहीं  सिवाय  हमारी  आंखों  के  और  कहीं  पानी

 नहीं  है।  हमारा  प्रदेश  एक  ऐसा  प्रदेश  है,

 जिस  तरह  से  चक्रव्यूह  में  अभिमन्यु  घिरा

 हुआ  था  वही  हालत  आज  हमारी  भी  हो  गई

 है  ।  हम  महाराष्ट्र,  गुजरात,  राजस्थान

 और  आंध्र  प्रदेश  से  चारों  और  से  घिरे  हुए  हैं

 सारा  प्रेशर  हमारे  प्रदेश  पर  श्री  रहा  है  1

 तो  हमारे  प्रदेश  में  भी  बिना  अकाल  के  श्रकाल

 जैसी  स्थिति  पैदा  हो  सकती  है  ।  इसलिए

 में  यह  नहीं  कहता  कि  किस  प्रदेश  को  कितना

 दिया,  इसमें  मेरी  कोई  भेदभाव  की  आ्राशंका

 नहीं  है  लेकिन  इतना  जरूर  है  जो  कुछ

 भी  आप  दें  वह  समय  पर  दें  और  इतना  दें

 कि  कोई  भण्डार  न  भर  सके  अपना  भेट  भर

 सके,  ढोर  और  इनसान  अपना  पेट  भर  सके  ।

 इतनी  ही  मेरी  प्रार्थना  है  ।

 SHRI  ANNASAHEB  P.  SHINDE:  It
 can  be  very  well  appreciated  that  the
 main  problem  in  drought  affected
 area  is  to  provide  purchasing  power
 by  giving  employment.  Therefore,
 the  central  teams  who  go  into  these
 matters  mainly  make  recommenda-
 tions  from  this  angle  of  providing
 employment.  As  I  said  earlier,  if  the
 Rajasthan  Government  want  to  take
 up  a  larger  employment  programme,
 we  will  support  them.  40  districts  of
 Rajasthan  have  been  taken  under  the
 drought-prone  areas  programme.
 Though  this  year  we  have  sanctioned
 only  Rs.  2.22  crores,  for  the  actual
 stheme  the  amount  sanctioned  ३38  Rs.
 J6  crores.  Tf  Rajasthan  Government
 want  to  expand  thig  programme  and
 want  advance  allocation  in  addition  to
 the  recommendation  of  the  central
 tenm,  we  shall  be  in  a_  position  to
 help.  Therefore,  for  providing
 employment  in  the  Rajasthan  canal
 vr  under  the  drought-prone  oreas
 programme  and  for  normal  relief
 programmes,  Rajasthan  Government
 should  be  in  a  poaition  to  meet  the
 requiramonia  of  the  altuation.  Poa
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 श्री  पन्ना  लाल  बारुपाल  (गंगानगर)  :

 अध्यक्ष  महोदय,  हमारे  साथी  डागा  जी  ने

 राजस्थान  की  स्थिति  के  संबंध  में  मंत्रालय

 का  ध्यान  आकर्षित  किया  और  मंत्री  महोदय

 को  कुछ  उलाहना  भी  दिया  कि  जहां  महाराष्ट्र

 में  इतनी  राशि  मंजूर  की  गई,  इतनी  दुकान

 खोली  गयीं  वहां  राजस्थान  में.  उपेक्षा  बरती

 गई  लेकिन  मैं  नहीं  कहुंगा  कि  हमारे  शिंदे  साहब

 महाराष्ट्रियन  हैं  इसलिए  महाराष्ट्र  में

 इतनी  दुकान  खोली  गयीं,  मैं  यह  भी  नहीं

 कहूंगा  कि  हमारे  वित्त  मन्त्री  |महाराष्ट्रियन

 हैं  इसलिए  वहां  पर  अधिक  राशि  दी  गई

 कयोंकि  यह  स्वाभाविक  बात  है,  कहने  की

 कोई  जरुरत  नहीं  है  कि  जहां  पर  काई  होता

 है  उसको  कुछ  लगाव  भी  होता  है

 लेकिन  मैं  एक  बात  कहना  चाहता  हूं  कि

 अकाल  के  संबंध  में  भी  हमारे  राजस्थान

 के  लोगों  का  दुर्भाग्य  है  |  बिहार,  महाराष्ट्र

 शादी  जगह  ग्रकाल  पड़ता  है  लेकिन  राजस्थान

 की  जो  अकाल  की  स्थिति  है  वह  पर-

 स्वागत  सदियों  से,  जब  से  संसार  की

 रचना  हुईं  है  तब  से  ऐसी  ही  है।  राजस्थान

 के  बारे  में  एक महावरा  है।  किसी  ने  पूछा

 कि  अकाल,  श्रकाल  चिल्लाते  हो  तो  अकाल

 कहाँ  है  ?  एक  सीधे  साध  ग्रामीण  किसान

 नेकी  कि  मैं  बताना  चाहता  हूं  कि  अकाल

 कहां  हू  :

 पग  पूगल  As  सेंड  ले  साहू  बाड़मेर  |

 जो  यां  ईंढ्यां  जो  धागों  ढा  यो  जैसलमेर  |

 यानी  प्रकार  फी  जो  पाचद्रात  है,  उसके  पैर

 जो  है  वह  बीकानेर  जिले  के  पूगल  क्षेत्र

 @  है  क्र काल  का  ae  जो  है  यह  नागौर  के

 मढ़ता  1. / ३  में  दौर  भ्र काल  के  वाज  हे  बह
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 बाड़मेर  में  हैं।  और  झगर  अकाल  के

 स्थायित्व  को  देखना  है  तो  वह  जैसलमेर

 में  पर्मानेंट ली  रहता  है।  तो  यह  कोई  नयी

 बात  नहीं  है,  जबसे  सृष्टि  रची  है  तभी

 से  राजस्थान  अकाल  का  शिकार  रहा  है  ।

 राजस्थान  में  68  का  अकाल,

 अकाल  आया  और  70-71

 69  कॉ

 की  स्थिति

 ठीक  नंहीं  रही  ।  यह  अकाल  तो  पड़ा  वह
 बैसे  तो  राजपूतों,  ब्राह्मणों  और  जाटों

 आदि  पर  भी  पड़ा  लेकिन  इस  अकाल  के

 ज्यादातर  शिकार  हुए  अनुसूचित  जाति

 और  अनुसूचित  जनजाति  के  लोग  ।

 मैं  ड्राप  से  कह ना  चाहता  हूं  कि  आज  राजस्थान

 सरकार  की  आशिक  स्थिति  अच्छी  नहीं  है।
 मैं  जानता  चाहता  हूं  कि  आप  कितने  करोड़

 रुपए  देना  चाहते  हैं  उस  को  पी  जितना

 रूपया  भी  देना  चाहते  हैं  जल्दी  से  जल्दी

 दें  ।

 जैसा  श्री  शर्मा  ने  बतलाया  आप  मजे-

 दूरी  के  रूप  में  सड़क  यदि  बनाने  के  लिए

 रुपए  देते  हैं।  लेकिन  जब  तक  आप  रा

 मैटीरियल  नहीं  देंगे,  उस  मजदूर  का  कोई

 लाभ  होने  वाला  नहीं  है।  जहां  तक  राजस्थान

 सरकार  द्वारा  धन  मांगने  की  बात  जाती  हैं,
 मैं  कहना  चाहता  हुं  कि  अकाल  कार्यों  के  लिए

 जो  रुपया  मंजर  होता  है  उस  में  भ्रष्टाचार

 बहुत  हुआ  है  ।  कुछ  साधन-सम्पन्न  लोग

 और  सरकार  के  करप्ट  लोग  उस  में  भांगीवार

 होते  हैं।  जित  कार्यों  के  लिए  ioo  करोड़

 रुपए  मंजूर  हंति हैं उन  में  609  करोड
 शिया  भी  नहीं  लगाया  जाता  है।  कई

 करोड़  संशयों  का  केरप्तन  हो  जाता  है

 इस  पर  भी  निरपेक्ष  लगाना  अआ्रवेगएक
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 है।  मैं  आप  को  बतलाना  चाहता  हूं  किः

 बीकानेर  जिले  के  श्री  कोलायत  क्षेत्र  की

 विधायिका  ने  अफसरों  और.  इंजीनियरों

 से  मिल  कर  गत  अकाल  में  मजदूरों
 के  राहत  के  कार्यों  के  रुपए  में  से  53

 हजार  रुपए  की  माला  भूतपूर्व  उख्य  मंत्री

 के  गले  में  डाली  थी  जब  कि  वहां  लोग  भूखों
 मर  रहे  थे  ।  क्‍या  सरकार  इस  की  जांच

 करायेगी  ?  पहले  आप  इस  तरह  की

 अनियमितताओं  के  ऊपर  नियन्त्रण  लगायें

 उस  के  बाद  धन  दें  -  अगर  आप  इ  तना  कर

 दें  तो  शायद  पहले  जैसा  करप्शन  आगे

 भविष्य  में  नहीं  होगा  ।

 अभी  मंत्री  महोदय  ने  एक  प्रश्न  के

 जवाब  में  बतलाया  कि  हम  धन  दे  सकते  हैं
 काम  खोल  सकते  हैं,  लेकिन  पानी  कहां,
 से  दें,  घास  कहां  से  दं।  मैं  निवेदन  करना

 चाहता  हूं  कि  मैं  2  बलों  से  पालियामेंट

 का  भेजकर  हूं  ।  पिछले  पन्द्रह  सालों  से

 हम  लोग  चिल्लाते  आ  रहे  हैं  कि  राजस्थान

 नहर  को  यु6  स्तर  पर  निर्मित  करायें  |
 लेकिन  पता  नहीं  इस  में  क्या  राज  है  कि

 यह  नहर  पूरी  नहीं  की  जा  रही  है  i  हस
 से पंचास  लाख  एकड़  भूमि  की  सिचाई

 हो  सकती  है,  वहां  खेती  हो  सकती  है,
 झगर  हस  नहर  को  जल्दी  से  जल्दी  पूरा
 किया  जाये  ।  इस  से  यहां  का  ज्ज्  का

 उत्पादन  होंगा,  घास  होंगी,  वहां  उद्योग

 खुलेंगे  सब  कुछ  होगा,  लेकिन  पता  नहीं
 राज  राजस्थान  को  क्यों  भभका  मारा  जा

 रहा  है।  मालूम  महीं  इस  में  भी  कोई

 राजनीति  है  या  महीं  ,  जेजी  मुझे  सन्देह
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 है,  नहीं  तो  क्‍यों  इस  काम  को.  पूरा  नहीं

 किया  जाता  ।  (व्यवधान)

 मैं  निवेदन  करना  चाहता  हूं  कि  जहां

 पर  पानी  भी  आ  जाता  है,  काम  भी  खोले

 जाते  हैं  वहां  इस  वात  का  ध्यान  जरूर

 रखा  जाये  कि  काम  ठीक  से  होता  है  या  नहीं  ।.

 मैं  आरोप  लगाना  चाहता  हूं,  हालांकि

 मुझ  को  कहते  हुए  दुःख  होता  है।  पता

 नहीं  दूसरे  साथियों  ने  कहा  या  नहीं,  कि

 अकाल  राहत  कार्यों  के  लिए  दूकानों  को

 जो  अन्न  दिया  जाता  है  उस  की  दुबारा

 बिक्री  ब्लैक  मार्केट  में  शहरों  में  होती  है  ।

 अगर  सरकार  इस  काय  के  लिए  अन्न  देती

 है  तो  उस  के  उपयोग  पर  हरी  उस  को  नियन्त्रण

 आखिर

 को  करता  कोन  है  :

 रखना  चाहिए  ।  इन  सब  बातों

 राजस्थान  सरकार  के

 ग्र धि कारी  और  वह  के  कर्मचारी  करते  हैं

 और  ग्रोजरसिश्रर  करते  हैं।  संब  की  मिली-

 जगत  से  काम  होता  हैं।  जब  तक  आप

 हम  १९  नियन्त्रण

 वहां  कार्य  कोक  से  नहीं  चल  सकते  हैं

 नहों  रक्खेंगे  तब  तक

 इस  समय  राजस्थान  सरकार  की

 ग्राफिक  स्थिति  नाजुक  है,  ध:  कलदार  है  ।

 इस  लिए  उस  को  अ्रधिक  से  अ्रधिक  धन

 जल्दी  से  जल्दी  दिया  जाये  और  बिता  ब्याज

 के  दिया  जाये,  सहायता  के  रूप  में  दिया

 जाये  ।  जब  रा  मैटीरियल  ठीक  से  नहीं
 दिया  जाता  राहत  कार्यों  क ेलिए  तब  होता

 यह  है  कि  सड़क  बनाने  के  लिए  थोड़ी  बहुत

 मिट॒टी  डाल  दी  जाती  है  1  बाद  में  कह  विया

 जाता  है  कि  मिट्टी  तो  डाली  गई  थी  लेकिन

 रात  में झधी  से  लड़ गई  1  उसे  लोगों  के
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 [att  पन्ना  लाल  वा रु त्राल]
 पास  तो  कंक्रीट  हैन  मीर  कोई  रा-

 मैटीरियल  है।  इंस  तरह  से  उत  को

 गोलमाल  करने  का  मौका  मिल  जाता  है।

 जो  प्रकृति  है  वह  भी  उन  को  इस  मानने  में

 सहायता  करती  है  मैं  मंत्री  महोदय  से

 प्रश्न  करता  चाहता  हुं  कि  वह  धन  और

 रा  मैटीरियल  देने  के  लिए  तैयार  है  या  नहीं  ।

 राजस्थान  में  फैमीन  कोड  बनता  हुसना

 है।  उसके  अलग ते  लोगों  को  सजा  या

 डेढ़  रुपया  रोज  मजदूरी  मिलती  है  ।  मैं

 कहना  चाहता  हूं  कि  जो  केन्द्रीय  सरकार  का

 श्रम  कानून  है  उम्र  के  अ्रस्तर्गत  श्रमिकों  को

 मजदूरी  मिलता  चाहिए  t

 जैसा  अमी  मानवीय  सदस्य  ने  बताया

 वहां  पर  गड़रिये  अगती  भेड़ें  ले कर  आते
 हैं  उन  को  भेज  मोटर  से  कट  गई  ।  सूरत
 गढ़  में  एक  किशन  अपनी  भेड़  ले  कर  आया

 तो  उत  की  रेलगाड़ी  से  300  से  ज्यादा

 भेड़ें  रात  में  कट  गई  ।  वहां  पर  हस्ती

 दुर्दशा  लोगों  को  हो  रही  है।  मैं  कहता

 चाहता  हूं  कि  जो  गरीब  होते  हैं  त  तो

 उप  का  को  बम  रहता  है,  न  ईमान'  रहता
 है,  म  संस्कृति  रहती  है  ने  सत्ता  रहती
 है  शौर  ने  न्रिन्र  रहता  है।  जनता

 भूरा  से  अरसाद  हों  जाती  है  7  इस  लिए
 जाप  को  उन  लोगों  के  लिए  स्वामी  हल

 दूतों  चाहिए।  जब  तक  आप  स्थायी

 हक  महीं  इसे गे  Ba  तक  शाम स्थान  के  लोगों

 का  कोई  मता  होने  बाला  1! 18  है  V
 हैं नि  सारी  जात  संक्षेप  में  कह  दी

 चकित  फिर  गाहेगा  चाहूंगा  कि  श्राप  जो  भी

 DECEMBER  15,  972  relies  assistance  220
 ae  to  Rajasthans(C.A.)  7

 धन  दें.  उस  पर...  नियन्त्रण  सकें1.  दत्त

 मामले  में  गरीबों  का  विशेष  ध्यान  रेखा.

 जाय  ।  आप  को  सुत  कर  आशय  होगा
 कि  ब  गैर  कोई  काम  हुए  हमारे  यहां  पूर्ण
 क्षेत्र  मे ंमजदूरी.  का  दो  लाख  रुपया  दे  दिया

 गया  7  कांग्रेसी  सदस्य  होते  हुए  मैंने  तो

 बार  वार  कालिंग  अटेंशन  नोटिस  दिया  है,
 लेकिन  पता  नहीं  क्या  राज  है  कि  अकाल-

 ग्रस्त  क्षेत्र  की  इतनी  दिशा  हो  रही  है.+
 मैं  बहुत  रखी  हूं  -  मैं  एक  राष्ट्रीय  विचार-
 धारा  का  आदमी  हूं  और  यह  राष्ट्रीय  सरकार

 है।  सारा  हिन्दुस्तान  एक  है,  लेकिन  हमारे

 यहां  के  लोग  भूख  से  परेशान  हैं  और  दुखी
 हैं ।

 SHRI  ANNASAHEB  P.  SHINDE:  As
 far  as  irregularities  and  alleged  mal-
 Practices  are  concerned.  we  have
 drawn  the  attention  of  the  Rajasthan
 Government  from  time  to  time,  and
 my  information  is  that  the  Rajasthan
 Government  has  taken  a  number  of
 steps  to  improve  the  working  of  the
 relief  operations.  As  far  as  the
 pattern  of  assistance  is  concerned,  it
 is  a  much  wider  issue.  But  the  pre- sent  pattern  of  assistance  is.  when-
 ever  there  is  any  natural  calamity  or
 drought,  75  per  cent  of  the  total
 amount  ig  given  by  the  Centre.  Out
 of  this,  50  per  cent  is  grant  and  the
 balance  25  per  cent  is  loan.  The  other
 25  per  cent  has  to  be  provided  by  the
 State  Government.  If  the  hon.  Mem
 ber  has  any  grievance  about  this
 pattern.  either  the  State  Government
 or  the  hon,  Member  can  take  up  this
 matter  with  the  Sixth  Finance  Com-
 mission,  Which  is  going  into  these  pra- bloms  jist  new.

 toyw  coming  to  «Be  House
 conaulted  the  Irrigation  and  Pow:
 Ministry.  ‘They  told  me  that  they
 Prapone  to  atop  up  the  allotment  for

 Coming  to  the  Rajasthan
 ass

 be-
 I
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 ‘crores  to.  l6  crores  next  year.  So,  if
 the  Rajasthan  Government  spend  the
 funds  already  made  available,  I  think

 it  should  be  possible  to  take  up
 Jarger  relief.  work.

 Lastly,  I  want  io  say  that  we  do  not
 discriminate  between  State  and  State.
 The  people  of  all  States  are  our
 ‘brothers  and  sisters.  Therefore,
 whereever  there  is  flood  or  drought,  we
 are  duty-bound  40  give  relief,  whether

 at  is  Maharashtra,  Gujarat  or  Rajes-
 than.  There  are  Central  teams  of  the
 Planning  Commission  which  do  on  the
 Spot  study  and  make  recommenda-
 ‘tions.  The  Central  Government  take
 action  on  the  basis  of  those  recom-
 mendations.

 MR.  SPEAKER:  Now.  Papers  to  be
 “aid  on  the  Table.  Shri  Ganesh.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  I  will  permit  them
 te  Make  short  submissions.  but  oniy

 after  this  is  over.  (Interruptions)
 They  are  speaking  without  my  per-
 mission.  So,  it  will  not  go  on  record.

 SOME  HON.  MEMBERS:  *  *  *

 MR.  SPEAKER:  I  am  not  allowing
 anybody.  (Interruptions)*  *  Do  you
 think  this  is  the  proper  way  of  addres-
 ‘sing  the  Chair?  I  am  not  calling  any-
 foody.  (Interruptions)  eo

 Papers  to  be  laid  on  the  Table.

 42.40  hes.

 PAPERS  LAID  ON  THE  TABLE

 Girt-rax  (Seconp  AMENDMENT)  RULES.
 WEALTH-TAX,  (THIRD)  AMENDMENT)
 Ruies,  INcomE-tTax  (FountH  AMEND-
 MBHT)  RULES  AnD  NoTHICAtONs  UNDER

 -Oueroma  Act.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.

 *9*Not  rocordad.  gis

 R.  GANESH):  I  beg  to  lay.  on’  the
 Table—

 (1)  (i)  &  copy  of  the  Gift-tax
 (Second  Amendment)  Rules,  1972
 published  in,  Notification  No,  8.0.
 706(E)  in  Gazette  of  India  dated  the
 ‘5th  November,  972  in  (English
 version)  and  S.O.  4039  published  in
 Gazette  ‘of  India,  dated  the  9th
 December,  972  (Hindi  version)
 under  sub-section  (4)  of  section  46
 of  the  Gift-tax  Act,  1958  [Placed
 in  Library.  See  No.  LT-4028/72]

 (ii)  A  copy  of  Wealth-tax  (Third
 Amendment)  Rules,  972  published

 ‘in  Notification  No.  5.0.  707(E)  in
 Gazette  of  India  dated  the  498
 November,  972  (English  version)
 and  S.O.  4040  published  in  Gazette
 of  India,  dated  the  9th  December,
 972  (Hindi  version)  under  su>-sec-
 tion  (4)  of  section  46  of  the  Wealth-
 tax  Act,  1957.  [Placed  in  Library.
 See  No.  LT-4029/72].

 (ii)  A  copy  of  the  Income-tax
 (Fourth  Amendment)  Rules,  1972
 published  in  Notification  No.  8.0.
 708(E)  in  Gazette  of  India,  dated
 the  5th  November,  972  (English
 version)  and  8.0.  404  published  in
 Gazette  of  India,  dated  the  9th
 December,  1972  (Hindi  version)
 under  section  296  of  the  Income-tax
 Act,  96l.  [Plated  in  Library.  See
 No.  LT-4030/72].

 (2)  An  explanatory  memorandum
 (Hindi  and  English  versions)  about
 Notifications  mentioned  above,
 |Placed  in  Library.  See  No.  LT-
 4031/72].

 (8)  A  copy  each  of  Notifications
 Nos.  GSR.  468(R)  and  4698)
 (Hindi  and  English  versions)  pub-
 lished  in  Gazette  of  India,  dated  the
 28:—)  November.  1972,  under  section
 488  of  the  Customs  Act,  1963,  to-
 gather  with  an  explanatory  memo-
 randum.  [Placed  in  Library.  See
 No.  Lt-4092/72.

 Re  -  oe
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 Cosr  AccouNnTING  RECORDS  (VANAS-
 PaTI)  RULES

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  COMPANY  AF-
 FAIRS  (SHRI  §BEDABRATA
 BARUA)—

 (4)  I  beg  to  lay  on  the  Table  .a
 copy  of  the  Cost  Accounting  Re-
 cords  (Vanaspati)  Rules,  972
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.  529
 in  Gazette  of  India  dated  the  9th
 December,  1972,  under  sub-section
 (3)  of  section  642  of  the  Companies
 Act,  1956.  [Placed  in  Library.  See
 No.  LT-4033/72.]

 PApERS  UNDER  ‘TARIFF  COMMISSION
 Act  AND  REVIW  AND  REporRT  of

 M.M.T.C.  oF  Inpia  Lrp.  ror  97l-72

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  I  beg  to  lay
 on  the  Table—

 (l)  A  copy  each  of  the  following
 papers  under  sub-section  (2)  of  sec-
 tion  6  of  the  Tariff  Commission
 Act,  95l:—

 (i)  Report  (1971)  of  the  Tariff
 Commission  on  the  Price  Structure
 of  Different  Varieties  of  Jute  Goods.

 (ii)  Government  Resolution  No.
 606/i/7l-Tex(D),  dated  the  12tA
 December,  i972  (Hindi  and  English
 versions)  notifying  Government’s
 decisions  on  the  above  Report.

 (2)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 as  to  why  the  documents  mentioned
 at  (I)  above  could  not  be  laid  on
 the  Table  within  the  period  pres-
 eribed  in  sub-section  (2)  of  section
 46  of  the  Tariff  Commission  Act,
 196).

 (3)  A  statement  (Hindi  and
 Engiiah  versiona)  explaining  the
 rensons  for  not  laying  the  Hindi
 version  of  the  Report  mentioned  at
 (11  (i)  above  =  aslmultanaounty.

 **Not  recorded.
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 4034/72.]

 (4)  A  copy  each  of  the  following’
 papers  (Hindi  and  English  versions):
 under  sub-section  (l)  of  sectior
 69A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government  om
 the  working  of  the  Minerals  and:
 Metals  Trading  Corporation  of  India
 Limited,  New  Delhi  for  the  year
 1971-72.

 (ii)  Annual  Report  of  the
 Minerals  and  Metals  Trading  Corpo-
 ration  of  India  Limited,  New  Delhi,
 for  the  year  ‘1971-72  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No.  LT-4035/72.]

 SOME  HON.  MEMBERS  7ose—

 MR.  SPEAKER:  Order,  order.  I  am
 not  calling  anybody.  (Interruptions)
 Nothing  is  going  on  record  because  7
 did  not  call  anybody.  (Interrup-—
 tions)*  *  There  is  nothing  before  the
 House.  All  of  you  please  sit  down.
 (Interruptions)  **  That  is  not  the  way
 to  do.  I  am  not  allowing  anybody:
 May  I  request  all  of  you  to  sit  down?
 As  [  said  in  the  very  beginning,  I  will
 call  you  later.  (Interruptions)  **
 Why  do  you  defy  the  Chair?

 कुछ  को  तो  एवप्रिेशिउट्ट  करना  चाहिए  ।॥

 रोज़  दल  पारी  मैम्बर  इस  तरह  से  खड़े

 हो  जायेगे  तो  ग्रा पका  खयाल  है  कि  चेयर

 उस  के  लिए  रोज  तयार  हो  जाया  करेगी  ?

 यह  बड़ी  गलत  बात  है  ।  इस  तरह  से

 श्राप  रोज़  करेंगे  लो  बात  नहीं  सेगी  ६

 मेरे  पर  इसका  असर  नहीं  पड़  रह  है।
 (Interruptions)

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  All  of  you  pleaser
 sit  down.  I  am  not  allowing  any-
 bady.  We  are  on  item  6  of  the
 Agonds.

 em  recente repent  caee
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 Prof.  Madhu  Dandavate  and  some
 other  Members  then  left  the  House.

 अध्यक्ष  महोदय  :  आपको  पता  था

 और  आप  अपने  दिल  में  जानते  थे  कि

 “एड जने मेंट  मोशन  नहीं  ञ्  सकती  है

 (इंटरप्शंज)  किसी  की  गाड़ी  जा  रही  है

 या  किसी  का  प्लेन  जा  रहा  है,  तो  बह  जाए  |

 12.43  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 ‘the  following  messages  received  from
 sthe  Secretary  of  Rajya  Sabha:—

 (i)  ‘In  accordance  with  the  pro-
 visions  of  rule  27  of  the  Rules  of
 Procedure  and  conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed  to
 inform  the  Lok  Sabha  that  the
 -Rajya  Sabha,  at  its  sitting  held  on
 the  12th  December,  1972,  agreed
 without  any  amendment  to  the  Coal

 -Mines  Labour  Welfare  Fund
 (Amendment)  Bill,  1972,  which  was
 passed  by  the  Lok  Sabha  at  its

 Sitting  held  on  the  5th  December,
 972.’

 (ii)  ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  Thursday,  the
 l4th  December,  1972,  adopted  the
 following  motion  in  regard  to  the
 presentation  of  the  Report  of  the
 Joint  Committee  of  the  Houses  on
 the  Homoeopathy  Central  Council
 Bill,  97i:—

 “That  the  time  appointed  for  the
 presentation  of  the  Report  of  the
 Joint  Committee  of  the  Houses  on
 the  Homocopathy  Central  Counci!
 Bill,  1971,  be  further  extended  up  to
 the  last  day  of  the  Fighty-third
 Sesion  of  the  Rajya  Sabha.’

 ASSENT  TO  BILLS

 SECRETARY:  Sir,  I  ny  on  the
 Table  following  two  Bilis  passed  ह
 ‘the  Houses  of  Parhament  during  the

 B.O.H.  226

 current  session  and  assented  to  since
 a-report  was  last  made  to  the  House
 on’  the  8th  December,  972:—

 (l)  The  Appropriation  (No.  5)
 Bill,  1972.

 (2)  The  ‘Appropriation  (No.  6)
 Bill,  1972.

 2.45  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE
 _FIFTY-FOURTH  REPORT

 SHRI  B.  5.  MURTHY  (Amala-
 puram):  I  beg  to  present  the  Fifty-
 fourth  Report  of  the  Public  Accounts
 Committee  regarding  action  taken  by
 Government  on  the  recommendations
 contained  in  their  First  Report  on
 Audit  Report  (Civil)  970—Appro-
 priation  Accounts  (Civil)  1968-69  re-
 lating  to  the  Ministry  of  External
 Affairs,  Department  of  Industrial  De-
 velopment  and  Department  of
 Rehabilitation,

 RAILWAY  CONVENTION
 MITTEE

 COM-

 First  REPORT

 SHRI  N.  K.  P.  SALVE  (Betul):  I
 beg  to  present  the  First  Report  of  the
 Railway  Convention  Committee,  1971, on  ‘Accounting  Matters’.

 2.46  hres.

 BUSINESS  OF  'THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING
 AN]  TRANSPORT  (SHRI  RAJ
 BAHADUR}:  With  your  perinission,  I
 mse  to  announce  the...

 MR.  SPEAKER:  You  can  lay  it  on
 the  Table.  of  the  House.

 SHR!  RAJ  BAHADUR:  I  beg  to  lay
 on  the  Table  of  the  House  the  Gov-
 ernment  business  for  the  week  com-
 moncing  ith  December,  97a,
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 Statem  e  nt  ee  ae

 With  your  permission,  Sir,  I  rise  to

 _announce  that  Government  Business
 ‘in  this  House  during  the  week  com-

 mencing  8th  December,:'972,  will
 consist  of:—

 reo)  Consideration  of  any.  item  of

 Government  Business.  carried  over

 from  today’s  Order  -Paper.

 (2)  Consideration  and  -passing  of:—

 The  Indian  Tariff  (Amendment)
 Bill,  1972.

 The  National  Library  Bill,  1972,

 The  Richardson  and  Cruddas

 Limited  (Acquisition  and

 Transfer  of  Undertaking)
 Bill,  1972.

 (3)  Consideration  of  a  Resolution

 regarding  Railway  Convention.

 (4)  Further  consideration  and  pass-
 ing  of  the  All-India  Services  Regula-
 tions  (Indemnity)  Bill,  i972,  as  passed
 by  Rajya  Sabha.

 (5)  Consideration  of  a  motion  for
 concurrence  for  reference  of  the
 Indian  Penal  Code  (Amendment)  Bill,
 1972,  to  a  Joint  Committee.

 (6)  Discussion  on  the  Report  of  the

 University  Grants  Commission  for  the

 year  1971-72  on  a  motion  to  be  moved

 by  the  Minister  of  Education,  Social
 Welfare  and  Culture.

 (7)  Consideration  and  passing  of  the
 following  Bills,  as  passed  by  Rajya
 Sabha  :—

 The  Apprentices  (Amendment)
 Bill,  i972.

 The  Cinematograph  (Amendment)
 Bill,  1972,

 fhe  Diplomatic  and  Consular
 Officers  (Outhe  and  Fees)
 (Katengion  to  Jammu  and

 \  Knahmir)  Bill,  072
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 The  Capital  of  Punjab  (Develop- Voce
 ment  and  Regulation)
 (Chandigarh  Amendment)
 Bill,  972,

 T  t he  Seaward  Artillery  Practice:
 (Amendment)  Bill,  1972,

 The
 ८

 Authorised  Translations:
 (Central  Laws)  Bill,  1972.

 The  Code  of  Crimina]  p
 ear  i072

 rocedure-

 श्री  नर-सड  नारायण  पांडे  (गोरखपुर)  :
 अध्यक्ष  महोदय,  में  सरकार  का  धयान  इस
 बात  की  ओर  आकृष्ट  करना  चाहता  हूं  कि  बाल
 के  सवाल  पर  डाक-तार  विभाग,  रेलवे  विभाग

 और  डिफेंस  विभाग  के  हजारों  कर्मचारी  बाहर

 डिमांस्ट्ररेन  करने  के  लिए  आये  हए  हैं  ॥
 कांग्रेस  की,  आई०  एन०  टी०  यू०  सी०  की

 यूनियनें  भी  इसमें  भाग  ले  रही  हैं  ।  वे  मांग
 कर  रहें  हैं  कि  उन  को  बोनस  मिलना  चाहिए
 और  पे  कमीशन  की  रिपोर्ट  तत्काल  पानी

 चाहिए,  ताकि  उसको  लागू  किया  जा  सके  ६

 सरकार  को  वर्कर्ज  की  इन  मांगों  पर  समान-

 भूति पू वंक  विचार  करना  चाहिए  ।  हु

 SHRI  s.  M.  BANERJEE  (Kanpur): You  are  aware,  Sir,  that  more  than  a
 lakh  of  railway  employees  are  demon-
 Strating  before  the  Parliament
 House—they  have  not  been  allowed  to
 come  here;  they  are  at  the  Boat
 Club—against  the  glaring  injustice
 done  to  them  by  the  Government  in
 the  matter  of  payment  af  bonus.
 There  is  no  question  of  railway
 employees  alone;  28  lakhs  of  Central
 Governnient  employees,  State  Gov-
 ernment  cmployees  and  all  wage-
 tarnors  should  be  paid  bonus.  T  want
 the  Minister  to  muke  a  statement  on
 this,  in  case  Adjou  roment  Matian
 nat  arceptabie.

 “ns
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 Secondly,  Sir,  there  has  been  delay
 in  the  swamission  of  the  report  .by

 “the  Pay  Commission.  It  has  been
 delayed  to  this  extent  that  I  doubt
 whether  it  will  be  submitted.  before
 this  House  adjourns  sine  die.  The
 Minister  is  unable  to  make  a  state-
 ment  assuring  that  the  report  will  be
 submitted  during  this  month.  As  a
 protest,  I  would  like  to  walk  out....

 AN  HON.  MEMBER:  Is  he:  speaking
 with  your  permission,  Sir?

 MR.  SPEAKER:  Let  me  explain  the
 whole  position.  In  the  beginning  I
 explaineqd  to  them  that  the  proper
 stage  would  be  under  item  70  when
 the  Minister  comes  out  with  the  state-
 ment  announcing  the  next  week’s
 business.  But  they  would  not  listen

 to  it  and  they  were  insisting.  (Inter-
 ruption).

 SHRI  S.  M.  BANERJEE:  The  Gov-
 ernment  may  do  whatever  they  like.
 But  I  warn  the  Government  that  in
 case  they  do  not  take  note  of  this,  the
 employees  would  force  them  to  accept
 their  genuine  demand.  As  a  rrotest,
 Iam  walking  out.

 Shri  S.  M.  Banerjee  then  left  the
 House.

 MR.  SPEAKER:  Mr.  P.  K.  Deo.

 SHRI  P.  K.  DEO  (Kalahandi):  Next
 week  is  the  last  week  of  this  Session.
 I  would  like  to  have  an  assurance
 from  the  Minister  if  they  are  going
 to  bring  the  Anti-Defection  Bill.  The
 Anti-Defection  Bill  has  become  the
 biggest  joke  of  the  Century.  In  the
 meantime,  defections  are  taking  place.
 In  the  State  of  Orissa,  defection  has
 taken  a  very  large  proportion  and
 under  the  very  connivance  of  the
 Government  of  today.  No  less  a
 person  than  the  Governor  has  gone
 to  meet  Mr.  Nilamony  Rauiray,  as
 has  appeared  in  the  paper  today.
 (nterruptiony  In  the  last  Seasion  also

 T  requested  them  to  bring  the  Anti-
 Defection  Bill,  and  YT  brought  to  your
 notice  how  the  Orissa  MLAs  were
 kept  in  the  Haryana  House  which  is
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 infamous  for  Ayarams  and  Gayarams
 and  this.  House  never  took  any  notice
 of  that.

 3  hrs.  we

 Taking  into  consideraticn  all  the
 factors,  I  would  like  to  know  the
 timing  of  the  Anti-Defectioi:s  Bill.  In
 spite:  of  the  recommendation  of  the
 Committee  07  Defections  where  all
 Parties  were  represented  ang  which
 included  jurists  like  Mr.  Setalvad,  Mr.
 ‘Daphtary,  Mr..Kumaramangalam  and
 Mr,  Seervai  and  in  spite  of  their  re-
 commendations  and  in  spite  of  the
 eloquent  speeches  in  the  Speakers’
 Conference  that  there  should  be  an
 end  to  defection,  the  Government  is
 not  moving  an  inch.  So,  I  would  like
 to  know  when  they  are  going  to  bring
 this  Bill  or  are  they  going  to  wait  till
 this  Operation  Tamil  Nadu  is  over  or
 till  Shrimati  Nandini  Satpathy  pre-
 sides  over  a  Ministry  of  defectors?

 My  second  question  is  regarding  a
 discussion  on  these  Railway  em-
 ployees.  It  is  a  serious  matter  and  an
 adjournment  motion  would  have  been
 more  appropriate.  But  there  has  been
 a  definite  discrimination  between  the
 employees  of  the  Central  Government
 Undertakings  and  the  employees  of
 the  Railways...

 MR.  SPEAKER:  Whenever  there  is
 a  dispute  between  the  employer  and
 the  employees,  there  should  be  an
 adjournment  motion  here  in  this
 House?  Tomorrow  some  people  will
 have  a  dispute  in  a  Department  or  in
 a  firm  and  you  come  out  with  an
 adjournment  motion  here  because  it
 is  a  question  of  bargaining?

 SHRI  P.  K.  DEO:  No,  Sir.  Their
 demand  if  genuine  and  there  should
 be  a  debate  on  this  at  least  next
 week.

 MR.  SPEAKER:  Of  course,  there  are
 other  means,  but  not  in  this  way.

 SHRI  P.  K.  DEO:  T  would  like  to
 have  a  categorical  reply  from  the
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 [Shri  P.  K.  Deo]
 Minister  for  Parliamentary  Affairs  as
 to  when  they  are  going  to  accede  to  a
 discussion.

 SHRI  SAMAR  GUHA  (Contai):  I
 want  to  draw  the  attention  of  the
 House  to  the  statement  made  by  the
 Minister  of  Foreign  Affairs  in  regard
 to  the  delineation  of  6ur  border  with
 Pakistan.  Giving  the  information
 about  the  Lahore  Pact  signed  between
 the  representatives  of  Indian  ‘and
 Pakistani  Armed  Forces,  the  Minister
 of  External  Affairs  made  a  cryptic
 statement  in  his  over-zealous  attempt
 to  salvage  the  Simla  Agreement.  In
 his  laconic  statement,  the  Lahore  Pact
 has  been  variously  described  by  the
 Government  spokesmen  as  rationalisa-
 tion  of  the  Indo-Pak  boundaries  and
 as  an  adjustment  based  on  give-and-
 take  basis.  The  Government  owe  it  to
 the  nation  to  clearly  inform  the  people
 about  the  exact  extent  of  the  Indian
 territory  given  to  Pakistan  and  the
 area  taken  from  Pakistan.  The  Gov-
 ernment  have  also  agreed  to  draw  the
 international  boundary  in  Jammu  and
 other  sectors.  It  should  be  clearly
 stated  whether  this  is  giving  and  tak-
 ing  of  territories  either  belonging  to
 India  or  to  Pakistan  before  the  out-
 break  of  the  last  Indo-Pak  war  and
 what  is  the  basis  cf  drawing  this  new
 international  boundary.

 This  information  is  absolutely
 esscntial  for  the  Lok  Sabha  to  know
 because  it  involves  serious  constitu-
 tional  issues.  According  to  the  pro-
 visions  of  Articles  8  and  4  of  the
 Indian  Constitution,  not  even  a  tiny
 picce  of  the  Indian  territory  can  be
 Kiven  to  Pakistan  nor  a  similar  tract
 of  land  ean  be  permanently  acquired
 from  Pakiatan  without  the  necossary
 constitutional  changes  and  ua  congti-
 tutional  discussion  in  this  House,

 In  accordance  with  a  previoug  Indo-
 Pak  agreement  the  Government  of
 Tndin  decided  to  give  an  Indian  en-
 clave,  culled,  Boyubari  in  Wast  Bengal
 te  the  former  Rust  Pakistan,  but  the
 Ceutta  High  Court  of  alag  the
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 Supreme.  Court  struck  it  down  ag  it
 violateq  the  constitutional  provisions
 of  Articles  3  and  4  of  the  Constitu-
 tion.

 I  demand,  this  is  such  an  important matter  and  we  are  going  to  draw  the
 international  boundaries...

 MR.  SPEAKER:  Please  gon’t  make speeches.  Don’t  create  an  occasion  for
 a  speech  on  anything  that  comes  to
 your  hand.  It  is  better  if  you  suggest that  this  should  also  be  kept  on  the
 agenda.

 SHRI  SAMAR  GUHA:  I  am  sub-
 mitting  to  you  that  this  js  such  an
 important  matter  that  the  Government
 should  not  make  a  cryptic  and  laconic
 statement  and  the  Government  should
 come  out  with  fuller  information  and
 a  discussion  should  be  held  on  the
 basis  of  that,

 Lastly,....

 MR.  SPEAKER:  You  are  again
 making  a  speech.  This  is  a  very  bad
 practice.

 SHRI  SAMAR  GUHA:  The  Oxrposi- tion  has  staged  a  walk-out.  Now,  I
 want  to  take  advantage  of  this
 occasion.  At  least,  you,  in  your
 wisdom,  should  see  that  such  things
 do  not  happen  every  day.  Sir,  not
 hundreds,  not  thousands,  but  lakhs  of
 employees  of  the  Central  Government
 have  come  from  all  over  the  country, from  Kashmir  to  Cape  Comorin  and
 from  Gujarat  to  Kamrup....  (Inter-
 ruptions)  Sir,  it  involves  a  serious
 policy  of  discrimination  between  one
 kind  of  workers  against  the  other.  fF
 urge  upon  you  that  you  should  ask
 the  Government  te  make  a  statement
 on  this  isaue.

 MR.  SPEAKER:  Mr  Svotirmoy
 Bonu,  Pref,  Madhu  Dondavate-—they
 have  gone,
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 (Spl.  Courts  Bill)

 SHRI  RAJ  BAHADUR:  My  hon.
 friend  has  raised  the  question  about
 the  Anti-Defections  Bill.  I  may
 assure  you  that  we  are  very  seriously
 examining  the  whole  matter.  But

 _many  complicated  questions  of  consti-
 tutional  law  have  arisen.  The  Bill  is

 -mot  yet  ready  and  we  would  certainly
 like  to  take  a  final  decision  about  it.

 SHRI  P.  K.  DEO:  When?  After  the
 ‘horse  is  stolen?

 MR.  SPEAKER:  The  horses  are  still
 there  for  trade.

 SHRI  RAJ  BAHADUR:  About  the
 matter  raised  by  Prof.  Samar  Guha,  I
 have  no  comments  except  to  say  that

 ‘the  points  he  has  raised  are  hardly
 relevant  to  the  statement  that  the

 “External  Affairs  Minister  has  made.

 “13.10  hrs,

 “DISTURBED  AREAS
 COURTS)  BILL

 (SPECIAL

 ‘EXTENSION  OF  TIME  FOR  PRESENTATION
 Or  REporT  oF  JOINT  COMMITTHE

 SHRI  R.  D.  BHANDARE  (Bombay
 ‘Central):  I  beg  to  move:

 “That  this  House  do  further  ex-
 tend  upto  the  30th  March,  1973,  the
 time  for  the  presentation  of  the
 Report  of  the  Joint  Committee  on
 the  Bill  to  provide  for  the  speedy
 trial  of  certain  offences  ir  certain
 areas  and  for  matters  connected

 therewith.”

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  furtter  ex-
 tend  unto  the  30th  March,  193,  tho
 time  for  the  presentation  of  the  Re-
 port  of  the  Joint  Committee  on  the
 Bill  to  provide  for  the  speedy  trial
 of  certain  offenees  in  certain  areas
 and  for  matterg  connected  there-
 with.”

 The  motion  was  atoupigd

 AGRAHAYANA  24,  894  (SAKA)  Re.  Burning  of  234
 houses  in  certain

 U.P.  Villages  (St.)
 3.l  hrs.

 STATEMENT  RE,  ALLEGED  BURN-
 ING  OF  HOUSES  IN  CERTAIN
 VILLAGES  IN  UTTAR  PRADESH

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS
 MIRDHA)  rose—

 MR.  SPEAKER:  You  want  to  make
 the  statement?  ‘You  may  lay  it  on
 the  Table  of  the  House,  We  are
 already  late  for  the  lunch.

 SHRI  RAM  NIWAS  MIRDHA:  I  beg
 to  lay  on  the  Table  a  statement  re-
 garding  the  recent  incidents  at
 villages  Sajni  and  Nonari  in  Azam-
 garh,  Uttar  Pradesh.

 Statement

 Mention  has  been  made,  during  the
 course  of  the  proceedings  of  this  House,
 regarding  the  incidents  which  occurred
 in  villages  Nonari  and  Sajni  of  District
 Azamgarh,  Uttar  Pradesh.  According
 to  the  information  received  from  the
 State  Government,  on  November  4
 and  15,  a  serious  incident  took  place
 between  two  rival  communities  in  vil-
 lage  Nonari  during  which  two  persons
 were  killed  and  some  houses  of  a  parti-
 culay  community  were  alleged  to  have
 been  burnt  and  looted.  4  persons
 received  inisi¢  The  State  Govern-
 ment  are  coisidercg  the  auestion  of
 giving  financial  relief  to  those  who
 may  be  in  need.  Six  cases  have  been
 registered  in  this  connes  ction  and  are
 being  ‘vestigated  by  the  CLD.
 teen  persons  were  arrested.

 Four-

 Another  incident  involving  menbers
 of  two  different  conmunities,  otourred
 in  village  Saini,  on  Devember  iy
 which  about  १३  houses  wore  partially burnt  and  some  persons  sustained  ine
 Juries.  Cases  ef  arson,  rot  and  igot bave  bern  registered  ang
 were  arrosted.  7  far
 affenees  und  7  under

 in

 24°  persang
 aubstantive

 the  proventive
 provision.  The  Station  House  Ofiees
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 concerned  has  been  placed  under
 suspension.  Senior  officers  have  visited
 the  ‘scéne’  of  occurrence  and  the  situa-
 tion  is  reported  to  be  under  control.

 Government  of  Uttar  Pradesh  have
 instituted  under  the  Commissions  of
 Inquiry  Act,  an  inquiry  by  a  retired
 Judge  of  High  Court,  into  the  incidents
 ‘which  otcurred  in  villages  Nonari  and
 Sajni.

 3.l4  hrs.

 STATE  FINANCIAL  CORPORA-
 TIONS  (AMENDMENT)  BILL—contd.

 MR.  SPEAKER:  We  will  take  up
 further  discussion  on  the  State  Finan-
 cial  Corporations  (Amendment)  _  Bill
 after  lunch.  Shri  R.  ४.  Bade  was  on
 his  legs.  We  adjourn  for  lunch  to
 reassemble  at  2  p.m.

 3.42  hrs.

 The  Lox  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha
 Lunch  at  six,  minutes  past  Fourteen  of

 the  Clock.

 reassembled  after

 [Mr.  Deputy-SpEaKER  in  the  Chair]

 STAT  FINANCIAL  CORPORA-
 TIONS  (AMENDMENT)  BILL—contd.

 MR.  DEPUTY-SPEAKER:  We  shall
 now  resume  further  consideration  0
 the  following  motion  moved  by  Shri-
 mati  Sushila  Rohatgi  on  the  4th
 December,  1972,  namely:

 “That  the  Bill  further  to  amend
 the  State  Financial  Corporations  Act,
 J9683,  be  taken  inte  consideration.”.

 Shri  ्,  V.  Bade  may  now  cantinue
 hie  speech.

 को  पत्रकार>  बी  1 68  (खिार्गोन।

 सानिया  उपाध्यक्ष  महोदय,  कल  ६6  स्टेट

 फाइनेंस वल  करार्परिणन  आम्ेन्क्मेस्ट  बिल

 236.

 पर  बोल  रहा  था  और  उसमें  मैंने  विशेष-.
 कर  एक  बात  कही  थी  कि  कोग्न।डिनेशंन  नहीं

 हैं।  किस  प्रकार  से  पैसा  यूटिलाइज  “होता

 है  उसके  बारे  में  कन्ट्रोल  नहीं  है।  आज  मैं

 अपके  द्वारा  बताना  चाहता  हूं  कि  सबसे
 ज्यादा  पैसा  स्टेट  फाइनेंशियल  कार्पोरेशन

 से  महाराष्ट्र  और  तमिलनाडु  को  मिला  है
 और  मध्य  प्रदेश  को  न  तो  बैंक  से  और  न

 सेन्ट्रल  गवर्नमेंट  से  पैसा  मिला  है  |  इसमें

 ग्राम  इंडिया  इंडस्ट्रियल  बैंक  भी  काम  करते

 हैं  और  कोमप्रांपरेटिव  बैंक  भी  काम  करते

 हैं  और  उसके  साथ  में  स्टेट  फाइनेंशियल

 कार्पोरेशन  भी  काम  करते  हैं  लेकिन  में

 बातिन  चाहता  हूं  कि  वहां  पर  एक  लाख

 70  हजार  स्माल  स्केल  यूनिट्स  हैं  जिनसें

 से  केवल  चार  हजार  को  ही  मदद  मिली  है
 और  बाकी  को  कोई  मदद  नहीं  मिली  है

 इसका  कोई  कारण  हमारी  समझ  में  नहीं
 आता  है  |

 इसके  ऑ्रतिरिक्त  मुझे  मंत्री  जी  को  यह

 बताना  है  कि  हमारी  स्टेट  में  जो  डायरेक्टर

 आफ  इंडस्ट्रीज  रहते  हैं  वह  एक  आई  ए

 एम  ग्राफिक्स  होते  हैं  और  उनको  इस
 बात  का  कोई  ज्ञान  नहीं  रहता  है  कि  कौन

 सी  इंडस्ट्रीज  वहां  पर  पप  सकती  है

 ब्रोकर  कौन  सी  इंडस्ट्रीज  को  मदद  करनी

 चाहिए  स  संबंघ  में  जहां  से  कोई  डाय-

 रेक्णंस  नहीं  मिलते  हैं।  इसलिए  मैं  चाँड़

 हैं  कि  जहां  पर  “कोई  टेंब्रिलकल  अाफिसर

 रखा  जाय  ताकि  वहां  पर  क्रापरिणन  कह

 काम  झग्छी  तरह  से  चल  सके  ।

 मेरे  पास  मम  971-72  की  एनुअल
 सिर द  है  हंडरिद्रवल  ढ्  एंड  डवलपर्स
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 इन  इंडिया  जिसमें  कहा  गयीहै!  कि  एके

 तलवार  कमेटी  नियुक्त  की  गई  .थी  लेकिन

 वह  रिपोर्ट  न  तो  लाइब्रेरी  में  ह ैऔर  न

 कहीं  और  एवेलेबिल  है।

 “In  order  that  the  SFCs  may  play
 an  effective  role  in  stepping  up  the
 tempo  of  industrial  development  by
 the  States  as  well  as  to  discuss  im-
 portant  problems.  that  the  States
 were  confronted  with,  a  conference
 of  chairmen  and  managing  directors
 of  the  corporations  was  convened  by
 the  Finance  Minister  on  November  3.
 1971,  at  New  Delhi;  in  pursuance  of
 one  of  the  recommendations,  a  work-
 ing  group  under  the  chairmanship
 of  Shri  R.  L.  Talwar,  Chairman,
 State  Bank  of  India  was  set  up
 to  examine  the  scope  for  and  formu-
 Jate  the  mechanics  of  coordination
 between  SFCs  and  commercial  banks
 in  assisting  industries  in  the  small
 and  medium  séctors.”.  ‘

 तलवार  कमेटी  जो  नियुक्त  की  गई  थी

 उसकी.  रेक्मेप्डेशन्स  क्या  हैं  उसके  बारे  में

 यदि  मंत्री  जी  कुक  कहेंगे  तो  बड़ा  अच्छा

 होगा  ।

 भ्रम  मैं  क्लासेज  के  संबंध  में  कुछ

 कहना  चाहता  हूं  ।

 अब  मैं  कालेज  पर  आता  हूं  ।  इलाज

 4  में  स्माल  स्केल  इंडस्ट्रीज  कौर  मीडियम

 स्केल  इंडस्ट्रीज  के  रास्ते  प्रोविजन  होते

 हुए  भी  कहा  गया  है

 The  special  class  of  shares  so  alloca-
 ted  under  sio-seetion  lu.  shall  be.--

 (a)  divided  into  such  number  9  of
 shares  of  the  same  face  valuc  os  the
 State  Government  mry.  का  eensaita-
 tion  with  the  Reserve  Bank,  detarmine:

 (Amdt.)  Bill

 (b)  subscribed  by  the  State  Govern-
 ment  and  the  Reserve  Bank  and  they
 may  do  so  in  such  proportion  as  may
 be  agreed  upon  by.  and  between  them
 and  the  Financial:  Corporaticn  shall

 make  allotment  of  such  shares:
 acccrdingly.

 इस  में  शेर  क्या  होंगे  क्‍या  नहीं  होंगे

 इस  के  बारे  में  कोई  खुलासा  नहीं  किया

 गया  है  ।

 आगे  चल  कर  इलाज  0  में  कहते

 “Provided  that  the  Board  may.
 if  in  its  opinion  it  is  necessary  in
 the  public  interest  so  to  do,  permit
 the  managing  director  to  undertake
 at  the  request  of  the  Central  Gov-
 ernment  or  the  State  Government
 or  the  Reserve  Bank,  such  part-
 time  honorary  work  as  is  not  likely
 to  interfere  with  his  duties  as  man-
 aging  director.”

 पार्टी  टाइप  नियुक्ति  करेंगे  ।  साथ  ही  यह

 भी  कहते  हैं  कि  ऐसा  पार्ट  टाइम  आनरेरी

 वर्क  जो  मैनेजिंग  डाइरेक्टर  की  इंडीज

 के  साथ  इंटरफिग्रर  न  क  रे।  इस  का  सतलबं

 मेरी  समझ  में  नहीं  वाला  ।

 इस  के  बाद  कलाम  4  कहते  हैं  :

 “Provided  that  the  State  Govern-

 ment  may,  in  consultation  with  and

 after  obtaining  the  advice  of  the

 Reserve  Bank,  specify  the  class  or

 entegori¢s  of  posts  in  respect  af

 which  appointments  may  be  made

 by  the  Board  on  such  remuneration

 and  other  conditions  of  g@rvice  छक

 the  Board  may  determine.”
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 श्री  कार  बी०  बड़े]

 लेकिन  आगे  का  जो  प्रोविजन  है  उससे  मैं

 “सहमत  नहीं  हूं  :

 “and  no  regulation  made  under
 ‘this  Act  shall  apply  to  such  posts

 in  respect  of  matters  so  deter-
 mined  by  this  Board”.

 "इसका  मतलब  क्या  है?  ऊपर  तो  कहते  हैं

 कि  वह  अपाइंटमेंट  करेंगे  लेकिन  बाद  में  कहते.

 हैं  कि  बोर्ड  द्वारा  निर्धारित  मामलों  में  जो

 इस  तरह  के  अप्वाइंटमेंट  किये  जायेंगे  उन  पर

 “इस  ऐक्ट  के  अन्तर्गत  कोई  रेगुलेशन  लागू

 नहीं  होगा  ।  इस  का  मतलब  मेरी  समझ

 -  में  नहीं  आता  ।
 ~

 उसके  बाद  क्लास  28  में  लिखा  हुआ  हैः

 ‘In  section  48  of  the  principal  Act,
 ‘for  sub-section  (3),  the  following  sub-
 section  shall  be,  and  shall  be  deemed

 .always  to  have  been,  substituted,
 namely  :—

 “(3)  All  regulations  made  under
 this  section  shall  be  published  in  the
 Official  Gazette  and  any  such  regu-
 lation  shall  have  effect  from  such
 earlier  or  later  date  as  may  be  speci-
 fied  in  the  regulations.”

 मैं  नहीं  समझ  पाता  कि  कौन  से  ऐसे

 रेगुलेशन  हैं  जिनका  रिट्रास्पेक्टिव  इफेक्ट
 होगा  ।  इसके  बारे  में  पन्द्रह  बीस  रोज

 पहले  पार्लियामेंट  में  सवाल  शाया  था  ।
 जो  रेगुलेशन  पार्लियामेंट  के  समने  नहीं  रखे
 गये  हैं  उनके  सम्बन्ध  को  इन्डेम्नि-
 फाई  किया  गया  था,  लेकिन  बह  कौन  से

 रेगुलेशन  थे  इसका  पता  नहीं  था।  बाद  में
 छापने  अपनी  बुद्धिमता  से  उस.  rr fear
 की  फेडजसं  कर  दिया  था  ।  डसी  साहू  से
 मैं  जानना  चाहता  हूं  फि  कौन  से  रेगूलशमस  हैं
 जिसका  श्राप  शिटृृस्तिकिटल  एजेंट  करना

 चाहते  हैं।  मेरा  केवल  यही  कहना  है  कि
 इस  प्रकार  का  जो  प्रोविजन  है  यह  अहुत  जनजन
 रस  है  |  ऐसा  प्रोविजन  नहीं  ह. (8  जाता  न्याहिये

 क  जो  रेगुलेशन  हमारे  सामने  नहीं  हैं  उनको

 रि्रास्पेक्टिब  इफेक्ट  दिया  जायेगा  1

 स्टेट  कारपोरेशन  जो  हैं  उनका  चबके

 कैसा  चलता  है  सप्तक  बारे  में  कोई  स्टडी  नहीं

 की  गई  है  ।  अलग  अलग  स्टेट  में  किस  तरह

 से  काम  चलता  है,  पूरा  पैसा  कितना  दिया

 जाता  है,  उसका  यूटिलाइजेशन  होता  है  या

 नहीं  ।  जो  नई  स्क्रीम  है  पिता  देने  की  उसमें

 75  परसेंट  इंडस्ट्रीज  ऐसी  हैं  जिन्होंने  कर्जा

 वायु  नहों  किया  है  क्‍योंकि  यूटिलाइजेशन

 पर  आपका  लक्ष्य  नहीं  है  t  कोग्राडितेशन

 बता  होता  चाहिये  इसकी  कोई  जानकारी  नहीं

 है  ।  आप  ताल  स्केल  और  मीडियम  स्केल

 इंडस्ट्रीज  को  कर्जा  देते  हैं  और  बैंक  भी  कर्जा

 देते  हैं।  मैं  समझता  हूं  कि  मंत्री  महोदय  इसके

 बारे  में  खुलासा  करेंगे  कि  कहां  इंडस्ट्री  शुरू
 करो  चाहिये  कहां  नहीं  करती  चाहिये,  पैसा

 का  ठीक  पिलाने  गन  होना  है  या  नहीं  तौर

 उसमें  पूरा  कोझ्लाडिनेशन  होता  है  या  नहीं  1

 मगर  वह  खुलासा  कर  दे  तो  ज्यादा  अच्छा

 होगा  1

 यह  जो  कारपोरेशन  का  बिल  लाया

 गया  है  उसके  बारे  में  हमारी  कोई  आपत्ति

 नहीं  है।  विल  का  उद्देश्य  अच्छा  है  लेकिन

 जो  बिग  है  वह  अच्छी  नहीं  है।  स्टेट

 कारपोरेशन  के  भी  उदेश्य  अच्छे  हैं  लेकिन  वह

 ग्र्च्छी  तरह  से  फलीभूत  नहीं  हो  सकेंगे,  इतनी

 ही  यात  है  ।

 में  मंत्री  महोदय  से  इतना  ही  पूछता
 चाहता  हूं  कि  उनके  द्वारा  वेश  में  जो  i8
 स्टेंट  कारपोरेशन  बनाये  गये  हैं  उनको
 कितना  पैसे  मिलेगा  सेंटर  से  पौर  कितना
 मिलेगा  बैंकों  से  ।  इसके  बारे  में  कोई  क्रास-
 टे  सिने  रखा  गया  है  या  नहीं  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  “OF  FINANCE  (SHRI
 MATI  SUSHILA  ROHATGI):  Mr.
 Deputy-Speaker  Sir....

 AN  HON.  MEMBER:  You  _  should
 thank  them.

 SHRIMATI  SUSHILA  ROHTAGI:  In
 the  normal  and  correct  procedure,  I
 would  have  liked  very  much  to  thank
 every  individual  Member  who  has
 participated  in  this  debate  and  has
 added  to  the  stature  and  standing  of
 the  debate  as  a  whole.

 At  the  outset  I  should  like  to  say
 that  though  many  Members  have  made
 valuable  suggestions,  many  of  them
 were  really  beyond  the  cope  and
 ambit  of  the  Bill.  Before  I  go  into
 provisions  of  the  Bill  and  reply  to  the
 points  raised  about  them  about  legal
 and  drafting  points,  may  I  take  the
 House  into  confidence  about  the  objec-
 tives  and  intentions  of  the  Govern-
 ment  in  bringing  forward  this  Bill.

 If  the  House  thinks  for  a  moment,  |
 will  realise  that  three  Bills  have  been
 brought  before  the  House;  they  are
 really  pioneers  in  a  way.  They  have
 added  greatly  to  the  statutes  on  bank-
 ing  and  are  in  consonance  with  the
 concept  of  nationalisation  of  banks.
 In  the  conference  which  the  Finance
 Minister  had  in  November  last.  certain
 important  suggestions  emerged  and
 these  three  amending  Bills  are  in  the
 nature  of  follow-up  action  in  respect
 of  lending  instituions  as  such  and
 irrespective  of  party  affiliations  Mem-
 bers,  I  hope,  would  welcome  the  spirit
 of  enlargemeng  and  expansion  which
 is  behind  these  Bills.  If  we  understand
 each  other  better.  scope  for  differences
 would  Secome  less.

 Hon.  Members  should
 Objectives  of  there  Bills.

 banking  and  financing  institutions  in
 our  society.  There  are  other  sectors
 of  society,  Industry,  ete.  who  may  be
 big  ar  medium  or  small  who  want  to
 enlarge  the  sphere  of  induyatrinl  acti-
 vities  and  want  to  secure  more  Hnan-
 cial  resources,  If  it  2  ‘ig  entrepre:
 ner,  hig  cose  will  have  to  be

 realise  the
 There  are
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 scrutinised  under  the  Monopolies  and
 Restrictive  Trade  Practices  -Act  and:
 other  relevavnt  laws.  If  it  is  a  core
 sector  or  heavy  sector,  he  is  entitled  to
 Joans  ‘within  certain  conditions.  Co-
 operatives  cater  to  the  weaker  sec-
 tions  of  society  and  they  need  special
 emphasis.  There  may  be  a  new
 entrepreneur  or  a  technologist  or  an
 engineer  and  he  may  want  to  have  an
 industry  started..  There  are  medium
 industries.  If  these  people  want  to
 expand  greater  resources  have  been
 placed  at  the  disposal  of  these  lending
 institutions.

 You  rightly  intervened  yesterday  to
 point  out  the  scope  of  this  Bill.  The
 Bill  goes  to  the  grass  roots;  so  to  say
 and  deals  with  smaller  man’s  partici-
 pation,  small  entrepreneurs.  Money
 should  not  stand  in  the  way  of  these
 people  who  have  ideas  and  schemes.
 They  may  want  a  little  foreign  ex-
 change  to  sét  little  ancillary  industries.
 The  quantum  of  money  guaranteed  by
 the  SFC  does  not  exceed  Rs.  30  lakhs.
 There  was  an  argument  that  SFCs
 cater  to  the  big  houses,  That  argument
 automatically  is  untenable  because  it
 goes  upto  Rs.  30  lakhs  only.  I  do  not
 know  how  with  this  limit  it  can  serve
 the  interests  of  monopoly  houses.  They
 have  to  go  to  other  agencies  like  IDBI
 or  whatever  it  is.  This  does  not  cater
 to  the  requirements  of  monoply  houses
 or  big  houses.

 Another  deterrent  js  that  if  the
 total  paid-up  capital  and  that  reserves
 of  an  industrial  concernn  are  more
 than  Rs.  |  crore,  it  is  not  entitled  to
 any  assistance  from  the  SFC.  That
 also  ensures  that  big  industrial  and
 monopoly  houses  will  not  be  abble  to
 8९६  any  assistance  from  the  SFC.  The
 primary  task  of  the  SFC  is  to  look
 after  the  medium  and  small  industries.

 The  break-up  I  will  give  later.
 SHRI  R.  V.  BADE:  Tkere  was  u

 complaint  that  the  banks  encroach
 upon  the  business  of  the  SFCs.  Has
 the  Governmennt  Jookéd  into  it?

 SHRIMATI  SUSHILA  ROHATGI:  If
 ite  hon.  member  gives  any  =  specitic
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 instance,  the  Government  would  be
 happy  to  look  into  it  because  we  shall
 not  :tolerate  any  discrepancy  or  pver-
 lapping  or  interference.

 An  important  objective  of  the  Bill
 is  to  bring  into  the  ambit  of  SFCs  a
 number  of  other  concerns  which  so  tar
 have  been  precllided  from  the  financ-
 ing  cperations.  There  will  be  more
 facilities  available  to  set  up  more  ancil-
 lary  industries.  All  these  three  Bills
 aim  at  promoting  entrepreneurship,
 production  and  export  and  earning
 more  foreign  exchange  for  the  country.
 That  in  itself  is  a  very  laudable  object.
 which  any  hon.  member  can  _  take
 exception  to,  irrespective  of  the  party
 to  which  he  belongs.  The  three  Bills
 form  part  of  one  entire  total  picture
 to  promote  industries.  open  out  new
 avenues  for  new  entrepreneurs  and
 earn  more  foreign  exchange  for’  the
 country,  which  is  something  to  be  wel-
 cvomed  by  every  hon.  member.

 Now  coming  to  the  points  raised  in
 the  debate.  there  was  some  criticism
 about  the  creation  of  a  special  class
 of  capital  by  the  State  Government  and
 the  RBI.  lf  we  examine  it,  the  charge
 is  not  tenable.  We  find  that  charges
 of  regional  disparity  have  been  brought
 from  time  to  time.  We  do  know  fhere
 38  regional  disparity  and  the  Planning
 Commission,  Ministry  of  Industrial
 Development,  Finance  Ministry  and
 other  concerned  Ministries  are  trying
 to  remove  it  some  way  or  the  other.
 The  Planning  Commission  has  already
 gt  the  names  of  the  backward  districts
 in  the  qountry.  A  survey  report  has
 been  prepared  by  the  IDBT  in  collabo-
 ration  with  other  financial  institutions
 and  they  have  even  identified  whi-h
 particulars  industry  can  be  started  in
 the  various  backward  distticta.  To  8
 very  great  extent  it  is  now  the  rexpon-
 ability  uf  the  State  Government.  whe-
 thar  It  a9  O0.P,  Assam,  UP.  or  Rolag-
 than.  to  fully  —  ptilise

 a
 resources

 Placed  ut  thelr  disposal.  Phe  initia-
 tive

 att
 in  the  other

 wars
 I  think

 the  BFCa  can  bg  rently  ul  in,  thig
 matter.  There  han  to  be  a  greater
 cenrdinantlon  between  ibe  SBCs  and
 the  Binto  Governments.  Tha  croniion
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 of  a  special  class  of  vapital  will  cae
 courage  setting  up  of  industries  .  in
 backward  areas  because  it  does  not
 involve  any  burden  dof  dividend  on
 the  capital.  Money  can  be  lent  ४६
 special  concessional  rates  and  this  will
 go  a  long  way  in  removing  backward-
 ness,  provided  full  utilisation  ३8  made
 of  it

 Another  important  feature  is  that
 there  has  been  a  50  per  cent  increase
 in  the  borrowings  fron,  RBI.  This
 liberalisation  places  more  resources  at
 the  disposal  of  SFCs.  This  shows  the
 intention  of  Government  to  make  more
 money  availa>le  for  purpose  of  start-
 ing  industries.  Of  course,  it  will

 ‘depend  upon  how  far  we-are  able  to
 utilise  it.  This  increase  by  50
 per  cent  at  one  stroke  should  be  really
 welcome.

 An  hon.  member,  who  is  not  present
 at  the  moment,  took  objection  to  the
 amendment  seeking  to  800  the  woras
 “and  after  obtaining  the  advice  of’
 after  the  words  “in  consultation  with”
 in  section  70,  on  the  ground  that  it
 infringes  on  State  autonomy.  This
 is  a  federal  structure  and  we  realise
 that  the  autonomy  of  the  States  should
 be  respected  to  the  extent  possibie.
 It  is  not  the  intention  of  Government
 to  do  anything  which  in  any  way  hurts
 the  autonomy  cf  States.  Here  we  are
 only  trying  to  take  the  expert  advice
 of  an  expert  organisation  like  the
 RBI  in  the  appointment  of  the  manag-
 ing  director  who  holds  a  key  position.
 When  We  are  placing  more  resources
 at  the  disposal  of  the  SFCs  and  when
 there  are  greater  responsibilities  at
 tached  to  the  managing  diréctor,  there
 is  greater  need  for  precaution  and  ex-
 pert  advice.  In  fact,  this  provision
 should  be  welcomed.  In  the  past

 sometimes  managing  directors  were
 appointed  without  taking  the  advice
 of  the  RBI  and  within  a  couple  of
 moriths  they  had  to  go  and  fhe  worg
 had  to  suffer.  tt  Js  in  Grter  0

 ie prove  the  ntandard  of  work  and  cal
 of  the  people  chosen,  as  managing
 dlrectora  that  this  amendment  in  being
 made.  Thix  should  be  a  very  healthy
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 :  sign,  also  keeping  the  autonomy  of

 States  ‘in  the  proper  perspective.
 ‘There:  is  a  slight  relaxation  apout

 security  and  more  importance  is  placea
 on  the  project  approach.  This  is  an
 extremely  welcome  feature.  That
 shows  the  concept  of  banking  atter
 nationalisationn.  It  is  the  intention

 of  the  Government  that  if  it  is  a  viable
 scheme,  if  it  has  a  feasivility  report
 and  creditability  behind  it,  the  project
 should  be  allowed  to  go  ahead  and  it
 should  not  be  tied  down  by  security
 alone,  considering  the  urgency  and
 meed  for  production  of  that  item.  It
 means  less  emphasis  on  security  and

 .amore  emphasis  on  feasibility  and  via-
 bility,  which  is  a  welcome  feature.

 Another  point  raised  by  Mr.  Panda
 ‘Was  about  the  increase  in  the  ceilings

 of  the  total  assistance  to  a  company
 He  also  said  the;  words  “a  ccmpany”
 have  been  used,  which  is  a_  very
 general  term.  I  would  like  to  say  that
 we  do  not  want  the  financial  assis-
 tance  to  be  limited  to  a  private  com-

 ‘pany  or  a  public  limited  ompany.  We
 want  to  threw  it  open  to  all  the  in-
 dustrial  fields.  It  is  upto  the  entre-
 preneurs  to  take  full  advantage  of  it.
 There  are  no  ‘reservations  here,  ex-
 cept  that  the  quantum  of  money
 should  not  exceed  Rs.  30  lakhs  in  the

 -¢ase  of  a  limited  company  ang  Rs.  5
 lakhs  for  proprietorship.  These  are
 the  only  ceilings.  All  companies  are
 €ligible  to  this  financial  assistance.

 SHRI  R  V.  BADE:  Out  of  1.70,000
 vegistered  small-scale  units,  only  4,000
 have  received  assistance  from  the

 “S¥c’s.  Why  not  the  others?

 SHRIMATI  SUSHELA  ROBATGI:  |
 will  come  to  that,  I  feel  the  Govern-
 mnt  statd  is  absolutely  justified

 in
 ‘ag

 #)  far  aa  th  is  provision  Is  concerned,
 fs  a  |

 Sir.  most  hon.  members  who  spoke
 yostecdny  uve  not  present.  though  T

 “wave  gol  anawers  for  all  the  points
 they.  reingd.
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 A  point  which  was  raised  yesterday.
 by  Mr.  Chatterjee  and  which  has  been
 mentioned  by  Mr.  Bade  today  is  about
 section  28.  Mr.  Chatterjee  said  that
 this  was  in  violaticn  of  the  structures
 of  the  Supreme  Court.  This  is  not  the
 case..  The’  Law  Ministry  -has  not
 made  any  error  while  drafting  the
 Bill.  They  have-  been  cautious  and
 there  is  nothing.  to  show  that  they
 have  been  careless.  As.a  matter  of
 fact.  I  have  the  ruling  of  the  Supreme
 Court  before  me.  If  hon.  members
 want,  I  can  quote  it.  It  only  justifies
 this  section  which  we  have  put  in
 here.  Section  28  reads  thus:

 “All  regulations  made  under  this
 section  shall  ke  published  in  the
 Official  Gazette  and  any  such  regu-
 lation  shall  have  effect  from  such
 earlier  or  later  date  as  may  be  spe-
 cified  in  the  regulations.”

 .The  point  is,  if  there  is  any  ne-
 cessity  for  giving  retrospective
 effect  in  the  case  of  any  revision  of
 pay,  allowances,  etc.,  those  people
 who  are  working  here  should  not
 suffer.  But  it  should  be  in  con-
 sonance  with  the  law  here  and  it
 could  be  allowed  to  have  retros-
 pective  effect.  Therefore,  what
 Shri  Somnath  Chatterjee  has  said
 is  not  tenable  and  is  not  substantia-
 ted  by  the  ruling  of  the  Supreme
 Court.  It  has  laid  down  that.

 “Parliament  I  can  delegate  its
 legislative  power  within  the  re-
 eognised  limits.  Where  my  rule
 or  regulation  is  made  by  any  person
 or  quthority  to  whom  such  powers
 hove  been  dulegated  by  the  legisla-
 ture,  it.  may  or  may.  not  be  possible
 to;  make  the  game  so  as  to  give  re-
 trospective  operation.  It  will  depend
 an  the  language  employed  ip:  the  sta-
 tulary  provision  whieh  may  in  -ex-
 Prese  terms  or  by  necessary  impli-
 cation  empower  fhe  authority  con-
 cerned  to  make  ry  rule  or  regulation
 with  retrospective  affect.”
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 Therefore,  the  argument  advocated

 by  Shri  Somnath  Chatterjee  is  not
 right  or  in  the  light  of  the  verdict  of
 the  Supreme  Court.

 Shri  Bade  would  like  to  know  the
 figures  of  the  small-scale  units  which
 received  assistance  from  these  insti-
 tutions.  In  97l-72  about  4,700  units
 from  the  small-scale  sector  received
 assistance  and  the  percentage  works
 out  to  over  90  per  cent.  In  terms  of
 money,  out  of  a  total  of  Rs.  63  crores,
 Rs.  50  crores  have  gone  to  that  sector,
 that  is,  about  75  per  cent.

 SHRI  R.  V.  BADE:  There  are  one
 lakh  registered  small-scale  units  and
 only  4,700  units  have  received  assis-
 tance.  Is  the  hen.  Minister  satisfied
 with  this  figure?

 SHRIMATI  SUSHILA  ROHATGI:  I
 would  say  ‘Yes’.  The  SFCs  have
 financed  15,500  units  from  their  own
 funds.  Then,  ‘because  they  act  as
 agents,  they  have  assisted  another
 5.000  units.  Then,  the  SFCs  do  not
 handle  loans  of  less  than  Rs.  10,000
 which  are  handled  by  the  Directorate
 of  Industries.  Further,  SFCs  are  not
 the  exclusive  agencies.  Scheduled
 commercial  banks  also  give  loans.  to
 ‘small  scale  units.  If  you  add  up  all
 those  units,  the  total  may  come  to
 30,000  or  40.000.

 A  question  was  asked  about  the
 Talwar  Commitide.  That  commiitee
 is  yet  to  submit  its  report.  As  soon
 as  the  report  is  received,  it  will  be
 considered  and  necessary  action  taken.

 So  far  as  implementation  jis  ccn-
 cerned,  there  are  organisations  like
 the  Director  of  Industries  of  State  Go-
 vernments,  and.  the  Small  Scale  Tndts-
 tries  Service  Institute  in  every  State.
 They  provide  the  raw  material  and
 other  services.  The  SFC  has  to  co-
 ordinate  with  other  agencles  and  play
 ng  positive  role  in  conducting  surveys
 and  identifying  potential  arear  nd
 potentin)  entrepreneurs  to  come  for-
 ward  with  athemes  for  assistance.  So,
 T-woukl  sey  that  the  ball  is  in  the
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 other  court.  Hon.  Members  who  are:
 so  keen  that  their  States  should  pros-
 per  should  know  that  these’  financial:
 institutions  are  there  to  serve  the  en--
 trepreneurs  and  industries.  I  would!
 request  hon.  Members  to  take  more
 interest  in  these  matters.  These  ins--
 titutions  are  at  their  disposal  to  assist  -
 new  entrepreneurs  and  new  industries...

 SHRI  R.  V.  BADE:  The  hon-.
 Minister  wants  to  put  the  ball  in  the-
 other  court.  The  Financial  Memoran-
 dum  attached  to  this  Bill  says:

 “In  regard  to  nonrecurring  ex--
 penditure,  the  Central  Government.
 will  have  to  contribute  capital  to
 the  special  class  of  shares  referred:

 to  in  clause  4  of  the  Bill.”

 I  want  to  know  why  the  Central  Gov--
 ernment  is  giving  more  money  to
 Maharashtra  ang  Tamil  Nadu  and  not-
 Madhya  Pradesh,  which  is  a  backward
 State.

 SHRIMATI  SUSHILA  ROHATGE:
 J  have  dealt  with  this  point  while
 dealing  with  the  Bill  to  amend  the-
 Industrial  Finance  Corporation  Act...
 So  far  as  Orissa  is  concerned,  even
 though  Shri  Panda  says  that  the-
 Orissa  Government  has  sent  an  appli--
 cation,  to  the  best  of  my  knowledge,
 ro  applicaticn  has  been  received  from:
 the  Orissa  Government.  It  may  be-
 on  the  way.  So  far  as  Maharashtra:
 is  concerned,  it  happens  to  have  a  net-
 work  of  sugar  co-operatives.

 MR.  DEPUT-SPEAKER::  He  wants:
 more  money  to  be  given  to  Madhya:
 Pradesh.  You  may  consicer  It.

 SHRI  D.  K,  PANDA  (Bhanijonagar):
 To  what  extent  has  the  survey  of
 industrial  potentialities  progressed?’
 Without  that,  help  to  the  small-scale
 industries  is  meaningless

 SHRIMATI  SUSHILA  ROHATGE:
 The  IDBI  hag  set  up  u  study  team
 which  has  surveyed  about  35  or  1¢;
 States.  About  8  or  9  study  tenms  re-
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 ports  have  been  prepared  on  indus-
 tries  which  are  suitable  for  particular

 districts  in  the  backward  regions,
 based  upon  labour  potential  and  raw
 material  resourdes.  So,  it  is  now
 for  the  State  Governments  to  teke  the
 initiative.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  further  to  amend
 the  State  Financial  Corporations
 Act,  95l,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 MR,  DEPUTY-SPEAKER:  We  will
 now  take  up  clause  by  clause  conside-
 ration.  Yesterday  Shri  Somnath
 Chatterjee  expressed  certain  reserva-
 tions  with  regard  to  a  number  of
 clauses,  which  I  thought  had  a  certain
 amount  of  substance  in  them.  I  then
 suggested  to  him  that  he  might  seek
 to  remedy  them  or  improve  them  by
 suitable  amendments,  which  he  had
 sent  in  the  morning.  However,  since
 he  is  not  here,  the  question  does  not
 arise....  (Interruption).  A  copy  of
 that  has  been  given  in  advance  to  the
 Minister.  I  think  she  has  covered
 them  in  her  reply.

 Now  the  question  is:
 “That  clauses  2  to  5  stand  part

 o¢  the  Bill.”

 The  motion  was  adopted.

 Clause  2  to  5  were  added  to  the
 Bill,

 Clause  6.—(Amendment  of  section
 26).

 Amendment  made
 Page  6,  line  18,---

 after  “any  arrangements”  insert—

 “under  clause  (a),  (ca)  or  (B)  of”
 (hy

 MR.  DEPUTY-SPRAKER:  The
 question  ta:

 “Thai  clause  10,  ne  amended,  stand
 part  of  the  BA’.

 aa  IS.  9
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 The  motion  was  adopted.
 Clause  16,  as  amended,  was  added  to
 the  Bill.

 ““Clatises  17  to  28,  Clause  i,  the  En-
 acting  Formula  and  the  Title  were
 added  to  the  Bill.

 Shrimati  Sushila  Rohatgi:  I  beg  to
 move;

 “That  the  Bill,  “as
 passed”.
 MR.  DEPUTY-SPEAKE

 question  is:
 “That  the  Bill,  ag  amended,  be

 passed”.
 The  motion  was  adopted.

 MR,  DEPUTY  SPEAKER:  Now,  we
 take  -up  the  next  item..

 SHRI  A.  P.  SHARMA  (Buxar):
 a  point  of  submission,

 SHRI  SAMAR  GUHA.  (Coutai):  I
 want  to  make  a  submission.

 MR.  DEPUTY-SPEAKER:  This  is
 the  most  irregular  procedure,  I  do
 not  want  to  interrupt  the  proceedings
 of  the  House.

 SHRI  A.  P,  SHARMA:  I  want  to
 take  a  minute  only,

 MR.  DEPUTY-SPEAKER:  This  is
 not  the  way  how  the  House  should
 be  treated,

 SHRI  SAMAR  GUHA:  Unless  there
 has  been  some  extra-ordinary  situa-~
 tion,  I  would  not  have  sought  your
 permission.

 MR.  DEPUTY-SPEAKER:  If  you
 say  it  is  extra-ordinary,  it  has  to  be
 listened  to.  We  will  hear  what  is
 extra-ordinary,  But  nt  the  same  time,
 TY  would  like  the  hon.  Members  also
 to  speak  with  responsibility  and  estab-

 amended,  be

 The

 On

 lish  that  it  is  really  very  extra-ordi-
 nary,  But  under  the  garb  of  ‘“extra-
 ordinariness’,  to  say  all  kinds  of
 things  will  be  most  irregular.

 SHRI  ‘A.  P.  SHARMA:  Gir,  since
 morning  fF  could  not  attend  the  House
 becnuse  fh  was  fending  2  procession
 of  more  than  7  Taka  Rallwnag  om.
 Joveou,  Port.  amd  Telsaraph  emp
 loyees.
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 MR.  DEPUTY-SPEAKER
 minute.  I  think,  this  question
 raised  in  ths  morning  also,
 extra-ordinary  now?

 was
 Is  it  so

 SHRI  A.  P.  SHARMA:  Yes,  Sir.

 MR.  DEPUTY-SPEAKER:  The
 question  was  raised  in  the  House  in
 the  morning.  It  is  not  a  new  thing.
 I  do  not  understand  what  extra-
 erdinary  thing  is  there.  This  thing
 featureq  in  the  House  in  the  morn-
 ing.  This  is  not  a  new  thing.

 What  is  extra-ordinary  to  me  is  that
 the  thing  which  is  over  is  being  raised
 again.

 SHRI  A.  P,  SHARMA:  I  was  not
 present  in  the  House  in  the  morning.

 MR,  DEPUTY-SPEAKER:  That  is  no
 fault  of  anybody,

 SHRI  A.  P.  SHARMA:  A  procession
 of  more  than  4  lakh  Railway  employ-
 ees,  Posts  and  Telegraphs  employees,
 Defence  employees  and  other  indus-
 trial  employees  of  the  Central  Govern-
 ment  have  marched  through  the  city
 of  Delhi.  They  have  assembleq  at  the
 Boat  Club....

 MR.  DEPUTY-SPEAKER:  There  is
 nothing  new,

 SHRI  A,  P.  SHARMA:  Now,  what  is
 extra-ordinary  is  that  if  the  Govern-
 ment  is  not  going  to  take  seriously
 the  problem  for  which  these  employ-
 ees  have  ussembled,  that  is,  the  bor.us
 to  be  paid  to  the  industrial  employees
 of  the  Central  Government  really  an
 extra-ordinary  situation  will  arise  in
 the  country  within  a  couple  of
 days

 MR.  DEPUTY-SPEAKER:  It  is  not
 yet  extraordinary.  You  say.  some-
 thing  extra-ordinary  will  arise

 SHRI  A  P.  SHARM  AL
 L  lnkh

 “More  than
 employees  who  have  spent
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 their  own  money  and  who  have  come
 from.  all  parts  of  the  country  have
 assembled  here  and  that  is,  definitely,
 an  extra-ordinary  situation.  They
 have  assembled  here  to  put  up  their
 demand  for  minimum  bonus  to  be
 paid  to.  them.  I  want  the  House  to
 take  notice  of  it.  The  Government
 should  take  notice  of  it.  I  qgemand
 that  the  Government  shoulg  moke  a
 statement  on  this  question.

 SHRI  SAMAR  GUHA:  Sir  I  am
 thankful  to  you  for  giving  me  this
 opportunity.  Why  I  say  it  is  extra-
 ordinary  is  that  in  the  morning,  the
 hon.  Speaker  observed  that  these  are
 daily  happenings,  and  we  contend-
 ed....

 MR,  DEPUTY-SPEAKER:  So,  that
 observation  is  extra-ordinary?

 SHRI  SAMAR  GUHA:
 be  demonstrations,  agitations,  proces-
 sions,  near  the  Boat  Club.  But  this
 does  not  happen  every  day  that  the
 employees  of  the  Railways,  the  em-
 ployees  of  the  Posts  and  Telegraphs,
 the  employees  of  the  Defence  and
 other  industrial  employees  of  the
 Central  Government,  from  all  parts
 of  the  country  from  Jammu  and
 Kashmir,  from  Tamil  Nadu.  from
 country,  not  in  thousands  but  nearly
 about  2  lakh  employees  have  assem-
 bled....

 There  may

 MR,  DEPUTY-SPEAKER:  What  is
 extra-ordinary?

 SHRI  SAMAR  GUHA:  They  are  not
 the  employees  of  private  concerns....

 MR.  DEPUTY-SPEAKER:  Let  me
 check  tha  record.  Mr.  Guha.  you
 made  a  submission  on  this  very  ques-
 tion  in  the  morning.  I  will  not  allow
 you....

 SHRI  SAMAR  GUHA:  In  half  a
 minute  I  will  conclude.,

 MR.  DEPUTY-SPEAKER:
 nof  the  way  the  House
 treated.  £  aim  told.

 This  is
 should  be

 all  thut  was  not
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 recorded.  Although  it  was  not  record-
 ed,  you  diqd  make  an  attempt  to  make
 @  submission.  It  is  a  question  of
 procedure

 SHRI  SAMAR  GUHA:  I  have  76
 made  the  point  yet.

 MR.  DEPUTY-SPEAKER:  I  will
 listen  for  half  g  minute  only.  After

 _that,  I  am  going  to  order  that  nothing
 will  go  on  récord.

 SHRI  SAMAR  GUHA:  Why  I  say
 it  is  extra-ordinary  is  because  these
 employees  are  the  vital  arteries  of  the
 @overnment.  The  Government  should
 take  this  thing  very  seriously.  The
 Railway  employees,  the  Defence  em-
 ployees,  the  Posts  and  Telegraph  De-
 partment  ‘employees,  are  the  arteries  of
 the  Government  and  they  are  for  the
 sécurity  of  the  country.  If  these
 people  are  agitated,  then  it  may  be
 not  in  the  national  interest.  The
 Government  should  come  out  with  a
 statement  that  they  should  also  get
 bonus.  They  are  also  the  workers
 of  Government  undertakings.

 MR.  DEPUTY-SPEAKER:  I  am
 very  unhappy  about  the  whole  thing
 There  is  nothing  extra-ordinary.  The
 only  extra-ordinary  thing  is  that  this
 very  same  thing  has  been’  brought
 again  here  in  a  most  extra-ordinary
 manner.

 We  now  take  up  the  next  item  of
 business  before  the  House.

 14.50.  hrs.
 SICK  TEXTILE  UNDERTAKINGS
 (TAKING  OVER  OF  MANAGE-

 MENT)  BILL
 THE  MINISTER  OF  FOREIGN

 JRADE  (SHRI  L.  N.  MISHRA):  Mr.
 Deputy-Speaker,  Sir,  I  beg  to  move:

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,
 of  the  management  of  the  sick  tex-
 tile  undertakings,  pending  nationa-
 lisation  of  such  undertakings,  for
 the  expeditious  rehabilitation  of
 such  undertakings  so  that  such  re-
 habilitntion  may  suhserve  the  in-

 teresty  of  the  general  public  by  the

 Moved  with  the  recommendation
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 augmentation  of  the  production  and
 distribution,  at  fair:  prices,  of  chea-
 per  varieties  of  cloth,  and  for  mat-
 ters  connected  therewith  or  inci-
 dental  thereto,  be  taken  into
 consideration.”  =

 This  Bill  seeks  to  replace  the  Ordi-
 nance  promulagated  on  3010-72  which
 the  management  of  46  sick  textile
 undertakings  was  vested  in  the  Cen-
 tral-Government,  pending  their  nati-
 onalisation

 As  the  hon.  members  of  this  Heuse
 may  be  aware,  from  time  to  time,
 Government  has  had  to  take  positive
 steps  to  overcome  fall  in  production  of
 textiles  and  resultant  unemployment,
 arising  in  certain  textile  undertakings
 on  account  of  mismanagement  and
 other  financial  and  technical  difficul-
 ties.  Under  the  provisions  of  the
 Industries  (Development  &  Regula-
 tion)  Act,  Government  has  taken  over
 the  management  of  57  textile  under-
 takings,  which  had  either  closed  down
 or  were  at  the  point  of  closure.
 Thereafter,  a  careful  assessment  has
 been  made  of  the  need  for  repairs  and
 modernisation  and  working  capital  of
 these  units.  Large  investments  of
 public  funds  have  been  made  to  res-
 tore  the  units  to  a  stage  of  profitable
 operation.  As  a  result,  members  will
 be  glad  to  know  that  annual  produc-
 tion  of  over  Rs.  200  crores  of  yarn
 and  cloth  has  been  achieved,  and  em-
 ployment  has  been  restored  to  lakh
 workers.  The  mills  under  the
 management  of  the  Central  Govern-
 ment  also  exported  textile  goods
 worth  over  Rs.  8  crores  last  year.  In
 respect  of  45  units,  detailed  moderni-
 sation  programmes  have  been  framed
 involving  an  investment  of  Rs.  1T
 crores;  and  a  major  portion  of  the
 outlay  has  been  spent.  In  short,
 Government  is  acting  in  avery
 serious  and  purposeful  manner  to
 rehabilitate  the  undertakings  which
 have  come  under  its  control,  so  that
 production  of  textiles,  which  is  an
 essential  commodity,  should  be  aug-
 mented  and  employment  should  be
 Maintained  at  normal  levels.

 of  the  President.
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 ee.  he

 {Shri  L:  N:  Mishra]
 In  addition  to  the  above,  Govern-

 mént’has  appointed  a  Committee  to
 go  into  the  problems  of  weak  and
 marginal  textile  units  and  suggest
 measures  needed  to  overcome  the

 “special  difficulties  faced  by  these
 units.  Government  will  do  its  utmost
 to  help  such  units  to  run  efficiently

 “and  implement  their  modernisation
 programmes,  wherever  the  existing
 managements  show  a  genuine  interest
 and  constructive  capacity  to  under-
 take  such  programmes.

 Besides  the  57  units  brought  under
 Government  management  under  the
 Industries  (Development  &  Regula-
 tion)  Act,  Government  had  _  been
 studying  the  situation  in  respect  of
 certain  other  units  as  well,  which
 “were  either  lying  closed  or  showed
 ‘symptoms  of  “sickness”  which,  sooner
 or  later,  would  result  in  the  closure  of
 the  units.  There  were  units  wherein
 serious  fall  in  production  had  already
 been  noticed,  and  the  mill-companies
 eoncerned  were  facing  insurmount-
 able  technical  and  financial  difficulties.
 There  were  certain  units  wherein,  the
 companies  concerned  had  given  the
 undertakings  on  lease  to  third  parties,
 bn  account  of  their  financial  difficul-
 ties,  and  it  was  obvious  that  the
 lesseeg  were  only  interested  in  short-
 term  gains  and  would  do  nothing  to
 rehabilitate  the  units  concerned  on  a
 long-term  basis.  In  some  other  cases,
 Investigation  Committees  appointed
 by  the  Government  had  clearly  re-
 commended  the  take-over  of  manage-
 ment  by  Government,  in  public
 interest,  but  legal  hurdles  had  been
 created  by  the  vested  interests  and
 management  could:  not  be  actually
 taken  over  by  the  Government.  In
 another  category  of  cases,  the  mill-
 companies  owing  the  undertakings
 were  ordered  to  be  liquidated  on
 account  of  financial  difficulties,  and
 the  prospect  was  that  the  fixed  assets
 of  the  units  would  be  sold  off  by  the
 Liquidator,  in  whole  or  part,  In  yet
 another  category  of  cases,  Investiga-
 tion  Committees  had  been  appointed
 to  go  into  the  probleme  of  the  under-
 takings.  which  were  showing  serious
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 signs  of  “sickness”  and  though  the
 final  reports  had  not  been  received,
 there  was  adequate  evidence  available
 to  show  that  the  units  were,  in  fact,
 “sick”  and  could  not  be  ullowed  to
 drift  into  complete  failure  and
 closure.

 It  was  to  solve  the  problems  con-
 nected  with  the  above  types  of  “sick
 textile  undertakings”  that  Govern-

 contemplate  special
 measures,  which  led  to  the  promulga-
 tion  of  the  Ordinance,  which  the  Bill
 under  consideration  seeks  to  replace.

 (Development
 &  Regulation)  Act,  management  of  a
 sick  unit  can  be  vested  in  the  Central
 Government  for  a  period  not  exceed-
 ing  5  years.  The  question  arose,  what
 would  happen  to  the  large  invest-
 ments  of  public  funds  required  to
 rehabilitate  the  units,  after  5  years
 were  over?  Could  Government  afford
 to  ultimately  return  the  undertakings
 to  the  former  managements  and
 shareholders?

 After  careful  consideration,  it  was
 decided  that  as  far  as  sick  textile
 undertakings  are  concerned,  short-
 term  remedies  would  no  longer  suffice,
 and  nationalisation  of  the  undertak-
 ings  would  have  to  be  resorted  to  in
 the  public  interest.  Another  consi-
 deration  favouring  this  decision  was
 that  once  these  units  had  been  pro-
 perly  rehabilitated,  a  production-base
 would  be  available  with  the  Govern-
 ment  to  augment  the  production  of
 cheaper  varieties  of  cloth  needed  by
 the  common  man.  Government  would
 thus  be  in  a  better  position  to  ensure
 that  this  very  important  commodity  is
 made  available  to  the  economically
 weaker  sections  of  our  community  at
 the  most  reasondble  prices.

 While  thinking  on  the  above  lines
 was  in  progress,  a  genuine  npprehen-
 sion  3708९  that  there  might  be  an
 effort  on  the  part  of  management  of
 the  undertakings  whose  nationalisa-
 tion  was  being  considered,  to  fritter
 away  the  assets  of  the  undertakings
 on  a  jarge  scale,  This  made  it  neces-
 sary  for  Government  to  take-over  the
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 management  of  46  sick  textile  under-
 takings  on  an
 promulgation  of  the
 Undertakings  (Taking
 Management).  Ordinance.

 Sick  Textile
 over  of.

 ‘The  Bill  provides  that  the  manage-
 ment  of  the  46  sick  textile  undertak-
 ings  taken  over  as  per  Schedule  7
 having  vested  in  the  Government,  the
 individual  units  will  be  placed  under
 the  control  of  Custodians  to  be
 appointed  by  the  Central  Government.
 It  is  also  provided  that  Government
 may  appoint  a  Custodian  General  in
 order  to  exercise  overall  supervision
 over  ‘the  working  of  the  Custodians
 and  provide  necessary  guidance.  In
 pursuance  of  this  provision,  the  Gov-
 ernment  appointed  the  National  Tex-
 tilé  Corporation  as  the  Custodian
 General  for  all  the  46  sick  under-
 takings.  It  is  also  provided  that  any
 money  advanced  to  the  undertakings
 by-  the  Central  and  State  Govern-
 ment  for  working  capital  and  moder-
 nisation  will  have  priority  over
 other  debts  of  the  company  concerned.

 -I  have  no  doubt  that  the  enactment
 of.this  Bill  will  go  along  way  in
 stréngthening  the  ailing  part  of  the
 textile  sector  which,  we  wish  to
 ensure,  is  rehabilitated.  This  will
 enable  us  to  maintain  production  and
 employment  at  maximum  levels  and
 also  ensure  production  of  cheaper
 varieties  of  cloth  for  the  common
 man.  Steps  are  also  afoot  sto  make
 some.  of  these  units  export-oriented
 in  the  long  run.

 Sir,  I  move.

 MR.  DEPUTY-SPEAKER:
 moved:

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,
 of  the  management  of  the  sick  tex-
 tile  undertakings,  pending  nationa-
 Kisation  of  such  undertakings,  for
 the  expeditious  rehabilitation  of
 such  undertakings  so  that  such  re-
 habilitation  may  subserve  the  in-
 terests  of  the  general  public  by  the
 augmentation  of  the  production  and
 distribution,  at  fair  prices,  of
 cheaper  varieties  of  cloth,  and  for

 Motion
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 matter;  connected  .therewith  of
 incidental  thereto;  be  taken  into
 consideration  ate
 Mr.  Dinen:  Bhattacharyya.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Only  .a  few  minutes

 are  left  out

 R,  DEPUTY-SPEAKER:  Use  those
 three  minutes,  a.

 SHRI  DINEN  BHATTACHARYYA
 At  the  outset,  I  must  that  I  do  not
 know-  what  exactly  is  the  policy  of
 the  Government.  Some  time  back  a
 statement  was  given—I  may  be  cor-
 rected,  if  I  am  wrong—that  there  is  no
 contemplation  on  the  part  of  the  Gov-
 ernment  to  nationalise  the  textile  in-
 dustry.  This  was  a  staternent  made
 by  the  Minister.  Yet,  7६  is  contradic-
 tory  to  say  that,  to  prepare  the  ground
 for  nationalisation,  they  are  taking
 these  steps.  This  is  also  a_pulitical
 stunt.  I  woulg  humbly  appeal  to  the
 Minister  not  to  mislead  the  people  of
 our  country.  You  will  never  nation-
 alise  the  textile  industry  as  a  whole.
 That  is  your  political  base.  You  can-
 not  charge  these  employers  who  have
 looted  our  country  for  so  many  years.
 After  frittering  away  al]  the  funds  of
 the  public,  they  are  now  sick.  The
 whole  ihdustry  is  now  sick  because
 the  purchasing  power  of  the  people
 has  gone  down  and  prices  have  gone
 up.  89.  how  can  you  Save  this  indus-
 try  until  and  unless  you  nationalise
 the.  industry  immediately?  Do  not
 allow  these  big  sharks  to  further  ex-
 ploit  and  plunder  our  people.  My
 first  point  is  that  the  Government
 must  immediately  come  forwarg  with
 a  categorical  policy  statement  that
 they  are  nationalising  the  textile  in-
 dustry  which  is  in  doldrums.  There
 are  reasons  for  this.  Vhere  is  stcel
 price  equalisation  policy;  the  price  of
 stee]  is  the  same  all  over  India.  But
 the  prices  of  raw  cotton  are  not  the
 sams,  on  the  same  =  pattern  as  stecl
 price.  The  West  Bengal  millowners
 have  to  pay  more  than  what  the  Guja-

 at  millowners  pay  for  the  raw  cotton
 The  sane  is  the  case  with  Punjab.
 West  Bengal  millowners  and  Bihar
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 [Shri  Dinen  Bhattacharyya]
 4millowhers  also  have  to  pay  more

 MR,  DEPUTY-SPEAKER:  He
 continue  on  Monday.

 Now  we  take  up  the  Private  Mem-
 bers’  Business.

 will

 5  hrs.
 RIVER  CORPORATION  BILL*—
 SHRI  R.  P.  ULAGANAMBI  (Vel-

 lore):  I  beg  to  move  for  leave-  ‘to
 introduce  a  Bill  to  provide  for’  the
 establishment  of  River  Corporation
 for  the  regulation  and  development  of
 Inter-State  rivers  and  river  valleys.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 establishment  08  a  River  Cor-
 poration  for  the  regulation
 and  development  of  Inter-
 State  rivers  ang  river
 valleys.”

 The  motion  was  adopted.

 SHRI  R.  P.  ULAGANAMBI;  I  in-
 troduce  the  Bill

 MR.  DEPUTY-SPEAKER:  Shri  Bho-
 gendra  Jha—he  is  not  here.

 5.0  ‘hrs.
 NATIONAL  RIFLE  TRAINING  SCHE-

 ME  BILL

 By  Shri  S.  C.  Samanta—contd.

 MR,  DEPUTY-SPEAKER;  Now,  we
 take  up  further  consideration  of  the
 Bill  of  Shri  Samanta  to  provide  for
 compulsory  training  in  rifle-shooting-

 Shri  B.  R.  Shukla
 SHRI  B.  R.  SHUKLA  (Bahraich)

 The  aims  and  objects  of  this  Bill  are
 no  doubt  very  attractive  and  alluring.
 They  are  also  laudable.  But  I  am
 afraid  I  have  to  oppose  the  passage  of
 this  Bill  on  the  ground  of  its  practical
 difficulties  because  the  Bill  envisages
 that  there  should  he  a  provision  for
 compulsory  training  in  rifle-shooting.
 We  are  aware  of  many  provisions,
 compullery  in  nature.  In  the  Constt
 tution  itself  we  have  provided  in  the

 “Published
 siated  VS-T2-72

 In  Gazotie  of  Indian

 DECEMBER  15,  972  Training  Scheme  Bill  260

 Chapter  on  directive  principle  that
 there  shoulg  be  a  free  and  comnpulséry
 primary  education  throughout  the
 length  ang  breadth  of  the  country.
 But,  even  after  a  lapSe  of  25  yearg,
 this  basic  and  elementary  require-
 ment  of  the  country  hag  not  been  ful-
 filled  because  of  financial  anq  cther
 considerations  Now,  therefore,  my
 submission  is  that  if  this  Bill  is  pass-

 d,  then  the  State  would  have  to  re-
 quire.  a  huge  financijal  allocation  for
 imparting  this  training  because  per-
 sons  between  the  ages  of  8  and.  30
 years  are  required  to  be  compulsorily
 imparteq  training  in  rifle-shooting.
 Now,  wherefrom  would  such  huge  re-
 sources  come?  Already  we  have
 reached  the  point  of  saturation  in  the
 matter  of  taxation.  We  have  not
 been  able  to  provide  two  square  meals
 a  day  to  the  teaming  millions  of  this
 country.  We  have  not  been  able  to
 provide  sufficient  clothing.  We  have
 not  been  able  to  provide  primary
 education  So,  when  these  ,  basic
 necessities  have  not  been  fulfilled  on
 account  of  financial  stringency,  then
 to  say  that  there  should  be  a  proyj-
 sion  for  compulsory  training  in  rifle-
 shooting  would  be  an  idle  dream.

 Now,  the  second  apprehension  which
 occurs  to  my  ming  is  the  problem  of
 law  and  order.  Already,  when  there
 is  4  training  which  can  be  designated
 as  paramilitary  drills  ahd  when  the
 country  is  in  a  state  op  turmoil  and
 disorder  because  of  the  lathi  training
 and  for  which  an  amendment  to  place
 a  bar  has  been  brought  in  the  Indian
 Penal  Code  during  the  last  session,
 then,  if  the  people  are  imparted  train-
 ing  to  handle  rifles,  tnere  would  be
 chaos  in  the  country  in  the  present
 set-up.  That  is  my  apprehension.

 Therefore,  my  submission  Is  that
 there  should  be  3  provision  for  {n-
 creasing  the  number  of  rifle  clubs  and
 they  should  he  voluntary  in  nature
 and  there  should  be  put  restrictions
 on  the  membership  of  those  clubs.
 Only  desirable  éléments  should  be
 :ceepted  and  admitted  at  members  of

 Extraordinary  Part  If.  section  2
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 these  voluntary  clubs.  We  have  a
 scheme  of  NCC  for  training  the  youth
 in  the  military  science  in  the  different
 Universities.  There  also,  on  account
 of  ‘the  inadequacy  of  funds,  all  the
 student  of  the  Universities  or  colleges
 have  not  been  able  to  receive  military
 training.  Then,  how  can  be  a  full-
 ftedged  scheme  of  imparting  traiping
 to  all  and  sundry  in  this  country  for
 persons  between  thea  ages  of  8  and
 30  years?

 Therefore,  while  appreciating  the
 concern  of  the  véry  senior  Member
 who  has  introduceg  this  Bill  ang  while
 appreciating  the  laudable  motive  be-
 hind  it  ang  the  intention  behind  this
 Bill,  I  am  afraid  that  we  have  not
 reached  that  stage  of  development  in
 this  country  where  the  passage  of  this
 Bill  is  at  all  desirable  ang  necessary.

 MR.  DEPUTY-SPEAKER:  Before  I
 call  the  next  speaker,  I  notice  that  this
 Bill  relates  to  the  Ministry  of  Defence
 and  also  there  is  a  letter  from  the
 Minister  of  Defence  dateq  i8th  July,
 972  through  which  he  informeq  the
 House  about  the  contents  of  the  re-
 commendation  of  the  President  for  the
 consideration  of  the  Bill.  But  I  do

 not  see  anybody  from  the  Ministry  of
 Defence  here.  How  can  we  go  on?

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  I  am  here.

 MR.  DEPUTY-SPEAKER:  You  are
 not  from  the  Defence.

 SHRI  F,  H,  MOHSIN:  Part  of  it  re-
 lates  to  the  Home  Ministry  also  and
 as  the  Minister  of  State  in  the  Defence
 Ministry  was  otherwise  busy,  he  asked
 me  to  handle  it.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  He  must  be  present  here.

 SHRI  F.  H.  MOHSIN:  There  is  some-
 thing  with  which  the  Home  Ministry
 is  also  concerned  because  the  Rifle
 Training  Scheme  which  Mr,  Samanta
 referre|  to,  pertains  to  the  Home
 Ministry.  So.  this  BIN  pertains  to  the
 Defence  Ministry  and  the  Home  Minis-
 try  as  well.  It  is  not  true  that  the
 Home  Ministry  has  nothing  to  do  with
 this  Bill.

 SHRI  6  VISWANATHAN.  We  have
 no  objection  to  Mr.  Mohsin  or  any
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 other  Minister  from  thé  Home  Ministry
 sitting  here.  in  the  «House.  .Our  '०७-
 jection  is'that-one  of  the  Ministers  of
 the  Ministry  of  Defence  shoulqg  have
 been  present  8  you  have  _  rightly
 pointed  out,

 ‘MR.  DEPUTY-SPEAKER:  I  have  not
 pointeq  out  anything.

 SHRI  G.  VISWANATHAN:  But
 somebody  from  the  Defence  Ministry
 should  be  present.  He  said  that  the
 Home  Ministry  also  is  concerned  with
 it.  We  have  no  objection  to  his  being
 present.

 MR.  DEPUTY-SPEAKER:  In  any
 case,  we  have  received  no  informa-
 tion  that  you  will  be  handling  the
 Bill,  although  I  have  no  objection  te
 your  handling  the  Bil.

 But  I  should  point  out  that  in  all
 cases  like  this  it  is  necessary  that
 the  Chair  or  the.  Speaker  should  be
 informed  that  the  responsibility  for
 this  particular  Bill  has  ७९९७  trans-
 ferred  from  this  Minister  to  that
 Minister,

 MR.  RANA.
 SHRI  M.  B.  RANA  (Broach):  I  rise

 to  oppose  this  Bill  I  accept  the  object
 of  the  Bill  that  every  man  in  India
 should  know  _  rifle-shooting  but  the
 compulsory  part  ef  it  is  the  most  ob-
 jectionable.  A  thing  is  learnt  more
 by  voluntary  methods  than  by  com-
 pulsory  methods,

 Rifle  is  a  weapon  whith  we  use  now
 im  the  place  of.spears,  arrows  or
 swords.  But  everybody  must  know
 how  to  handle  a  rifle.  The  method  of
 training  them  is  not  right  becouse
 making  anything  compulsory  makeg  it
 abhorrent  to  the  people  as  a  general
 rule.

 Rifle  training  is  already  being  given
 in  so;  many  fields,  for  example.  in  the
 Defence  Services,  then  in  the  Territo-
 rial  Army.  the  Home  yuards,  NCC
 and  the  Gram  Rekshuk  Dal.  ‘Men
 there  is  the  National  Rifle  Training
 Association  and  other  clubs  ang  they
 also  organize  civilian  rifle  training
 where  olementary  rifle  training  ts
 imparted.

 I  have  admired  the
 Which  this  Bil  is

 object
 introduced,

 with
 But
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 the  way  it  is  to  be  worked  out  is  not
 right,  I  request  that  Mr,  Samanta

 ‘shoulda  either  mend  the  Bill  or  with-
 draw  it  and  leave  this  to  voluntary
 organisations  like  the  Gram  Rakshak
 Dal  ete.  That  would  be  a  _  ‘wiser
 course  and  more  people  will  be  train-
 ed  in  that  way.  Thank  you.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  Mr,  Deputy-
 Speaker,  Sir,  I  have  heard  Mr,  S.  C.
 Samanta  and  other  hon.  Members  who
 have  actively  participated  in  the  dis-
 cussion  on  this  Bill  which  has  got  a
 very  laudable  object  of  training  the
 civilians  ip  the  rifle  training  so  that
 they  could  form  a  second  line  of  def-
 ence  and  with  a  view  to  strengthening
 and  invigorating  the  youth  of  our
 country.

 Sir,  there  cannot  be  any  other  opini-
 On  as  far  ag  the  object  of  the  Bill  is
 concerned.  Mr.  Samanta  has  men-
 tioned  this  in  the  Statement  of  Objects
 870  Reasons  for  this  Bill.  He  said  he
 has  brought  forward  this  Bill  with  a
 view  to  train  our  youth  within  the
 age  limits  of  20  and  30  years,  so  that
 they  could  form  a  ‘second  line  of
 Defence’  to  be  of  help  if  an  emergency
 arises.  And,  the  background  for  .  his
 bringing  forward  this  Bill  ig  this.  The
 aggression  of  the  Chinese  in  962  per-
 haps  still  haunts  his  memory.  In
 962  when  the  Chinese  committed  ag-
 gression  of  our  country,  he  feels,  we
 had  not  so  much  of  strehgth  to  coun-
 teract  the  aggression,

 Sir.  I  beg  to  differ  from  him.  India
 never  lagged  behind—either  in
 strength  or  in  numbers—in  counterac-
 ting  the  aggression  of  the  Chinese  in
 i962.  The  fact  of  the  matter  is  that
 the  aggression  was  surprising  and  also
 sudden,  which  was  never  expected  by
 India,  and  that  too,  thom  a  socialist
 country,  (Arn  hon.  Member:  So-called)
 so-called  socialint  eountry,  with
 whom  we  had  friendly  relations.  So,
 that  was,  if  I!  may  say  go,  rather  a
 surprise  attack.  It  was  a  stab  in  the
 buck  and  India  was  taken  unawares.
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 If  ahy  reverses  had  been  there  at
 that  time,  it  was  not  because  of  want
 of  sufficient  men  or  want  of  strength
 of  our  army.

 I  do  appreciate  the  mind  of  the
 Mover  of  the  Bill  that  we  have  to  be
 prepared  for  all  emergencies.  But  I
 would  like  to  point  out  that  at  pre-
 sent  we  do  have  such  organisationg  in
 our  country  to  train  our  youth.  For
 example,  we  have  got  the  Territorial
 Army  which  trains  our  youth  in  this
 line.  It  is  composed  of  citizens  bet-
 ween  the  ages  of  8  to  35.  It  gives
 training  to  citizens  who  volunteer  to
 receive  such  training  in  their  spare
 time.  In  the  event  of  any  national
 emergency  or  war,  they  may  be  called
 upon  to  bear  arms  for  the  defence  of
 the  country.  The  present  strength  of
 the  Territoria]  Army  is  59,000.  Added
 to  that,  we  have  got  the  N.C.C,
 (National  Cadet  Corps)  which  im-

 parts  military  training  to  the  able
 bodied  students  studying  in  schools
 and  in  colleges  and  also  the  universi-
 ties  and  its  aims  are  to  train  and
 develop  leadership  among  the  students
 and  builq  up  character  ang  comrade-
 ship  among  the  students  and  alse
 foster  the  ideals  of  service  and  to
 stimulate  interest  in  them  for  the
 defence  of  the  country  and  also  to
 build  up  a  sort  of  reserve  for  the
 armed  forces,  The  current  strength
 of  the  N.C.C.  in  the  senior  division
 is  of  the  order  of  6  lakhs.  In  the
 junior  division,  it  is  7  lakhs.  Thus  it
 can  be  seen  that  we  have  got  suffici-
 ent  number  of  people  undergoing
 training  in  the  senior  ang  junior  divi-
 sions  of  the  N.C.C.

 In  addition  to  this,  we  have  got  ?
 more  training  schemes  under  the
 Ministry  of  Home  Affairs  also.

 Hon.  Members  are  uware  that  we
 have  got  the  Home  Guards  Scheme
 also.  Under  the  Home  Guards  Sche-
 me,  there  is  a  provision  to  train  7
 lakhs  of  people  in  the  country.

 Hon,  Members  are  also  aware  that
 the  border  areas  are  also  given  train-
 ing  in  the  use  of  flre-wrms  wherever
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 we  have  got  borders  with  other  coun-
 tries.  This  is  the  position  as  far  as
 Home  Guards  are  concerned.

 Besides  this,  we  have  got  a  Civilian
 Rifle  Training  Scheme,  on  which  the
 Member  has  emphasised.  This  Civi-
 lian  Rifle  Training  Scheme  came  into
 force  in  954  consequent  on  a  Resolu-
 tion  having  been  passed  in  the  Lok
 Sabha  to  that  effect.  This  was  intend-
 eq  to  train  the  members  of  the  public
 on  the  uSe  of  fire-arms.  The  training
 was  to  be  given  under  the  supervision
 of  police  officers  at  police  stations.  The
 scheme  was  revised  in  the  year  1963.
 A  Central  Board  of  Civilian  Rifle
 Training  was  constituted  in  1964.  The
 period  was  3  years.  The  term  has
 expired  and  recently  a  new  Comrnittee
 is  being  appointed  and  orders  are
 being  issued  in  that  respect.

 26,000  rifles  of  0.22  bore  have  been
 importeq  and  supplieq  to  the  State
 Governments  for  this  training.  Upto
 the  eng  of  the  last  year,  64  lakhs  of
 persons  have  been  already  trained.

 Therefore,  from  all  these  existing
 schemes,  hon,  Members  will  appreciate
 that  there  are  enough  training  facili-
 ties  to  train  our  youth  in  the  Territo-
 rial  Army,  in  the  NCC  ang  in  the
 Home  Guards.

 So.  I  feel.  we  need  not  be  so  much
 anxious  about  our  second  lihe  of
 defence.

 And,  added  to  these,  we  have  got
 the  Border  Security  Force  also,  about
 which  hon.  Members  are  also  aware
 They  indeeq  played  a  prominent  role
 for  the  defence  of  our  country  in  the
 recent  conflict  with  Pakistan.

 T  need  not  mention  ahout  the
 Strength  of  our  army  so  much  now
 because,  ns  Is  known  to  everybody,
 they  have  shown  their  bravery  in
 every  direction,  both  in  the  enst  and
 the  west  during  the  recent  conflict
 with  Pakistan.
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 We  have  therefore  got  _  sufficient
 strength  to  counteract  any  attack  from
 any  country.  So,  Sir,  the  Members
 need  not  be  apprehensive  about  the
 second  line  of  defence.  We  are  al-
 ready  prepared.  We  have  got  suffi-
 Gient  strength  of  the  Indian  Army  to-
 counteract  any  attack

 While  I  do  appreciate  the  intention
 of  the  Mover  of  the  Bill  which  is  in-
 tended  for  the  security  of  the  country,
 to  train  our  youth  etc,  I  would  like
 the  Hon.  Mover  also  to  appreciate  the
 point  of  view  that  there  is  no  need  as
 such  at  present.  We  have  got  suffi-
 cient  strength  trained  personhnel  al-
 ready.  Youth  are  also  being  trained
 in  schools  and  colleges.  Citizens  also
 are  given  training  under  the  Rifle
 Training  Scheme.  Citizens  are  having
 scope  also  to  join  Home  Guards;  they
 can  join  the  Territorial  Army.  There-
 fore,  there  are  enough  facilities  for
 those  who  desire  and  there  is  no  need
 for  compulsory  recruitment  or  com--
 pulsory  military  training.

 AN  HON.  MEMBER:
 colossal  expenditure.

 There  will  be

 SHRI  F.  H.  MOHSIN:  Apart  from
 expenditure,  I  do  not  think  it  is  neces
 sary  because  I  qo  not  think  that  any
 apprehension  should  go  round  in  the
 country  to  the  effect  that  there  is
 something  ahead,  that  some  dangers
 will  arise  for  us  and  therefore  we  are
 preparing  for  such  an  act  now  and  all
 that.  Let  not  that  impression  go  round
 because  it  would  involve  huge  training
 in  the  country.  I  assure  hon,  Members
 that  there  need  be  no  worry  as  far  as
 the  security  of  the  country  is  concern-
 ed.  As  far  as  the  ‘efence  of  the
 country  is  concerned,  we  have  got  a
 very  strong  Army.  Navy  and  Air
 Force.  Our  youth  are  also  trained.
 Once  they  are  trained  in  the  use  of
 rifles,  we  have  to  keep  on  training
 them.  Otherwise,  after  many  years.
 if  they  do  not  handle  the  mfle,  they
 may  forget.  For  example,  I  was  imy-
 scl  a  member  of  the  (University  Offi-
 cers’  Training  Corps  in  my  college
 days,  because  the  NCC  senior  division
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 -was  called  the  UOTC  or  the  UTC  at
 ‘that  time.  But  after  I  left  the  college,
 I  have  not  handled  a  rifle,  and  I  do  not
 know  whether  I  shall  be  able  to  handle
 it  again.  What  I  mean  to  say  is  that
 once  a  person  has  got  the  training,  he
 has  got  to  keep  up  the  training  For
 instance,  if  my  hon,  friend  Dr.  Karni
 Singh  leaves  off  the  practice  for  some
 time,  I  do  not  think  that  he  would  be

 -so  aceurate  in  his  shooting,  and,  so,
 he  will  have  to  keep  up  the  training
 80  that  he  would  be  well  up  in  it  all

 ‘the  time.  Apart  from  the  expenditure
 ‘that  this  may  involve,  it  is  not  neces-

 sary  at  the  present  moment.

 ‘I  do  not  dispute  the  sincerity  be-
 ‘hind  this  Bill  or  the  spirit  behind  the
 Bill.  If  need  be,  if  such  an  emergency
 arises,  if  any  such  occasion  arises,  we

 “may  certainly  consider  bringing  such
 a  Bill,  but  at  the  present  moment,  I
 do  not  think  that  it  is  necessary  and,

 ‘therefore,  I  would  appeal  to  the  hon.
 Mover  to  withdraw  this  Bill

 SHRI  S.  C.  SAMANTA  (Tamluk):
 I  am  astonished  to  hear  the  hon.  Minis-
 ter  asking  me  to  withdraw  the  Bill.
 He  has  just  now  referreg  to  the  Lok
 Sabha  resolution  of  1954.  That  was
 My  resolution  as  amended.  The  Gov-
 ernment  of  that  day  under  the  Minis-
 tership  of  the  Home  Minister  Dr,  Katju
 had  accepted  it.  What  he  said  at  that
 time  and  what  the  present  hon.  Minls-
 ter  has  saiq  are  to  be  compared  with
 éach  other.  My  hon.  frieng  Dr.  Karni
 Singh  was  present  at  the  time  of  the
 debate  on  my  resolution  in  954  and
 he  would  recall  what  had  happened
 I  have  moveg  this  Bill  only  with  the
 intention  that  some  items  should  be
 codified  and  brought  in  the  form  of  a
 Bill.  The  idea  has  been  accepted  by
 Government.  The  NCC  was  there,  the

 ‘Home  Guards  were  ‘there  ang  every-
 thing  else  wns  there.  Ang  yet  this
 resolution  wag  passed.  The  resolution
 read  ag  follows:

 “This  House  is  of  opinion  —  that
 With  2  view  to  inculcate  discipline,
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 markmanship,  initiative,  anq  leader-
 ship  in  the  youth  community,  Gov-
 ernment  shoulg  immediately  provide
 all  proper  and  practicable  facilities
 to  rifle-training  institutions  in
 India.’’.

 This  was  the  resolution  passed  in
 1954.  In  1963,  the  civil  rifle-training
 scheme  was-  renovated,  as  the  hon.
 Minister  was  just  telling  us.  I  wanted
 to  codify  that  renovateq  scheme  and
 nothing  else.  Some  of  my  friends
 who  were  speaking  about  expenditure
 said  that  there  would  be  further  ex-
 penditure  and  we  would  not  have  the
 hecessary  money  for  it.  As  Members
 of  Parliament,  we  know  how  much  we
 spend  on  the  Defence  and  Home  Minis-
 tries.  If  there  be  necessity,  money
 will  come  as  it  is  coming  now.

 My  intention  was  to  have  a  central
 board  for  the  training  seheme.  That
 Central  board  ang  Central  scheme  were
 formed  in  3954  after  the  resolution
 was  passed.  State  Boards  were  also
 to  be  formed,  but  I  think  there  are
 no  State  Boards.

 As  regards  the  civilian  people,  it  is
 necessary  that  they  should  keep  on
 being  traineg  for  years  fo  come.  They
 will  be  given  training  for  six  months,
 and  after  that  they  will  know  now  to
 handle  the  rifle,  and  when  ernergency
 comes,  they  will  be  called  and  all  at
 once  they  will  join  ang  wage  the  war.

 With  this  end  in  view,  I  wanted  to
 codify  the  civil  rifle-training  associa-
 tion.  If  Government  think  that  the
 things  that  were  mentioned  in  the  re-
 solution  are  being  carried  out,  I  shall
 be  the  first  man  to  withdraw  my  Bill.
 If  Government  take  the  responsibility
 to  see  that  civilian  people  will  be  cal-
 leq  and  they  wil)  be  helped  to  go  to
 the  rifle-training  institutions,  then  I
 shall  have  no  he  itation  in  withdrawing
 the  Bill.  If  siMficient  nssurnnee  is
 given  to  me  that  the  things  that  I  have
 mentioned  in  the  Bill  would  be  taken
 up  by  Governmint,  Tam  prepared  to
 withdraw  the  Boll.
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 SHRI  F.  प्र.  MOHSIN:  As  I  have
 mentioneg  already,  the  central  board
 hasbeen  formed,  and  we  have  request-

 -ed  the  State  Governments  also  to  form
 such  State  Boards.  There  is  no  bar

 ‘to  any  citizen  being  ‘traineg  in  the  use
 of  rifles.  We  do  not  bar  any  citizen
 from  going  to  a  rifle  training  institu-
 ‘tion  ang  enlist  himself  as  a  member
 ang  get  himself  trained.  But  what  we
 do  not  want  is  compulsory  to  train
 every  youth  between  the  ages  of  20
 and  30.  We  do  not  want  the  element
 of  compulsion  that  everybody  will  have
 to  get  himself  trained  in  the  use  of
 rifles.  Certainly,  these  institutions  are
 ‘there  to  welcome  them  and  give  train-
 ing  to  whosoever  wants,

 ‘MR.  DEPUTY-SPEAKER:  Before  I
 ascertain  from  Shri  S.  C.  Samanta
 whether  he  would  like  to  withdraw  the
 Bill  or  not,  I  shall  first  put  the  amend-
 ments  to  the  motion  for  cOnsideration
 to  the  vote  of  the  House  8700  dispose
 them  of  first.

 The  question  is:

 “That  the  ‘Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  March,  1973.”

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is

 “That  the  Bill  to  provide  for  com-
 pulsory  training  in  ‘ifle-shooting  to
 all  able-bodieg  citizens  between  the
 age  of  twenty  and  thirty  years,  be
 referred  to  a  Select  Committee  con-
 sisting  of  0  members,  namely,  Shri
 s.  M.  Banerjee,  Shri  Dharnidhar
 Basumatari.  Shri  Jyotirmoy  Bosu.
 Shri  M.  C.  0889.  Shri  Samar  Guha.
 Shri  Shyam  Sunder  Mohapatra,  Shri
 S.  M.  Siddayya,  Shri  Shankar  Dayal
 Singh.  Shri  Atal  Bihari  Vajpayee,
 and  Shri  Subodh  Hansda,  with  ins-
 tructions  to  report  by  the  last  day
 of  the  second  week  of  the  next  ses-
 sion.”.(5)

 The  motion  was  nagatived.,
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 MR,  DEPUTY-SPEAKER:  Does  Shri
 85.  Cc  Samanta  want  to  withdraw  his
 Bill.

 ‘SHRI'S.  C.  SAMANTA:  I  beg  leave
 of  the  House  to  withdraw  my  Bill.

 MR.  DEPUTY-SPEAKER
 tion  is

 The  ques-

 “That  leave  be  granted  to  Shri  S.
 C.  Samanta  to  withdraw  the  Bill  to
 ‘provide  for  compulsory  training  in
 ‘rifle-shooting  to  all  able-bodied  citi-
 zens  between  the  age  of  twenty  and
 ‘thirty  years”.
 The  motion  was  adopted.

 SHRI  8.  C.  Samanta:  I.  withdraw
 the  Bill.

 ——
 5.28  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  Eighth  Schedule)

 ‘DR.  KARNI  SINGH  (Bikaner):  Mr
 Deputy-Speaker,  Sir,  I  consider  it  &
 unique  honour  to  have  the  opportunity
 Once  again  to  ihtroduce  a  Bill  to  get
 recognition  for  the  Rajasthani  langu-
 age  and  to  have  if  placed  on  the
 Eighth  Schedule  in  its  rightful  place.
 In  1967-68,  I  had  brought  forward  a
 similar  Bill  before  this  House.

 I  am  very  happy  to  say  that  since
 the  last  time  I  had  brought  forward
 my  Bill  before  the  House,  the  Sahitya
 Akadami  has  recogniseg  Rajasthani  on
 a  par  with  the  other  languages  of
 India.  I  believe  that  this  happened
 last  year,

 I  would  Uke  at  the  very  outset  to
 clarify  my  position.  I  am  one  of  those
 who  want  to  gee  that  Hindi  becomes
 the  lingua  franea  of  India,  ang  thot
 each  and  every  citizen  of  Ibdia  learn
 roy  speak  Hindi.  T  shoula  like  to  see
 Hindi  as  the  link  language.  When  ६
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 bring  before  this  House  ६  Bill  to  have
 Rajasthani  recognised  I  am  not  in  any
 way  trying  to  minimise  the  importance
 of  Hindi  or  remove  the  cohesive  langu-
 age  that  we  are  trying  to  work  out.
 But  the  fact  remains  that  States  all
 around  Rajasthan,  for  that  matter  all
 over  the  country,  have  their  regional
 languages,  Punjab,  our  -border  State
 has  Punjabi  recognised;  Gujarat,  south
 of  us,  have  their  language.  Meharash-
 tra  has  its  language.  Of  course  South
 has‘a  variety  of  languages  and  so  has
 Bengal  and  Orissa  ang  so  on.  It  is
 not  the  intention  of  any  Rajasthani,
 whether  inside  this  House  or  outside,
 to  try  to  do  anything  to  bring  about
 the  disintegration  of  the  country.  Far
 from  it.  Our  intention  is  and  it  has
 been  accepted  by  the  country  that
 through  the  recognition  of  regional
 languages  the  cohesiveness  in  each
 State  increases.  Two  crores  or  more
 speak  Rajasthanj  today.  For  some  un-
 fortunate  reason  Rajasthanj  has  not
 been  recognised  as  a  language  and  this
 is  exactly  what  we  want  to  correct.
 Only  34  per  cent  of  Indians  speak
 Hindi.  I  should  like  to  see  00  per
 cent  of  Indians  speak  Hindi.  But  we
 have  t6  recognise  certain  facts.  If
 the  argument  is  put  forward  that  if
 Rajasthani  were  recognised  today  a
 great,  big  chunk  of  what  may  be
 called  Hindi-speaking  area  will  disap-
 pear,  I  think  it  is  wrong,  because  whe-
 ther  you  regard  Rajasthan  as  a  Hindi-
 speaking  area  or  not,  you  have  to  con-
 tend  with  the  basic  fact  that  we
 Rajasthanis  learn  Hindi;  we  do  not
 speak  Hindi  from  our  birth:  We  go
 to  schoo]  or  college  and  we  have  learnt
 Hindi.  We  do  not  object  tp  that.  One
 fact  does  remain  that  at  the  time  of
 wvur  birth  in  early  school  years  we
 know  Rajasthani  which  is  our  mother
 tongue,  just  like  Punjabi,  Gujarati  or
 Marathi,

 I  believe  the  census  figures  are  not
 out.  But  T  was  told  that  in  the  last
 census  almost  two  crores  of  people
 were  suppored  to  be  Rajasthani  speak-
 ing.  They  were  senttered  aly  over  the
 world.  I  can.  tell  you  trom  my  long
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 travels.  I  have  been  to  Madras  and
 Calcutta  and  I  found  people  speaking
 Rajasthani  as  they  were  from  our
 State.  Even  in  Burma,  Cambodia,
 Hong  Kong,  England,  all  over  the  place
 where  Rajasthani  people  are,  they
 generally  speak  in  their  own  language.
 There  is  nothing  bad  about  it,  because
 after  all  the  language  that  you  learn
 from  your  childhood  is  the  language
 in  which  you  wish  to  speak,
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 I  am  no  authority  on  linguistics  and
 languages  and  I  happen  to  be  one  of
 those  lucky  men  who  drew  the  ballot
 today  to  have  my  Bill  before  the
 House.  But  I  will  substantiate  what  I
 say  by  extracts  from  some  of  the
 world’s  topmost  people,  particularly
 some  of  our  big  leaders  in  the  country
 whose  pictures  adorn  the  Centra]  Hall
 teday.  I  think  that  what  they  say  will
 carry  more  force  than  what  I  say.  If
 you  will  give  me  a  little  time  I  shall
 substantiate  what  I  say  from  some  of
 the  learned  quotations  from  our  great
 leaders.

 Mr.  Nehru,  the  man  I  have  always
 respected  from  my  childhood,  I  shall
 quote  first  and  foremost.  At  the
 Rajasthan  Sahitya’  Sammelan  in  Jai-
 pur,  Pandit  Nehru  said:

 “We  must  clearly  understand
 that  we  desire  the  development
 of  the  provincial  languages  like
 Bengali,  Marathi,  Gujarati,  Tamil,
 Telugu,  Kannadi,  Malayalam  and
 Rajasthani”’.
 Mark  the  v.  :rd  Rajasthani.

 “In  each  provin-e  its  own  langu-
 age  comes  foremost’.  “Some  peo-
 ple  talk  of  one  nation,  one  culture,
 One  language.  That  cry  temindg  me
 of  some  of  the  fascist  and  nazi  slo~
 gans  of  old.  We  are  one  nition,  of
 course.  But  to  try  to  regiment  it
 in  one  way  will  meau  discord,  con-
 flict  and  bitterness”.

 It  is  often  said  by  many  persons  that
 Rajasthani  should  not  be  recognised
 and  then  when  L  ask  those  people  whe-
 ther  they  have  their  own  State  langu-
 uge,  they  admit  that  they  have.  T
 should  like  to  make  this  quite  clear.
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 We  Rajasthanis  are  prepared  to  make
 any  sacrifice  for  our  nation  provided
 there  is  a  time-bound  programme
 brought  before  this  House  that  all  the
 Major  languages:  of  the  country,  with-
 in  a  period  of  ten  or  20  or  30  years,
 will  all  be  put  away  and  that  Hindi
 will  become  the  only  language  of  the
 country.  In  that  case  I  am  prepared
 to  withdraw  my  Bill  right  now.  But
 if  it  is  the  desire  that  other  State  lan-
 guages  should  continue,  I  must  respect-
 fully  submit  that  it  is  my  desire  as  a
 citizen  coming  from  Rajasthan  ang  as
 a  proud  Indian  that  the  Rajasthani
 language  must  also  have  its  due  share
 and  given  equal  status  with  the  langu-
 ages  of  our  neighbouring  States.

 Often  the  argument  is  put  forward
 that  in  Rajasthan  there  is  not  one
 language;  there  are  various  dialects.  I
 shall  go  into  that  a  little  later.
 say  this  much.  No  matter  what  langu-
 age  and  no  matter  in  what  country
 you  have  dialects  changes  will  take
 place.  They  say  in  Rajasthan  Jaipuri,
 Bikaneri.  Jodhpuri,  Udaipuri:  etc.  is
 spoken  but  it  is  true  that  it  is  the
 same  language,  the  same  derivation.
 If  you  go  to  the  United  States  and
 visit  the  Northern  States  ang  the
 Southern  States,  the  same  English  is
 spoken  differently  dnd  there  are  dia-
 lect  changes:  yet  it  is  called  English.

 AN  HON.  MEMBER:
 sound  like  English.

 It  does  not

 DR.  KARNI  SINGH:  You  ought  to
 answer  that.  Take  England,  You  go
 to  Wales.  Scotland,  or  the  London
 area  or  Southern  England.  They  do
 not  speak  English  the  same  way;  it  is
 still  the  Queen's  English.  Therefore

 to  merely  say  that  just  becouse  dialect
 changes  have  taken  place  and  so
 Rajasthani  is  not  a  tanguage,  I  am
 afraid,  is  not  fair.  You  go  to  the
 villages  today.  Little  children  speak
 Rajasthani;  they  do  not  speak  Hindi.
 3  want  to  say  that  children  in  every
 cornor  of  the  country  should  learn  to
 spenk  Hind!  but  that  dons  not  do  away
 with  the  foet  that  Rajasthan!  ia  our
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 mother  tongue.  How  the  States  in
 the  South  have  developed  because  of
 their  language  ang  how  the  States  in
 the  East  have  developed  because  of
 their  language!  Bezause  children  at
 the  smallest  age  are  able  to  grasp
 what  is  being  taught.  I  can  tell  you
 from  my.experience  that  in  the  smal-
 ler  classes—Mr,  Nahata  would  bear
 me  out  because  we  come  from  the
 desert  regions—in  the  desert  regions
 the  school  teachers  have  to  teach  Hindi
 by  translating  it  first  into  Rajasthani
 and  then  explaining  it  in  Hindi.  That
 is  not  unusual  because  after  all  the
 child  cannot  grasp  it  all  that  quickly.

 Because  of  the  richness  of  its  lite-
 rature  too  it  has  a  right  to  be  recog-
 nised  as  a  language;  its  right  for  re-
 cognition  cannot  be  disputed,  in  my
 opinion.  ,We  only  have  to  go  the  great
 Mesra  Bhajans  which  are  world
 famous  today;  many  of  them  are  in
 Rajasthani  and  she  came  from  Rajas-
 than;  we  are  proud  of  her.

 Dr.  Becomfield,  an  eminent  America
 Scholar  has  in  his  hook  “TLanguage’”’
 also.  recognised  Rajasthani  as  one  of
 the  major  languages  ang  place  it  as
 the  25th  Janguge  of  the  world  in  rela-
 tion  to  the  number  ०06  people  speaking
 it.  Another  great  authority  on  langu-
 ages,  the  late  Sir  Asutosh  Mukherjee
 Says.

 “But  Bardic  (Rajasthani)  poems
 are  also  important  as  literary  docu-
 ments.  They  have  3  literary  value
 and  taken  together  form  litera-
 ture.  which  better  known,’  is  sure  to
 occupy  a  most  distinguished  place
 amongst  the  literature  of  the  new
 Indian  vernaculars.”

 Dr,  Tessitori  of  Italy  who  visited
 Rajasthan  75-80  venrs  ago.  while  re-
 viewing  the  work  ‘Krishna  Rukmani-
 ri-Veli'  by  Rathore  Prithviraj  of  Bika-
 ner  one  of  my  ancestors.  bam  prand
 to  say:  Says:
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 “This  Veli  of  Krishna  and  Ruk-

 mani  by  Rathore  Prithviraja  of
 Biakaner,  is  one  of  the  most  fluent
 gems  in  the  rich  mine  of  Rajasthani
 literature.”

 Look  at  some  of  the  published
 works.  I  have  a  list  of  200  books
 here,  far  too  many  to  read  out.  I
 have  collected  a  whole  lot  of  books
 here;  they  are  all  books  in  Rajasthani
 and  it  cannot  be  saiq  that  this  repre-
 sents  a  mihority.  There  are  far  too
 many.  I  would  like  to  make  another
 quetation  from  another  very  learned
 scholar  the  Chancellor,  in  fact  the
 pounder  of  the  Benaras  Hindu  Univer-
 sity,  Pandit  Madan  Mohan  Malviya:

 “राजस्थानी  वीरों  की  भाषा  है  t

 राजस्थानी  साहित्य  वीरों  का  साहित्य
 है।  संसार  के  साहित्य  में  इसका
 निराला  स्थान  है।  वर्तमान  काल  के

 भारतीय  नवयुवकों  के  लिये  उसका
 अध्ययन  होना  आवश्यक  है
 प्राण-से-भरे  साहित्य  और  इसकी  भाषा
 के  उद्धार  का  कार्य  होना  अत्यन्त
 झ्रावश्यक  है  |  मैं  उस  दिन  की  उत्सुक
 प्रतीक्षा  में  हूं,  जब  हिन्दू  विश्वविद्यालय
 में  राजस्थानी  का  सर्वाग पूर्ण  विभाग
 स्थापित  हो  जायेगा  "

 The  picture  of  the  great  man  hangs
 in  the  Central  Hall.  I  will  guote  an-
 other  great  man,  Rabindranath
 Tugore:

 “भक्ति  रस  का  काव्य  तो  भारत-
 ब्य  के  प्रत्येक  साहित्य  में  किसी  न  किसी
 कोटि  का  पाया  जाता  है.  परन्तु  राजस्थान
 ने  अपने  रक्‍त  से  जो  साहित्य  निर्माण
 किया  उसकी  जोड़  का  साहित्य  और

 कहीं  नहीं  पाया  जाता।

 Jomegrtine  the  word  bhasha  because
 they  say  Rajasthani  is  only  a  dinlect
 and  nop  a  fonguage.
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 “राजस्थानी  भावा  साधना  में
 जो  एक  भाव है,  जो  एक  उद्गम  है
 वह  केवल  राजस्थान  के  लिये  ही  नहीं
 सारे  भारतवर्ष  के  लिये  गौरव  की  वस्तु
 है  ।  राजस्थानी  भाषा  के  प्रत्येक  दोहे
 में  जो  वीरत्व  की  भावना  और  उमंग

 है  वह  राजस्थान  की  मौलिक  निधि  हैं.
 ओर  समस्त  भारत  के  लिये  गौरव  का
 विषय  है
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 Now,  we  have  to  go  back  a  few  cen-
 turies.  Abul  Fazil  in  his  book  Ain-e-
 Akbari  writes:

 “Throughout  the  wide  extent  of
 Hindustan,  many  are  the  dialect  that
 are  spoken  and  the  diversity  of  these
 that  do  not  exclude  8  cOmmon  inter-
 intelligibility  are  innumerable.  These
 forms  of  speech  that  are  not  under-
 stood  one  of  another  are  the  dialect
 of  Delhi.  Bengal,  Multan,  Marwar—
 what  we  now  call  Rajasthan—Guja-
 rat.  Telingana,  Marhatta  Karna-
 tik,  Sindh;  Afghan  of  Shal  (bet-
 weer,  Sindh,  Kabul  and  Kandhar),
 Baluchistan  and  Kashmir.”

 Coming  to  the  yardsticks  of  a  langu-
 age,  The  Sahitya  Academy  has  laid
 down  certain  requirements  before  a
 language  can  be  recognised.  They  are
 structurally  independent  language,
 grammar,  continuous  history  and
 tradition  for  three  centuries,  and  a
 dictionary.  I  will  go  through  these
 one  by  one.  Regarding  grammar.  we
 have  this  pamphlet:

 राजस्थान  भाषा  प्रचार  सभा,  जयपुर
 द्वारा  आयोजित  आधुनिक  राज॑स्थानी  गद्य
 के  सर्वमान्य  रूप-निर्धारण  की  समस्या  विषयक
 विवार  भेदी  |

 This  refers  to  all  the  grammar  hooks
 that  have  been  published.  Every
 language  must  have  a  dictionary.  I
 think  very  few  hon.  members  in  this
 Mouie  Would  perhps  know  that  we
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 have  a  huge  compiled  work,  a  diction-
 ary,  in  Rajasthani  language.  There
 are  three  ‘volumes  but  I  have  only
 two,  produced  by  the  very  notable
 scholar,  Sitaram  Lalsa,  from  Jodhpur.

 AN  HON.  MEMBER:  Is  _  it
 Rajasthani  to  Hindi?

 from

 DR.  KARNI  SINGH:  I  think  it  uses
 Rajasthani  to  explain  Rajasthani.
 Then  comes  the  requirements  of
 Kiteratune.  I  have  already  exhibited
 to  you  a  book  list  cf  200  books.  Then
 there  should  be  perfodicals.  I  have
 got  here  a  complete  list  of  periodicals
 brought  out  in  Rajasthani  from
 various  parts  of  Rajasthan  like  Rahstra
 Bharti,  Bikaner,  Ledesar  from  Cal-
 cutta,  Rajasthani  Vir  from  Poona
 Parampara  from  Jodhpur,  Shodh  Pat-
 rika  from  Udaipur,  Sanyukta  Rajas-
 than  from  Ajmer  and  so  on,

 Another  requirement  of  a  language
 is  daily  newspapers.  Here  is  Marwar
 Times  a  daily  published  from  Jodhpur
 in  Rajasthani.  There  is  the  require-
 ment  that  a  language  must  be  spoken
 by  a  very  large  number  of  people.  It
 is  my  estimation  that  2  crores  of  peo-
 ple  residing  within  the  State  and  १
 crore  outside  speak  MRajasthan!.  Of
 course  there  are  many  people  in  the
 border  areas  who  will  be  bilingual  or
 multilingual.  In  North  Rajasthan,
 Punjabi  is  spoken;  in  south  Rajasthan
 Gujarati  is  spoken.  In  eastern  Rajas-
 than,  We  have  Brajbasha.  These  are
 quite  natural,

 Another  argument  put  up  against
 Rajasthani  is  that  we  do  not  have  a
 script.  whereas  Gujarati,  Tamil  and
 other  languages  have  a  separate  script,
 Rajasthani  uses  the  Devanagiur:  script.
 To  that,  my  answer  is  simple.  Marathi
 uses  Devanagari  script  and  still  it  is
 a  separate  language.  The  game  should
 upply  to  Rajasthani  also.

 There  is  ane  very  important  quota-
 tion  fo  must  give  the  House  and  that
 is  trom  Dr.  Tessitori,  which  further,
 strengthens  the  claim  of  Rajasthani
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 about  structural  independence,  gram-
 mar  and  continuous  history  and  tradi-
 tion  of  thnee  centuries;

 “In  Western  India  Shaurseni  Apa-'
 ‘yhrandha  was  succeeded  by  that
 form  of  language  which  I  have
 chosen  to  call  Western  Rajasthani
 and  other  Old  Gujarati.  This  was  in
 use  over  the  whole  of  Gujarat  and
 Western  Rajputana  and  flourished

 «  till  about  the  end  of  the  l6th  Cen-
 tury  A.D.  when  finally  developed
 into  two  distinct  vernaculars—
 Modern  Gujarati  and  Modern  Mar-
 wari.”

 Dr.  Tessitorj  has  also  said  in  the
 introduction  to  his  notes  on  the  gram--
 mar  of  the  Old  Western  Rajasthani
 with  special  reference  to  Apabhransha
 and  Gujarati  ang  Marwari:

 “जिस  भाषा  को  मैंने  प्राचीन
 पश्चिमी  राजस्थानी  नाम  दिया  है  और

 इन  पृष्ठों  में  जिसका  विवरण  देने  जा

 रहा  हूं  वह  शौरसेन  अपभ्रंश  की  पहली
 संतान  है।  और  साथ  ही  उनकी

 ग्रा धुनिक  बोलियां  की  मां  है  जिन्हें

 गुजराती  तथा  मारवाड़ी  के  नाम  से
 जाना  जाता  है  a

 तथ्य  यह  है  कि  जिस  भाषा  को  मैं

 प्राचीत्त  पश्चिमी  राजस्थानी  के  नाम  से

 पुकारता  हुंउसमें  वे  सभी  तत्व  हैं  जो  गुज-
 राती  के  साथ  साथ  मारवाड़ी  के  नाम  से

 पुकारता  हूं  उसमें  वे  सभी  तत्व  हैं  जो

 गुजराती  के  साथ  साथ  मारवाड़ी  के

 उद्भव  के  सूचक  हैं झौर  इस  तरह  वह
 भाषा  स्पष्टत:  इन  दोनों  की  सम्मिलित
 मां  2  na

 What  more  do  you  want?

 Then,  there  must  be  research  insti-
 tutions  in  any  language.  YT  have  got
 bere  a  st  of  L3  research  institutiona:
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 Sahitya  Samiti,  Bissau;  Rajasthani
 Basha  Prachar  Sabha,  Jaipur,  Sadul

 Rajasthani  Research  Institute,  Bika-

 ner,  Bharatiya  Vidhya  Mandir  Shodh
 Pratishthan,  Bikaner,  Prachya  Vidya
 Pratishthan  Sabha,  Bikaner,  Prachya

 Vidya  Pratishthan,  Jodhpur,  Chopsant
 Shodh  Prathishthan,  Jodhpur,  Sahitya
 Shodh  Sansthan,  SBarunda,  Jodhpur,
 Rajasthan  Sahitya  Akadunj,  Uaaipur,

 Rajasthani  Bhasha  Prachar  Sabhar,
 Jaipur  and  so  on.  They  are  represen-
 tative  of  the  whole  State.

 Another  thing  is  there  should  be

 movie  films  in  modern  times  in  any

 language.  I  know  of  at  least  three

 Rajasthani  films:

 नानी  वाई  रोमीयों

 राठौड़  अमर  सिंह

 रामदेव  पीर

 May  be  Mr.  Nahata  will  mention  a

 few  others,

 श्री  मूल  चिन्ह  डागा  (पाली)  :  आप

 राजस्थानी  में  बोलिये  ।

 DR.  KARNI  SINGH:  Sir,  if  I  have

 your  permission,  I  will  speak  in

 Rajasthani.  Last  time  3  was  stopped
 because  it  is  not  a  recognised  langu-
 age.  I  will  be  glad  to  speak  in  Rajas-
 thani.  If  the  other  members  cannot
 have  a  simultaneous  translation,  it  is
 not  my  fault.

 AN  HON.  MEMBER:  Please  continue
 in  English.

 DR.  KARNI  SINGH:  Yes.  Another
 thing,  is.  the  modern  of  instruction
 should  80  be  Rajasthani.  When  the
 integration  o¢  the  States  took  place  25
 yvoars  ago.  the  lyaders,  mostly  Congress
 leaders,  decided  that  Rajasthan  would
 be  ४  Ffindi-sponking  area  ond  conse-
 quently  the  clain  of  Rajasthan,  went
 aver  board,  L  have  before  me  here.
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 राजस्थान  भाषा-प्रचार  सभा  |

 परीक्षावां  रा  नियम  अर  पाठ्यक्रम  ।

 This  gives  the  syllabug  for  education.
 So,  this  is  a  thing  which  very  much
 exists  today.

 All  India  Radio  today  also  broad-
 casts  programmes  in  Rajasthani.

 I  think  we  have  fulfilleg  all  the
 requirements  laid  down  by  the  sahitya
 Academy  and  I  do  not  see  why  Rajas-
 thani  cannot  be  recognised,  now  that
 it  has  already  received  g_  certain
 amount  of  recognition  &g  a  result  of
 the  Sahitya  Academy  having  recognis-
 ed  it  as  being  on  par  with  the  other
 languages  of  India  last  year.

 Take  the  richness  of  Rajasthani
 language.  We  have  bardic,  folk  lore,
 historical  khyats  and  baten,  religious,
 drama  (kKhyal  and  rammat),  novel,
 biographies,  stories,  poems,  transla-
 tions,  etc.  An  innumerable  number
 of  sources  are  available.

 I  cannot  conclude  unless  I  once  more
 make  reference  to  some  great  leaders.
 But,  before  I  do  that,  will  quote  Shri
 Sukhadia,  the  ex-Chief  Minister  of
 Rajasthan,  who  wrote  to  me  when  I
 made  a  request  about  the  Rajasthani

 language:

 “After  giving  very  careful  consi-
 deration  o¢  the  matter,  therefore,  we
 have  recommended  to  the  Govern-
 ment  of  Indig  that  the  Rajasthani
 language  should  be  officially  recog-
 nised  by  the  all  India  Sahitya  Aka-
 demi  and  in  other  forums  as  one  of
 the  literary  languages  of  the  coun-
 try.”

 Then  the  great  Jawaharlal  Nehru,
 again,  at  the  All  India  Sahitya  Sam-
 melan  at  Dinajpur  said:

 "हमें  यह  बात  साफ  साफ  समक्ष
 लेती  चाहिये  कि  बंगला,  मराठी.  गुज-
 रानी,  तामील,  तेलुगू,  कीमत,  मनत  हम
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 और  राजस्थानी  आदि  अन्य  प्रान्तीय

 भाषाओं  की  तरक्की  चाहतें  हैं,  हर  प्रान्त

 में  वहां  की  भाषा  ही  प्रथम  है  ।  हिन्दी
 या  हिन्दुस्तानी  राष्ट्रभाषा  अवश्य  है
 और  होनी  चाहिये,  लेकिन  प्रान्तीय

 भाषाओं  के  पीछे  ही  श्र  सकती  है  aa

 Having  said  all  this,  I  can  only  say
 this  much  that  we,  the  people  of  Rajas-
 than,  are  not  destructive.  We  want

 to  see  this  country  become  one  strong,
 homogenous,  great  nation  so  that  we
 ‘can  stang  up  with  our  heads  high  and
 ‘say  we  are  Indians.  But  the  diversi-
 fication.  of  the  various  languages  in  the
 country  cannot  be  ignored.  As  Shri
 Nehru  himself  has  said,  we  want  that
 a  rightful  place  is  given  to  all  our
 languages.  Then,  like  our  neighbours
 in  Punjab,  Gujarat,  Maharashtra  and
 some  other  States  who  speak  their  own
 language,  we  Can  also  proudly  speak
 our  own  language.  At  the  same  time,
 make  Hindi  the  lingua  franca  of
 India,  make  Hihdi'  the  link  language
 of  the  country,  thereby  uniting  the
 country.  The  Bill,  therefore.  seeks
 ‘recognition  of  this  language  in  the
 Eighth  Schedule.

 At  this  stage,  I  would  like  to  clarify
 ‘one  point  before  anybody  says  any-
 thing  to  the  contrary.  It  is  not  my
 desire  at  this  stage  that  we  should
 have  the  Rajasthani  language  to  be-
 come  the  administrative  language  or
 the  language  for  higher  education.  For
 that  I  would  like  the  Central  Govern-
 ment  and  the  State  Government  to
 appoint  a  committee  which  will  go  into
 this  question  in  great  depth  and  then
 take  their  own  decision  whether  the
 Rajasthani  language,  once  it  is  given
 recognition,  should  be  made  into  an
 administrative  language  or  a  language for  higher  edu:ation  or  not.  That,  I
 think  is  a  decision  that  should  be  left
 to  experts

 So,  4  commend  this  Bill  for  conside-
 robien  and  passing  by  this  ougust
 Houre  and  |  hope  that  Shrimatj  Indira

 “The  original
 2936L8.  AD,

 speech  was  dclivered
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 Gandhi,  who  I  know  ig  very  fair-mind-
 ed,  who  is  the  daughter  of  the  great
 Jawaharlal  whom  I  have  quoted,  would
 be  sympathetic  to  our  cause  and  will
 see  that  this  Bill  is  accepted  and  pas-
 sed.

 Sir,  I  move:

 ““That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration.”
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration.”

 There  is  a  mofion  by  Shri  M.  C.  Daga
 for  circulating  the  Bill  for  purpose  of
 eliciting  public  opinion.  Would  he
 like  to  move  it?

 SHRI  M.  C.  DAGA:  I  beg  to  move:

 “That  the  Bill  be  circulateq  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3l  March,  1973.”

 MADHURYYA  HALDAR
 (Mathurapur):  Mr.  Deputy-Speaker,
 Sir,  I  rise  to  support  this  Bill  of
 Dr.  Karni  Singh  on  behalf  of,  my
 party.  The  Rajasthani  language
 shoulg  find  a  place  in  the  Eighth
 Schedule  of  the  Constitution.  But
 while  advocating  its  inclusion  in  the
 Eighth  Schedule,  Dr.  Karni  Singh  ap-
 peareq  to  have  an  apprehension  that
 a  conflict  may  develop  between  Rajas-
 thani  and  Hindi.  This  perhaps  is  not
 unfounded  but  there  need  not  be  any
 conflict  amongst  various  lahguages.
 Dr.  Karni  Singh  has  produced  proof
 of  the  publication  in  various  news-
 Papers  and  periodicals  and  hsoks  In
 the  Rajasthani  languaees  and  hos  also
 aqueted  from  tha  sayinus  of  many  sele-
 bealed  persons  it);  Support  of  his  argue
 ments  for  inclusion  of  Roajyasthani  in
 the  Kighth  Sehedule.  All  this  effort
 Was  perhaps  not  necessary  because  it
 is  but  natural  thag  a  language  spoken
 by  over  two  crores  af  Anders,  should

 *SHRI

 in  Bunisgali



 283  Constitution  (Amdt.)
 Bil

 {Shri  Madhuryya  Haldar]
 justly  be  recognised  and  includeq  in
 the  Eighth  Schedule.  Any  negation  of
 this  will  be  unreasonable  and  unjust.
 Only  “15,  languages  have  been  included
 in  the  Eighth  Schedule  of  the  Constitu-
 tion.  The  Rajasthani  language  should
 also  have  been  included  therein  long
 ago.  Along  with  this,  I  will  also  say,
 Sir,  that  the  Nepalese  language  is
 spoken  by  a  large  number  ®%f  people
 in  the  Darjeeling  district  of  West
 Bengal.  Keeping  in  view  the  aspira-
 tions  of  the  Nepalese  speaking  people
 ang  the  agitations  entered  upon  by
 them  for  a  long  time  for  recognition
 of  their  language,  the  Nepalese  langu-
 age  shculd  also  be  included  in  the
 Eighth  Schedule.  Some  time  back
 when  our  Prime  Minister  visited  Dar-
 jeeling,  the  Nepalese  speaking  people
 there  agitateq  before  her  for  recogni-
 tion  of  their  language.  They  hag  also
 given  call  for  a  ‘bandh’  in  this  con-
 nection  and  that  bandh  was  totally
 successful.  All  this  goes  to  prove  that
 the  people  speaking  different  languages
 in  our  multi-lingual  country  aspire
 for  recognition  of  their  own  lenguage
 and  for  gaining  equal  status  with  other
 languages  in  the  country.  I  will  fur-
 ther  say  that  in  addition  to  Rajasthani
 and  Nepalese  languages,  the  Santhali
 language  should  also  find  a  place  in
 the  Highth  Schedule.  The  Santhali
 Janguage  is  spoken  by  a  large  num-
 ber  of  people  in  the  Santhal  Parganas
 of  Bihar,  in  the  Midnapore  district  of
 Wost  Bengal.  and  in  a  large  area  in
 Orissa.  This  language  should  there-
 fore  be  accordéd  due  reecgrition.  I
 will  also  like  to  point  out  that  although
 we  have  accepted  English  as  our  offl-
 cial  language,  this  language  does  not
 figure  in  the  Eighth  Schedule.  Sir,
 English  is  the  mother  tongue  of  the
 Anglo-Indians  and  this  has  also  been
 accepted  in  Nagalang  and  Meghalaya
 as  the  State  language.  I  will  there-
 fore  urge  that  English  may  also  be
 ineluded  in  the  Bighth  Schedule.

 Iam  of  the  view,  Sir,  that  ail  the
 langunges  spoken  by  a  substantial
 Mamber  of  people  in  India  should  be
 include;  in  the  eighth  Schedule.  The
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 Government  shoulg  advance  ali  the
 facilities  anq  encouragement  to  these
 language  to  flourish  and  blossom.  The
 whole  of  India  may  be  visualised  as  a
 beautiful  flower  with  all  the  languages
 forming  its  petals.  I  will  cunclude
 with  a  well  known  quotation  which
 says  “Let  the  hundred  flowers  blos-
 som.”
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 SHRI  AMRIT  NAHATA  (Barmer):
 Mr.  Deputy-Speaker,  Sir,  whenever
 the  demand  for  the  inclusion  of
 a  particular  language  in  the  Eighth
 Schedule  is  raised,  it  is  quite  often
 misunderstood.  The  languages  includ-
 eq  in  the  Eigth  Schedule  are  not  State
 janguages;  they  are  all  our  national
 languages.  The  spirit  of  the  Constitu-
 tion  must  be  understood  very  clearly.
 Hindi  is  our  State  language,  inter-

 language.
 The  purpose  of-  the  Eighth  Schedule
 is  that  Hindi  shall  draw  from  and
 enrich  itself  from  the  languages  men-
 tioned  in  the  Kighth  Schedule.  That
 is  the  letter  “and  spirit  of  the  Eighth
 Schedule  of  the  Constitution.  Now,
 why  shoulg  atybody  deprive  Hindi  of
 enriching  itself  and  drawing  from
 Rajasthani?

 MR,  DEPUTY-SPEAKER:  Coulg  not
 that  be  done  without  putting  in  the
 Eighth  Schedule?

 SHRI  AMRIT  NAHATA:  If  Hindi  is
 doing  it  already,  then  why  should
 anybody  oppose  the  inclusion  of  Rajas-
 thani  in  the  Eighth  Schedule?

 ¥6  hrs,

 It  is  im  the  inferest  of  Hindi  to  draw
 liberally  from  Rajasthani.  Rajasthani
 is  not  a  dialect  of  Hindi.  You  ask
 any  Hnguist  anywhere  in  the  world
 and  he  will  tefi  you  that  Hindi  is  a
 derivutive  from  Apabhransha  whereas
 Rajasthani  is  a  deivative  from  Sour-
 seni.  They  are  two  diametrically
 opposite  language  families,  Gujarati,
 Sindhi  and  Rajasthani  belong  to  one
 family.  All  these  three  languages  are
 derivatives  from  Sourseni.  They  have
 nothing  in  common  with  Hindi.
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 What  are  essentials  for  a  language?
 They  are,  grammer,  syntax  ang  dic-
 tionary.  As  my  learned  friend,  Dr.
 Karni  Sirgh  said,  we  have  a  lexicon
 in  Rajasthani  in  four  volumes.  This
 dictionary  contains  2  lakh  words  in
 Rajasthani  language.  In  Hindi,  for
 example,  we  have  gender  in  verb.

 राम  जाता  हैँ  -  सीता  जाती  ह्

 Many  people,  Bengali-speaking  people,
 do  not  understand  what  is  this.  They
 often  mix  up  masculine  and  feminine
 genders.  Probably,  south  Indians
 also.  If  it  is  a  small  booklet,  it  is
 feminine;  if  it  is  a  book,  it  is  mas-
 eulinhe:

 ग्रे3  रखा  है  ।  पुस्तक  रखी  हँ।
 In  Hindi,  we  have  gender  in  verb.  In
 Rajasthani,  we  do  not  have  it:

 में  जाऊं,
 whether  it  is  a  man
 woman  speaking.  It  is  a  qualitative
 difference  from  Hindi  language.  The
 Syntax  is  different  from  Hindi  langu-
 age.  Sanskrit  is  also  like  that.

 speaking  or  a

 Sir,  the  sub-conscious  fear  is  that  if
 Rajasthani  is  included  in  the  Eighth
 Schedule  and  if  about  3  crore  people
 are  considered  as  Rajasthani-speaking
 people,  the  number  of  Hindi-speaking
 people  will  shrink.  Now,  this  fear  is
 baseless.  We  are  champions  of  Hindi.
 In  this  very  House,  whenever  the
 question  of  Hindi  arises,  we  have
 championed  the  cause  of  Hindi.  Ewen
 now.  while  I  support  the  cause  of
 Rajasthani,  I  am  for  Hindi.  Hindi
 should  not  depend  for  its  claim  of  be-
 coming  the  national  language  only  on
 the  numbers  of  the  people  who  speak
 that  language.  On  paper,  you  may
 Say.  3  crores  additional  people  speak
 in  Hindi.  But,  in  fact,  they  do  not.

 Today.  if  any  doctor  goes  ty  Rajas-
 than,  in  any  corner  of  Rajasthan,  in
 any  village  of  Rajasthan.  if  he  docs
 not  speak  and  understand  Rejasthani,
 he  can  never  diagnose  a  disease  If  ६
 judge  does  not  understand  Rajasthani,
 he  can  never  record  evidence.  If  a
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 politician  does  not  speak  anq  under-
 stand  Rajasthani,  he  can  never  win
 electicns  in  any  part  of  Rajasthan.
 if  an  administrator  does  not  speak  or
 understand  Rajasthani,  he  cannot  ad-
 minister  in  any  part  of  Rajasthan.
 De  facto  Rajasthani  is  the  State  langu-
 age  of  the  Rajasthan.  In  panchayti
 raj  institutions,  in  gram  panchayats.
 in  panchayat  samities,  in  zila  pari-
 Shads,  the  actual  deliberations  take
 place  in  Rajasthani.  In  courts,  in
 offices,  people  speak  Rajasthani.  It  is
 the  spoken  language  of  Rajasthan.
 Therefore,  it  is  the  ‘rightful  claim  of
 Rajasthani  to  get  an  honourable  place
 in  the  Eighth  Schedule.

 It  is  true  Rajasthani  has  many  dia
 lects.  So.has  Hindi.  Hindi  spoken  by
 people  in  eastern  U.P,  is  different  from
 Hindi  spoken  by  people  in  western
 U.P.  Each  language  has  its  dialect:
 That  proves  that  Rajasthani  too  is
 independent  language.  Thtse  langu-
 age  question  cannot  be  decided  on  poli-
 tical  grounds.  The  linguists,.  the
 authorities  on  languages,  have  all
 agreed  that  Rajasthani  is  a  languge.
 That  is  why  the  Sahitya  Akademi  has
 already  awarded  recognition  to  Rajas-
 thani  language.  The  authoritiies  on
 languages  are  unanimous,  right  from
 Prof.  Tessitory  ty  Tagore,  from  Nehru
 to  Shri  Jai  Narain  Vyas.  Dr.  Suniti
 Kumar  Chatterji  who  was  the  first
 Chairman  of  the  Language  Commis-
 sion  ang  a  few  other  literary  figures
 all  are  agreed  that  Rajasthani  is  an
 independent  language.

 Last  time  when  we  discussed  this
 question,  Shri  Gokhale  said,  he  is
 not  opposed  to  this  demangq  but  the
 fear  is  that  many  languages  will  cla-
 mour  for  inclusion  in  the  Eighth  Sche-
 dule.  What  is  the  harm?  The  more  the
 diversity.  the  more  the  vericty,  the
 more  the  richness  we  have  in  our  cul-
 tural  and  literary  flelg  of  our  country,
 the  more  enriched,  the  more  beautiful
 and  more  glorisus  our  national  heri-
 tage  becumes.  Ty  this  collural  aud
 literary  gardun  of  ours  let  many  flaw-
 ers  af  different  hue,  bloom.  That  will
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 enrich  our  national  life.  Therefore,  I
 am.  not  of  the  opinion  that  more  langu-
 ages  in  the  Eigth  Schedule  will  mean
 disintegration.  Integration  and  unity
 does  not  mean  uniformity.  Unity  in
 in  diversity  is  the  real  unity.  And

 We  are  of  course,  for  unity.  But  that
 type  of  unity  is  a  fascist  unity.  Nehru
 used  to  speak  again  and  again  em-
 phasizing  the  richness,  the  variety,
 the  divers:ty,  that  is  there  in  our
 courtry,

 ‘Lastly,  I  would  only  give  you  one
 interesting  illustration  of  how  a  poli-
 ‘tician  was  contesting  electicns  in  Rajas-
 than  and  who  did  not  speak  and  under-
 stang  Rajasthani.  He  went  to  a  vil-
 lage  of  Rajastaan.  A  loud-speaker
 was  fitted  on  his  jeep.  He  started
 Speaking  in  Hindi  ang  he  wanted  to
 explain  to  the  illiterate  people  of  that
 village  the  distinction  between  demo-
 cracy  and  autocracy,  the  difference
 between  the  feudal  system  and  the
 democratic  system.  So,  in  Hindi  he
 used  to  say:

 सलेक तन्त्र  और  'रांजतन्त्र  का  अन्तर

 माना  चाहिये

 He  went  on  explaining  the  distinction,
 the  difference,  between  various  sys-
 tems.  Now,  Anter  in  Hindi’  means
 difference;  but  in  Rajasthani,  it  means,
 scert.  Some  youngman  was  lstening
 to  that.  He  was  newly  married,  When
 he  went  home  he  found  his  newly-
 wed  wife  very  angry.  He  asked,

 “Why  are  you  So  angry?”.  She  replied,
 “That  man  selling  scent  came  to  the
 village.  Why  have  you  not  brought
 a  Battic  ef  scent  for  me?”.  Anter  was
 understood  by  the  villagers  as  scent
 sie  was  explainirg  the  difference  bet-
 ween  democracy  and’  autocracy.  But
 people  thought  that  he  was  a  pedlar
 selling  scent.  That  is  the  story  going
 roung  our  various  parts  of  the  count-
 ry.

 Don’t  deprive  our  children  from
 learning  through  their  mother-tongue.
 All  educationists  all  over  the  world
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 agree  that  the  medium  of  instruction
 must  be  mother-tongue.  You  are
 handicapping  millions  of  our  children,
 you  are  retarding  their  intellectual
 growth,  by  fostering  on  them  a  langu-
 age  which  they  do  not  learn  with
 mother’s  milk.  Therefore,  to  do  jus-
 tice  to  s:hool-going  children,  let  Rajas-
 thani  be  introduced  as  a  medium  of
 irstruction  so  that  our  boys  and  girls
 also  contribute  their  mite  towards
 genera]  overall  national  welfare.

 288

 SHRIMATI  GAYATRI  DEVI  OF
 JAIPUR  (Jaipur):  Mr.  Deputy-
 Speaker,  Sir,  I  rise  to  support  Dr.
 Karnj  Singh’s  Bill.  Dr.  Karni  Singh
 has  given  such  an  interesting  speech
 and  has  given  so  many  reasons  why
 Rajasthani  should  be  put  in  the
 Eighth  Schedule.  Mr.  Amrit  Nahata
 has  also  supported  this  Bill.  So,  there
 is  not  really  very  much  for  me  to  say
 except  that  I  too  like  the  rest  of
 Members  of  the  House  do  not  feel  that
 this  should  be  a  political  issue.  No-
 body  is  arguing  with  the  fact  that  we
 wish  Hindi  to  become  our
 national  language.  As  _  speakers
 before  me  have  said,  it  would  be  a
 very  sad  day  if  the  Rajasthani  child-
 ren  were  not  taught  and  brought  up
 in  their  mother-tongue.  I  myself
 said  when  this  issue  of  Hindi  was
 being  raiséd,  that  the  people  in  Bengal
 from  where  I  come  would  feel  it  very
 bad  if  one  day  their  children  could  not
 read  Bengali  and  have  to  read  the
 Hindi  translations.  The  same  applies
 to  Rajasthani.  There  is  such  a_  rich
 cultural  heritage  all  over  our  country,
 and  if  we  are  going  to  ignore  this,
 very  soon  we  will  fing  that  children
 in  this  country,  in  the  coming  genera-
 tions,  have  forgotfen  their  mother-
 torgue.  Sanskrit  is  now  a  dead  langu-
 age.  Pali  is  now  a  dead  language,
 and  there  are  certain  other  dead
 languages  in  India.  Let  ug  not  be  res-
 ponsible  for  being  a  party  to  making
 languages  like  Rajasthani  and  other
 rich  languages  of  our  country  dead
 within  a  few  generations.  That  is  why.
 I  would  beg  of  the  members  of  this
 House  not  to  consider  this  as  q  poli-
 fical  question  but  realise  that,  if  we
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 want  the  cultural  heritage  in  India  to
 be  varieq  and  rich,  the  language  of
 Rajasthanf  should  be  included  in  the
 Eighth  Schedule

 श्री  पन्नालाल  बारुपाल  (गंगानगर)
 उपाध्यक्ष  महोदय,  राजस्थानी  के  प्रश्न  पर

 हमारे  साथी  डा०  कर्मी  सह  ने  जो  विधेयक

 प्रस्तुत  किया  है  उसका  मैं  हृदय  से  समर्थन

 करता  हूं  ।  दरअस्ल  मैं  राजस्थानी  में  बोला

 था  उसके  बाद  जो  रिपोर्ट  उसकी  आई  वहां
 पर  जोरो  लिख  दिया  ।  चूंकि  उन्होंने  कहा  कि

 यह  भाषा  हमारे  संविधान  में  नहीं  है  इसलिये
 उसको  लिखा  ही  नहीं  ।

 6.3  hrs.

 [Shri  R.  D.  Bhandare  in  the  Chair]

 मैं  आपका  अधिक  समय  नहीं  लेना

 चाहूंगा  ।  इतना  ही  कहूंगा  कि  राजस्थानी
 भाषा  में  7  लाख  ग्रन्थ  हैं  और  वह  एक  बहुत
 ठोस  संजीदा  भाषा  है  ।  मैं  आपको  राजस्थानी
 का  एक  उदाहरण  देना  चाहता  हूं  यह  बतलाने
 के  लिये  कि  मैं  राजस्थानी  भाषा  जानता  हूं  ।
 मैं  जानता  हूं  कि  डा०  कर्मी  सिह  ने  जो  विधेयक

 प्रस्तुत  किया  है  वह  पास  नहीं  होगा  क्‍योंकि
 जब  वोट  देने  का  अवसर  आयेगा  तब  पार्टी
 के  अनुशासन  के  नाते  अपने  दिल  पर  छुरी  रख
 कर  और  मन  को  मसोस  कर,  आत्मा  की  हत्या
 करके  हम  को  विधेयक  के  विरुद्ध  बोट  देना

 पड़ेगा,  लेकिन  पह  हमारे  दिल  की  बात  नहीं
 होगी  ।  राजस्थानी  में  कहा  है  कि  :

 गिर  मोरों  वन  कुंज रां,  अम्बा  रस  सुझा,

 जन्मभूमि  कट  बचन  और  मायड़  भ्राषा  विसर

 सा मुआ  |

 इस  राजस्थानी  में  श्रंगार  रस,  वीर  रस  सभी

 कुछ  है  ।  राणा  प्रताप  के  सम्बन्ध  में  इस  प्रकार
 की  कहावत  है  कि  :

 जननी  व्‌  कपा  पूत  जण  जैसा  राणा  प्रताप
 शायर  पतो  सरोज  के  जाने  सिखाने  सांप
 राजस्थानी  भाषा  में  एफ  ही  शब्द  फे  लिये
 अनेक  ner  हैं  1  मैं  आप  से  गरतलाऊंगा  कि
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 राजस्थानी  में  ऊंट  और  ऊंटनी  के  लिये  सांड

 सांड नि,  टोकियो,  टोड़ी  और  कीड़ों
 करवलिया  आदि  शब्द  आते  हैं,  इसी  प्रकार

 गाय  और  बैल  के  लिये  टोकियो,  टोगड़ी,

 वाछड़ियो,  वाड़ी,  टूडियो,  ड्डड़ा  आदि

 शब्द  आते  हैं,  इसी  तरह  से  भैंस  और  भैंसे  के

 लिये  झोटा  मोदी,  कट्टा  कटी,  पीडिया

 पाडकी  आदि  शब्द  आते  हैं  |  चूंकि  राजस्थानी
 भाषा  में  सात  लाख  ग्रन्थ  हैं  इसलिये  कम  से

 कम  साहित्यिक  दृष्टि  से  तो  मान्यता  दे  ही
 देनी  चाहिये  ।  आपने  पहले  संविधान  में  चौदह
 भाषायें  रखी  थीं  -  उसके  बाद  संशोधन  करके

 एक  और  भाषा  को मान्यता  दी  है  |  राजस्थान

 में  ढाई  करोड़  लोग  राजस्थानी  भाषा  को

 बोलते  हैं  शौर  बाहर  एक  करोड़  राजस्थानी

 भाषा  को.  बोलते  हैं  और  बाहर  एक  करोड़

 राजस्थानी  भाषा  भाषी  लोग  रहते  हैं  -  इस

 तरह  से  अगर,  आप  साढ़े  तीन  करोड़  लोगों

 द्वारा  बोली  जयंती  वाकी  भाषा  को  मान्यता

 नहीं  देते  हैं  तो  यह  राजस्थान  के  साथ  अन्याय

 होगा  ॥

 कुछ  लोगों  ने  कहा  कि  दक्षिण  में  कुछ
 ऐसे  लोग  हैं  जो  अंग्रेजी  का  समर्थन  करना  चाहते
 हैं  और  हिन्दी  भाषा  भाषियों  की  संख्या  में  से
 राजस्थानी  वालों  को  कम  करके  अंग्रेजी  को

 महत्व  देना  चाहते  हैं  ।  मैं  अ्रंग्रेजी  के  विरुद्ध

 नहीं  हूं,  व  किसी  की  मातृभाषा  अथवा  प्रादेशिक
 भाषा  के  विरुद्ध  नहीं  हूं,  मैं  कहना  चाहता  हूं  कि
 सारी  भाषाय  देश  की'  भाषायें  हैं।  अपने  अपने
 प्रदेश  में  लोगों  को  उनको  बोलने  का  अधिकार

 है  कौर  वह  वहां  सब  फूले  फलें  ।  लेकिन  मैं  राज-
 स्थानी  भाषा  की  सुन्दरता  आप  के  सामने
 वर्णन  करना  चाहता  हूं  ।  जेठ  बैसाख  की  गर्मी
 के  बाद  असाड़  के  महीने  में  जब  बादल  थोड़ा
 बरसते  हैं  तब  तालों  में  थोड़ा  थोड़ा  पानी  भर
 जाता  है  -  एक  बार  ऐसे  ही  समय  दो  सहेलियां
 अपने  सिर  पर  घड़े  रखते  हुए  बरसात  का
 पानी  भरने  जा  रही  थीं  रास्ते  में  देखा  फि
 एक  हरिण  ब्रोकर  हरिणी  जो  महत  प्यासे  श्रे
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 [at  cet  are  बां&पाल]

 यानी  पीने  के  लिये  एक  झीलर  पर  गये  दोनों

 में  बड़ा  प्रेम  था  ।  हरिणी  ने  हरिण  से  कहा
 कि  पहले  तू  पी,  हरिण  ने  कहा  कि  नहीं  पहले

 तू  पी  1  इती  तरह  करते  करते  दोनों  प्यास  के

 मारे  मर  गये  |  उनको  देख.  कर  एक  सहेली
 ने  कहा  दूसरी  सहेली  से  कि  यह  दोनों  कैसे  मर

 गये।

 खडयो  ने  देख्यो  पारी  लग्यो  न  देख्या  वाण

 हूं  तने  ढूंढूं  सब्जियां  ।  किस  विधि  तथ्यो  प्राण  ।

 तत्र  दूसरी  सहेली  कहती  है  कि  तू  बावरी
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 है।

 जब  थोड़ा  नेहा  लगा  लिया  प्रीति  का  वाण

 तूं  पी  तूं  पो  कहता  बयां  दोनों  तथ्यो  प्राण  ।

 यह  भावा  राजस्थान  की हैम  हृदय  से
 सरकार  से  प्रार्थना  करता  हूं  कि  साढ़े  तीन

 करोड़  लोगों  की  राजस्थानी  भांबी  को  उसको
 मान  लेना  चाहिये  t  यहां  पर  श्री  पहाड़िया

 हैं  -  वह  राजस्थान  से  चुन  कर  आगे  हैं  और

 डिप्टी  मिनिस्टर  बने  हुए  बैठ  हैं,  लेकिन

 राजस्थानी  भाषा  की  बात  की  जाती  है  तब

 बहु  उसका  विरोध  करते  हैं  ।  वह  उनके
 'फिरे  शोभा  की  बाल  नहीं  हैं  ।  वह  गवर्नमेंट  के

 श्रांइमी  हैं  तो  न्यूट्रल  रह  सकते  हैं,  लेकिन  इस

 तरह  से  राज ध्यानी  का  विरोध  करेंगे  तो  उनके

 लिये  राजस्थान  में  प्रवेश  करना  मुश्किल  हो
 जायेगा  ।  उनको  शर्म  रानी  चाहिये  कि  राज-
 स्वराज  के  प्रतिनिधि  होकर  वह  .राजस्थानी
 भाषा  का  विरोध  करते  हैं  ।

 SHRI  P.  K.  DEO  (Kalahandi):  Mr.
 ‘Chairman,  this  country  is  a  very  rich
 tapestry  in  which  various  cultures  and
 lanyuages  have  bein  inter-woven  —  to
 maxe  it  a  beautiful  whole,  and  among
 the  various  larguages.  34  languages
 have  got  recognifion  and  ure  found  in
 the  Eighth  Schedule  of  the  Constitu-
 tion,

 Tf  you  trace  the  history  of  the  langu-
 ages,  you  will  Gnd  that  y  great  work
 has  bean  gene  in  AW  by  Prof.  प्,  A.
 Cerlerson.  Regarding  Rajasthani
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 language,  he  has  published  as  many
 as  twelve  volumes  and  those  have  been
 re-printed  after  independence  under
 the  auspices  of  Dr,  S.  Radhakrishnan
 when  he  was  President  of  India.  Re-
 garding  Rajasthani,  he  writes:

 “Rajasthani  means  literally  the
 language  of  Rajasthan  or  Raj-
 wara,  the  country  of  Rajputs.  The
 name  as  connecting  a  language  has
 been  invented  for  the  purposes  of
 this  survey  in  order  to  distinguish
 it  from  western  Hindi  on  the  one
 hand  and  from-  Gujarati  on  the
 other.”  7

 So,  it  is  quite  different  from  Western
 Hindi  or  Gujarati.  To  call  it  an  off-
 shoot  or  branch  or  dialect  of  Hindi
 will  not  be  doing  justice  to  Rajasthani.
 If  you  come  to  modern  times,  the  ex-
 pert  view  on  the  subject  is  this.  Dr.
 Suniti  Kumar  Chatterii,  the  National
 Professor  for  Litezature  and  now  the
 President  of  the  Asiatic  Society.  of
 Calcutta,  has  written  a  book,  The
 Languages  and  Literatures  of  Modern
 India,  and  there  he  has  expressed  his
 cone2rn  that  in  addition  to  the  above,
 Sindhi,  Rajasthani.  Nepali.  Bhojpuri
 and  Mythili.  among  the  other  Aryan
 languages,  deserve  special  treatment.
 Now,  Sindhi  has.  got  its  rightful  place
 and  has  heen  included  in  the  Eighth
 Schedule  of  the  Constitution  and  that
 took  place  in  the  Third  Lok  Sabha
 when  Shri  U.  M.  Trivedi,  the  leader
 of  the  Jana  Sangh,  brought  a  non-
 official  Bill  to  include  Sindhi  because
 a  large  number  of  refugees  came  after
 the  Partition  from  Sind  and_  they
 settled  in  this  country.  He  wanted  that
 their  language  should  get  a  rightful
 place  among  the  various  national
 languages  of  this  country  and  his  nen-
 official  Bill  was  more  or  less  accepted
 and  after  an  assurance,  he  withdrew
 that  Bill  and  the  Government,  sto
 motu,  brought  the  Twenty-first  Con-
 stitution  (Amendment)  Bill  in  which
 Sindhi  was  included  umong  the  na-
 tional  languages  of  the  country.

 It  should  be  mentioned  sere  thot
 there  is  no  Sind  State  now  even  though
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 in  our  national  anthem  we  say  Punjab,
 Sind,  Gujarat,  etc.  There  is  no  Sind
 State  now.

 Even  then  Sindhi  has  got  its  right-
 ful  place.  Similarly,  Rajasthani  which
 is.  a  very  rich  language  and  has  a
 heritage  of  its  own  and  Dr.  Suniti
 Kumar  Chatterji  has  given  ample  evi-
 dence  that  it  should  find  its  rightful
 place.

 I  congratulate  my  colleague,  Dr.
 Karni  Singh,  my  distinguished  col-
 league,  for  bringing  forward  this  Bill
 and  it  reminds  me  that  in  the  late  9th
 century,  when  Orissa  was  a  part  of
 Bengal  and  accidentally,  Calcutta  be-
 came  the  capital  of  the  British  empire.
 as  a  spring  board  for  their  imperialist
 expansion,  they  wanted  to  include
 ‘Oriya  as  a  dialect  of  Bengali  and  they
 wanted  to  introduce  Bengali  as  the
 court  language  and  a  circular  was  also
 issued.  But.  at  that  time  due  to  the
 unique  and  patriotic  service  of  Maha-
 raja  Ramachandra  Bhanjdeo  of  Mayur-
 banj  and  Sir  Raja  Bir  Basudeo  Sudhal-
 d20  of  Bamra  under  whose  patronage
 the  Oriya  writers  flourished  and  Oriya
 had  its  rightful  ovlace.  And,  when
 States  were  carved  on  the  hasis  of
 language,  the  various  groups  of  the
 Oriya-speaking  people  who’  were
 spread  in  the  former  Madras  Presi-
 dency,  in  Madhya  Pradesh  and  in
 Bihar  and  in  Bengal,  were  all  put  to-
 gether  and  the  State  of  Orissa  was
 farmed  in  936  along  with  Sind.

 Similarly,  I  take  this  opportunity  to
 congratulate  Dr.  Karni  Singh  that  he
 has  espoused  a  very  good  cause  and
 there  should  be  no  two  opinions’  to
 support  this  Bill,  I  know  it  will  be
 very  diMicult  to  get  passed  a  non-
 oMecial  Bil  with  this  thin  attendance
 in  the  House.  But  the  Government
 should  come  forward  with  an  assur-
 ance  and  I  request  Dr.  Karni  Singh
 to  withdraw  his  Bill  so  that  the  Gov-
 esament  mony  come  farward  to  bring
 their  own  Bill.
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 Unless  these  things  are  done  and
 unless  the  various  national  languages
 get  their  rightful  place  in  the  coun-
 try,  fisparous  tendencies  of  dissension
 will  spring  up  and  we  may  become  a
 party  to  it.  Now,  the  question  of
 Mulki  Raj  and  Telangana  are  agitating
 the  minds  of  my  friend,  Mr.  Raghu
 Ramaiah  and  the  M.Ps  of  Andhra  Pra-
 desh.  We  do  not  want  that  such  things
 should  happen.  That  can  only  happen
 if  rightful  recognition  is  made  of
 Rajasthani  language  as  a  national
 language  and  it  finds  a  place’  in
 Schedule  VIII  of  our  Constitution.

 Thank  you,  Sir.

 श्री  मूलचन्द  डागा  (पाली)  :  राज-
 स्थानी  होने  के  नाते  मैं  बड़ी  विष्स  परिस्थिति
 में  पड़ा  हुआ  हूं  7  लेकिन  फिर  भी  जो  बात
 मेरे  मन  में  ह ैऔर  जिस  को  मैं  ठीक  समझता

 हूं  वही  कहना  चाहता  हूं  ।  मैं  किसी  बात
 की  चिन्ता  नहीं  करता  ।  मैं  समझता  हूं
 कि  कभी  कभी  हम  राजस्थानी  राजस्थानी
 भावा  को  समझते  हैं  या  नहीं  समझते  हैं
 लेकिन  अंग्रेजी  में  अपने  भाषण  करते  हैं  और

 !  बड़ी  बुलन्द  आवाज़  में  कहते  हैं  कि  राजस्थानी

 भाषा  को  मान्यता  चाहिये  ।  शुरू  से  अन्त
 तक  यही  राजस्थान  -वाले  क़हते  गए  हैं  ।  मैं
 बड़े  आये  में  पड़  गया  ।  मैं  सोचता  हूं  कि
 क्य  वाकई  में  संविधान  में  जो  व्यवस्था
 भाषाओं  के  सम्बन्ध  में  की  गई  है  उसकी

 पूर्ति  हुई  है.  ।  आप  आर्टिकल  344  कौर
 345  को  देखें  ।  मुझे  नहीं  मालूम  कि

 इन'  आ्राटिकल्ज़  का  मतलब  मेरे  मित्र  समझ

 चुके  हैं  या  नहीं  समझ  चुके  हैं।  भ्राटिकल
 344  में  कहा  गया  है  कि  इस  कांस्टीट्यूशनल

 के  अमल  में भराने  के  पांच  साल  बाद  और  उस
 अवधि  को  पूरा  हो  जाने  के  दस  साल  बाद
 कमीशन  उठेगा  ।  शझा  पच्चीस  साल
 हमें  स्वतंत्र  हुए  हो  गए  हैं  |  मैं  जातना  चाहता
 हुं  कि  कहां  इस  चीज़  को  लाया  गया  है  शौर

 कहां  यह्  चीज़  आती  है  ।  आपकी  स्टेट
 से  जिनी  को  अपनी  भाषा  एडमिट  किया
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 है  |  राजस्थान  ने  कहा  कि  हमारी  भाषा

 हिन्दी  होगी  ।  कालेजों  के  अन्दर  आपने

 टू  लैंगुएज  फार्मूला  रखा  है  ।  कहां  उस
 में  आपने  मातृभाषा  रखी  है  और  कहां  आप
 नेट  लैंगुएज  फार्मूला  रखा  है  |  हमारे
 बारूपाल  जी  ने  बड  जोश  के  साथ  श्रगार

 रस  और  बीर  रस  की  कविताएं  आपको

 सुनाई  हैं  ।  मैं  जानना  चाहता  हूं  कि  किस
 कालेज  या  यूनिवर्सिटी  ने  इन  भाषाओं  या
 बोलियों  के  बारे  में  कहा  है  कि  इनका  अध्ययन

 होना  चाहिये  किस  ने  इनको  रखा  है  t
 अगर  आपको  राजस्थान  के  टुकड़े  टुकड़े
 करना  है  अगर  आपको  राजस्थान  का
 विभाजन  करना  है  तो  आप  यह  कर  सकते

 हैं।  ६  माननीय  सदस्य  ने  कुछ  हिम्मत  के
 साथ  लेकिन  डरते  डरते  कहा  है  तीन  करोड़
 लोग  राजस्थानी  ;  बोलते  हैं  ly  मैं  चुपचाप
 उनके  भाषण  को  सुनता  रहा  हूं  और  सोचता

 रहा  हूं  कि  शायद  वह  बड़ी  जिम्मेदारी  से
 बात  कह  रहे  हैं  या  कोई  एनसाइक्लोपीडिया
 हैं  -  लेकिन  मैं  उन  से  पूछना  चाहता  हूं
 कि  सिरोही  का  सारा  इलाका  क्या  गुजराती
 भाषा  नहीं  है  ?  अगर  आपने  राजस्थानी
 भाषा  को  इस  तरह  से  मान्यता  दे  दी  है  तो
 क्या  वह  इलाका,  आपके  साथ  (रहेगा या
 वे  लोग  अहमदाबाद  या  गुजरात  के  साथ
 जाना  पसन्द  करेंगे  ।  वे  गुजरात  में  घुस
 जाएंगे  ।  राव  साहब  भी  विशाल  हरियाणा
 की  बात  करते:  हैं  ।  वे  कहेंगे  कि  हिन्दी
 भाषी  इलाके  विशाल  हरियाणा  में  मिलें
 कौर  जहां  हिन्दी  बोली  जाती  है  वे  हरियाणा
 में  आना  पसन्द  करेंगे  ।  हमारे  राज  बहादुर
 जी  भरतपुर  रहने  वाले  हैं  ।  वहां  ज

 मापा  बोली  जाती  2  1  वे  लोग  कहेंगे
 कि  क्रम  राजस्थानी  नहीं  समझने  हैं  पोर

 हम  ह  Caen  भाषी  इलाक़े  के  साथ  सिलना

 चाहते  हैं  ।

 ढूंड  करने  की  गोत  सोच  waite”

 कया  आपने  राजस्थान  के  टका
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 भाषा  राजस्थानी  भाषा  हमने  कब
 मना  किया  है  कि  समृद्ध  न  हो।  राजा
 महाराजाओं  ने  यह  भाषा  दी  है  बड़े  बड़े
 कवि  आते  थे  जोकि  उनके  गुणग्रान
 करते  थे  उनकी  शोभा  बढ़ाते  थे  राज  महलों
 में  यह  प्रचलित  भी  थी।  आप  इस  भाषा
 को  तथा  इन  बोलियों  को  ग्रन्थों  में  रखें

 साहित्य  की  भाषा  बनाएं  और  इसको  सिद्ध
 करते  चले  जाएं  ।  कोई  मना  नहीं  करता
 है  ।  जो  बात  मैं  कह  रहा  हूं  इसको  कहने
 की  कौन  राजस्थानी  हिम्मत  करेगा  ?  मैं
 जानना  चाहता  हूं  कि  कौन  सी  कोर्ट  ने  राज-
 स्थानी  में  जजमेंट  दिए  हैं  7  आप  हाई  कोर्ट
 को  देखें  सैशन  कोर्ट  को  देखें  दूसरी  कोर्स
 को  देखें  ।  किस  ने  राजस्थानी  में  जजमेंट
 दिए  हैं  ?  जो  वकील  हैं  वे  बहस  भी  इस  में

 नहीं  करते  हैं  ।  बीकानेरी  बोलने  वाले.  हैं
 मेवाड़ी  बोलने  वाले  हैं  वे  क्या  राजस्थानी
 को  अपनाएंगे  ?  कोई  मेवाड़ी  बोलता  है
 कोई  मारवाड़ी  बोलता  है  ।  ये  भाषाएं
 आपकी  भाषा  से  बिल्कुल  अलग  हैं  ।  भीलवाड़ी
 जो  बोलते  हैं  वह  भाषा  भी  बिल्कुल  अलग
 है  ।  हर  तीस  कोस  पर  भाषा  बदल  जाती
 है...........

 श्री  पन्‍नालाल  बारूपाल  :  एक  एक
 गांव  और  एक  एक  कोस  पर  भाषा  बदलती
 है ।

 श्री  मूलचन्द  डागा  :  राजस्थान  की
 अलग  अलग  बोलियां  हैं  ।  मेवाडी  अलग
 भाषा  है  मारवाड़ी  अलग  है  कुछ  लोग
 बीकानेरी  बोलते  हैं  कुछ  शेखावटी  भाषा
 बोलते  हैं।  आप  कहते  हैं  कि  तीन  करोड़
 लोग  राजस्थानी  भाप्रा  बोलते  हैं  ।  कहां
 बोलते  हैं  ?

 यहां  पर  किताबें  कोर्ट  की  गई  हैं  ।
 टम  लोग  यहां  सामग्री  में  जाते  हैं  ।  में
 बाप  से  पूछना  चाहता  हूं  सभापति  महोदय,
 कि  कीन  सा  पस्  आपने  वहां  राजस्थानी
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 में  देखा  है  जो  प्रकाशित  होता  है  ।  दो

 चार  नाम  ले  लिए  जाते  हैं।  बंगाल  में  जो

 राजस्थान  के  लोग  गए  उन्होंने  चूकि  उनकी

 दूकानदारी  नहीं.  चलती  थी  इस  वास्ते  दूकान-
 दारी  चलाने  के  लिए  पांच  दस  साहित्यकारों
 को,  कवियों  को  इकट्ठा  कर  लिया  और  कह
 दिया  कि  राजस्थानी  भाषा  को  प्रोत्साहन
 देना  चाहिये  और  इसको  सुरक्षित  रखना

 चाहते  हैं।  लोग  अपने  जीवन  में,  अपनी
 दिनचर्या  में  कहीं  इस  भाषा  को  नहीं  लाते  हैं  ।
 इस  भाषा  की  हिमायत  करने  वाले  लोंगों  कों

 कहते  हैं,  उनको  सलाह  देते  हैं  कि  इस  भाषा
 को  अपनाओ  ।  अगर  किसी  भाषा  में  दौलत

 है,  साहित्य  है,  तो  लोग  उस  को  पढ़ेंगे,  उस
 की  तरफ  लोगों  का  खिंचाव  होगा  ।  किस  ने

 पढ़ने  से  मना  किया  है  ?  (व्यवधान)

 कांस्टीटयू  शन  का  आर्टिकल  344  इस
 प्रकार  है

 “In  making  their  recommendations
 the  Commission  shall  have  due  re-
 gard  to  the  industrial,  cultural  and
 scientific  advancement  of  India.”

 “The  President  shall  at  the  ex-
 piration  of  five  years  707  the
 commencement  of  this  Constitution
 and  thereafter  at  the  expiration  of
 ten  years  from  such  commencement
 .....constitute  a  Commission....”

 आज  पच्चीस  साल  हो  गये  हैं  पन्द्रह  साल
 तक  तो  किसी  ने  यह  नहीं  कहा  हैं  कि  राजस्थान
 वाले  यह  भांग  करते  हैं  कि  हमारी  प्रादेशिक
 भाषा  राजस्थानी  होनी  चाहिए.  हिन्दी  हमारी
 लिया  करेका  होनी  चाहिए  सीर  तीसरी
 भाषा  ड्रोन  चाहिए  ।  ऐसा  कोई  फार्मूला
 एडमिट  नहीं  किया  गया  =  ot  इस  बिल
 को  पेश  करने  बाने  माननीय  सदस्य  स्वयं
 जहां  बड़ी  भाषण  देते  #.  बज़  हिन्दी  में  देव

 हैं  t
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 असल  में  बात  यह  है  कि  कुछ  लोगों  की

 यह  मांग  करने  की  आदत  सी  हो  गई

 है  कि  उत्तर  प्रदेश  में  ब्रज  भाषा  को  स्थान

 दिया  जाये,  बिहार  में  भोजपुरी  को  स्थान
 दिया  जाये  आदि,  हमारे  देश  में  न  जाने

 कितनी  बोलियां  हैं  ।

 माननीय  सदस्य  कुछ  ग्रन्थ  भी  लेकर

 आए  हैं  ।  वह  एक  भी  राजस्थानी  की

 किताब  बतायें,  जो  किसी  यूनिवर्सिटी  में,

 एम०  ए०  के  कोर्स  में,  पढ़ाई  जाती  हो  ।
 श्री  साल्वे  बड़े  गौर  से  भाषण  सुन  रहे  हैं  ।

 वह  माननीय  सदस्य  से  पूछें  कि  उन्होंने
 राजस्थानी  की  कौन  कौन  सी  किताब  पढ़ी

 है  ।  माननीय  सदस्य  ने  कुछ  अखबारों
 के  भी  नाम  दिये  हैं  ।  वे  हिन्दी  में  लिखते

 हैं  और  कह  दिया  कि  वे  राजस्थानी  के  हैं  ।
 वें  खुद  उन  को  पढ़ते  नहीं  हैं  ।

 DR.  KARNI  SINGH:  I  don’t  think  it
 is  correct  to  make  personal  remarks
 whether  any  Member  reads  something
 or  not.  He  should  state  his  case.

 श्री  मूलचन्द  डागा  :  माननीय  सदस्य
 ने  यह  भी  कह  दिया  कि  तिन  करोड़  लोग

 राजस्थानी  भाषा  बोलते  हैं  7  यह  सुन  कर
 मेँ  बड़े  आश्चर्य  में  पड़  गया,  क्योंकि  राजस्थान

 की  पापुलेशन  भी  तीन  करोड़  नहीं  हुई  है  ॥,

 में  कहना  चाहता  हूं  कि  अगर  इस  तरह
 भाषा  का  प्रश्न  उठाया  गया,  तो  राजस्थान

 में  झगड़े  पैदा  होंगे।  अगर  हम  ने  राजस्थान

 को  संगठित  मजबूत  और  शअ्रक्षण्ण  रखना

 है,  तो  उस  की  एक  ही  भाषा  होनी  जाहिए,
 ज़ोर  वह  हिन्दी  है  ।  में  चाहता  हूं  कि

 डा०  कर्मी  सिह  राजस्थानी  के  अच्छे  अ्रच्छे

 सात लर  पडा  करें,  उस  का  अच्छा  साहित्य  दे  |

 नगर  कली  बा ख्याल  दुनिया  से  चल  जाये,

 तो  अपना  कोई  शिष्ट  लो  छोड  जायें  -  राज

 सारे  विद्यार्थी  गन्दी  पढ़ती  हैं।  'राज  राजस्थान
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 में  प्राइमरी  स्कूलों  में  राजस्थानी  नहीं,
 बल्कि  हिन्दी  पढ।ई  जाती  है  ।  इस  बिल
 के  बड़े  हिमायती,  श्री  अमत  नाहटा,  ने

 कहा  हैँ  कि  अगर  राजस्थान  में  कोई  हिन्दी
 बोलता  है,  तो  लोग  उस  को  नहीं  समझा  हैं
 उन  क्षेत्र  में  श्रीमती  इन्दिरा  गांधी  के

 भाषण  होते  हैं,  श्री  अटल  बिहारी  बाजपेयी

 के  भाषण  होते  हैं,  राजनैतिक  पार्टियों  के

 बड़े  बड़े  नेताओं  के  भाषण  होते  हैं,  लेकिन
 वे  सब  राजस्थानी  में  नहीं  बोलते  हैं,  बल्कि

 हिन्दी  में  बोलते  हैं  और  लोग  समझते

 हैं।  राज  .,हाउस  में  श्री  वीरेन्द्र  सह  राव

 नहीं  हैं,  वर्ना  विशाल  हरियाणा  और  हिन्दी
 की  बात  करने  1

 SURI  MADHURYYA  HALDAR:
 While  cumpaigning  for  election  she
 travelled  in  the  interior  of  West  Bengal
 where  people  do  not  know  A.  B.  C.  of
 Hindi,  still  she  spoke  in  Hindi  there.

 श्री  मूलचन्द  डागा  :  .बंगाल  के  लोग
 सब  हिन्दी  जानते  हैं।  वे  हिन्दी  की  पिक्चर्स

 खूब  देखते  हैं  ।
 (व्यवधान  )

 समिति  भमहोदेंय,  मेने  एक  प्रस्ताव
 रखा  है  कि  इस  विल  को  लोगों  की  राय  जानने
 के  लिए  सकुंसूट  किया  जाये,  ताकि  पता
 लग  सके  कि  राजस्थान  के  कितने  लोग
 माननीय  सदस्य  की  बात  का  समर्थन  करते

 हैं।  में  चाहता  हूँ  कि  इस  बारे  में  राजस्थान
 की  राय  जान  ली  जाये  ।  में  कहना  चाहता
 हूं  कि  सारा  राजस्थान  हिन्दी  में  विश्वास
 करता  है  शौर  हिन्दी  बोलता  है  ।  राजस्थान
 की  बोली  राज  महलों  तक  रहे  और  वह
 आगे  बहू,  मझे  इस  पर  कोई  एतराज  नहीं

 है  ।  लेकिन  राजस्थानी  का  हमारी  भाषा
 होने  का  सवाल  ही  नहीं  है  ।

 SHRI  G.  VISWANATHAN  (Wandl-
 warh):  Toam  very  glad  that  my  hon.
 friend  De  Kurnt  Singh  has  brought
 foswurd  this  Bill  onee  again,  for  the
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 second  time,  in  the  Lok  Sabha.  Last
 time  in  1968-69,  he  brought  this  Bill.
 It  was  debated.  But  now  I  find  a
 marked  change  in  the  debate.  At  tnat
 time  the  Members  of  the  ruling  Con-
 87९58  Party  were  opposed  to  the  Bull.
 To  my  surprise  most  of  them  are  sup-
 porting  this  Bill,  except  Mr.  Danga.
 All  the  Members  belonging  to  Swa-
 tantra  Party  or  ruling  Congress  or
 Independents  like  Dr.  Karni  Singh  are
 in  favour  of  including  Rajasthani
 language  in  the  Fighth  Schedule  of
 the  Constitution.  I  would  like  the
 Members  from  Rajasthan,  apart  from
 taking  up  this  Bill  and  advocating  tie
 cause  of  Rajasthani,  to  persuade  the
 Raiasthan  Assembly  to  9858  a  R2solu-
 tion  for  Rajasthani  to  be  included  in
 the  Schedule  so  that  they  can  take
 action  immediaiely.  as  they  cannot  say
 ‘No’  to  the  unanimous  resolution
 passed  by  the  State  Assembly.

 What  is  the  position  of  Rajasthani?
 I  nave  gone  through  the  census  of  i96l
 and  97l].  Other  language-speaki ig
 people  numbers  are  going  up.  But
 this  Rajasthani-speaking  group  num-
 ber  is  coming  down  at  a  very  fast
 rate.  According  to  96l  census  the
 number  of  urban  and  rural  popula-
 jion,  \peaking  Rajasthani  stood  as
 follows:

 Male  77,46.357
 Female  71,86,659.  ,
 Total  1,49,33,016.

 You  will  be  surprised  to  find  the  posi-
 tion  in  the  97l  census.  According  to
 the  reply  given  by  the  Deputy  Minister
 of  Home  Affairs  on  the  3th  December
 1972,  only  two  days  back,  the  total
 figure  of  Rajasthani-speaking  people
 ig  20,93.557.  How  can  this  be.  Sir?
 It  is  nothing  but  a  manipulation,  Tt  is
 connivance?  and  conspiracy  of  tus
 fovernment  and  there  के  subservient

 Government  in  Rajasthan.  You  prove
 it.  How  can  you  account  this?  It
 wags  .49,33,0i6  ia  1901.  How  can  it
 come  down  to  20  lakhs  now?  Flow  can
 you  account  it?  This  is  nothing  but



 307  Cdnstitution
 (Amdt,)  Bill

 Manipulation,  and  what  is  the  purpose?
 They  have  got  ulterior  motive.  Some
 of  the  hon,  Members  may  not  agree
 with  me.  The  motive  is  to  inflate  the
 figure  of  Hindi-speaking  people,  to
 boost  up  the  figure  of  Hindi-speaking
 people;  they  manipulate  and  _  bring
 down  the  number  of  other  language
 speakiny’  people  of  the  country.  This
 is  not  giod  for  the  people  of  the  coun-
 try.  Fos  the  Census  Department,  it  is
 the  Home  Ministry  which  is  in  charge.
 Now,  I  would  like  to  quote  from  Dr.
 Radhakrishnan  and  others,  so  that  the
 Members  who  do  not  agree  with  me..

 SIIRI  N.  K.  P.  SALVE  (Betul);  If
 the  hon.  Member  would  just  permit
 me,  I  would  like  to  point  out  that  Dr.
 Karni  S.ngh  has  absolutely  no  quarrel
 if  Hindi  is  introduced  in  all  the  States.
 He  has  already  stated  it.

 SHRI  G.  VISWANATHAN:  I  differ
 from  him.  The  hon.  Member  knows
 that  I  differ  from  him  also  on  this
 subject.

 SHRI  SHIVNATH  SINGH  (Jhun-
 jhunu):  He  cannot  make  these  base-
 less  charges.  They  may.  be  sneaking
 both  the  languages.

 SHRI  VISWANATHAN:  If  he  dis-
 putes  it,  let  him  prove  it.  This  was
 what  Dr.  Radhakrishnan  said:

 “There  are  no  doubt  some  fanati-
 cal  advocates  of  Hindi  who  champion
 its  use  in  spheres  where  regional
 languages  can  very  well  do  duty
 and  who  feel  that  acceptance  of  a
 single  language  for  the  whole  coun-
 try  is  necessary  to  intensify  na-
 tional  unity.  Such  a  proposal  can
 come  only  from  the  peonle  utterly
 ignorant  of  the  great  treasures  of
 literature  and  tradition  enshrined  in
 these  languages  whose  climination
 will  Le  8  profound  national!  loss.
 Some  of  our  regional  languages  are
 spoken  by  millions  of  people  whose
 cullural  progress  can  be  envisaged
 only  tn  terms  of  their  own  languages
 and  not  jn  terms  of  Hindi.”.
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 Among  the  languages  spoken  by  mil-
 lions  of  people,  I  think  about  two
 crores  of  people  are  speaking  Rajas-
 thani,  and  naturally  it  should  find  a
 place  in  the  Eighth  Schedule  of  the
 Constitution.  When  we  have  included
 6°  languages  in  the  Eighth  Schedule,
 why  should  we  reject  Rajasthani  its
 pride  of  place?

 I  would  like  again  to  point  out  the’
 position  in  regard  to  two  of  the
 languages  among  the  6  languages  in-
 cluded  in  the  Eighth  Schedule...  Take
 the  case  of  Sanskrit.  According  to
 the  97l  census,  those  who  had  de-
 clared  Sanskrit  as  their  mother-tongue’
 numbered  2212,  and  those  who  had’
 declared  Sindi  as  their  mother-tongue
 numbered  12,04,678.  A  language  spokea
 by  2000  odd  people  is  included  in  tae
 Eighth  Schedule.  I  do  not  know  why
 Rajasthani  is  being  denied  of  its
 place.  That  is  why  I  say  that  there
 is  an  ulterior  motive

 SHRI  VASANT  SATHE  §  (Akola):,
 That  is  not  so;  Sanskrit  is  the  mother-,
 tongue  of  so  many  languages,

 SHRI  he  VISWANATHAN:  That
 may  be  so.  I  have  no  quarrel  with
 it.  But  why  should  we  reject  Rajas-
 thani?  That  is  my  argument

 I  would  like  to  quote  what  Dr..
 Suniti  Kumar  Chatterjee,  undoubtedly.
 an  authority  on  languages,  and  a.
 famous  linguist  had  {o  say  in  this  con<
 nection.  I  am  quoting  from  the
 Report  of  the  Official  Language  Com-
 mission.  This  is  what  he  has  stated:

 “The  recommendations  will,  in  my
 opinion.  bring  about  the  immediate
 creation,  without  infendine  to  do  SO.
 of  two  classes  of  citizens  in  India-~-
 class  I  cilizens  with  Hindi  as  their
 language,  obtaining  an  immense
 amour  of  svecial  privileges  by  vir-
 tue  of  their  linguage  only.  and  class
 Ul  citizens  who  will  be  sutferine  fron
 permanent  disabilities  by  renson  also
 of  the’;  Iancuage.  This  is  bound  to
 be  the  situation  go  long  as  non-
 Hind{-spenkers  like  the  Assam,
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 Bengal,  Orissa,  Andhra,  Madras,
 Maharashtra  and  other  peoples  do
 not  acquire  a  command  over  Hindi
 which  can  compare  favourably  with
 that  of  those  persons  who  have
 Hindi  as  their  only  language  of  edu-
 cation....”.

 This  is  how  we  have  created  two  kinds
 of  citizenship  in  this  country  and  this
 is  worsening  the  situation.

 6.44  hrs.

 (Surt  N.  K.  P.  Satve  in  the  Chair).

 Again,  I  would  like  to  quote  what
 Dr.  Suniti  Kumar  Chatterjee  has  said.
 He  says:

 “T  Honestly  feel  that  I  am  seeing
 an  invipient  ‘Hindi  Imeprialism’,
 which  will  be  all  the  more  anti-
 national  as  Hindi  has  not  yet  ac-
 quired  any  pre-eminence  over  the

 ‘other  languages  of  India  except  its
 weight  of  numbers.”.

 Here,  ]  have  a  question  to  ask.  Ac-
 cording  to  the  96]  figures  and  the
 earlier  figures  in  95l,  they  used  to
 bracket  Hindi  with  other  languages
 like  Hindustani,  Punjabi,  Urdu,  Mai-
 thili  and  say  that  42  per  cent  of  the
 people  were  speaking  Hindi.  But  now
 an  awareness  of  the  languages  has
 come,  and  a  revivalism  has  come,  and
 according  to  the  1971  ca@nsus  even
 according  to  the  inflated  figures,  only
 27  or  28  per  cent  are  speaking  Hindi.

 Agair,  pointing  out  what  the  re-
 percussion  would  be  on  the  other
 languages.  this  is  what  Dr.  Suniti
 Kumar  Chatterjee  says.  If  you  are
 going  tv  claim  other  languages  as  your
 language.  what  would  it  mean?  Sup-
 pose  J  were  to  be  a  Hindi-speaking
 person,  if  would  be  a  shame  on  me  to
 cluim  somebody  else’s  language  as  my
 language.  it  would  be  like  claiming
 soniebauds’s  child  as  my  own  child,

 Dr.
 gays:

 Sunits  Kumar  Chatterjee  then

 Those  svho  habitually  spel  other
 apecchss  of  home  like  Rajasthan
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 Awadhi,  Bagheli,  Bhojpuri  and  even
 Maithili  and  Central  Pahari,  are
 now  taking  a  hand  at  language-mak-
 ing  in  Khariboli  Hindi  frequently
 possessing  neither  the  true  Hindi
 (i.e.  Western  Hindi)  inheritance  nor
 the  Sanskrit  tradition.  This-peculiar
 situation  has  strong  reverzussions
 on  the  free  and  natural  development
 of  Hindi;  its  native  speakers  go  one
 way,  and  those  who  have  adoptec
 it  go  another  way.  The  result  is
 largely  a  linguistic  chaos,
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 According  to  the  inflated  figures,  they
 are  creating  a  chaos  in  the  country.

 Again,  Dr,  Suniti  Kumar  Chatteriee
 says:

 “The  situation  was  like  this.  North
 Indian  peoples  speaking  different
 languages  like  Braj-Bhasha,  Awadhi,
 Bhojpuri,  Rajasthani.  Garhwali,  etc.
 took  to  Urdu  (wherever  English
 schools  began  first  to  function)  and
 then  to  Khariboli  Hindi,  as  their  own
 speeches  had  not  developed  a  prose
 style—they  took  up  what  was  pre-
 sented  to  them  by  the  modern  schools’
 in  the  towns.”.

 I  think  this  replies  to  the  point  made
 by  Shri  M.  C.  Daga.  Then  Dr.  Suuiti
 Kumar  Chatterjee  further  says:

 “Now,  they  have  persuaded  them-
 selves  that  because  they  speak  end
 write  Khariboli  as  the  language  of
 the  school,  they  are  a  ‘Hindi-speak-
 ing  people’  and  their  home  langu-
 ages  are  just  ‘dialects  of  Hindi’.  Vir-
 tually,  they  are  suppressing  their
 home  languages,  the  real  mother-
 tongues,  in  favour  of  Hindi,  which
 belongs  properly  to  Western  Uttar
 Pradesh.  and  Eastern  Funiab  and
 parts  of  Madhya  Bharat,  Machva
 Pradesh  and  Rajasthan.”.

 This  is  the  real  situation.  accarding
 to  him.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  IT  would  just  like  to  make
 ove  correction  Hodis  Cri  iwwali  ud
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 ‘not  Gharwali;  the  term  ‘Gharwali’  has
 _a  different  meaning  altogether.

 SHRI  G.  VISWANATHAN:  Since  I
 ‘do  not  follow  the  language  I  cannot
 ‘pronounce  it  correctly.  Even  now,  I
 do  not  follow  what  he  is  saying.  $
 think  even  my  hon.  friend  cannot
 ‘claim  to  be  proficient  enough  in  Hirdi;
 I  think  he  has  just  started  learning
 Hindi,

 AN  HON.  MEMBER:  Anyway,  the
 difference  between  the  two  is  the
 -difference  between  Congress  and  DMK.

 SHRI  5.  VISWANATHAN:  What  is
 the  purpose  of  inflating  the  figures?

 SHRI  PILOO  MODY  (Godhra):  ‘Lhe
 «difference  is  that  between  Garhwali
 and  Gharwali.  One  is  Garhwali  and
 ‘the  other  is  Gharwali.

 SHRI  G.  VISWANATHAN:  The
 “purpose  is  to  show  that  more  and
 more  people  are  taking  to  the  Hindi
 Janguage.  The  purpose  is  tnat  they
 want  to  have  a  claim  that  the  real
 ‘language  of  the  majority  of  the  peo-
 ple  is  Hindi.  If  we  are  going  to  deny
 ‘the  rightful  place  to  Rajasthani  and
 ‘other  languages.  then  what  is  going  to
 be  the  repercussion.  According  to
 what  Dr.  P.  Subbarayan  has  stated  in
 his  minut?  of  dissent  to  the  Report  of
 ‘the  Official  Language  Commission,  I
 find  that:

 “Hindi  has  been  pronosed  oriv  as
 the  official  language  of  Irdia,  but  its
 enthusiastic  supvorters  everywhere

 ‘go  much  farther  than  that.  They
 describe  it  as  the  National  Lenguage
 of  India  and  give  the  impression
 that  it  is  far  superior  to  other  langu-
 ages  and  more  worthy  of  being  the
 official  language.  Our  Prirne  Minister
 has  pointed  out  that  India  has  not
 one  but  fourteen  National  langu-
 ages—-he  does  not  give  any  special
 pre-eminence  to  Hindi,  and  rightly
 so.  Now  that  92096  in  non-Hirndi
 areas  are  faced  with  the  task  of
 Jearning  Hindi  with  the  idea  of
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 making  it  replace  English.  and  they
 are  being  asked  to  help  in  the  de-
 velopment  of  Hindi  as  smrething  of
 a  sacred  duty  they  are  naturally
 getting  anxious  and  nervous  and
 are  reviewing  their  attitude  towards
 Hindi.”.

 SHRI  SHAMBHU  NATH  (Saidpur):
 On  a  point  of  order.  Are  we  dis-
 cussing  the  inclusion  of  the  Rajasthani
 language  or  are  we  discussing  the
 question  of  Hindi?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAU-
 DHARY):  On  a  point  of  order.  I  just
 want  to  know  whether  we  are  debat-
 ing  the  question  of  Hindi  or  the  in-
 clusion  of  Rajasthani  in  the  Eighth
 Schedule.

 SHRI  G.  VISWANATHAN:
 reply  to  that,

 I  shalt

 MR.  CHAIRMAN:  The  point  of  order
 is  for  the  Chair  to  reply  to.

 The  hon.  Member  is  making  a  point
 in  reply  to  what  Shri  M.  C.  Daga  had
 said.  and  saying  that  it  is  not  as
 though  Hindi  is  all  pervasive,  and,
 therefore,  Rajasthani  has  to  be  given
 its  own  place....

 SHRI  SHAMBHU  NATH:  But  he  is
 bringing  in  the  question  of  Hindi  into
 this  debate  unnecessarily...

 MR.  CHAIRMAN:  The  hon.  Member
 might  disagree  with  him  completely,
 but  as  long  as  he  is  relevant,  it  is
 open  to  him  to  make  that  point.

 SHRI  A.  P.  SHARMA  (Buxar):  He
 is  not  aceepting  even  the  correct  pro-
 nunciation,  namely  Garhwali.  Still  he
 is  saying  Gharwali.

 MR.  CHAIRMAN:  It  is  not  neces-
 sary.  Even  if  he  makes  an  incorrect
 statement,  as  long  as  he  is  relevant,
 it  is  all  right.
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 SHRI  G.  VISWANATHAN;  What  I
 -am  trying  to  point  out  is  this,  Here  is
 a  language  which  is  spoken  by  about
 ‘two  crores  of  people  and  which  wants

 to  find  a  place  of  honour  as  we  have
 ‘given  to  6  other  languages  in  the
 “countzy.  We  have  accepted  the
 theory  of  linguistic  States.  Apart  from
 linguistic  States  even  languag2s  which
 are  not  spoken,  which  do  not  have  a
 state  of  their  own,  like  Sanskrit  or
 ‘Sindhi--we  have  honoured  them  by
 giving  them  a

 on

 in  the  Eighth
 Schedule  of  the  Constitution

 ‘
 AN  HON,  MHMBER:  English  is  not

 one  such  languase.

 SHRI  PILOO

 =

 may  correct
 the  hon.  Member.  Engli  is  the  re-
 ional  language  of  Nagaland.

 SHRI  G.  VISWANATHAN:  We  have
 yaccepted  all  these  languages  and  we
 should  give  due  status  t  Rajasthani
 by  including  it  in  the  Eighth  Schedule
 of  the  Constitution,

 At  the  same  time  I  know  that  merely
 imcluding  it  in  the  Eighth  Schedule
 does  not  serve  the  purpose.  It  is  for
 the  Government  of  Rajasthan,  the
 people  of  Rajasthan  especially  the  re-
 presentatives  of  the  people  of  Rajas-
 than  in  that  Assembly  to  come  out
 with  a  unanimous  resolution  declar-
 ing  Rajasthani  as  the  official  language
 of  Rajasthan  and  saying  that  it  sould
 be  included  in  the  Eighth  Schedule  of
 the  Constitution.

 PROF.  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Listening  to  the
 discussion  for  the  inclusion  of  Rajas-
 thani  language  in  the  Eighth  Schedule
 of  the  Constitution  gives  the  impres-
 gion  that  it  is  some  sort  of  a  quarrel
 between  Hindi  and  Rajasthani.  In
 fact  if  is  not  and  there  is  no  quarrel.
 Let  us  set  the  record  atraight,  Thoae
 who  are  demanding  the  inclusion  of
 Rajasthani  are  also  doing  a  national
 sarvice,  Bocnuse  a  language  which  i
 apoken  on  the  gotl  of  the  country  te
 aH  sacred  ag  the  country  itself,  The
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 Yajur  Veda  speaks  of  three  goddesses
 Mother  culture,  Mother  tongue  and
 Mother  country.  Anybody  who  denies
 the  sanctity  of  the  mother  tongue  is
 as  big  a  traitor  as  anybody  who  de-
 cries  the  sanctity  of  the  motherland.
 Therefore  let  us  accept  the  fact  that
 mothertongue  is  the  an  object  of
 veneration  for  the  people  who  speak
 it  and  for  the  people  who  love  it,
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 It  is  shameful  for  us  that  people
 from  abroad  should  have  come  and
 worked  on  our  languages  and  we  should
 here  decry  our  own  language.  It  does
 not  matter  whether  the  number  of
 speakers  of  a  particular  language  is
 large  or  small.  All  that  matters  is
 that  it  is  a  ‘living  language.  Accord-
 ing  to  the  answer  to  question  No.  473
 tabled  by  me.and  answered  by  Shri
 F.  H,  Mohsin  on  the  3th  of  this  month
 in  the  Lok  Sabha  Rajasthani  has
 20,93.557  speakers,  These  20  lakhs  of
 speakers  are  there  according  to  497
 census.  According  to  96l  census
 figure  quoted  by  Shri  Viswanathan  the
 number  was  more.  It  is  due  to  the
 reason  that  more  and  more  people  aré
 claiming  Hindi  as  their  mother  tongue.
 As  a  lover  of  Hindi  I  may  issue  one
 warning.  The  tendency  to  claim
 Hindi  as  the  mother  tongue  is  doing
 greater  harm  to  Hindi  in  India  than
 the  biggest  opponent  of  Hindi.  Re-
 cently  I  had  an  opportunity  of  presid-
 ing  over  a_  conference  of  voluntary
 organisations  of  modern  Indian  langu-
 ages  organised  by  the  Central  Institute
 of  Languages  in  Mysore.  I  could  feel
 the  pulse  of  the  people  under  the  im-
 pact  of  this  tendency.  The  non-Hindi-
 speaking  people  were  very  much
 annoyed.  If  Hindi  is  to  develop  as
 an  All  India  Janguages  nobody  has
 any  objection  and  they  would  all  wel-
 come  it.  But  the  protoganists  of  Hindi
 must  also  realise  that  the  develop-
 ment  of  the  regional  languages  is  a
 great  step  towards  the  development  of
 Hindi.  I  want  to  quote  from  ह  book  of
 Rahul  Sanskirtyayan  “Prachin  Ni-
 bandh  Mata”  who  says  that  the  yorabu-
 lary  thrown  up  by  the  regional  langu-
 ages  of  Indin  would  be  for  the  benefit
 of  Hindt  and  not  for  the  detriment  of
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 Hindi.  Hindi  would  enrich  itself
 if  it  calls  upon  the  resources  thrown
 up  by  the  development  of  the  regional
 languages  spoken  far  and  wide  in
 India.  Rajasthani  would  be  one  such
 language.

 I  would  beg  Members  of  Parliament
 each  of  whom  represents  0  lakhs  of
 People  to  consider  the  step‘  taken  by
 an  august  body  like  the  Sahitya
 Academy.  Is  it  manned  by  people
 who  are  ignorant  in  literature,  who
 do  not  know  the  difference  between
 Hindi  and  Rajasthani  and  the  differ-
 ence  between  a  dialect  and  a  language?
 It  is  headed  by  a  national  professor  of
 India  of  the  eminence  of  Dr.  Suniti
 Kumar  Chatterjee  and  it  had  accepted
 Rajasthani  as  one  of  the  modern
 literary  languages  of  India.  What
 ‘harm  are  people  like  Dr.  Karni  Singh
 doing  by  bringing  it  to  the  notice  of
 the  House?  When  the  literature  of
 that  language  is  accepted  by  the
 highest  scholars  and  eminent  liguists
 of  the  country  the  law  makers  should
 also  accept  the  verdict  of  such  an  ex-
 pert  body.  When  the  national  pro-
 fessor  of  India  speaks,  when  eminent
 literary  men  and  scholars  sneak  I
 think  it  is  duty  of  every  Member  of
 Parliament  to  listen  to  them  with  res-
 pect  and  see  what  they  said.

 The  number  of  languages  recognised
 by  the  Sahitya  Academy  whose
 founder  President  was  Shri
 Jawaharlal  Nehru,  is  twenty  while
 the  number  of  languages  recognised
 by  our  Constitution  is  16.  What
 harm  or  damage  have  the  speakers  of
 those  four  languages  which  are  not
 récogninsed  in  the  Eighth  Schedule  of
 the  Constitution  done,  I  ask?  Here  is
 8  point  to  consider.

 Our  Constitution  law,  Government
 and  Legislation  all  these  are  far  behind
 the  movement  of  literature  and  langu-
 age.  We  cannot  allow  this  to  happen.
 The  living  lunguages  of  India  and  the
 speakers  of  these  Janzuages  demand
 it  as  their  right  that  those  languages
 which  are  recognised  by  —  literary
 scholars  and  Hnguistic  experts  whom
 the  world  honours  todny.  scholars  of
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 the  eminence  of  Dr.  S.  K.  Chatterjee,
 must  be  enshrined  and  given  their
 due  place  in  the  Eighth  Schedule  of
 the  Constitufion.  By  not  doing  so  ४४४
 we  doing  a  service  or  a  disservice?  We
 are  reducing  ourselves  to  the  most
 bitter  kind  of  mockery  when  we  deny
 them  the  right.  There  are  persons
 like  Shri  M.  fon  Daga  who  deny  the
 existence  of  their  own  mother  tongue
 (Interruptions).

 SHRI  M.  C.  DAGA:  You  have  not
 understood  the  point.  Let  me  ex-
 plain.  ran

 PROF.  NARAIN  CHAND  PARA-.
 SHAR:  I  did  not  interrupt  you  when
 you  were  speaking.  I  will  explain
 what  I  mean.

 MR.  CHAIRMAN:  No  personal  dia-
 logue  in  the  House

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  The  question  is  why  do  we
 ‘clamour  for  this?  Why  do  we  connect
 language  with  a  particular  religion
 and  the  dialect  with  the  sect?  Do

 ‘we  know  the  harm  we  are  doing  in
 this  way  by  demanding  all  sort  of  divi-
 sions  and  hy  threatening  others’  that
 if  Rajasthani  is  included  in  the
 Schedule,  Rajasthan  would  be  divided?
 Rajasthan  will  stand  united  and  India
 shall  stand  united,  no  matter  what  the
 number  of  Ianguages  in  India  are.  If
 we  do  not  take  it  into  consideration
 history  will  pass  an  adverse  verdict
 on  us.  Your  census  department  can
 declare  that  there  are  279  languages
 accepted  as  the  mother  tongue  by
 their  speakers  in  India  who  read,  who:
 live  and  who  breathe  and  who  dream
 in  those  languages.  Should  you  not
 take  this  reality  into  consideration
 and  accept  the  fact?  According  to  the
 hon.  Deputy  Home  Minister  there  are
 279  languages  which  are  spoken  by
 more  than  5000  persons  each  living  in
 the  villages  and  cities  of  India.  I  think
 the  people  who  speak  those  languages
 are  justified  in  demanding  a  place  for
 their  languages  in  the  Lighth  Schedule
 of  the  Constitution.  fo  ask  the  hon.
 Minister  for  law  one  simple  question.
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 [Prof.  Narain  Chand  Parashar]
 What  is  the  Constitution  meant  for?

 ‘Is  it  meant  for  reflecting  the  aspira-
 tions,  hopes  and  dreams  and  ambitions
 of  the  people  of  India  or  is  it  meant  to
 ignore  those  realities  and  facts  which
 are  reflected  in  the  census  figures
 voiced  by  the  returning  officers  and
 the  replies  given  to  the  questionaires

 -of  people  who  went  from  door  to  door
 to  collect  informations?  If  you  are
 ‘going  to  ignore  them  what  is  the  use
 of  the  census?  If  you  do  not  recognise
 ‘the  reality  of  a  living  tongue  mother
 tongue  spoken  in  the  villages  of  India
 in  the  postures  and  gardens  of  India

 ‘you  are  doing  a  great  injustice.  So,  I
 forcefully  declare  that  Dr,  Karni  Singh
 is  doing  the  right  thing.  It  is  an  act

 Of  great  service  to  India  that  he  has
 pointed  towards  the  inclusion  of
 Rajasthani  in  the  8th  schedule.  There

 -will  be  people  in  Himachal  Pradesh
 -who  will  claim  the  same  thing  for
 ‘Pahadi  and  there  will  be  claims  by
 people  speaking  other  languages  also
 like  Dogri  in  Jammu.  Please  make

 ‘the  Constitution  a  symbol  of  the
 aspirations  and  hopes  of  the  people  of
 India.  If  Russia  can  guarantee  a  large

 “number  of  languages  and  still  retain-
 ‘its  sovereign  and  democratic  character,
 India  also  can  do  it.  Rajasthan  would
 not  be  divided  simply  because  we  put
 ‘one  more  language  into  the  8th
 schedule.
 वा  hrs.

 Why  should  there  be  any  demand  for
 inclusion  of  any  language  in  the  8th
 schedule?  It  is  because,  as  the  highest
 linguistic  authority,  Mr.  Bloomfield
 has  said  in  his  Language  which  is
 called  the  Bible  of  Linguistics,  a  langu-
 age  flourishes  by  the  support  from  the
 State.  Otherwise,  it  will  wither  away.

 ‘The  country  is  witness  to  the  fact  that
 many  languages  have  come  and  died
 ‘because  India  did  not  have  a  govern-
 ment  cf  the  people  belonging  to  this
 country  to  look  after  those  languages.
 ‘Languages  have  languished  not  be-
 cause  there  were  no  speakers  of  those

 ‘languages  but  because  the  Government
 ‘was  not  supporting  those  languages.
 ‘The  State  must  support  the  language
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 spoken  on  the  soil.  Therefore,  all  the
 languages  which  are  spoken  on  the
 soil  are  the  right  claimants  for  getting
 entry  into  the  8th  schedule,  on  the
 attainment  of  a  certain  level  of
 literary  development  regarded  as  suffi-
 cient  by  the  expert  body  like  the
 Sahitya  Akademi  and  such  of  them  as
 have  beer  recognised  by  this  august
 body  must  be  included  in  the  Eighth
 Schedule.

 MR,  CHAIRMAN:  I  want  to  ascer-
 tain  the  sense  of  the  House.  2  hours
 were  allotted  for  this  Bill,  but  there
 are  a  number  of  speakers  who  want
 to  speak.  Does  the  House  want  to
 extend  the  time?
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 HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  All  right.  Time
 fs  tentatively  extended  by  ]  hour.  It
 will  go  to  the  next  session.

 SHRI  RANABAHADUR  SINGH
 (Sidhi):  Mr,  Chairman,  Sir,  I  whole-
 heartedly  support  the  most  welcome
 move  by  Dr.  Karni  Singh.  It  comes
 to  me  as  a  surprise  that  even  today
 in  the  25th  year  of  our  democracy,
 we  as  a  country  have  to  take  recourse
 fo  our  written  Constitution  to  deny  the
 people  what  they  demand.  I  feel  that
 this  is  a  legacy  we  have  carried  over
 with  us  from  the  British.  The  British
 were  hard-pressed  to  rule  a  country
 which  was  thousands  of  miles  away
 in  distance  and  millions  of  miles  away
 in  terms  of  culture  and  thought  from
 their  country.  For  them  it  was  basic-
 ally  important  that  they  should  have
 a  language  by  which  they  could  rule
 this  country.  I  feel  that  we.  after  25
 years  of  independence,  have  outlived
 that  stage  wherein  we  have  to  take
 recourse  to  the  Constitution  to  deny
 some  people  the  use  of  their  mother”
 tongue.  [  feel  that  the  fissiparousness
 that  is  latest  in  the  demand  for  the
 mother  tongue  has  been  now  a  thing
 of  the  past  for  this  country.  3  do  not
 claim  that  this  statement  is  trite  abso-
 lutely  but  I  feel  that  our  country  as
 such  has  moved  away  from  that  stage
 wherein  the  mere  question  of  a  regional
 language  would  fling  a  part  of  our
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 country  way  from  the  policy  of  our
 State.

 Today  in  the  world  when  almost  the
 whole  of  Western  Europe  has  gradu-
 ally  been  demolishing  or  dimming  its
 national  boundaries  and  bringing  out
 a  larger  policy  which  is  guidec  by
 economics,  it  seems  to  me  that  ade-
 veloping  and  poor  country  ike  ours
 cannot  afford  the  luxury  of  splitting
 up  on  this  mere  question  of  the  langu-
 ages.  Therefore,  I  plead  that  it  is
 time,  and  fitting  time  too,  to  do  that
 because  never  before  in  the  history  of
 our  democracy  have  we  had  a  g%vern-
 ment  which  is  more  suited  to  look  to
 the  crying  needs  of  our  people,  a
 government  which  can  at  the  moment
 ff  it  wishes,  move  away  from  that  old
 eolonial  stand  wherein  one  language
 would  try  to  rule  over  another.  We
 can,  at  the  present  moment,  give  the
 people  their  right  to  speak  their  mother
 tongue  in  their  own  region  and  I  say
 that  it  is  time  that  the  government  did
 this  because,  basically,  the  peuple  will
 remain  backward  unless  they  are  able
 to  express  thernselves  in  their  mother
 tongue.

 For  this  I  present  here  a  very  small
 example,  but  a  significant  one.  I  feel
 that  the  things  that  are  takirg  sk  pe
 in  Bengal,  the  speed  with  which
 Bengal  has  come  up  before  us  would
 not  have  been  possible  but  for  the  fact
 that  Bengal  had  had  imménse  wealth
 in  its  literary  heritage.  which  has  been
 augmented  and  helped  by  a  few  lumin-
 ous  people  like  Rabindranatn  Tagore
 and  others.  At  the  present  moment,
 Bengal  is  ten  years  ahead  of  the  whole
 nation  in  politics  in  this  country  be-
 cause  Bengal  has  been  able  to  make
 use  of  its  mother  tongue.  Therefore
 I  commend  to  the  governmen!  to  accept
 this  most  welcome  measure,  which  hgs
 heen  presented  before  it,  by  Dr.  Karni
 Singh.

 श्री  यम्ुचा  प्रश्न1!  मंडल  ( ख़स्ल्पेपूर )  :
 सभापति  महोदय,  राज  एक  बहुत  महत्वपूर्ण
 प्रणत  इस  सभा  फे  सामने  है  मीर  बरसों  से,
 I966  से  हम  इस  पर  मियार  करते  श्री  रहे

 हैं  ।  भारत  सरकार  ने  बर्ढं  प्रशंसनीय  कार्य
 29868  24,
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 fet  हैं 16  भाषाओं  को  कांस्टीट्यूशनल  में

 स्थान  देकर  देश  की  कल्चर  और  श्षित्रिंलाइ-
 जैन,  सभ्यता  और  संस्कृति  को  आगे  बढ़ाने
 में  काफी  काम  किया  है।  अभी  हमारे
 मानवीय  सदस्य  श्री  विश्वनाथन  ने  कन्फ्यूज़न

 क्रिया  करने  की  बहुत  कोशिश  की  लेकिन
 उसमें  वे  विफ़ल  रहें  ।  उन्होंने  श्री  प्रकाशन
 के  प्रश्न  कोर्स  तरह  से  तोड़  मरोड़  करे  रेखा

 जिससे  पता  चलता  था  कि  वह  महान  देश  की

 महान  भाषा  को  चाहते  हैं।  उन्होंने  कहा
 कि  हिन्दी  साम्राज्यवाद  की  ओर  बढ़  रही  है
 लेकिन  मैं  कहना  चाहता  हूं  कि  हिन्दी  और

 संस्कृत  आदि  जो  भाषायें  हैं  अगर  उनको

 हम  एक  भाषाविद्  की  तरह  देखेंगे  तो  पता
 चलेगा  कि  हम  लोग़  किस  तरह  से  भाषा  के

 विकास  में  और  उसकी  उत्तरोत्तर  वृद्धि  में.  साथ
 देते  रहे  हैं  ।

 अभी  डा०  कर्मी  सिंह  ने  जो  विधेयक  रक्खा

 है  उसके  सम्बन्ध  में  मैं  कहना  चाहता  हूं  कि

 में  जानता  हूं  कि  संविधान  में  संगोधन  के  लिये

 कई  बातों  की  जरूरत  होती  है  ।  जिस  ढंग
 से  उन्होंने  अपने  बिल  में  राजस्थानी  भाषा
 का  प्रतिपादन  किया  कि  इस  कारण  उसको
 संविधान  में  होता  चाहिये,  सरकार  बार  बार
 उसका  उत्तर  दे  चुकी  है।+  उन्होंने  अपना
 जो  स्टैण्ड  रक्खा  है  वह  बड़ा  ही  महत्वपूर्ण
 है  ऐसी  हालत  में  में  यह  समझूंगा  कि  और  भी
 जो  भाषायें  हैं,  जैसे  मैथिली  है,  राजस्थानी  है.
 नेपाली  है  या  जो  भाषायें  उत्तर-पूर्व  में  बोली
 जाती  हैं,  उनको  भाषा  निर्धारण  के  वैज्ञानिक

 दृष्टिकोण  से  हमको  श्रप्ननाना  होगा  ।  उनकी
 #प्रकरण  क्‍या  है,  उनकी  फाइललोजी  क्‍या

 है,  किस  तरह  से  बह  भाषायें  निकलती  हैं  t

 इसके  सम्बन्ध  भें  डा  सुतीति  कुमार  जादुर्ण्या
 की  जोर  से  जो  एक  किलाब  निकली  है
 सव  श्राफ  इण्डियन  लैंग्वेजेज  उसको  अगर

 हमारे  सभी  पढें  16  सकेंगे  कि  उन्होंने  किस

 तरह  से  जेनेटिक  रिखरेगनशिपर  श्राफ  दो
 अन  लैगबेजेश  में  दिलवाया  है  कि  बेस्ट  में
 कैसी  भाषा  बोली  जाती  हैं.  टोपे  वेस्ट  में



 375  Constitution  (Amdt.)
 Bill

 [at  यमुना  प्रसाद  मंडल]
 कैसी  भाषा  वोली  जाती  है,  मिडलैंड

 में  कसी  भाषा  बोली  .जाती  हैं,  साउथ

 वेस्ट  में  कैसी  भाषा  बोली  जाती  है  |  इसी

 तरह  से  हमारी  जितनी.  भाषायें  हैं  लोगों  की

 बोलचाल  की  उनको  हमे  टाल  देना  चाहते

 हैं।  लेकिन  राजस्थानी,  नेपाली  भाषा  या

 मैथिली  भाषा  के  सम्बन्ध  में  ऐसी  _बात  नहीं

 है  t  चूंकि  राज॑स्थानी.  की  बात  यहां  चल  रही

 है,  मैं  कहना  चाहता  हूं  कि  मैथिली  भी  बिहार
 में  और  नेपाल  तक  करीब  2  करोड़  लोगों  द्व/रा
 बोली  जाती  है।  उसकी  बडी  सुन्दर  और

 उत्कृष्ट  व्याकरण  और  साहित्य  है,  जिसको

 सुनीति  कुमार  चार्टूर्ज्या  ने  काफी  महत्वपूर्ण
 स्थान  दिया  है।  i966  से  ही  अगर  आप

 साहित्य  अकादमी  की  एनुअल  .रिपोर्टस  को

 पढें  तो  पता  चलेगा  कि  मैथिली  को  बड़ा  ऊंचा
 स्थान  मिला  है।  पहले  एहल  कलकत्ता
 विश्वविद्यालय  ने  ही  इस  बात  को  शुरू  किया
 था  कि  इन  सब  भाषाओं  प्रश्न  दिया  जाये

 और  स्वराज्य  के  पहले  भी  यूनिवर्सिटी  ने

 मैथिली  भाषा  का  प्रतिपादन  किया  ।

 इतना  ही  नहीं,  अभी  श्री  डागा  और
 श्री  विश्वनाथन  ने  जो  जो  क्राइटीरिया
 रक्‍खें,  उन  सबको  बिहार  सरकार  ने  बड़ा
 ऊंचा  स्थान  दिया  है  -  वहां  का  जो  प्रादेशिक
 सर्विस  कमीशन  है  उसमें  उसको  मान्यता  दी

 गई  &  क्योंकि  2  करोड़  से  अधिक  लोग

 इस  भाषा  को  बोलते  हैं।  जो  भी  इस
 सम्बन्ध  में  वैज्ञानिक  आधार  हैं.  और  जो
 राजनीतिक  दृष्टिकोण  हैं  उन  सबके  ख्याल  से
 निश्चय  किया  जा  सकता  है  कि  राजस्थानी
 मैथिली,  नेपाली  या  जो  इस  तरह  की  अन्य
 भाषायें  है,  उनको  संविधान  में  मान्यता  दी
 जाये  -  इसके  लिए  हम  को  पुराने
 संविधान  में  संशोधन  करता  होगा  ।  जो
 हमारे  यहां  की  यह  तीन  लार  प्रमुख  भाषायें
 हैं  उनको  सदस्यता  दी  जानी  चाहिये  ।

 इम  कार्य  के  लिये  मैं  अनुरोध  करूंगा
 चि  जो  हमारे  यहां  के  लिग्विस्टस  हैं,  फाइला-
 लोजिस्ट्स  हैं  उनकी  एक  कमेटी  बनाई  गाये
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 जो  इस  पर  विचार  करे।  हमारी  साहित्य
 अ्रकादमी  के  ताकतों  ने  सन  966  सेही
 इसको  मान्यता  दी  है  और  अपनी ,  वार्षिक

 रिटों  में  देना  भी  शुरू  किया  है  कि,  इन  रूब

 भाषाओं  की  प्रगति  के  लिये  हमको  प्रयत्न

 करना  होगा  an  मैं  श्री  शम्भूनाथ  से  कहना

 चाहता  हूं  कि  हमको  भाषा  के  मामले  में

 वैज्ञानिक  दृष्टिकोण  से  देखना  होगा  ।  मगर

 इत  भाषाओं  के  पीछे  वैज्ञानिक  आधार  हैं
 तो  हमारी  वात  को  आपको  सुनना  होगा  जैसा

 बिहार  सरकार  ने  किया  है  ।

 मैं  i2  मार्च,  1954  दिन  साहित्य
 अकादमी  के  इनागुरेशन  के  अवसर  पर

 भाषा  के  सम्बन्ध  में  जो  कुछ  कहा  गया  था

 उसमें  से  दो  या  चार  पंक्तियां  पप्  कर  सुनाना

 चाहता  हूं
 “The  literary  artiste  has  not

 merely  to  reflect  the  world,  he  has
 to  redeem  the  world.  He  has  not
 merely  to  portray  the  experience
 which  he  has,  but  he  has  to  recreate
 that  experience....”

 I¢  you  do  not  allow  all  these  living
 languages  to  come  in  the  Eighth
 Schedule  of  the  Constitution,  how  can
 this  be  done?

 “He  has  to  enter  into  solitude,
 glimpse  the  vision  of  truth,  bring
 it  down  to  earth,  clothe  it  with
 emotions,  carve  it  into  words.  That
 is  the  purpose  of  literature.  So  long
 as  we  do  not  recognise  the  freedom
 of  human  individual  to  think,  medi-
 tate  and  create  as  he  _  chooses,
 literature  will  suffer  decline.  All
 this  demands  concentration  and
 integrity....”

 Integrity  of  art,
 ment.

 “All  this  demands  concentration
 and  integrity,  which  become  diffi-
 cult,  if  not  impossible,  if  our  minds
 are  filled  with  sickness  and  violence
 or  if  we  beeome  puppets  with
 stereotyped  opinions.”

 We  have  to  give  up  stereo-typed
 opinions.

 इसलिये  मैं  डा>  कर्मी  सि  से  कहूंगा
 कि  श्राप  म  ग्राम  को  भारत  सरकार  पर

 integrity  of  judg-
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 छोड़  दें  जिस  ढंग  &  भारत  सरकार  आगे

 बीपी  चलीं  जा  रही  है  और  जिस  तरह  से

 साहित्य  अकादमी  की  स्थापना  करके  और

 ःकमिश्चत्त  बनाकर  भाषाओं  को  बंढा  रही  है,
 “उससे  वह  दिन  दूर  नहीं  जब  थजस्थाती,
 मैथिली  और  नेपाली  तथा  अन्य  भाषाय

 भी  संविधान  में  आयेंगी  और  हो  सकता  है
 कि  उसके  साथ  साथ  7,  8,  या  25,  26

 आर  भाषायें  भी  उसमें  सम्मिलित  हो  जायें  ।

 मैं  डा०  कर्मी  सिंह  का  आभारी  हूं  कि  उन्होंने
 इस  सदन  को  भाषा  के  सम्बन्ध  में  चर्चा  करने

 पका  मौका  दिया  i

 श्री  टी  सोन  लाल  (करोल  बाग)
 'सभापति  महोदय,  आज  जगह  जगह  प्रदेशों
 के  अन्दर  जो  भाषा  का  सवाल  उठाया  जा

 रहा  है,  मैं  समझता  हूं'  कि  उसके  अन्दर  सबसे

 “बड़ी  कमी  यह  है  कि  हिन्दी  को  संविधान  के

 “बनते  ही  लागू  नहीं  कर  दिया  गया  |  अगर

 उसी  समय  हिन्दी  को  सरकारी  भाषा  के  तौर
 'पर  चला  दिया  जाता  तो  आज  जिस  तरह  से
 झषा  का  मामला  उठ  रहा  है  वह  नहीं
 उठता  4

 आप  देखेंगे  कि  हिन्दुस्तान  के  अन्दर

 75  फो  सदी  जनसंख्या  देवनागरी  लिपि
 में  ही  लिखती  है।  चाहे  मराठी  हो,  चाहे
 यजदानी  हो,  चाहें  राजस्थानी  हो,  चाहें
 उसकी  दिल्‍ली  की  भाषा  कहा  जाय  चाहें
 पंजाबी  कहा  जाये,  उसको  लोग  देवनागरी
 में  लिखते  हैं।  लिखने  का  तरीका  थोड़ा

 बहुत  अलग  हो  सकता  है।  जिस  तरह  से
 देवनागरी  में  श्र,  इ,  उ,  आदि  होते  हैं  उनको

 थोड़ा  सा  बदल  कर  लिख  दिया,  थोडा  सा,
 डंडा  हटा  दिया  या  थोड़ा  सा  मोड़  दिया
 शह  बाल  दूसरी  है,  लेकिन  जहां  तक  भाषा  बोलने
 का  सवाल  2  आप  यह  देखेंगे  कि  पर्दे  मील
 केन्द्र  भाषा  में  फरक  पड़  जाता  है।  मैं
 आपको  राजस्थानी  की  बाल  बस लला ऊं  |  कहीं
 पर  कार  कहते  हैं,  कहीं  पर  उसको  कहेंगे  कह
 देते  हैं  ।  इस  तरह  का  फर्क  भाषा  में  थोड़ी
 थोड़ी  कर  पर  हो  जाया  करता  है।
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 यह  कहा  गया  है  कि  राजस्थान  विधान  सभा

 ...में  राजस्थानी  बोली  जाए  ।  लेकिन  श्राप

 देखें  कि  राजस्थान  में  ब्रज  भांषी  लोग  भी  है  ।

 उनका  क्या  होगा  t  वे  भी  कहेंगे  कि  इस
 भाषा  में  भी  कार्यवाही  हो  ।  बज  भाषा  उत्तर

 प्रदेश  में,  मध्य  प्रदेश  में  भी  बोली  जाती  है  ?

 मेरा  जन्म  दिल्ली  में  हुआ  लेकिन  ब्रज  भाषा

 राजस्थान  -  के  रहने  वाले  हैं।  भाषा  को  लेकर

 जो  वाद  विवाद  चल'  रहा  है  यह  नहीं  चलता

 अगर  हिन्दी  को  राष्ट्र  भाषा  मान  कर  इसको
 लाग  कर  दिया  गया  होता  और  सरकारी

 कामकाज  में  इसका.  इस्तेमाल'  पूरी  तरह  से

 शुरू  कर  दिया  गया  होता  a  लेकिन  आज

 भी  85  प्रतिशत  काम  अंग्रजी  में  होता  है  ।
 डी  एम  के  वाले  अंग्रेजी  को  ज्यादा  पसन्द  करते

 हैं  बजाय  हिन्दी  के  ?  लेकिन  हिन्दी  जान

 वालों  की  जन  संख्या  85  प्रतिशत  है  ।  लेकिन
 सरकार  डर  के  मारे  इसको  लाग  नहीं  करती

 है  सरकारी  कामकाज  के  अन्दर  ।  यह  कैसा
 जनतंत्र  है.  ?  जनतंत्र  की  भाषा  को  अपनाया

 नहीं  जाता  है,  उसकी  समस्याओ्रों  को  हल
 करने  के  बजाय  शअरंग्रेजी  के पीछे  हम  चलते  जा

 रहें हैं।  चन्द  श्रादर्मियों  सो पता  नही  सरकार
 की  क्‍यों  डर  लगत  हैँ विधान'  सभा  या  लोक
 सभा  का  सदस्य  जो  अंग्रेजी  नहीं  जानता  है
 उसको  बड़ी  कठिनाई  कई  बार  होती  है  1  उनको

 चूंकि  अंग्रेजी  का  ज्ञान  नहीं  होता  है  इस  वास्ते
 काय  करने  में  बड़ी  कठिनाई  का  सामना
 करता  पड़ता  है  वही  कारण  है  कि  प्रशासन
 के  अन्दर  भी  तरह  तरह  की  गड़बड़  होती
 है  ।  बहुत  से  नोट  ंप्रेजी  में  ऐसे  लिखे  जाते  है
 कि  ग्राम  अफसर  नहीं  समझता  है  ।  कुछ
 एक  लोग  ही  जो  चालाक  होते  हैं  उनका

 दूसरा  ही  मतलब  लगा  लेने  हैं।  जिस

 तरह  से  कानूनों  के  भ्रन्दर  सीधी  बात  न  कह
 कर  गोलमोल  भाषा  का  प्रयोग  किया  जाता

 है,  कलेजे  शादी  रख  दो  जाती  हैं  और  जि  के
 शारे  में  यह  कहा  जाता  है  कि  यह  काम  मोम
 की  नोक  जैसा  है.  यड़  शुक्र  मोड़  जो  या
 उधर  माड़  नो,  उसी  तरह  से  अंग्रेजी  को
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 आज-भी  रखा  जा  रहा  है  ताकि  आस  -  आदमी
 इसको  समझ  न॑  सारे।  अंग्रेजों  ते इसको  इस
 वास्ते  लागू  किया  था  किं  उत्कोच  हकूमत
 करनी  थो  |  हम  उस वक्त  गुलाम  थे,  कुछ  कर

 नहीं  सकते  थे  ।  अंग्रेजों  ने  जिस  तरीके  को

 चालू  किया  था  उसको  हम  आज  भी  लागू
 किए  हुए  हैं  -  उस  ज़माने  में  ई!  कली  एस

 हुआ  करते  थे  ।  वे  माल दारों  के  जिसके  होते
 थे  |  25-30  हजार  धज  से  कम  आई सी
 एम  करने  में  नहीं  लगता  था  |  यह  30-40
 साल  पहले  लगता  था  ।  आज़  तल्लो  दो  कवाई
 लाघव  से  कम  नहीं  लगेगा।  गरीब  ग्रामीण

 स्वप्न  में  आई  सी  एस  करने  की  सोच  भी  नहों
 सकता  था।  तब  सरमायेदार  भानजों  के  साथ
 थे।  तव  खान  बहादुर,  राग  बहादुर,  वीगर

 बहादुर  होते  थे  जोकि  सरमाएद्रार  और  मालदार

 होते  थे।  उनके  लड़के  ही  डिप्रिय्रां  लेकर
 जाते  थे।  उनको  जो  ट्रेनिंग  दी  जाता  थी

 यह  दी  जाती  थी  कि  गुलामों  के  उपर  राज  किस
 तरह  से  किया  जाता  है  अंग्रेज़  हर  जगह
 नहीं  रह  सकता  था।  वह  हकूमत  कर  सके

 इस  वास्ते  उसने  आई  सी  एस  हमारे  लोग  तैयार

 किए  सूझे  अफसोस  है  कि  भारत  सरकार
 राज  भी  वही  तरीका  अपनाएं  हुए  है,  वह

 गुलामों  पर  राज  करने  की  ट्रेनिंग  आई  ए  एस
 को  दी  जा  रही  है  |  जनतंत्र  की  दुहाई दी  जाती

 है।  मैं  जानता  चाहता  हू  कि  अंग्रेजी  को

 अपनाए  रुककर  क्या  हम  जनतंत्र  को  सुरक्षित
 रख  सकते  हैं?  जिस  को  ब्यूरोक्रेसी  कहा
 जाता  है,  लालफोताशाहो  कहा  जाता  है  ग्रह
 वही  है  जो  अंग्रेजों  के  ज़माने  में  चलता  था

 यह  वही  रोक  है  जो  डंडे  के  ब्रेल  पर  हकुमत
 करने  का  है।  यह  उन  अफसरों  का  कपूर
 नहीं  है  7  उनको  पुनिंग  ही  ऐसी  सिलती  है।
 काम  करने  का  प्रोसीजर  भी  वही  परान।  है
 सब  से  बड़ा  दोष  इसमें  हमारी  सरकार  का  है
 चाहे  यह  मेरी  अपनो  सरकार  है।  लेकिन

 यह  सच  बात  है।  75-80  फीसदी  लोगों
 की  'माना  सगर  काम  काज  किया  जाए
 जौर  ह [18  सिस्टम  के  साबित  सरकारी

 कप्षेचररियीं  को  ट्रेनिंग  और  शिक्षा  दो  ज़ाए
 तो  मैं  समरसता  द्  कि  वे  ईमानदारी  से  काम
 करेंगे  और  आपका  काम  बहुत  लच्छो  तरह  से
 चल  सकेगा ।  ५६६  कोई  झगड़े  नहीं  होंगे  ।'

 आज  राजस् प्रा नो  की  डिमांड.  हुई  है।
 कल  ब्रज  भावा  को  हो  सकती  है।  वे  भो  फोन
 करोड  हैं।  अपको  ब्रज  भाषा  बोलते  वाले
 ग्रामर  में  मिलेंगे गुजरात  में  मिलेंगे,मध्य  प्रदेश

 में  मुरैना,  भिड  आदि  में  मिलेंगे  i  तब  आपको
 ब्रज  भाषा  के  लिए  भी  कुछ  करना  पडता।

 मैं  समझता  ह  कि  ये  सारी  जितनी  भिजाएं  हैं
 ये  घरों  तक  सी मित  रहनी  च।हिए  और  कामकाज

 के  अन्दर  हिन्दी  लाई  ज़ातो  चाहिए।  ऐसा
 किया  गया  तो  कोई  झगड़ा  नहीं  होगा।

 डो  एम  के  के  भाई  अंग्रेजी  को  हिमायत
 करते  हैं।  पता  नहीं  उसको  इससे  इतना

 मोह  क्यों  है?  एक  डो  एम  के  मैम्बर  जो
 पा लिप आमेट  के  मैम्बर  नहीं  थे  वह  मेरे  मित्र  थे
 मत  उसको  कहा  कि  आपको  ज़िन्दों  से  क्या

 दुश्मनों  है।  उन्होंने  कहा  कि  हिन्दी  ने  हमारा
 बेडा  गई  किया  है।  वह  भी  मेरी  तरह  से

 शैंड्यूल्ड  कास्ट  के  थे।  मैंने  कहा  कि  जिस

 भाषा  को  वजह  से  हम  गुलाम  इतने  सालों  तक

 रहे,  उसकी  तुम  हिमायत  करते  हो  ?  जब  गुलाम
 बताया  होगा  तब  बताया  होगा  लेकिन  आज
 तो  हम  स्वतन्त्र  हैं  7  अगर  कोई  अरब  हमें
 दबाता  है  तो  भाषा  की  वजह  से  नहीं  ।  इस
 वास्ते  से  इस  विदेशी  भाषा  को  छोड़े  ।
 में  मानता  हू!  कि  हम  को  तमिल,  तेलगू  और

 दूसरी  जो  भाजपा  हैं  उनको  सीखता  चाहिए,
 उन  पर  जोर  देना  चाहिए  ।  लेकिन  हमारी
 मदर  टंग  अंग्रेजी  नहीं  हो  सकतो  2,  प्रादेशिक
 भाषा  अंग्रेजी  नहीं  हो  सकता  है  ।  अगर  आप
 तमिल'  के  लिए  या  किसी  दूसरी  भावना  के

 लिए  डिमांड  करेंगे  तो  हम  उसका  समर्थन
 कर  सकते  हैं  लेकिन  प्रंग्रेजी  का  समर्थन  नहीं
 कर  सकते  हैं  ।  में  कहूंगा  कि  जब  तक  अंग्रेजी
 देश  से  नहीं  जाएगा.  इसकी  जह  खत्म  नहीं
 होगी  तब  तक  देश  विल्कुल  फल फल  नहीं
 मकता  डे।  इस  जड़  को  निकालने  के  लिए
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 ae  जरूरी  है  कि  सारे  कामकाज  के  लिए

 हिन्दी  ही  ।॥

 थी  शिव  साथ  सि  (झंनुनु ) :  राजस्थानी

 को  संविधान  के  अठिवें  शैड्यूल  में  स्थान  देने

 की  मांग  को  में  उचित  ही  त्तमझता  हूं  कसे

 हमारी  राष्ट्र  भांप  हिन्दी  है  ।  कहीं  भी  हिन्दी  पर
 आंच  आती  हो  तो  राजस्थानी  उसके  आगे  पंगा
 मस्तक  झुका एमी  +  लेकिन  राजस्थानी  भाषा

 णएंके  बहुत  बेड़े  हिस्से  में  बिल  जांती  हैं  और
 उसके  एक  इतिहास  है,  उसका  अपना  साहित्य
 है  जो  बहुत  ही  समृद्ध  है  1  पुराने  जमाने
 रसे  यहं  साहित्य  चलीं  ता  रहा  है  और  सतेंद्र
 होता  जा  सस्ता  हैं  ।  हिन्दी  से  इसका  कोई
 कम्पीर्टोशन  नहीं  है  ।  हिन्दी  राष्ट्र  भैंसों  हो,

 फलफूल,  यह  हमें  चाहत  हैँ  ।  हमे  यह  भी

 चाहते  हैं  कि  हिन्दी  की  छीन  छाया  में  राजस्थानी
 आगे  पनपें  -  अ्राहियें  शेड्यूल  में  अने  से  किसी
 भी  भाषा  को  कई  फायदे  होते  हैं।  राजस्थानी
 उन  फायदों  से  वंचित  क्‍यों  रहे  ?  राजस्थान
 में  बहुत  सें  लड़के  ऐसे  हैं  जो  राजस्थानी  सीखना

 चाहते  हैं  लेकिन  चूंकि  वह  आठवें  शैड्यूल'  में

 नहीं  हैं  इस  वास्ते  उसको  सरकार  कीं  जंट  किशन

 नहीं  मिलता  है।  जैसा  एक  माननीय  सदस्य
 ने  कहा  कोई  भी  भाषा  सरकारी  प्रौटैकर्शन  के
 बिने।  आगे  बंद  नहों  सकती  है  -  डी  एम  के  के
 साथी  ने  कहा  कि  राजस्थान  में  राजस्थानी
 बोलने  वालों  की  संख्या  कम  हो  रही  है  ।
 लेकिन  उनका  ऐसा  कहने  कां  मंशा  यह  था
 कि  हिन्दी  का  जो  केस  बन  रहा  है  उसको
 डिफीट  किया  जाएं  ।  उन्होनें  अंग्रेजी  के  लिए
 केस  बनाने  की  चेष्टा  की  ।  में  आप  की
 जानकारी  के  लिए  निवेदन  करना
 चाहता  हूं  कि  राजस्थान  में  राजस्थानी  बोलने
 वालों  की  संख्या  कम  नहीं  हो  रही  है  ।
 शजध्थान  में  ऐसे  लोग  ब्  रहे  हैं,  जो  हिन्दी,
 राजस्थानी  और  अंग्रेजी  तीनों  ाषथिं
 बोल  हैं  ।  जो  हिन्दी  भी  जानने  बाले  हैं,
 वे  अपनी  भाषा  को  हिन्दी  Ht  कह  देते  हैं  t

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  may  contmue  on  the  next  dey
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 HALF-AN-HOUR  DISCUSSION

 Experimental  “Nuclear  Explosion  for
 Peaceful  Purposes

 MR.  CHAIRMAN:  Now,  Shri  Samar
 Guha  ‘may  ‘yaise  his  nalf-an-hour  dis-
 cussion.  I  havé.oné  request  to  make
 to  him.  At  6  p.m.  we  have  to  take
 up  the  discussion  on  student  unrest.
 If  he  wants  the  hon.  Minister  to  reply
 and  he  wantg  his  other  colleagues  also
 tc  participate  in  the  discussion,  then
 he  should  be  very  brief.  I  would  like
 to  knéw  how  much  time  he  wants.

 SHRI  SAMAR  .  GUHA  (Contai):
 About  tert  t6  twelve  minutes.

 MR:  CHATRMAN:  Then,  I  shall  not
 disturb,  him  for  72  minutes.

 SHRI  SAMAR  GUHA:  Today,  I  am
 not  raising  the  issue  of  whether  India
 will  have  nuelear  weapons,  tactical  or
 strategie  or  nuclear  missiles.  Today,
 the  whole  debate  that  I  want  to  raise
 is  on  the  isste  of  the  use  of  nuclear
 technology  for  peaceful  and  constru-
 ctive  purposes.

 We  are  already  using  nuclear
 energy  for  health  purposes,  for  pre-
 servation  of  food,  and  also  for  genera-
 tion  of  power.  But,  of  late,  a  new
 development  has  taken  place  in  tne
 international  world  about  nuclear
 engineering  or  nuclear  technology.
 The  areas  for  which  nuclear  techno-
 logy  or  nuclear  engineering  can  0९
 utilised  have  also  been  identified,  as
 in  the  case  of  deep  mining  ar  sur-
 face-mining,.,  .particularly  in  our
 country  in  the  case  of  copper,  and
 non-ferrous  type  of  Mining  such  as
 for  copper.  zinc  and  lead  of  which
 there  is  a  dearth,  and  also  for  Ura-
 nium  finding  and  for  exploration  0
 undorground  gas  and  oil  resouces,  and
 for  the  .puypoge  of  converting  desert
 into  a  fertile  Jand  having  cavity  and
 irrigation  focilition  teere  and  also
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 for  diverting  the  course  of  river  for.
 irrigation  and  navigation  facilities
 and  also  for  construction  of  dams.  It
 is  also  possible  to  use  it  in  moun-
 tainoug  areas  to-have  rock-melting
 for  making  our  highways.  It  is  also
 possible  to  use  it  for  making  harbour
 and  also  for  having  canals.

 There  are  other  areas  of  large-scale
 use  for  civil  purposes  also.  I  have
 been  raising  this  question  for  the  last
 four  or  five  years,  and  I  should  say
 that  fortunately,  on  20th  April,  1970,
 in  the  course  of  the  half-an-hour  dis-
 cussion  which  I  had  raised,  Govern-
 ment  had  made  a  break-through,  I
 should  say,  in  their  nuclear  policy.
 They  had  accepted  that  if  required,
 India  would  develop  nuclear  techno-
 logy  in  the  sense  of  nuclear  blast
 technology  for  peaceful  purposes.  I
 would  like  to  quote  what  Government
 have  stated:

 “We  are  not  at  all  opposed  to  the
 use  of  nuclear  energy  for  peaceful
 purposes  when  a  meaningful  appli-
 cation  of  real  economic  significance
 is  identified.  This  was  an  important
 part  of  our  opposition  to  the  nuclear
 non-proliferation  treaty.”.

 This  was  almost,  I  should  say,  a
 breakthrough.  That  was  the  reason
 why  we  did  not  subscribe  to  that
 treaty;  we  wanted  to  preserve  our
 freedom  and  our  option  as  to  whether
 and  how  we  shall  use  nuclear  techno-
 logy  for  constructive  and  peaceful
 purposes.

 This  decision  was  taken  by  Govern-
 ment  in  1970.  It  is  almost  two  years
 since  then.  Why  have  Government
 not  used  nuclear  technology  or  nuclear
 engineering  for  any  peaceful  or  con-
 structive  purposes?  The  first  reason
 given  by  Government  is  that  the
 application  of  nuclear  technology  or
 nuclear  engineering  involves  certain
 hazards,  firstly,  ecological  hazards,
 secondly  radio-active-fall-out  which
 may  endanger  the  life  of  the  people.
 Thirdly,  if  we  experiment  in  the  rocky
 area,  there  may  be  rock  melting  or
 some  kind  of  carthquake  and  there
 may  be  some  change  in  the  geophyal-
 लि.  structure  of  that  aren  where  ex-
 periments  may  be  made,  What  in  the
 objective?  For  which  purpose  ghall
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 we  use  nuclear  technology?  We  have
 got  to  identify  and  see  whether  we
 can  fird  oil  reserve  or  metal  reserves
 such  as  copper  or  uranium.  We  have
 not  yet  identified  the  area  or  objective
 or  purpose  for  which  nuclear  techno-
 logy  or  engineering  can  be  used.

 I  quite  understand  the  question  of
 hazards.  I  have  already  said  about
 identification  of  the  objectives  for
 which  we  shall  use  it.  There  is  one
 most  vital  part.  How  would  you  use
 it?  Suppose  we  have  surmounted  the
 problems  or  hazards  that  would  follow
 the  nuclear  blast  and  we  have  identi-
 fied  certain  objectives  for  which  we
 shall  use  it.  It  is  not  like  ordinary
 engineering  technology,  or  expertise
 or  know-how’  technology  where  we
 can  purchase  it.  For  our  industrial
 development,  metullurgy  fertilizer,
 various  purposes,  etc.  we  can  have
 our  technology.  But  here  is  a  case
 where  no  power  in  the  world,  Russia,
 China  or  France  or  any  other  country
 will  give  us  any  clue  and  expertise  or
 technology,  blast  technology.  Unless
 we  develop  our  own  technology  for
 blasting  its  use  for  industrial  purpose
 or  constructive  purpose  do  3  not  arise.
 You  take  a  decision.  Two  ears  have
 already  passed.  Why  s*:ou'd  6५  not
 try  to  develop  the  mn:  ear  blast
 technology,  know-how  :.nd  expertise?
 What  does  it  mern?  If  you  have  to
 develop  it  a*  !.:s:  a  few  experimental
 blasts  have  io  be  undertaken.  You
 have  to  design  the  apparatus  and  have
 fuel  and  also  mark  out  certain  areas
 where  you  can  do  it.  The  planning
 of  it  is  known;  design  also  is  known.
 In  Tarapur  we  have  our  own  reactor;
 theoretically  it  is  known.  The
 nuclear  fuel  thtat  will  be  re-
 quired  ig  the  critical  state.  The  mini-
 mum  amount  of  nuclear  fuel  that  will
 he  required  is  also  known.  We  have
 islands:  we  have  deserts  and  we  have
 mountainous  aress  where  we  can
 undertake  the  work.  We  have  the
 indigenous  know-how  the  gtockpile  of
 fuel  ang  moderator  and  heavy  water
 and  all  the  necessary  things  as  far  as
 I  could  gather  as  a  member  of  the
 consultative  committce  on  atomic
 energy--all  the  essential  requirements
 for  undertaking  experimental  nuclear

 blosts.  Strangely  the  Government  ix
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 not  doing  or  atomic  energy  has  not
 undertaken  a_  single  nuclear  blast.
 What  is  the  reason?  I  do  not  under-
 Stand  it.  If  you  want  to  cook,  even
 if  you  have  all  the’other  materials,  if
 you  have  no  stove  or  oven,  you  can-
 not  cook.  You  cannot  develop  metal-
 lurgy  unless  you  have  a  furnace.  You
 cannot  have  propulsion  into  the  air
 or  sea  or  on  land  unless  you  have  an
 engine.  Similarly,  if  you  are  really
 serious  about  developing  nuclear
 technolégy  and  nuclar  engineering
 for  constructive  purposes,  you  cannot
 do  it  unlesg  you  have  a  series  of  pre-
 liminary  nuclear  experimental  blasts.

 Even  today  for  deep  copper  mining,
 for  tapping  the  uranium  and  lead  re-
 serves,  for  exploration  of  underground
 gas,  for  diverting  some  water  channel,
 for  converting  desert  into  fertile  land,
 ete.,  you  do  not  have  the  know-how
 and  technology.  We  have  to  develop
 that  expertise  ourselves.  How  will  we
 surmount  these  hazards?  We  _  very
 badly  need  this  technology  for  oil  or
 898  exploration.  Seismic  surveys  have
 shown  we  have  got  immense  resources
 of  oil  and  gas.  Within  a  month  or
 two,  we  have  to  explore  them.  How
 will  you  do  it  unless  you  know  the
 technology?  For  that,  you  will  have
 to  undertake  a  series  of  nuclear  blasts.
 Unfortunately  that  is  not  done.

 If  it  is  a  question  of  expenditure,
 according  to  international  calcula-
 tions,  for  blasting  a  crude  type  of
 nuclear  device,  we  shall  require  orly
 Rs.  30  lakhs,  for  one  preliminary
 nuclear  testing.  In  our  conditions,  the
 cost  will  be  still  less.  We  have
 enough  fuel—mostly  plutonium  and
 less  of  uranium.  We  have  many
 engineering  and  industrial  and  other
 commitments.  But  we  have  not  got
 the  key  with  us  to  enter  and  imple-
 ment  those  commitments.  This  key ig  to  master  the  know-how  and
 technology  of  nuclear  enginecring. For  that  purpose,  a  series  of  experi- mental  nuclear  blasts  are  absolutely
 necessary.  T  wont  to  know  from  the
 Government  why  —  thig  preliminary
 experimentation  for  maatering  this

 (HAH  Dis.)

 technology  has  not  been  undertaken
 and  what  stands  in  the  way.

 श्री  रामावतार  शास्त्री  (पटना)
 सभापति  महोदय,  में  दो  सवाल  आप

 आपके  मार्फत  करना  चाहता  हूं  ।  पहला
 सवाल  इस  प्रकार  है  I  क्या  सरकार  ने  शांति-
 पूर्ण  कार्यों  के लिए  परीक्षाणात्मक  आण्विक

 विस्फोट  की  कोई  पंच  वर्षीय  योजना  निर्धन-

 रति  की है?  यदि  होती  उस  की  मुख्य
 मख्य  बातें  क्या  हैं?  यदि  नहीं  तो  क्‍या

 सरकार  इस  प्रकार  की  कोई  योजना  तैयार

 करने  का  विचार  रखती  है  ?

 (ख)  आण्विक  विस्फोट  के  परीक्षण

 को  क्‍या  उत्पादन  वृद्धि  के  लिए  उपयोग

 में  लाने  का  विचार  सरकार  ने  किया  है  ?

 यदि  हां,  तो  उस  का  स्वरूप  कया  है  ?

 SHRI  D.  K.  PANDA  (Bhanjangai):
 We  are  already  utilising  electrical
 and  thermal  power,  which  has  become
 very  costly  and  which  is  difficult  to
 get  during  times  of  crisig  or  war.  So,
 why  not  we  take  to  generation  and
 use  of  nuclear  power:  for  peaceful
 purposes  like  treatment  of  cancer,
 running  of  locomotives  and  propelling
 big  cargo  ships?  For  such  purposes
 we  can  associate  ourselves  with  such
 countries  which  have  already  pro-

 duced  and  utilized  it  for  peaceful
 purposes.  What  effective  steps  are
 being  taken  to  have  some  such
 collaboration  with  countries  like  the
 Soviet  Union,  where  they  have  already
 been  utilizing  it  for  peaceful  pur-
 poses?

 श्री  विभूति  सिश  (मोतीहारी  )
 सभापति  म  गेदर,  में  सरकार  को  धन्यवाद
 देता  हुँ  कि  यह  सरकार  श्री  पीस फूल  परपज
 के  लिए  बनाने  को  तैयार  हुई  है  हालां  कि
 इस  सवाल  फो  जवाहर  साले  जी  की  जिन्दगी
 में  मैंने  शुरु  किया  मीर  राज  मंदिरों  जी
 +  जमाने  में  यह  सरकार  पीस फूल
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 [श्री  विभूति  मिश्र]
 परपज  के  लिए  आं  गई  है  ।  दूसरी  बात

 यह  है  कि  पंत  जी  राज  मंत्री  हैं  ।  पंत  जी

 इससे  पहले  दूसरें  पेर पंज  कें  लिए  वकालत

 करते  थे  कि  डस  का  इस्तेमाल  दूसरे  पंरपेंज
 के  लिए  होना  चाहिए  ।  आज  तों  वेह  मंत्री

 हैं।  में  अंश  केरूंगों  किं  जों  ड्  कं

 पुराना  भाषण  हैं  दूसरें  परं पंज  के  लिए
 इस्तेमाल  करने  कां,  उसे  पर  यें  किये  रहेंगें।
 एक  अभी  किताब  निकलीं  हैं  जिसमें  लिखा

 है  कि  चाइना  5  वर्षों  में  भयानक  से
 योंकि  न्यूक्लियर  पावर  सें  तंगे ंड़ा  हीं

 जायगा  ।  यह  किताब  हैं  चौडइिनोां  एजेंट  एं

 न्यूक्लियर  पावर  इन  वनडे  पालिटिक्स  वाइ
 क्यों  पह  यून  लियू  ।  यहं  i972  में  छपी  है
 और  25  पृष्ठ  में  है  अब  सवाल  यह  है
 कि  हमारे  पड़ोस  का  देश  चाइना  न्यूक्लियर
 पावर  में  जबर्दस्त  ही  गया  ।  हम  अपनी

 सुरक्षा  के  लिए  अगर  उसका  इस्तेमाल  करें
 क्योंकि  हमारे  ऊपर  कोई  हमला  करनें  के

 लिए  अंता  है  तो  हम  बचाव  करते  हैं  तो

 यह  भी  एक  पीसफल  परपज  है,  हम  लड़ाई
 बचाती  हैं,  ओप  के  पास  छड़ी  हैं,  शौर  मेरे
 पास  भी  छड़ी  हैं  तो  नं  आप  चलायेंगे  न  में
 चलाऊंगा  क्‍योंकि  दोनों  को  भय  रहेगा,
 इसलिए  यंह  भी  पींसंफूल  परपज  है,  पीस
 फल  परपज  नहर  खोदना  है  ,  पीसफुल  परपज्ञ

 पहाड़  खोद  कर  खानों  मेंसे  धांतुएं  निकालना
 भी  है,  तो  में  जानना  चाहता  हुँ  कि सरकार
 इस  का  ब्लास्ट  कब  कक  करेगी  ?  ताकि
 लोगों  कीं  भरोसों  हीं  कि  यह  सरकार  संकेत
 रखती  है  ग्रोवर  ताकत  रखंती  है  तो  उसका
 सरकार  प्रदर्शन  करे  ।  जब  तक  सरकार  इस
 का  प्रदर्शन  नहीं  करती  है  तब  तक  लोगों
 को  विश्वास  नहीं  होगा  t

 एक  बात  यह  भी  है  कि  हमारे  पास

 साइंटिस्ट्स  हैं  ।  लेकिन  हमारी  सरकार
 साइंटिस्टों  पर  मैदा  लगाए  हुए  है।  साइ-
 बिस्ट  कहते  हैं  कि  सरकार  आज्ञा  दे  तो  हम

 Ser  ।  भाभा  साहब  थे,  जब  मने  पूछा
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 तो  भाभा  साहब  ने पंडित  जी  के  सामने

 कहां  कि  हेम  को  हुकम  दें  तो  हेम  बनायें  1

 अब  सरकार  कीं  पीसफंल  परं पंज  में  क्यों  दिक्कत

 है  ?  एक  दिक्कत  मेंने  सुनी  है  कि  सरकार

 को  अभी  जमीन  को  गअनन्‍्दाजों  नहीं  लेंगे  रहा

 है  कि  कहां  ब्लास्ट  करें  |  चाइना.  को  जमीन

 मिलती  है,  यू  एस  ए  का  ब्लास्ट  हो  ही  रहा

 हैं  ।  (  ती  हम॑  कों  जमीन  ढंढने  में  कितना

 समय  लगेगा  ?  है,  हमारे  यहां  कहावत  है
 कि  पुण्य  दौडे  दौड़े  तब  तक  पाप  हैम॑  की

 खां  जायेंगी।  जब  तंके  ब्लास्ट  की  बात  सोचते

 रहेंगे  तब  तके  चाइना  आगे  बंद  जायेगा।

 उस  किताब  में  लिखा  है  कि  चाइना  साउथ

 ईस्ट  एशिया  में  प्रीडामिनेंस  चाहता  है  इस-

 लिए  वहं  तेजी  सें  जा  रहा  है  7  ती  में  सरकार

 से  जानना  चाहता  हुं  कि  सरकार  कंब  तंक॑

 आगे  बढ़ेगी  और  मान  लिजिए  आप  भाग

 नहीं  बढ़े और  किसी  दिन  चाइना  आगे  तगड़ा

 हो  गया,  चाइना  क
 के  प्रभाव  में  आ  गए  तो

 आगे  आने  वाली  (जनता  $  हमें  लोगों  को

 और  सारे  संसद  सदस्यों  की  की सेगी  कि

 ये  लोक  देश  को  चाइना  के  मातह॒त  करने

 के,  जिम्मेदार  हैं।  .  इस  लिए  मैं  चाहता

 हूँ  कि यह  सरकार  और  कुछ  नहीं  तो  पीस-

 फुल  परपजेज  के  लिए  ही  कब  तके  ब्लास्ट
 करने  की  बात  सोच  रही  है,  ताकि  हिन्दुस्तान
 की  जनता |  को  भरोसा  हो  कि  यह  सरकार

 कुछ  करतें  जा  रही  हैं  ?

 SHRI  5.  M.  BANERJEE:  (Kanpur):
 Sir,  the  hon.  Member,  Shri  Bibhuti
 Mishra,  is  pleading  with  the  Govern-
 ment  that  we  should  have  atom  bomb
 even  for  peaceful  purposes.  I  do  not
 know  how  atom  bomb  can  be  used  for
 peaceful  purposes,

 MR.  CHAIRMAN:  Pleasé  formulate
 your  question.

 SHRI  S.  M.  BANERJEE:  My  quest-
 tion  is  whether  the  Government  is
 aware  that  the  people  of  Vietnam,  the
 pcople  of  North  Koren,  fought  the
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 American  imperialists  without  atom
 bomb....

 MR.  CHAIRMAN:  That  is  not
 strictly  rélevant  to  the  discussion.
 Please  confiné  yourself  at  least  to  the
 subjéct  tinder  discussion.

 SHRI  S.  M.  BANERJEE:  I  want  an
 assurance  from  the  Government  that
 they  will  not  use  the  atomic  energy
 for  manufacture  of  atom  bomb  which
 is  not  needed  in  thig  country.  We  be-
 lieve  in  the  use  of  atomic  energy  for
 peaceful  purposes.  I  want  to  know
 whether  any  help  from  _  friendly
 country  will  ‘be  sought  for  the
 development  of  nuclear  energy  for
 peaceful  purposes  in  wlis  country.

 37.82  hrs:

 [Sarr  K.  N.  Tiwary  in  the  Chair]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  Mr.  Chairman,
 Sir,  from  time  to  time,  Shri  Samar
 Guha  has  raised  this  question  of  the
 utilisation  of  nuclear  energy  for  peace-
 ful  purposes  in  the  House  and  we
 have  also  had  5076  debates  in  the
 House,  as  far  as  I  know,  on  the  sub-
 ject.

 He  referred  in  particular  to  what
 the  Prime  Minister  said  in  the  course
 of  a  Half-An-Hour  Discussion  on  the
 subject  on  20th  April,  1970.  That
 Spells  out  the  policy  of  the  Govern-
 ment.  The  policy  of  the  Government
 is  well  known.  We  are  not  in  favour
 of  going  in  for  nuclear  weapons  but
 we  are  not  opposed  at  all  to  the  use
 of  nuclear  energy  for  peaceful  pur-
 poses.  This  policy  was  spelt  out  very
 clearly  by  the  Prime  Minister.  Now.
 my  hon.  friend,  Shri  Samar  Guha,
 quoted  her,  where  she  has  said  that
 we  are  not  opposed  to  the  peaceful
 application  of  nuclear  energy  provided
 we  can  find  proper  use  for  it.  She
 has  also  said  that  this  is  one  of  the
 important  reasons  why  we  signed  4
 Nucléar  Non-proliferation  Treaty.
 She  went  on  to  say  that  in  a  country
 like  India,  at  qur  stage  of  develop-
 ment,  we  should  examine  carefully

 (HAH  Dis:)
 the  economic  feasibility  of  any  appli-
 cation  we  make  of  nuclear  energy  for
 péacéful  purroség  arid  to  examine
 whether  the  résults  achieved  are  com-
 mensurate  with  thé  éffort  and  the
 cost  put  in  and  also  to  take  into
 account  the  hazards,  the  radiation
 hazards,  etc.  to  which  Shri  Samar
 Guha  himself  referred.  Taking  all
 these  things  into  account,  she  said,
 and  I  quote:

 “Should  we  feel  that  it  is  neces-
 sary  fir  any  particular  project,  we
 should  not  hesitate  to  do.  But  we
 must  see  thé  problem  from  all  as-
 pects.”

 Then,  I  think,  towards  the  end
 somebody  asked  a  question  as  to  what
 purposes  we  can  use  this  atomic
 energy.  I  think,  Shri  Ram  Avtar
 Shastri  asked  that.  We  can  usé  it  for
 power;  we  are  using  it,  even  now,  for
 power  generation.  We  can  use  it  for
 health  purposeg  like  treatment  of
 cancer  to  which  reference  has  been
 made  by  Mr.  Panda.  That  is  already
 used.  We  can  use  radio  isotopes  for
 other  purposes  also,  in  agriculture, for  various  scientific  purposes,  for
 various  diagnostic  purposes  in  medi-
 cine;  and  even  for  scientific  experi-
 mentation,  radio  isotepes  can  be  used
 and  are  being  used.  There  is  a  very
 important  field,  and  that  is  the  field
 of  food  preservation  where  radiation
 can  be  used.  The  Bhabha  Atomic
 Research  Centre  scientists  have  actu-
 ally  carried  on  research  in  this  field and  have  done  considerable  amount  of
 work,  I  would  say,  successfully.  In
 fact,  they  feel  they  have  reached  a
 stage  where  they  can  go  ahead  and
 use  radiation  for  preservation  of
 food-stuffs.  But  we  have  been  going a  little  carefully.  There  have  been
 discussions  between  the  Health  Minis- try  and  the  Department  of  Atomic
 Energy.  The  Health  Ministry  has
 said  that  further  experimentation  [S$
 better  before  large  stale  radiated
 foad-stuffs  are  permitted,  and  the
 basic  reason  is  that  the  tiutrition
 levels  in  India  are  so  low  and  in  these
 levels,  It  is  necessary  to  earry  on  large
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 (Shri  K.  C.  Pant]
 scale  experiments  before  one  is  sure
 that  the  population  which  consumes
 these  radiateq  foodstuffs  do  not  suffer
 from  deleterious  effects....

 SHRI  SAMAR  GUHA:  The  discus-
 sion  is  pinpointed  to  ‘experimental
 nuclear  explosion  for  peaceful  pur-
 poses’.

 SHRI  K.  C.  PANT:  I  am  coming  to
 that.  I  should  try  to  meet  some  of
 the  other  points  also.
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 Why  I  said  all  this  was  particularly
 to  assure  my  hon.  friend,  Shri  Samar
 Guha,  that  the  Atomic  Energy  Com-
 mission  is  in  touch  with  all  the  de-
 velopments  that  are  taking  place  -in
 the  world  in  the  progress  of  techno-
 logy,  in  the  peaceful  uses  of  atomic
 energy,  nuclear  energy,  along  with
 underground  explosion  and  under-
 ground  nuclear  explosion,  to  which  his
 question  pointedly  referred.  They
 have  been  in  touch  with  all  these
 developments,  both  in  the  theoretical
 and  in  the  experimental  aspects.
 Both  the  aspects  have  been  under  re-
 view.  He  has  taken  great  pains  to
 clarify  that,  even  though  one  may
 have  theoretical  knowledge,  unless
 one  experiments  it  is  not  possible  to
 ‘tbe  sure  that  the  theoretical  know-
 ledge  can  be  applied  successfully.
 Thig  is  quite  true.  But  the  economic
 angle  which  I  referred  to  earlier,  the
 question  of  the  economic  value  of
 these  explosions  has  to  be  studied  in
 respect  of  the  particular  use  to  which
 it  igs  put  and  the  economic  benefits
 that  will  flow,  and  the  possible  effect
 on  the  environment  and  the  ecolo-
 gical  aspects—all  these  have  to  be
 studied.  Particularly  he  referred  to
 near  surface  mining  as  one  of  the
 possible  uses.  Much  of  the  radiation
 that  will  emanate  due  to  such  an  ex-
 plosion  may  be  trapped  in  molten
 mass  and  in  the  rocks  round  about,
 But,  he  knows,  if  it  is  near  the  sur-
 face,  a  certain  amount  of  radio  acti-
 vity  can  be  released,  can  escape  into
 the  environment  and,  therefore,  that
 cortainly  has  to  be  taken  into  account
 and  the  fall-out  has  to  be  measured:

 DECEMBER  15,  972  Peaceful  Purposes  332
 (HAH  Dis.)

 one  cannot  take  a  big  risk  unless  one.
 is  quite  sure  of  what  one  is  doing..
 So,  problems  like  these  have  to  be
 studied  and  it  is  only  after  satisfactory
 answers  to  all  these  questions  have
 been  obtained  that  one  can  go  ahead.
 with  an  actual  underground  explosion..

 ३8  hrs.

 My  hon.  friend  knows  that  under-
 ground  explosions  have  been  carried.
 out  in  different  parts  of  the  world,  but.
 it  is  very  difficult  to  say  whether  an
 explosion  is  related  to  the  develop-
 ment  of  weaponry  or  it  is  devoted
 purely  to  peaceful  purposes.  One  can-
 not  know  this  only  by  gathering
 information  about  a  test.  But,  by
 and  large,  one  can  say  that  the  whole
 technology  as  yet  is  at  the  develop-
 mental  stage  and  practical  technology
 on  economic  values  based  on  such
 uses  has  not  quite  emerged.  He
 knows  it  very  well.  He  follows  the
 subject.  He  knows  what  is  being

 done  in  other  countries  and  it  is  not
 as  though  to-day  we  know  of  any
 country  where  rivers  are  being  moved,
 where  harbours  are  being  created  and
 where  irrigation  has  been  facilitated’
 and  where  high-ways  are  being  built
 and  where  large-scale  civil  engineer-
 ing  works  are  being  done  and  dams
 are  being  constructed.  All  these
 uses  have  been  referred  to  ag  actual
 uses  of  nuclear  explosion.  Now,  he
 can  point  out  the  cases  where  this
 hag  been  used  in  practice,  either  for
 recovery  of  oil  or  gas  or  for  recovery
 of  non-ferrous  metals  or  either  for
 leaching  purposes  underground  or  also
 for  creating  storage  capacity  under-
 ground,  the  various  uses  to  which
 undoubtedly  this  explosion  could  be
 put,  theoretically,  because  a  nuclear
 explosion  is  nothing  but  an  ordinary
 explosion  on  a  much  larger  _  scale.
 Therefore,  in  engineering  terms,  cer-
 tainly  all  these  things  are  possible
 and  these  things  can  be  done.  But
 he  knows  nobody  actually  is  doing
 nny  of  these  things  because  the
 technology  is  being  developed.  Our
 scientists  ore  certainly  keeping  them-
 nelves  informed  about  developments
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 in  the  world  and  about  the  possible
 applications  of  this  technology  to  our
 conditions.  My  friend  possibly  knows
 that  India  has  been  taking  an  active
 part  in  international  conferences  deal-
 ing  with  this  subject.  There  was  a
 meeting  held  in  connection  with  the
 Gas  Buggy  Test  explosion  in  Decem-
 ber  1967.  India  was  represented  in
 that.  Another  test  explosion  called
 Relison,  took  place  in  September  1969.
 Again  India  was  associated  with  that.
 There  was  a  Panel  meeting....

 SHRI  SAMAR  GUHA:  In  the  report
 it  is  not  clear.  I  want  to  know  from
 you....

 SHRI  K.  C.  PANT:  Let  me  finish.

 SHRI  SAMAR  GUHA  rose.

 MR.  CHAIRMAN:  No,  Mr.  Guha,  it
 is  very  oad.  Any  time  you  get  up.

 SHRI  SAMAR  GUHA:  It  is  very
 difficult...

 MR.  CHAIRMAN:  Not  difficu‘t.  You
 get  up  and  without  taking  my  per-
 mission  you  begin  to  speak.  This  is
 a  very  peculiar  thing  in  this  House.
 Let  him  finish.

 SHRI  SAMAR  GUHA:  It  is  our  fate
 that  we  have  to  be  guided  by  such,
 what  could  I  say

 MR.  CHAIRMAN:  I  am  not  allow-
 ing  you.  The  hon.  Minister.

 SHRI  SAMAR  GUHA:  If  the  hon.
 Chairman  takes  this  position,  I  also
 know:  (Interruptions)

 MR.  CHAIRMAN:  Let  the  Minister
 speak.

 SHRI  SAMAR  GUHA:  What  is  this
 type  of  House....*

 MR.  CHAIRMAN:  Nothing  will  go
 on  record.  You  should  take  the  per-
 mission  of  the  Chair  and  you  can  put
 the  question  only  when  I  allow  you.
 Let  the  hon,  Minister  please  continue.

 (HAH  Dis.)
 You  should  take  my  permission’  if

 you  want  to  speak.

 SHRI  SAMAR  GUHA:  I  seek  your.
 permission,  Sir.

 MR.  CHAIRMAN:  Yes,  now  you  put.
 the  question.

 SHRI  SAMAR  GUHA:  There  is  a
 report  about  the  meeting  of  the  tests—
 Gas  Buggy  and  Relison.  There  were.
 two  test  explosions.  When  these
 experimentg  took  place  were  we  pre-
 sent?  I  want  to  know  whether  India’s
 representative  was  represented  at  the
 time  of  the  test  or  not.

 SHRI  K.  C.  PANT:  Our  representa-
 tive  was  there  at  the  meeting  held  in
 connection  with  these  tests.

 SHRI  SAMAR  GUHA:  I  said,  at  the.
 time  of  the  test..

 SHRI  K.  C,  PANT:  Usually  coun-
 tries  are  reluctant  to  allow.  other
 scientists  from  other  countries  to  be
 present  at  the  time  of  the  actual
 explosions.  But  I  will  check  up.
 There  ig  an  international  body,  the
 ILA.E.A.  in  Vienna  and  they  held  a
 meeting  on  peaceful  uses  of  nuclear
 explosions  and  there  also  India  was
 represented.  This  meeting  was  plan-
 ned  to  ensure  the  fullest  possible
 exchange  and  _  dissemination  of  in-
 formation  in  this  field.  So,  I  would
 like  to  assure  the  hon.  Member  that
 we  are  in  touch  with  the  situation,
 with  the  various  developments  in  this
 field  and  we  shall  continue  to  be  so
 and  we  are  vitally  interested  in  this
 field.  And,  the  reason  for  our  interest
 is  that  there  are  certain  applications
 which  are  of  interest  to  us.  He  has
 also  spelt  out  a  number  of  applica-
 tions.  I  do  not  want  to  repeat  them.

 Sir,  I  have  just  got  information  that
 we  were  present  at  the  site  of  this
 explosion,  the  Gasbuggy  experiment
 some  distance  away;  they  have  to  be
 some  distance  uway,  otherwise  they
 would  be  blown  up!

 *Not  recorded.
 ee  cnet  erent  Ree  renee
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 [siti  K.  &  Pant]
 I  was  referring  to  the  iiiterest  of

 India.  Among  all  these  applications
 thé  oné  which  is  of  obvious  interest
 to  us  is  the  potential  use  of  these
 explosions  for  mining  operations  in
 non-ferrous  metals  such  as  copper,
 zinc  ang  lead.  Now  these  aré  of
 interest  to  us.  I  may  say,  we  have
 been  following  what  other  countries
 have  been  doing  in  this  matter.

 I  do  not  want  to  go  into  the  ques-
 tion  of  cost.  He  has  raised  the  ques-
 tion  of  eost  also.  On  the  quesfioni  of
 cost,  one  hag  to  consider,  whether  one
 considers  the  actual  cost  of  nuclear
 explosions  or  the  cost  of  plants,  or  the
 nuclear  material,  thé  kind  of  research
 and  development,  ete.  Costmg  in
 these  things  is  a  difficult  thing.  Even
 taking  that  into  consideration,  it  is  a
 point  whetHer  this  would  be  beneficial
 or  worthwhile,  ang  that  is  what  we
 have  to  see.  The  economic  feasibility
 of  peaceful  nuclear  explosions  for  any
 specific  application  requires  a  com-
 prehensive  ad  careful  assessment  of

 ‘various  factors,  viz.,
 (i)  the  comparative  costs  of  pro-

 duction  and  manufacture  of
 nuclear  vs.  conventional  ex-~
 plosives;

 (ii)  the  technical  problems  and
 cost  implications  of  emplac-
 ing,  mounting  and  firing  the
 explosives;

 (iii)  the  cost  of  the  pre-shot  geo-
 logical,  hydrological,  and
 ecological  surveys;  and

 (iv)  the  prospects  of  economically
 working  the  rubble  left  by  an
 explosion.

 These  are  some  of  the  aspects  which
 have  to  be  studied  before  you  actually
 go  in  for  experimentation,

 श्री  विभूति  सिर  :  एक  बात  में

 पूछना  चाहता  हूँ  ।  इंदिंरों  जी  ने ंबयान  दिया
 कि  पीस फूल  पर्पकेज  के  लिए  कर  सकते  हैं
 ती  कितना संभर्थ  लगेगा  इसकी  कॉस्ट
 को  फाइनल  आउट  करने  में  ?  रसूल  काल
 तक  तो  नहीं  गलेगा,  कोई  टार्गेट  होसा
 चाहिए  कि  फंसाने  समय  में  हो  जायेगा
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 श्री  के०  सी०  चेता:  अनन्त  काल  तक  तो

 नहीं  क्लेशों;  लेकिन  इनमें  चींचीं  में  तारीख
 देना  मुश्किल  हैं

 SHRI  K.  C.  PANT:  It  is  very  शांति-
 cult  to  say  that  by  such  मात  such  a
 date,  the  explosion  will  take  place,
 nor  is  it  in  the  interests  of  this  House
 to  know  by  which  date  we  shall  carry
 out  ah  explosion  or  riot,  because  these
 are  things...

 SHRI  S.  M.  BANERJEE:  I  was  going
 to  suggest  that  nothing  should  go  to
 the  press  today  about  this  discussion,
 because  these  are  all  secret  matters.

 SHRI  SAMAR  GUHA:  Secret  in  the
 head  of  Shri  S.  M.  Banerjee  only  or
 in  Shri  5.  M.  Banerjee’s  laboratory
 only.

 SHRI  K.  C,  PANT:  I  think  more
 secrets  are  attempted  to  be  given  out
 iby  friends  opposite  than  by  me....

 SHRI  S.  M.  BANERJEE:  Not  always
 opposite.

 SHRI  K.  C.  PANT:  I  am  trying  to
 spell  out  the  difficulties  in  arriving  at
 a  quick  decision,  and  I  cannot  really
 give  a  time-limit  or  a  date,  and  I
 think  that  hon.  Members  who  have
 taken  interest  in  this  subject  not  only
 understand  that  I  cannot  give  the  date
 but  perhaps  will  appreciate  it  that  I
 am  refusing  to  give  a  date.

 SHRI  SAMAR  GUHA:  I  want  to  be
 sure  that  it  would  not  be  inordinately
 delayed.

 SHRI  K.  C.  PANT:  The  only  point
 which  one  has  to  remember  in  this
 is  whether  we  are  alive  to  the  poasi-
 bilities  and  alive  to  the  potential  use-
 fulness  and  alive  to  the  need  to  keep
 in  touch  with  what  is  happening  in
 the  world  and  prepared  to  make  use
 of  whatever  technology  is  offered  by
 this  technique  or  by  this  process  for
 the  benefit,  of  our  develapmentnal  pro-
 grammes,
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 I  can  assure  the  House  that  we  are
 alive  to  all  these  things,  and  that  our
 Scientists  are  actively  engaged  in  mak-
 ing  the  best  use  of  nuclear  science  in
 all  its  aspects  for  peaceful  purposes.
 I  stress  peaceful  purposes  because  my
 position  has  beer.’  made  somewhat
 difficult  by  the  intervention  of  Shri
 Bibhuti  Mishra  who  had  referred  to
 certain  views  of  mine  in  the  past

 Shri  Ramavatar  Shastri  had  asked
 about  a  five-year  plan.  There  is  a
 five  year  plan  for  everything  but
 that  is  not  enough;  we  have  a  ten-
 year  plan  for  this.  In  fact,  there  is
 a  ten-year  profile  which  I  think  he
 may  have  seen  if  he  were  interested
 in  this  subject,  which  spelis  out  in  de-
 tail  what  the  plans  aré  and  have  been,
 and  in  fact,  we  are  now  engaged  in
 reviewing  the  progress  made  under
 the  ten-year  profile  and  how  far  we
 have  succeeded  in  achieving  the  tar-
 gets  which  have  been  set  out  in  the
 plan.

 My  hon.  friend  Shri  D  K.  Panda
 had  asked  about  marine  propulsion.
 That  is  again  one  of  the  subjects
 which  we  are  studying  ang  which  is
 under  study,  but  again  it  is  a  subject
 on  which  I  would  request  him  not  to
 make  me  say  anything  more.

 I  would  like  to  end  only  by  refer-
 ring  to  one  other  point  which  does
 need  a  comment  on  my  part,  and  that
 is  in  regard  to  the  point  made  by
 Shri  Bibhuti  Mishra  that  Govern-
 ment  are  not  letting  the  scientists
 have  their  way  or  they  are  not
 allowing  the  scientists  to  have  their
 head  or  they  are  somehow  suppressing
 them  and  not  allowing  them  to  pro-
 gress.  That  is  absolutely  not  correct.
 Government  and  the  very  brilliant  set
 of  scientists  who  are  working  in  this
 field  have  in  the  past  years  construct~
 ed  8  structure  in  the  fleld  of  nuclear
 science  of  which  we  can  well  be
 proud,  and  which  ia  one  of  the  finest
 of  iis  kind  in  any  developing  country,
 and  E  would  say  ane  og  the  good
 scientific  communities  and  structure  jn
 the  seorld  In  the  nuclear  field  We

 (HAH  Dis.)
 have  -to  congratulate  them,  and  we
 have  to  thank  them,  and  I  can  assure:
 my  hon,  friends  that  they  and  the
 Government  work  together;  they  are
 a  part  of  the  Government.  We  cer-
 tainly  do  not  restrict  them  in  any
 sense,  any  sense  of  the  term.  Our
 policy  is  to  use  nuclear  science  for
 peaceful  purposes  and  within  that

 overall  policy,  whatever  facilities  they
 require,  if  they  require  additional
 allocation  of  funds,  etc.,  in  all  these
 things  the  Government  takeg  as  liberal
 a  view  as  it  can  consistent  with  the
 resources  of  the  economy  and  we  are
 all  very  much  mindful  of  the  fact
 that  the  good  start  which  the  country
 has.  made  in  the  nuclear  field,  one  of
 the  modern  fields  of  science  should
 be  kept  up  and  should  progress  and’
 we  should  try  tq  keep  in  the  fore-
 front  of  this  science  which  has  great
 potentialities  for  the  future.

 8.6  hrs.

 DISCUSSION  ON  STUDENT  UNREST
 IN  THE  COUNTRY  AND  INCIDENTS
 IN  DELHI  UNIVERSITY  ON  DECEM-

 BER  6,  972—Contd.

 MR.  CHAIRMAN:  We  -  shall  now
 take  up  further  discussion  on  the
 increasing  student  unrest  in  the
 country,  items  l6  and  17  in  the  Order
 Paper  today.  Shri  Jyotirmoy  Bosu:
 may  continue  his  speech.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  In  the  front  page  of
 the  Hindustan  Times  there  is  a  photo
 which  shows  what  deal  the  present
 students  are  getting  from  this  Govern-
 ment.  In  this  photo  you  can  see  a
 student  lying  on  the  ground,  being
 beaten  by  eight  constabies  and  a
 magistrate  is  trying  to  stop  it.  This
 is  the  deal  he  is  getting  today.  You
 get  the  news  headline.  one  inch,  on
 the  irpnt  page:  many  hurt  in  police
 student  clashes:  Delhi  university  had
 been  made  a  battle  ground.

 The  trouble  today  is  that  they  never
 try  to  go  deep  into  the  matter  and
 this  Government  unfortunately  lacks
 an  anulytical!  mind.  Students  have  a
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 {Shri  Jyotirmoy  Bosu.]
 bleak  future,  no  employment  and  the
 economic  crisis  that  surrounds  us  to-
 ‘day,  surrounds  them  also.  What  is
 the  root  cause,  the  basic  cause?”  In

 .a  useful  editorial  the  National  Herald
 has  in  its  issue  dated  25  September,
 1972  commented  as  follows:

 “Neither  the  universities  nor  the
 state  administration  have  any
 readymade  machinery  to  tackle

 -student  problems  as_  they  arise.
 Even  legitimate  demands—for
 ‘drinking  water-  provision  and  rest
 ‘rooms  for  boys  and  girls,  for  ex-
 ample—are  taken  note  of  only  after
 avoidable  violence  has  occurred.  In
 most  of  these  cases,  even  if  out-
 siders  can  be  blamed  for  fomenting
 trouble  or  fanning  the  flames,  “the
 root  of  the  malady  is  the  incompe-
 tence  of  university  or  college
 authorities  concerned,  as  also  the
 tensions  arising  from  conspiracies
 against  one  another  by  groups  of
 teachers......

 And  there  are  cases  as  in  Kanpur,
 of  college  authorities  getting  high-
 handed  and  provoking  students....

 What  is  happening  all  over  this
 ‘state,  as  also  in  some  others,  is  the
 strongest  possible  indictment  of  the
 whole  educational  system  which
 has  become  completely  unrelated  to
 needs  and  offerg  nothing  to  hold  the
 interest  and  attention  of  youth  un-
 ‘certain  about  the  future,....

 With  each  passing  year  the  de-
 mand  for  more  rurposeful  education
 for  an  ever  larger  number  of  boys
 and  girls  has  made  itself  felt,  yet
 there  has  been  little  serious  effort
 to  take  8  long-range  view  of  the
 problem  and  reorganise  the  whole
 set-up.”

 There  is  no  area  in  the  country
 which  is  unaffected:  Punjab,  to  start
 with,  Haryana,  U.P.,  Bihar,  Weat
 Bengal,  where  Kalyani  University  is
 closed,  Andhra,  Rajasthan---in  shart
 no  part  of  the  country  is  unaffected
 und  the  Government  is  trying  to  look
 at  the  problemy  through  the  looking
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 glass  of  the  police,  posing  it  as  a  law
 and  order  situation.  The  Education
 Commission  in  its  Report  says  that  in
 their  opinion  no  reform  is  more
 important  than  this  and  it  adds:

 “Judged  from  this  point  of  view,
 it  becomes  evident  that  the  present
 system  of  education,  designed  to
 meet  the  needs  of  an  imperial
 administration  within’  the  limitations
 set  loy  a  feudal  and  traditional
 society,  will  need  radical  changes
 if  it  is  to  meet  the  purposes  of  a
 modernizing  démocratic  and  sociali-
 stic  society—changes  in  objectives,
 in  content,  in  teaching  methods,  in
 programmes,  in  ‘the  size  and  compo-
 sition  of  the  student  body,  in  the
 selection  and  professional  prepara-
 tion  of  teachers,  and  in  organization.
 In  fact,  what  is  needed  is  a  revo-
 lution  in  education  which  in  turn
 will  set  in  motion  the  much  desired
 social  economic  and  cultural  revo-
 lution.”

 It  has  been  admitted  in  the  Home
 Ministry  Consultative  Committee
 meeting  held  on  December  12,  972
 that  the  Ministry  have  carried  out  an
 analysis,  and  it  was  circulated  to
 Committee  members,

 The  Home  Ministry  note  states:

 “According  to  analysis  of  the  inci-
 dents  in  the  current  academic  ses-
 sion,  it  was  found  that  nearly  a
 third  of  the  instances  of  students
 unrest  were  related  to  demands  for
 better  academic  facilities  like  post-
 ing  of  adequate  qualified  staff,
 admission  of  students  in  particular
 courses,  take-over  of  mismanaged
 institutions  by  Government,  better
 transport,  etc.  Another  third  of  the
 incidents  were  attributable  to  issues
 dike  claims  of  failed  students,
 college  union  elections,  protests
 against  digmissed  staff,  etc.  The
 rest  are  instances  of  students  taking
 up  larger  issues  ranging  frorn  the
 domestic  economic  problems....."

 Also  the  reasong  are  very  clearly
 stated  In  a  news  item:
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 “Students  cannot
 blamed  for  their  violent  behaviour
 on  the  university  campus.  The
 responsibility,  if  fixed,  falls  on
 teachers,  university  administrators,
 parents  and  the  present  structure  of
 society,  according  to  Dr.  A.  B.  Ojha,
 a  professor  of  psychology.

 Dr.  Ojha  who  is  a  scientific  officer
 of  the  Directorate  og  Psychological
 ‘Research,  Ministry  of  Defence,  says
 the  student  community  as  such  may
 be  contributing  Tittle  to  the  rebel
 malady.

 Unable  to  meet  the  demands
 ‘which  different  social  agencies  make
 on  them  and  when  stirred  on  _  this
 account,  onlookers  label  them  as
 indiscipline.  Things  they  do  on  the
 spur  of  the  moment  are  mainly  to
 take  revenge  from  the  society  which
 has  given  them  a  tremendous  load
 they  are  unable  to  cope  with,  he
 feels.

 Dr,  Ojha  asserts  that  free  and
 frank  comments  on  past  and  pre-
 sent  issues  by  the  student  com-
 munity  shows  that  they  are  as
 conscientious  as  their  guardians,
 teachers  and  others  who  take  solace
 in  blaming  them  for  the  evil  taking
 place  on  the  campus.”

 This  is  what  one  should  understand.
 Tt  has  been  stated  in  the  Report  of
 the  Education  Commission:

 “Education  should  be  an  instru-
 ment  in  the  hands  of  the  nation  to
 transform  society  to  socialism.
 Education  in  private  institutions  is
 not  only  used  agaitist  the  declared
 policies  of  the  nation—socialism,
 secularism,  and  democracy—but
 also.  propagate  outdated  sectarian
 attitudes  which  breed  communalism,
 casteism,  superstitions  and
 obscurantism.  Educational  institu-
 tions  and  hostels  are  rur  for  the
 benefit  of  particular  caste  or  reli-
 gious  groups  in  many  placcs.”
 The  insecurity  of  teachers  ig  an-

 ather  reason,  They  are  recruited  in
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 July  and  dismissed  in  March  and
 Government  indirectly  supports  it.
 The  college  and  university  teachers’
 strike  in  “Haryana  is  a_  glaring
 example.  When  teachers  lose
 interest  in  education,  standards  go
 down.  In  Haryana  1,000  professors
 were  arrested  and  put  as  C  class
 prisoners.  A  lady  professor  was
 murdered  the  other  day.  The  stu-
 dents’  union  is  banned  there.  I  again
 quote  from  the  Education  Commis-
 sion’s  report:
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 “Student  unions  represent  an
 important  way  of  providing  Student
 participation  in  university  life  out-
 side  the  classroom.  Properly
 organised,  they  help  in  self-govern-
 ment  and  self-discipline,  provide  a
 healthy  outlet  for  students’  energies
 and  give  the  students  useful  train-
 ing  in  the  use  of  democratic
 methods.”

 Sir,  you  have  fought  for  democratic
 movement  all  your  life.  You  would
 be  surprised  to  know  that  the  student
 unions  are  banned  in  Haryana.  Are
 we  living  in  a  democratic  country?

 The  college  teachers  in  Haryana
 have  given  a  note  and  I  am  quoting
 from  that:

 “l.  In  Haryana  private  colleges
 are  given  affiliation  by  the  univer-
 sity  simply  on  _  political  grounds
 which  has  resulted  in  the  growth
 of  large  number  of  colleges  which
 cannot  provide  minimum  facilities
 to  the  students  and  leaders.

 2.  The  set.  up  of  the  University
 and  the  College  Managing  Com-
 mittee  is  totally  dominated  by  the
 vested  interests.  Teachers  and
 particularly  students  lack  represen-
 tation  on  college  managing  com-
 mittee.  (Teachers  representation  on
 the  university  administrative  bodies
 and  the  college  managements  is
 insignificant.)  Thus  the  voice  of
 the  teachers  and  the  students  re-
 main  unheeded  which  result  in
 occasional  strikes  in  the  private
 colleges.
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 3.  Lack  of  funds  with  the  manag-

 ing  committee  is  another  factor
 which  has  led  to  leaders  and  stu-
 dents  trouble.

 4.  Since  the  managing  committee
 lack  funds,  they  cannot  provide
 minimum  facfm@és  such  as  library
 facilities,  drinking  water,  play-
 ground,  indoor  and  outdoor  games,
 educational  tours  etc.  to  students
 which  is  very  essential  for  raising
 the  academic  standards

 5.  Students  union  is  banned  in
 Haryana  which  means  they  cannot
 raise  their  voice  against  ‘the
 authorities  despite  the  fact  that  they
 pay  more  fee  than  the  students
 studying  in  government  colleges.

 Another  important  factor  which
 leads  to  students’  dissatisfaction  is
 the  quick  dismissal  of  the  lecturers
 on  false  pretexts.  Teachers  are
 recruited  generally  in  the  month  of
 July  and  dismissed  on  3lst  March
 next  year.

 Grants  by  the  Government  of
 Haryana  to  private  colleges  are  also
 given  on  political  grounds.  Some
 managing  committees  are  financially
 sound  and  some  are  badly  in  need
 of  funds  and  when  grant  is  given
 on  political  grounds  the  poor
 managements  remain  Bankrupt  and
 therefore  cannot  disburse  —  salaries
 to  their  employe2s  for  months  to-
 gether  and  sometimes  they  are  paid
 in  instalments  and  even  then  they
 are  asked  to  sign  for  the  full
 amount....”

 Coming  to  Delhi  School  government
 aided  teachers,  there  has  to  be  point
 to  point  salary  increase.  It  is  a  le-
 gacy  of  the  colonialism.

 THE  MINISTER  OF  EDUCATION,
 SQCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  Sir,  I
 would  like  a  clarification.  Are  we  din-
 causing  student  unregt,  which  will  in-
 cludg  unrest  of  teuchers  of  schools
 also,  or  ure  we  considering  mainly
 the  position  in  the  colleges?

 DECEMBER  16,  972  Incidents  in  3
 Delhi  ’Varsity  (Dis.)

 ‘SHRI  JYOTIRMOY  BOSU:  Sir,  you
 can  expunge  that  particular  line,  if
 you  like.

 ‘MR.  CHAIRMAN:  The  Minister  is.
 right.  The  wording  is:

 “Further  discussion  on  the  in-.
 creasing  student  umrest  in  the
 country.

 Further  discussion  on  the
 statement  made  by  the  Minister  of
 State  for  Home  Affairs  in  the  House
 on  the  7th  December,  4972  regard-
 ing  the  incidents  which  took  place  in
 the  Delhi  University  on  the  6th  De-
 cember,  1972.”

 So,  please  do  not  make  it
 wide.

 SHRI  JYOTIRMOY  BOSU:  The
 Education  Commission  has  very  right-
 ly  pointed  out:

 very

 “In  our  opinion,  therefore,  no  re-
 form  is  more  important  or  more
 urgent  than  to  transform  education,
 to  endeavour  to  relate  it  to  the  life,
 needs  and  aspirations  of  the  people
 and  thereby  make  it  a  powerful  ins-
 trument  of  social,  economical  and
 cultural  transformation  necessary
 for  their  realization  of  our  national
 goals.  This  can  be  done  if  educa-
 tion  is  related  to  productivity,
 strengthens  social  ang  national  in-
 tegration;  consolidates  democracy  as
 a  form  of  government  and  helps  the
 country  to  adopt  it  as  a  way  of  life,
 hastens  the  process  of  modernisation
 and  strives  to  build  character  by
 cultivating  social,  moral  and  _  spiri-
 tual  values.”

 There  are  serious  genuine  grievan-
 ces  On  the  part  of  the  students  and
 teachers,  which  must  be  dealt  with
 by  the  proper  authorities.  Now  new
 colleges  are  opened  and  students  are
 enrolled  without  having  proper  facili-
 ties.  Because  of  the  system  of  capi-
 tation,  only  the  sons  of  the  rich  can
 get  enrolment  in  some  of  the  colleges,
 whatever  their  merit  may  be.  The
 door  of  such  institutions  is  closed  for
 the  poor.  There  ia  s  terrific  rise  in
 tuition  fees.
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 We  have  seen  the  instance  of  the
 Faridabad  Medical  College  where  220
 boys  and  girls  have  paid  Rs.  20,000
 each  as  capitation  fee  and  _  tuition

 Charges.  The  management  of  that  ins-
 titution  has  collected  Rs.  44  lakhs,
 that  money  has  been  swallowed  and
 the  State  has  been  patronising  such
 Deople.  Those  students  have  made  re-
 presentation  to  the  Government,  to
 the  Chief  Minister  ०  Ha-yana,  but
 their  grievances  have  not  been  re-
 medied.

 We  had  occasion  to  discuss  what  is
 happening  at  the  Banaras  Hindu  Uni-
 versity.  The  Yuva  Congress  are  on
 the  rampage.  They  have  murdered
 Shri  Uday  Pratap  Singh  for  political
 Purposes.

 There  is  foreign  influence  and  intil-
 ration  of  CIA.  Delhi  is  an  example
 May  I  ask  the  hon.  Minister  what  is
 the  outcome  of  the  talks  with  the  Vice-
 Chance  lor  last  evening?

 For  the  Delhi  University  Students’
 Union  elections,  look  how  we  corrupt
 them?  Rs.  3  lakhs  were  sjent;  air
 flights  were  arranged:  trips  ०  hill
 stations  were  arranged.  Still  they  -got
 defeaied.  Some  students  say  that  the
 ruling  party  want  to  undo  it.

 There  is  police  within  the  campus.
 When  Prof.  Nurul  Hasan  makes
 speeches  here,  at  the  same  time.  the
 police  goes  on  beating  up  students  in-
 side  the  campus.  The  other  day.  on
 the  6tn  December.  1972,  I  am  told—
 pieise  vocrect  me  if  I  am  wrong--
 thit  the  Vice-Chancellor’s  room  was
 filed  with  plain  clothes’  policemen
 long  before  the  students  came.  It  is
 the  faut  of  the  Government.  I  have
 got  a  note  which  says  that  the  Vice-
 Chancellor  writes  a  letter  to  Prof.
 Chakravarty  on  8th  December,  1972.
 “Viowe  have  not  been  able  to  set  up
 the  necessary  bodies  and  procedures

 the  gsnme,  that  is  to  say,  to  satisfy
 the  student  requirements  the  fault  fs

 otoontyreby  ater"
 2986  LS.  ee

 Incidents  in
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 One  top  leader  of  the  Youth  Wing
 of  the  Congress,  of  the  ruling  party,.
 in  a  meeting  in  Delhi,  during  last  week
 of  November,  had  suggested  that  the:
 Vice-Chancellor  should  be  attacked...
 A  ruling  party  M.P.  patronising  one:
 section  of  the  unruly  element,  as  an
 cutcome  of  the  Congress  factional
 fight,  one  of  the  top  leaders  of  the
 ruiing  party,  purchased,  35  Congress
 vo.es  which  just  went  to  the  Jana.
 Sa.gh.  Parallel  politics  are  being  run:
 in  Metropolitan  Council.  If  the  Cong-
 ress  had  won  Delhi  University  elec-
 tions,  one  ruling  Congress  leader,  M.P..
 thinks  that  he  would  have  been  the
 Chief  of  the  Metropclitan  Council.

 346.

 How  low  they  have  gone.  They  have
 spent  Rs.  3  lakhs  on  Delhi  University
 Students’  Union  elections.  Even  the
 supply  of  drinks  was  made.  One  young.
 boy  Kaushik  at  first  Independent  3rd.
 candidate,  opposing  the  Congress  .  got.
 Rs.  85,000  to  join  the  Ccngress  and
 he  issued  a  statement  in  praise  of  the
 Prime  Minister.  One  Bhagwan
 Singh,  Jana  Sangin  supported  candi-
 date,  on  the  eve  of  elections,  was.
 bought  over  by  the  Congress,

 This  is  the  sanctity  of  |  education.
 Even  during  British  days,  when  you
 were  fighting  British  people  with
 your  blood,  Sir,  the  police  did  not
 enter  educational  institutions.  To-
 day,  in  West  Bengal,  there  is  no
 educational  institution  where  the  po-
 lice  has  not  got  in.  May  I  ask  the
 hon.  Minister:  Is  an  attempt  being.
 made  to  create  crisis  and  atmosphere.
 to  supersede  the  Delhi  University  Act?
 We  want  to  know  that.

 There  is  police  within  the  campus..
 jacking  for  which  the  students  are  be-
 ing  blamed  was  engineered  by  intelli-
 gence  agent  provocateurs.  We  want
 to  know  that.  A  high-powered  Par-
 liamentary  Committee  is  a  must  {o
 go  into  these  affairs.  The  whole  coun.
 try  is  in  fertnent.  The  Professors,  the
 school  teachers  and  the  students  huve
 all  been  given  a  raw  deal  by  the  pre-
 sent  Government  Io  condemn  thi
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 ‘Government  and  I  insist  that  a  high-

 powered  Parliamentary  Cémmittee
 must  be  set  up  to  enquire  into  this
 matter  because  it  relates  tothe  future

 generation  of  the  country.  The  future
 ef  the  country  depends  on  students.
 We  must  give  them  a  fair  deal,  a
 kindly  deal  and  a  fatherly  deal.

 SHRI  VASANT  SATHE  (Akola):

 va
 Chairman,  ‘Sir,’  the  subject  that

 ६  e  are  discussing  today  has
 implications  and,  therefore,  we  will
 have  -to  take  into  consideration  the
 wider  context  of  the  entire  issue  if  we
 really  want  to  find  sclution  to  these
 aberrations  that  we  see  today  in  the
 student  world.  7

 wider

 \  Gasca
 after  our  Independence,

 e  had  hoped  that  we  will  bring
 about  a  basic  change  in  our  approach
 to  education.  ‘Formerly,  we  used
 to  criticise  the  foreign  rulers  saying
 that  they  gave  education  that  suited
 them,  that  they  wanted  to  produce
 slaves,  clerks,  to  serve  the  Empire.
 Thereafter,  our  entire  purpose  should
 have  been  to  -¢reate  citizens  who
 build  a  new  India.  That  is  the  basic
 purpose  of  our  education

 Ra
 jch  ought

 to  have  been  achieved.  xe

 .</fducation,  basically,  has  two  pur-
 “poses.  One  is  to  elevate  the  individual

 to  give  him  a  wider  visicn,  a  wider
 perspective.  That  is  the  basic  purpose

 ‘of  education,  the  universal  purpose  of
 educaion,  which:  dught  to  ‘be  there
 for  the  universities.  You  may  recall
 that  Sanskrit  sloka  which  we  used  to
 learn  in  our  school  days  in  praise  of

 ‘Goddess  Sarasweti:  It  is  adid:

 i  am
 ware  बल  प्रलदत किभेय :
 पश्यंती  सूज्मतय:  ।

 Lb
 सा  बनी  पाती  जेडी  ।।  ४

 That  8  the  prayer  we  addsens  to
 Godders  Siraswall:

 DECEMBER  15,  972  Incidents  in.
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 be  to  the  Goddess  of
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 “Praise
 learining  with,  whose  blessing  the
 knowledgeable  is  able  to  perceive
 the  whole  earth  as  if  it  were  a
 berry  on  the  palm  of  his  hand.”..

 ths  our  education  today  in  university
 or  school,  at  any  level,  this  purpose?
 Let  us  ask  this  question  ts  ourselyes.-

 -“Another  purpose  of  education  must
 be  to  equip  the  educated  to  be  a  use-
 ful  member  of  the  society,  a  use-
 ful  citizen  who  will  be  able  to  play
 his  role  in  the  society.  Are  we  giving
 that  education? As  our  education  today
 purposive,  job-oriented?  What  does  a
 boy  become  after  the  education  that
 he  gets  in  school?  I  am  not  taking  into
 consideration  the  kindergarten  stage;
 from  the  age  of  6  to  the  age  of  I6,
 dhe  high  school  educaticn  that  you
 give  him,  in  ten  valuable  years:  how
 do  you  equip  him?  For  what?  Can  he
 become  a  member  of  the  society  which
 is  productive  in  any  single  field,  con-
 tributing  to  the  economic  growth  of
 the  country?  Can  he  become  a  wage-
 earning  worker,  a  werthy  member  of
 the  society”.  Actually  today’s  educa-
 tion  is  making  him  unworthy  of  any
 work,  unemployable  instead  of  emp-
 loyable.  That  is  what  is  happening.
 When  boys  reach  the  age  of  6  or  18,
 why  should  every  one  want  to  go  to
 University?  It  is  just  to  get  a  degree
 because  that  degree  premises  him  a
 job,  a  job  as  a  Clerk;  even  for  the  post
 of  Peon..

 MR.  CHAIRMAN:
 student  unrest.

 SHRI  VASANT  SATHE:  I  began  by
 referring  to  the  basic  context  I  am
 spelling  out  the  context.  Unless  you
 understand  fhe  basic  ymalady,  umless
 you  diagnose  the  disease,  you  cannot
 {reat  the  disease.

 This  is  about

 Why  %  there  ithis  student  unrest
 taday?  Today  the  university-educated
 boys  cr  college-edugated  boys  do  not
 see  any  hape  in  playing  a  useful  role
 in  Mf  i  They  cannot  get  jobs;  they
 cannot  find  any  work.  The  entire
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 educational  system,  if  you  do  not  want
 this  unrest,  must  be  so_  ré-oriented
 that  every  boy  getting  out  of  the  uni-
 versity  should  Ibe  able  to  do  something
 productive,  should  be  able  to  produce
 some  goods.  Today  even  if  he  wants
 he  cannot  get.  Of  course,  there  is  the
 ‘other  context  with  which  you  are  not
 concerned.  But  it  must  be  coordinat-
 ed  with  the  policy  of  the  Government
 of  providing  employment,  useful  em-
 ployment,  purposeful  employment.
 You  cannot  do  that  because  we  are
 still  slaves  of  the  vested  interests  in
 the  country  who  are  controlling  the
 entire  productiye  resources  of  the

 country,  Unless  you  do  this,  your
 education  is  going  to  be  aimless.

 SHRI  JYOTIRMOY  BOSU:  You
 are  saying  about  the  class  character
 of  the  Congress  Party.  I  congratu-
 late  you  on  that.

 SHRI  VASANT  SATHE:  I  am  talk-
 ing  of  the  basic  issues.

 Another  important  aspect  is  that
 the  majority  of  the  students  today
 do  not  want  violence  or  unrest.  Let
 me  say  this.  You  also  must  be  know-
 ing  x.

 ‘
 MR.  CHAIRMAN:  Please  try  to

 conclude.

 SHRI  VASANT  SATHE:  How  much
 more  time  can  I  take?

 MR.  CHAIRMAN:  Only  two  minutes
 more,  4

 SHRI  VASANT  SATHE:  I  have  spo-
 ken  only  for  five  minutes.  The  other
 member  took  30  minutes.  Anyway,  I
 will  obey  you.....

 MR.  CHAIRMAN:  You  may  finish
 in  two  minutes.

 SHRI  VASANT  SATHE:  If  you
 want,  Sir,  I  can  sit  dawn  now.

 MR.  CHAIRMAN:  You  can  finieh
 your  speech,

 RE  VASANT  SATRE:  Another
 impontent  point  which  7  wanted  to

 Montion  was  this,  Whe  majority  of

 Incidents  in  350
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 the  students  in  this  country  do  not
 want  violence,  do  not  want  unrest.
 Today  they  see  g  ray  of  hope  in  the
 leadershi  -  of  the  country.  You  must
 have  see  that  this  age  group,  in
 which  the  university  students  are
 there,  stood  massively  behind  the
 leader  of  the  nation.  Why?  Because
 they  know  that  here  is  the  leadership
 which  can  help  them  mobilise  their
 energy  to  become  builders  of  the  na-
 tion.  .I  would,  therefore,  submit  that
 even  in  the  university  campus,  it  is
 only.a  handful  who  indulge  in  vio-
 lence,  provoked  by  people  outside,
 provoked  by  people  who  are  _inte-
 rested  in  provoking  violence.  The
 majority of  the  students  do  not  want
 violence.  —But  why  are  the  majority
 of  the  students  not  with  us?
 Why  are  the  majority  of  the  students
 not  with  the  teachers?  Why  are  the
 majority  of  the  students  not  with  the
 Vice-Chancellor?  Ag  the  old  Chinese
 saying  goes,  if  the  son  goes  ‘wrong,
 punish  the  father.  I  would  say,  ‘Yes,
 if  Students  go  wrong,  punish  the
 teacher.’  He  is  the  real  guilty  man
 to-day.  The  Vice-Chancellor  or  the
 teacher—why  are  they  not  able  to
 invoke  the  confidence  in  the  majority
 of  the  students?  That  only  means
 that  there  is  something  seriously
 wrong

 wijh
 our  Vice-Chancellors  and

 teachers?”  They  also  do  not  have..
 (Interruptions)

 MR.  CHAIRMAN:  No  disturbance
 please.

 SHRI  VASANT  SATHE:  the  last
 point  I  want  te  make  is  that  we  must
 inveime  the  students  and  the  student
 population  in.  some  nation-building
 mees  programmes.  That  would  be  a
 very  good  method  of  channelising  and
 mobilising  the  energies  of  the  stu-
 dents.  You  kapw.  there  are  organisa~
 tiong  and  we  canpot  just  wish  them
 eway.  They  oatch  the  boys  young,
 Poison  their  mind,  put  them  in  narrow
 grooves  in  tke  name  of  nationalism,
 in  the  name  of  netional  patriotism,
 commune]  er  otherwise.  Thoy  do
 Mais  by  cutehing  the  boys  at  the  age
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 of  six  or  earlier.  Now,  by  simply
 saying  that  this  thing  ought  to  be
 condemned,  we  cannot  wish  them
 away,  What  is  the  alternative  you
 are  providing?  Where  are  they?
 Formerly,  we  used  to  have  Akharas  in
 every  Mohalla  where  we  could  imbue
 the  students  not  only  physically  but
 actually  with  certain  values.  But,  to-
 day,  what  are  the  avenues  for  our
 young  men  to  go  to?  Today,  in  the  col-
 leges  you  will  find  for  extra-curricular
 activities,  there  is  no  place  and  all
 that  the  boys  have  to  do  or  most  of
 them  do,  is  to  go  and  stand  in  the
 street  corner.  That  is  also  a  major
 lacuna  and  a  draw-back.
 Vuastly,  in  this  context,  you  must
 give  a  feeling  of  belonging  and  parti-
 cipation  to  the  students.  If  a  student
 can  be  a  citizen  and  even  though  he
 cannot  vote  today  but  if  he  is  of  the
 voting  age,  why  cannot  he  be  in_the
 Senate?  Why  cannot  he  be  in  the
 College  Council?  Why  cannot  he  be
 in  the  University-controlling  execu-
 tive  or  whatever  body  it  is?  Let  him
 have  that  feeling  of  belonging  and
 only  then  he  will  know  directly
 where  the  shoe  is  pinching  and  the
 students’  problems  can  ‘tbe  solved  on
 the  spot.  That  ought  to  be  done.
 That  ig  the  last  suggestion  I  would
 make  if  you

 Val
 t  to  solve  this  stu-

 dents’  unrest..
 Therefore,  I  submit  that  we  have

 to  tackle  the  students’  agitation  that
 way  and  as  far  as  unruly  violence  is
 concerned,  I  think  nobody  has  said
 that  they  support  violence—even  the
 other  side  said  that—or  encourage
 them.  Therefore,  ag  far  ag  the  stand
 of  the  Government  against  the  hool-
 igans,  against  the  goondas,  against
 rowdies  and  aguinst  those  who  com-
 mit  violence  is  concerned,  I  support
 entirely  the  stand  of  the  Government.
 Don't  tolerate  any  goondaism  or  any
 violence  on  the  campus,  at  Jenst  in
 the  precinets  of  the  University.
 CIinterruptions)  But  those  basic  ques-
 tions  have  to  be  considered.  You
 cammot  tackle  the  students  and  their
 problems  unless  you  look  at  them  in
 the  larger  cantext.

 i5,  972  Incidents  in
 Delhi  ’Varsity  (Dis.)

 Thank  you  very  \nuch.
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 SHRI  SAMAR  GUHA  (Contai):  f£
 was  feeling  surprised  by  the  number
 of  statements  that  are  made  by  the
 hon.  Minister  for  Education  on  the
 floor  of  the  House.  A  very  soft  man
 and  himself  a  professor,  how  can  he
 take  such  a  strong  attitude  of  iron-rod
 treatment  with  the  students?

 Also  I  was  feeling  surprised  how
 the  Vice-Chancellor  of  the  Delhi
 University,  coming  from  the  teaching
 profession,  should  take  the  posture
 of  a  superintendent  of  police  in  deal-
 ing  with  the  students,  I  got  the
 answer  to  it  yesterday  and  how  the
 Education  Minister  and  the  Vice-
 Chancellor  got  the  cue  and  where
 from.  I  got  it  yesterday.

 I  was  simply  stunned  by  the  state-
 ment  that  was  made  by  the  hon.
 Home  Minister  when  he  said,  ‘Be
 harsh,  be  strict’  like  a  bureaucrat.  I
 think  all  the  bureaucrats  will  be
 very  pleased  to  hear  him.  What  did
 he  say?  “Students’  violence  will
 not  be  tolerated  in  the  University
 campus.”  They  think  as  vif  the  stu-
 dent  unrest  is  a  phenomenon  of
 habitual  criminality.  The  Home
 Minister  spoke  as  if  they  were  dea-
 ling  with  a  set  of  habitual  criminals.
 I  am  sorry  to  say  that  of  late,  parti-
 cularly,  in  dealing  with  Delhi  Uni-
 versity  and  Banaras  Hindu  Univer-
 sity  regarding  the  student  unrest,
 the  Government  has  taken  an  atti-
 tude  as  if  the  problem  of  student  un-
 rest  is  a  problem  of  law  and  order,
 a  problem  of  political  dereliction.  I
 will  firstly  take  up  the  second  point.
 I  want  to  get  this  information  from
 the  hon.  Education  Minister  who  has
 got  cue  from  the  Home  Minister  to
 be  rigid,  to  be  firm  in  their  attitude
 to  students,  Let  the  ruling  party
 answer  this  question  about  their
 political  influence  among  the  stu-
 dent  community,  by  placing  their
 hands  on  their  hearts.  Today,  the
 revival  of  the  tuling  congress  rests
 very  Javgely  on  the  active  contribu-
 tion  of  the  student  community  —  in
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 favour  of  that  party.
 is  known  to  every  one.  ‘There  _  is
 the  role  of  the  Chhatra  Parishad;
 there  is  the  role  of  the  Yuv  Con-
 gress  I  do  not  want  to  go  into  the
 details.  If  you  go  cn  harping  on
 all  these  things,  it  will  recoil  on  you.
 TI  do  not  want  to  use  a  strong  langu-
 age,  but  I  wish  that  they  should
 keep  their  house  in  order.  Iknow
 ‘other  political  parties  also.  do  it.
 ‘When  they  started  this  in  Delhi  and
 ‘Banaras  Hindu  University,  we’-have
 pointed  out,  be  careful;  if  you  try
 to  take  up  the  active  cooperation  of
 the  student  community,  it  ‘will  ré-
 ‘coil  on  you.  The  student  ‘eom+
 munity  has  got  a  general  fraternity
 of  service  among  themselves,  a  geri-'
 eral  affiliation  among  themselves,
 ‘cutting  across  the  party  barriers.
 If  you  go  on  harping  like  this,  it
 will  recoil  on  vou.

 Secondly,  about  the  question  of
 violence,  I  want  to  know  this  from
 him.  There  is  unrest  everywhere;
 unrest  is  a  sign  of  the  times.  If
 there  is  violence  we  will  not  con-
 done  it.  If  there  is  excess,  we  will
 not  condone  it.  We  will  deplore  it
 very  much.  You  cannot  equate
 student  unrest  and  student  violence
 with  violence  committed  by  other
 ‘criminal  elements.  If  you  do  that,
 you  are  comitting  violence  against
 the  fundamental  nature  of  youth.
 Youth  cannot  be  controlled  by  your
 iron  law.  That  is  the  lesson  of
 history.

 Now,  Sir,  what  is  the  basie  reason
 for  the  student  unrest  in  the  coun-
 try?  It  is  known  to  the  Education,
 Minister,  The  basic  reason  is,  the
 object,  the  ideal,  and  the  system  of
 education  is  very  ‘back-dated’  and
 very  ‘outmoded’,  I  should  say.  The
 whole  system  of  education  has  al-
 most  virtually  turned  into  a  junk.
 It  is  not  easy  for  me  to  go  into  the
 details.  But  I  want  to  quote  afew
 Hines  from  their  own  words.  Here
 is  the  report  of  the  U.G.C.  ‘This  has
 come  out  after  the  Kothari  Commis-
 tion  Report.  It  says:

 The  example
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 ‘Dissatisfaction  has  become  par-
 ticulatly  acute  among  students  be-
 cause  of  unemployment:  among  the
 educated  youth,  particularly  the

 growing  unemployment  of  the
 technically  trained  personnel.  The
 present  .  system  of  education  ap-
 pears..to  lack  any  concrete  aim
 or  purpose.and  to  be  a  mere  ritu-

 1  devoid  of  inner  strength  and
 reality,  peered

 It  further  .Says.that  there  is  hence
 “a.demand  for  a  change  in  the

 syllabus,  .the.  structure  of  courses,
 the  system  of,  examinations  and
 methods  of  teaching......  ro
 This  is  to.  be  seen

 Cz  .in  respect  of  outmoded  and
 old-fashiofied‘  syllabuses  or  courses
 which  do  not  appeal  to  the  stu-
 dents.  These  courses  are  neither
 satisfactory  in  developing  the  in-
 tellect  of  the  student  nor  in  equip-
 pig  him  for  the  needs  of  society.
 The  dissatisfaction  of  the  ‘students
 with  society  in’  general  and  with
 the  existing  academic  opportuniti-
 es'  in  pafticular  can  easily  be  ex-
 ploited  by  interested  faction  lea-
 ders  within  the  academic  commu-
 nity  as  well  as  those  without  and
 this  leads  to  the  eruption  of  agita-
 tions  based  on  regional,  linguistic
 or  communal  demands.”,

 I  would  like  to  point  out  that  the
 violence  as  it  appears  today  is  just
 a  symptom;  it  is  not  the  malady.  The
 malady  is  deep-rooted,  and  the  mala-
 dy  has  been  indicated  by  the  UGC’s
 report.  If  you  consider  the  ques-
 tion  from  the  point  of  view  of  stu-
 dents’  participation,  then  there  is  a
 big  job  to  be  done.  4  do  not  want
 to  quote  further  from  the  UGC's  re-
 port.  But  I  would  like  to  ask  Gov-
 ernment  what  they  have  done  with
 it.  Have  they  dealt  with  this  ques-
 tion?  Have  they  been  able  to  get
 students’  participation?  If  they
 could  have  got  it,  then  certainly,  I
 would  not  say  that  everything  would
 have  been  achieved,  but  at  least  a
 major  part  of  the  student's  unrest
 could  have  been  dealt  with,



 355  Student  Unrest
 and

 {Shri  Samar  Guha]
 The  hon.  Minister  had  asked  one

 question  namely  whether  we  were
 dealing  with  the  teachers’  problems
 or  the  problem  of  student  unrest....

 PROF.  S.  NURUL  HASAN:  My
 question  was  in  regard  to  the  school
 teachers.

 SHRI  SAMAR  GUHA:  I  would
 like  to  point  out  how  teachers’  un-
 rest  can  be  converted  into  students’
 unrest,  The  Delhi  students’  trou-
 ble  is  a  glaring  example  of  this.  The
 whole  problem  started  from  the  En-
 gineering  College.  It  was  the  tea-
 chers  of  the  Delhi  Engineering  Col-
 lege  who  were  on  strike.  You  will
 be  surprised  to  know  that  there
 were  very  few  students  who  wan-
 ted  the  college  to  be  closed.  They
 wanted  the  college  to  be  reopened.
 They  went  to  meet  the  Chief  Execu-
 tive  Councillor  of  the  Metropolitan
 Council.  He  told  them  to  wait  for
 fifteen  days.  And  what  did  he  do?
 He  said  ‘I  am  dismissing  all  the  pro-
 fessors  and  teachers  and  then  bring-
 ing  in  new  teachers,  and  then  every-
 thing  will  be  all  right.’  But  every-
 thing  was  not  all  right.  Within  the
 next  few  days,  when  the  students
 went  there,  what  did  they  do?  I
 shall  not  call  him  a  gentleman,  but  I
 shill  call  him  a  person  with  a  thick-
 headed  behaviour.  I  do  not  want
 to  use  any  stronger  words.  That
 person  with  the  thick-headed  he-
 haviour  created  the  first  trouble.
 The  first  trouble  was  that-  he  was
 not  there.  When  the  students  went
 to  meet  him,  he  had  escaped.  §  I!
 have  got  this  from  the  Congress
 friends  only.  I  have  got  all  the
 information  from  my  Congress
 friends  only.  I  do  not  look  at  this
 problem  from  the  party  standpoint.
 The  atudents  were  given  a  good  beat-
 ing  when  they  went  to  see  the  Vice-
 Chareellor  thinking  that  they  could
 have  their  grievances  —  redressed.
 The  Vice-Chancellor  had  escaped,  and
 the  students  got  8४  good  beating.  The
 stodents  then  came  away.  Again,
 that  jittery  fellow  did  not  meet
 them,  I  should  say  that  the  Vice
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 Chancellor  is
 nervous  fellow.
 thing.
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 nothing  but  a  jittery
 He  did  not  do  any-

 The  Lt.  Governor  then  himself
 took  the  initiative.  He  had  a  talk.
 with  the  members  of  the  Metropoli-
 tan  Council,  and  he  almost  solved
 all  the  problems.  He  agreed  that
 the  grievances  of  the  Delhi  Engineer-
 ing.  College  teachers  were  very  gen-.
 uine,  because  they  wanted  to  be  on
 the  same  salary  scale  and  they  wan-
 ted  to  have  the  same  status  as  the:
 university  teachers.  All  the  prob-
 lems  were  solved.  He  said  that  the
 other.  demands  would  be  negotiated.
 Then,  he  suggested  to  the  vice-chan-
 cellor  to  keep  in  abeyance  or  to:
 withdraw  the  rustication  order.  But
 he  did  not.  On  the  5th  this  happen--
 ed.  On  the  6th,—as  you  know,  the
 students  always’  talk  of  something.
 grandiose,  and  they  talked  of  gran-
 diose  and  the  take-over  of  the  univer-
 sity.  When  the  students  were  go-
 ing  there,  there  was  a  big  grandiose,
 and  there  was  a  big  drama  there.  If
 only  the  vice-chancellor  would  have
 heeded  the  advice  of  the  Lt.  Gov-
 ernor,  perhaps  the  problem  would
 have  been  solved.  But  he  did  not.
 When  the  students  were  going  to
 disperse,  about  forty  to  fifty  plain-
 clothes  people  who  were  already  in
 the  room  of  the  Vice-Chancellor
 pounced  upon  the  students.  The  vice-
 chancellor  had  made  at  least  halfa
 dozen  calls  to  the  police  to  come  to
 the  campus.  And  the  police  came.
 What  did  they  do?  I  do  not  want
 to  say  anything  on  my  own,  but  I
 shall  only  auote  from  the  news-
 papers.  The  report  is:

 “Two  battalions  of
 were  asked  to  descend
 Delhi  University  campus,
 came  teargassin«,  chasing  crowds,

 harassing  passers-by,  cane-charging,
 ing,  the  stragglers,  beating  the  stu-
 dents  to  blood,  assulting  even  the
 pressmen,  insulting  the  lady-tea-
 chers,  belabouring.  bawling  and  ab-
 using  whosover  came  in  their
 way.”

 policemen
 on  the

 They
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 I  am  concluding,  That  is  why
 I  say  it  hurts  me.  The  Vice-Chan-
 cellor  also  belongs  to  my  profession.
 I  always  used  io  say  about  him:  po-
 lice  superiniendent.  This  jittery
 man:  has  bungled  every  thing.  You
 know  this  man  rustricated  two:  Jan
 Sangh  and  two  Congress—perhaps  he
 did  not  know—evenly  balanced.  He
 has  been  caught  in  his  own  mess.
 Yesterday  four  educationists,  mem-
 bers  of  the  executive  council  belong-
 ing  to  al  parties,  the  two  contending
 parties  together,  went  to  the  Vice-
 Chancellor  to  make  an  appeal  to
 him:  make  a  review  committee  and
 keep  the  rustrication  in  abeyance  and
 the  problem  will  be  solved.  The
 Vice-Chancellor  said  to  the  Lt.  Gov-
 ernor:  No,  no;  I  will  withdraw  the
 rustrication  in  the  month  of  Janu-
 ary,  not  now.  This  is  his  attitude
 to  the  students  a  man  without  hav-
 ing  even  a  little  bit  of  paternal  affec-
 tion  or  paternal  perspective.  How
 can  you  entrust  such  a  man  to  deal
 with  the  students?  We  had  our
 Acharya  Narendra  Dev.  There  was
 a  teacher  and  the  taught.  The  most
 important  part  is  to  deal  with  the
 students.  I  request  the  hon.  Edu-
 cation  Minister  to  give  up  the  attitu-
 de  of  treating  students  with  an  iron
 rod  and  making  it  a  law  and  order
 issue,  political  issue.  Look  not  at
 the  symptom  but  at  the  basic  malady
 with  which  the  whole  students  com-
 munity  is  today  infected.

 5  at  on  M.  STEPHEN  (Muvattu-
 pezieiit  Sir  t  will  not  take  much
 time.  There  are  two  problems  be-
 for  us:  One  is  about  the  general  stu-
 dert  unrest  in  the  country:  secondly,
 the  porticular  incident  in  the  Delhi
 Uriversity.  The  first  question  ig  too
 Jarve  to  be  exhaustively  discussed
 within  the  eampsss  of  2  one  hour
 iscussion  in  Parliament.

 7  should  say  that  IT  do  not  feel  al-
 armed  of  the  much  talked  about  stu-
 dents  onrest  throughout  the  coaun-
 uy.  looking  back,  this  is  not  a
 new  phenomenon  ७  all  If  only
 we  took  a  retroipective  view,  it  will
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 be  possible  for  us  to  recollect
 throughout  the  very  years  we  have
 lived,  we  have  seen  from  year  to
 year,  place  to  place,  era  to  era  stu-
 dent  unrest  breaking  out  in  some
 form  or  another  in  different  areas  in

 that.

 the  country....  (Interruptions).  Most
 of  us  who  are  here’  were  involved
 in  our  student  days  in  this.  May  be
 on  a  national  issue  or  individual  is-
 sue.

 What  I  am  saying  is  that  the  gen--
 eral  atmosphere  in  the  country  will
 find  its  reflection  on  the  student  com-
 munity  also.  The  unrest  among  the:
 students  is  not  a  feature  peculiar  to-
 India.  You  take  any  country,  any
 part  of  the  world.  You  fiind  the
 student  community  in  ferment  in
 some  form  or  another.  India  is  not
 an  exception.  It  is  not  the  student
 community  alone  which  is  in  fer-
 ment;  different  sectors  of  the  com--
 munity  in  the  different  countries,.
 advanced  and  advancing,  developed
 and  developing  in  different  stages  of
 cultural  development  are  all  affected
 because  it  is  a  dynamic  process.  Pro-
 gress  does  not  stop  any  where.  It
 is  a  dynamic  thing,  going  from  stage
 to  stage.  You  are  in  a  particular
 stage  and  your  horizon  widens  and
 unrest  develops.  Discontentment
 and  unrest,  there  will  always  be.
 Different  demands  may  be  met,  but
 still  many  may  remain.  Without.
 {hat,  you  may  take  it  that  society  is
 dead,
 49.00  hrs.

 So  far  as  this  problem  is  concern-
 ed.  different  propositions  have  been
 put  forth.  It  is  not  as  if  Govern-
 ment  is  unaware  of  it.  Commissions
 have  been  appeinted  and  proposals
 have  been  made.  In  different  uni-
 versities  reany  proposals  have  been
 implement2d.  In  Kerala  the  stu-
 dents  wanted  representation  in  the
 syndicate.  lt  was  accepted.  =  'YThey
 wanted  representation  था  diferent
 councils.  Tt  was  also  accepted.
 Not  only  in  Kerala  but  in’  many
 ather  universities  also,  many  de-
 mands  of  the  siudents  have  been  ac-
 capted,  though  there  may  be  differ-
 ance  in  the  dogree  of  implementauen,
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 {Shri  C.  M.  Stephen]
 But  still,  the  student  community  is
 not  perfectly  satisfied  and  they  still
 look  forward  to  something  more.
 That  is  inherent  in  the  whole  situa-
 tion.  If  that  is  so,  the  major  ques-
 tion  is;  how  the  elders  are  going  to
 react  to  a_  particular  manifestation.
 I  am  sure  everybody  will  agree  that
 the  approach  must  not  be  the  rule
 of  the  rod.  No  sensible  government
 of  police  force  can  take  that  attitu-
 de.  When  there  is  a  spontaneous
 outbreak,  no  body  runs  with  a  rifle
 or  a  rod.  ‘Those  incidents  are  very
 few.  Looking  at  the  large  number

 ‘of  educational  institutions  function-
 ing  from  Kashmir  to  Kanyakumari,
 the  spots  of  unrest  are  comparatively
 few.  Let  us  not  magnify  it  out  of
 its  proper  context  and  proportion.
 It  is  not  national  sort  of  demonstra-
 tion.  It  is  limited  to  certain  devel-
 opments  in  that  particular  area,  but
 even  then  an  analysis  must  be  made
 whether  the  mass  of  the  students  in
 that  particular  area  want  their  stu-
 dies  to  be  interrupted.  As  Mr.  Sathe
 pointed  out,  it  is  not  the  mass  of  stu-
 dents  who  want  it.  I  am  not  put-
 ting  the  students  who  are  responsi-
 ble  for  the  manifestation  in  the  dock.
 That  is  far  from  my  contemplation.
 I  am  only  saying  that  the  mass  of
 students  do  not  want  it.  Some  peo-
 ple  susceptible  to  emotions  and
 machinations  do  a_  particular  thing.
 If  a  particular  incident  takes  place,
 what  is  the  attitwig  the  elders  take?
 If  my  child  misbehaves,  I  do  not  take
 a  big  rod  and  beat  the  child.  I_  tell
 him  that  what  he  has  done  is  wrong.
 If  that  is  the  role  of  the  elders,  have
 we  played  that  role?

 Take  the  Delhi  University  incident.
 A  particular  students’  organisation
 makes  an  advamee  announcement,
 “We  are  going  to  march  to  the  uni-
 versity  to  take  over  the  administra-
 tion.”  The  announcement  may  be  jus-
 tified  or  not.  But  was  there  any
 political  party  in  the  country  which
 came  out  and  commented  on  it?  Is
 it  that  you  have  approved  of  it?  If
 {t  was  not  approved  by  any  political
 perty,  as  elders,  was  it  or  was  it  not
 our  duty  to  react  to  that  and  tell
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 the  students,  “Your  grievances  may
 be  genuine,  but  pour  programme  of
 taking  over  the  university  is  some-
 thing)  we  completely  discountenance.
 We  raise  our  voice  against  it.  Stop
 it.’  So,  no  political  party,  which  has
 not  discharged  that  responsibility  as
 elders,  has  got  the  right  to  point  a
 finger  of  accusation  at  the  students.
 It  is  not  the  students  who  are  in  the
 dock.  It  is  the  Congress,  the  Jan
 Sangh,  the  Communist  Party  or  any
 other  party  which  claims  to  be  an
 adult  which  is  in  the  dock.  We  have
 failed  in  discharging  our  responsibi-
 lity,  as  elders,  of  musttering  the
 moral  courage  to  tell  the  youngesters
 that  what  they  are  doing  is  absolute-
 is  wrong.  That  has  not  been  done.
 Let  us  stop  playing  to  the  gallery
 because  this  is  a  very  delicate  mat-
 ter.  It  is  the  future  of  our  child-
 ren  that  we  are  playing  with.  One
 could  understand  that  when  the
 national  movement  was  on,  but  not
 now.  Then,  it  is  not  as  if  the  gov-
 ernment  is  not  prepared  to  respond.
 The  government,  the  mass  of  the
 people  and  the  university,  they  are
 prepared  to  react,  and  they  are  react-
 ing.  But  it  will  have  to  be  solved
 stage  by  stage.  The  methods’  ad-
 opted  for  the  purpose  of  solution
 also  have  to  be  different,  If  they  de
 not  accord  with  our  concepts  of
 civilisation  and  evolutionary  process,
 then  every  party  must  say  whether
 it  approves  of  that  procedure  or  not.
 Otherwise,  we  will  not  be  discharg-
 ing  our  duties  and  _  responsibilities.
 That  is  all  I  have  got  to  say  on  this
 aspect,

 Much  was  said  about  the  Vice
 Chancellor.  I  do  not  know  that
 gentleman.  In  my  view  the  Vice-
 Chancellor  should  buck  up  moral
 courage  and  say  “I  am  offering  my-
 self  to  be  butchered;  let  the  students
 do  whatever  they  want”.  In  that
 case,  the  students  and  also  the  pub-
 lic  would  have  second  thoughts.  But
 when  the  political  parties  do  not
 have  the  moral  courage  to  say  that
 their  programme  is  wrong  in  the
 fear  that  the  students  might  react
 against  them,  those  political  parties
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 hav2  no  moral  right  to  except  of  a
 lone  Vice-Chancellor  to  offer  him-

 -self  to  be  massacred  by  the  students.
 In  this  case  the  Vice-Chancellor  did
 not  run  away  from  the  scene.  He
 waited.  But  then  he  found  that
 the  stujents  were  on  the  rampage

 -and  he  was  in  mortal  danger  of  be-
 ing  attacked  and  killed.  So,  he

 “summoned  the  police.

 When  the  Vice-Chancellor  sum-
 mons  the  police,  saying  that  his  life
 is  in  danger  and  some  students  are
 ransacking  the  university  building,  if
 he  seeks  the  assistance  of  the  arms
 of  the  law,  can  the  government  say
 that  it  is  a  matter  between  the  Vice-
 Chancellor  and  the  students  and  that
 we  will  not  interfere?  Could  the  po-
 lice  react  in  that  way  in  such  a  situ-
 ation?  Here  the  question  is  not
 whether  the  Vice-Chancellor  is  cor-
 rect  or  not.  He  may  or  may  not
 be  correct.  The  fact  of  the  matter
 is  that  the  Vice-Chancellor  told  the
 police  that  his  life  is  in  danger  and
 the  property  of  the  university  is  be-
 ing  damaged  by  the  students.  When
 the  police  receive  such  s.o.s.  from  the
 Vice-Chancellar,  how  should  it  re-
 act?  I  would  repeat  that  let  no-
 body  who  at  different  stages  did  not
 ‘discharge  their  moral  responsibility
 to  the  youngsters,  come  forward  with
 a  sanctimonious  demonstration  of
 rising  on  the  pinnacle  of  moral  per-
 fection  and  start  lecturing  others
 who,  in  their  limited  fashion  are  try-
 ing  to  discharge  their  responsibility
 as  per  their  contemplation  and  visu-
 alisation,

 Coming  to  the  students,  everybody
 knows  that  there  is  discontent  among
 them.  But  that  is  not  a  problem  con-

 ‘cerning  the  students  alone.  Neither
 is  discontent  peculiar  to  Indian  stu-
 dents  alone.  Discontentment  there
 will  ever  be,  so  long  as  dynamic  life
 and  dynamic  societies  go  on;  perfec-
 tion  there  will  never  be.  But  the
 discontentment  has  got  to  be  solved
 in  a  democratic  and  peaceful  man-
 ner,  If  violent  methods  ure  adepted
 for  the  solution  of  discontentment,
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 you  will  throw  -the  society  to  pieces
 and  progress  will  be  retarded.  So
 long  as  democracy  functions  here  and
 there  is  responsiveness,  there  is  an
 avenue  for  solving  these  problems.  If
 you  are  trying  to  by-pass  that,  then
 there  will  be  no  future  for  us.  Ican
 understand  the  emotional  students
 functioning  or  behaving  in  that  way.
 But  if  those  persons  who  are  sup-
 posed  to  function  with  a  sense  of
 moral  responsibility,  if  they  in  their
 anxiety  to  get  cheaply  bought  poli-
 tical  applause  start  encouraging  such
 behaviour,  they  would  be  doing  a
 disservice  more  to  their  children
 than  to  the  students,  This  is  my
 reaction  on  this  subject,

 SHRI  RANABAHADUR  SINGH
 (Sidhi):  Mr.  Chairman,  Sir,  in  any
 democracy  if  certain  upheavals  like
 the  one  that  we  have  just  witnessed
 in  this  very  city  did  not  happen,
 then  I  feel  that  that  democracy  is
 dead.  It  has  to  come  as  a  part  of
 the  evolutionary.  process  wherein  a
 nation  gradually  evolves  its  methods
 of  education  to  take  society  to  that
 particular  place  where  the  maximum
 benefit  accrues  to  the  maximum  num-
 ber  of  people.

 in  362

 I  feel  that  it  is  a  legacy  of  demo-
 cratic  processes  that  things  are  tack-
 led  as  they  want.  One  person  has
 aptly  named  this  process  as  ad  hoc
 crazy.  What  happens  in  our  coun-
 try  is  no  excep#&m  to  this  rule  which
 is  almost  common  in  all  democra-
 cies,

 Twenty-five  years  after  Indepen-
 dence,  the  question  of  student  unrest
 has  taken  on  a  shape  and,  probably,
 we  also  at  this  stage  are  having  more
 time  on  our  hagids  wherein  we  can
 really  apply  ourselves  to  questians
 which  have  so  long  been  begging  to
 be  looked  into.  So,  at  this  moment, it  is  a  welcome  opportunity  that  the
 student  unrest  has  caused  a  debate
 in  our  suclety  and  in  this  august Mouse  apart  from  the  fact  that  other solutions  which  have  exercised  the
 Members  af  this  Hotwe  too  and  which
 have  to  be  decried  whorein  the  strong
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 arm  of  the  law  has  finally  tried  to
 solve  the  student  problem  by  the

 only  method  known  to  them.

 I  feel  that  it  is  in  the  context  of  this
 debate  that  a  few  points  should  be
 studied.  All  this  debate  that  has
 taken  place  here  has  initially  re-
 volved  roywnd  one  basic  aspect  and
 that  is  economic  aspect.  Every  Mem-
 ber  has  tried  to  make  out  that  our
 education  fails  to  provide  job-
 oriented  education  to  our  young
 people.  I  do  not  think  that  a_  deve-

 loping  country  like  ours  is  in  a  posi-
 tion  for  the  next  5  to  20  years  to

 provide  meaningful  jobs  to  all  the
 students  who  graduate  from  our  uni-
 versities.  It  is  impossible.  Our  coffers
 have  no  money  for  that.

 To  talk  all  the  tirne  of  providing
 job-oriented  education  to  the  stu-
 dents  invariahly  creates  the  problem
 that  we  are  putting  it  into  their  minds
 that  once  they  come  out  of  universi-
 ties,  they  are  fit  to  get  jobs.  The
 total  thinking  of  students  is  an  end
 product  of  our  educational  process.,
 What  is  our  educational  frocess?
 When  we  talk  about  reforms,  we  only
 reach  the  stage  wherein  we  try  to
 create  a  job-oriented  feeling  for
 the  students  who  come  out
 our  universities.  Even  when  we
 have  created  job-orientation  feel-
 ing  in  our  students,  that  they  will
 get  their  jobs,  that  problem  is  some-
 thing  which  must  be  looked  into
 now  hecause  what  we  are  facing  as
 a  student  problem  today  is  an  accu-
 mulated  result  of  our  policies  for
 the  last  25  vears  and  what  is  going
 to  be  the  nature  of  this  problem  20
 years  from  now  is  munageable  today.

 So,  when  we  talk  about  reforms  in
 education,  it  है  time  that  we  stop
 giving  mammon  the  central  place  in
 this  whole  theory.  It  is  time  that  a
 utudent  who  goes  to  college  should
 came  out  with  something  more  in  him
 that  ihe  mere  single-mindedneus  of
 trying  t0  aet  money  to  uchieve  a  cer-
 tuin  standard  of  life,  T  do  not  at  this
 morient  think  nor  do  T  plead  that  we
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 use  the  age-old  soporifio  to  dull  the:
 minds  of  students.  That  is  not  my
 plea.  But  I  do  feel  that  this  job
 orientation  and  worship  of  Mammon
 that  is  inculeated  in  the  students  by:
 our  educational  process  should,  at
 this  time,  be  somehow  reduced,  and
 when  a  student  comes  out  of  the  uni--
 versity,  he  should  not  be  a  wage~
 earning  machine  wanting  the  pro-
 cesses  of  that  earning,  but  he  should
 have  that  adjustment  in  him  which
 as  per  our  present  thinking  and  our
 information  those  students  do  deve-
 lop  in  the  Western  societies
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 MR.  CHAIRMAN:  He  should  con~
 clude.

 SHRI  RANABAHADUR  _  SINGH::
 This  is  the  last  sentence.

 The  more  affluent  societies  in  the-
 West  are  producing  a  type  of  students  -
 with  whom  economicg  is  no  longer  the
 basic  primary  factor.  I  do  not  think
 that  it  is  quite  achievable  in  the  near
 future  by  us.  All  that  I  wish  to  draw
 the  attention  of  the  Government  to  is
 that  they  can  only  solve  this  problem
 by  going  deep  into  it  and  by  not  clos-
 ing  their  minds  to  the  fact  that  job
 orientation.is  not  the  only  answer.

 adhe  Cs
 Ya

 SHRI  P.  MAVALANKAR
 (Ahmedabad):  f  Mr.  Chairman,  Sir,  I
 welcome  this  debate  on  student  un-
 test  Lecaus2  J  think  it  is  very  useful
 ond  necessary  thit  we  in  this  country
 discuss  the  problems  that  are  faced
 by  our  young  generation.  This  prob-
 Jem  of  student  unrest  is  not  peculiar-
 Jy  an  Indian  problem.  It  is  a  prob-
 len.  which  is  a  global  phenomenon
 and  it  arises  out  of  many  causes.  It
 is  also  true  that  the  university  cam-
 puses  all  over  the  world  today  are,  so
 fo  speak,  en  rapport  with  each  other:
 if  something  happens  in  Brazil,  it  has
 its  repercussions  in  Japan;  if  some-
 thing  happens  in  EFurope,  it  hus  its
 repercussions  in  Asin.  This,  in  a
 sense,  is  good  because  when  students
 all  over  the  place  feel  restless,  they
 alto  know  that  they  are  belonging  te
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 the  new  times  where  everybody
 thinks  that  he  or  she  belongs  to  the
 new  whole  world.  So,  let  us  have
 this  larger  perspective  in  view.

 Secondly,  I  do  not  think  it  will  be
 right  to  look  at  this  problem  from
 any  partisan  or  political  angle.  I  con-
 cede  that  political  overtures  cannot
 altogether  be  avoided  because  this
 problem  of  student  unrest  is  caused
 not  only  by  educational  factors  but
 also  by  political,  economic,  social,
 cultural  and  religious  factors—all
 kinds  of  factors  have  combined.  But
 I  want  to  view  this  problem  from  a
 strictly  non-partisan  angle;  and  if  I
 may  say  in  all  humility,  I  have  been
 teaching  and  lecturing  in  colleges
 and  Universities  for  the  last  23  years
 and,  therefore,  I  may  claim  some
 knowledge  of,  and  close  acquaintance
 with,  the  problem  of  student  unrest.

 Student  unrest  is  not  necessarily
 bad  or  unhealthy.  Indeed,  some  unrest
 is  to  be  welcomed  when  the  unrest  is
 for  change,  for  dynamism,  for  mean-
 ingful  dialogue  and  for  purposeful
 endeavour.  It  is  only  when  unrest
 takes  a  turn  towards  violence  and
 destruction  that  we  feel  that  it  is  to
 be  criticised  and  avoided.  We  must
 make  a  distinction  between  unrest  and
 violence.  It  is  very  necessary  that  our
 yong  people  should  have  a  sense  of
 law;  they  should  respect  public  pro-
 perty  and  see  to  it  that  it  is  not  des-
 troyed.  Therefore,  unrest  and  violence
 have  io  be  separated.  Violence  has

 to  be  punished.  But  |  want  to  ask  this
 hon.  House  and  all  concerned  whether
 we  are  aware  of  the  deeper  violence.
 the  violence  which  stems  out  of  breach
 of  promises  by  the  elders,  by  the  uni-
 versity  bodies,  by  government  leaders,
 by  varicus  political  parties.  the  vio-
 lence  shat  stems  from  the  delays
 caused  by  the  machineries  im  the
 Government  or  Univarsity  fh.

 MR.  CHAIRMAN:
 May  try  to  conclude.

 SHRI  क  5.  MAVALANKAR:  I  do
 not  want  to  take  much  time.  If  you
 allow  mie  a  couple  of  minutes  more...

 The  hon,  Member
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 MR.  CHAIRMAN:  He  can  take  +wo
 minutes  more.

 Gari  P.  6.  MAVALANKAR:  I  was
 saying  that  we  must  be  aware  of  the
 violence  which  arises  from  the  deerer
 malady  of  the  society.

 Teachers  also  are  responsible  to  an
 extent  because  unless  there  is  quality
 and  integrity  on  the  part  of|  the
 teachers,  I  do  not  think  the  stndents
 will  be

 WA
 to  have  the  satisfection  of

 learning..

 “{IR.  CHAIRMAN:  The  hon.  Mem-
 ber’s  time  is  up.  «a

 SHRI  P.  G.  MAVALANKAR:  Only
 two  more  points  and  I  have  finished.

 I  want  to  suggest  that  the  unrest  also
 is  caused  by  the  fact  that  there  is  a
 tremendous  lack  of  communication
 between  the  teachers  and  the  students
 and  between  the  elders  and  the  youth.

 The  dialogue  with  the  students  is  so
 necessary,  and,  in  certain  respects,
 with  the  growing  generation  it  is
 absolutely  necessary.  A  very  humane
 and  a  personal  feeling  of  intense
 warmth  and  understanding  for  the
 students  is  required  and  the  students
 must  be  made  to  feel  that  they  are  also
 being  cared  for  by  the  elders  and  the
 educational  authorities  and,  further,
 that  the  elders  have  a  senso  of  concern
 for  them.  If  all  this  happens,  the
 problem  of  students’  unrest  can  be.
 if  not  avoided,  at  least  partly  solved,
 We  must  also.  give  our  students  a
 chance  to  participate  in  the  various
 academic  bocies  and  the  various  allied
 activities.

 Let  us  not  forget  that  the  students
 are  restless  all  over  the  world,  not
 only  because  they  are  finding  fault  in
 the  University  matters.  In  fact  the
 youth  the  world  ovey  are  restless  he-
 cause  the  youth  of  the  modern  times
 have  a  spectal  intorest  which  —  they
 have  acquired  and  they  have  become
 hypocrisy-hunters.  Wherevor  they

 suo  it,  whether  it  be  in  the  elders  oy
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 in  the  leaders,  they  spot  them  out

 and  revolt  against  them.

 Therefore,  I  suggest  that  this  prob-
 lem  ef  students’  unrest  should  not  »e
 looked  at  only  from  the  point  of  view
 of  partisanship  or  from  political  over-

 “tones.  We  must  look  at  it  from  the
 larger  angle,  from  the  internaticnal

 ‘angle.  Here,  I  would  like  to  quote
 what  Prof.  Arnold  Toyntee  says  in
 his  very  fine  and  recent  book  ‘Surviv-
 ing  the  Future’.  He  says  the  youth
 possess  two  qualities  which  they  must
 contrive  to  retain:

 “The  virtues  of  youth  are  disin-
 terestness  and  open-uninterestness.
 Hold  on  to  them.”

 With  these  two  qualities,  if  our  youn-
 ger  generation  can  be  encouraged  to
 go  forward.  I  am  sure,  all  will  be
 well  with  India  and  the  world.

 Thank:  you,  Sir.
 CS \  f  श्री  एम  ०  राम  गोपाल  रोड़ी  (निनामा-

 बाद)  :  जो  कुछ  दिल्ली  यूनिवर्सिटी  में  या

 दूसरी  जगह  हो  रहा  है  वह  बहत  ही  दुखदायक
 है  ।  इसका  कारण  यह  है  कि  हम  लोगों  में,
 टीचजें  में  और  विद्यार्थियों  में  सोचने  की  शक्ति
 कम  हो  रही  है।  यही  एक  चीज़  है  नेहरू  जी
 ने  कई  वार  कहा  था  कि  मुल्क  में  किसी  भी
 चीज़  की  कर्मी  हो  जाए,  कोई  परवाह  नहीं  है
 लेकिन  शिलिंग  पावर,  सोचने  की  शक्ति
 नगर  कम  हो  जाए  तो  बड़ी  मुसीबत  होगी  ।
 राज  हमारी  यूनिवर्सिटीज  में  से/चने  की  शक्ति
 कम  हो  गई  है  1  बुद्धि  जीबी  जो  हैं  उनको
 इस  शोर  ध्यान  देन।  चाहिये  जो  नहीं  दिया  जा

 रहा  है  |  दो  ही  चीज़ें  राज  प्रमुख  मान  ली
 गई  हैं।  विद्यार्थी  चाहते  हैं  कि  बिना  पढ़े  लिखें
 कापी  करके  वे  पास  हो  जाएं  शौर  लेक्चरार

 चाहते  हैं  कि बिना  पढ़ाए  उनको  तनख्वाह  मिल
 जाए  ।  ग्रहण  दो  चीजे  हो  रही  हैं  ।  बद-
 किसमती  से  कुछ  पॉलिटिनाज  1.1) ल  भी  उस  में
 हैं  ।  राजनीतिक  दल  कौर  मजदूरों  में,
 कर्मचारियों  में  जा  कर  काम  मरे तो  कोई  एतराज
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 की  बात  नहीं  है  लेकिन  मेरी  विनती  है  कि

 आप  जरा  इन  लोगों  से  अलग  है  रहे,  इनको

 ज़रा  इनके  हाथ  से  बचायें  और  बच्चों  को  अपने

 हाल  में  ही  रहने  दे  ।  मुझे  नहीं  मालूम  कि

 श्री।  बसु  जी  के  कितने  बच्चे  हैं,  हम  चाहते  है

 किस  जो  बचाने  हैं,  जो  पड़  रहे  हैं,  वे

 उनकी  तरह  से  हू  अच्छे  स्पीकर  बने

 पड़  लिख  कर  विद्वान  बने  लेकिन

 मैं  पूछना  चाहता  हूं  कि  अगर  बच्चा

 हड़ताल'  करता  है,  पत्थर  मारता  है,  वस
 जलाता  है  तो  किस  किस्म  का  बच्चा  वह
 आगे  चल  कर  बनेगा  |  जब  हम  इसको  सोचते

 हैं  तो  जरा  डर  लगता  है  1  आंध्र  में  बच्चे

 बहुत  अजय  न  गये  हैं,  बर्म  जलाते  हैं,  वहां

 यूनिवर्सिटी!  बन्द  होती  रहती  हैं  ।  इस  वास्ते

 मैंने  अपने  बच्चे  को  लाकर  यहां  दिल्ली

 विश्वविद्यालय  में  दाखिल  कश  दिया  ।

 पहले  साल  तो  वह  अच्छा  पढ़ा  लेकिन  दूसरे
 साल  यह  हालत  हो  गई  है  मैं  चाहता  हूं  कि

 पालिटिक्स  हमारे  विश्वविद्यालयों  में  न॑  पहुंचे  ।

 मेहरबानी  करके  हर  आदमी  अपनी  हद  मेरे।

 यह  फ्यूचर  जेनरेशन  का  सवाल  है।

 कहा  जा  रहा  है  कि  विश्व  में  सब  जगह

 ऐसा  हदी  हो  रहा  है  ।  विश्व  में  होता  होगा

 लेकिन  भारतवर्ष  में  नहीं  होना  चाहिये,

 यही  मेरी  आपसे  विनती  है  ।|  \

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 VROF.  S.  NURUL  HASAN):  Sir,  a
 very  large  number  of  points  have  been
 raised  by  hon.  Member.  I  would  have
 liked  to  deal  with  each  and  every  one
 of  the  points,  but  some  of  them  have
 not  found  it  worth  their  while  to  sit
 here  and  to  listen  to  whatever  sub-
 mission  I  have  to  make  to  you.~  Sit,
 the  most  important  criticism  was  made
 by  Shri  Jagannath  Rao  Joshi  of  the
 Jan  Sangh.

 SHRI  HEMENDRA  SINGH  BANE-
 RA  (Bhilwara):  I  am  here  to  represent
 him,
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 PROF.S..  NURUL  HASAN:  If  this
 is  the  Parliamentary  tradition  which
 We  want  to  establish,  I  have  no  objec-
 tion.

 SHRI  HEMENDRA  SINGH  BANE-
 RA:  He  has  gone  for  sOme  important
 Work;  I  am  representing  him.

 SHRI  VASANT  SATHE:  This  kind
 Of  proxy  wil!  not  do.

 PROF.  NURUL  HASAN:  I  will
 Start  with  the  points  that  have  been
 raised  by  those  hon.  Members  who  have
 taken  the  trouble  of  being  present
 here  and  then,  in  passing,  I  will  take
 up  points  of  those  who  are  not  pre-
 sent.  First  of  all,  I  want  to  take  up
 the  point  of  my  distinguished  friend,
 Shri  Jyotirmoy  Bosu.

 ‘THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  SHIPPING  AND
 ‘TRANSPORT  (SHRI  RAJ  BAHADUR):
 You  have  well  used  the  word  ‘dis-
 tinguished’....

 PROF.  S.  NURUL  HASAN:  The
 word  ‘distinguished’  js  correct  and  the
 word  ‘friend’  is  correct  and  he  cannot
 deny  this.

 SHRI  JYOTIRMOY  BOSU:  Thank
 you.

 PROF.  8.  NURUL  HASAN:  I  want
 to  draw  his  attention  to  a  slight  in-
 accuracy  of  historical  fact  in  what  he
 said.  He  said  that  during  the  British
 days  the  Po‘ice  did  not  enter  the  cam-
 pus.  I  was  a  student  during  British
 days.  I  have  seen  police  enter  the
 campus.  I  have  seen  police  beat  us
 up  all.  In  942  I  was  just  a  young
 lecturer  trying  to  protect,  to  the  best
 of  my  ability.  the  studens  of  my  uni-
 versiy  from  petice  firing  and  from  all
 the  o‘her  beatings.  And,  Sir,  there

 are  avy  number  of  people  of  my  gener-
 ation  «and  older  in  this  WHouse  who
 could  never  have  forgotten.

 SHRI  JYOTIRMOY  BOSU:  The
 British  acldom  entered  educational  in-
 stitutions.  Did  you  forget  about
 Principal  Dr.  Erquahart  refusing  entry

 think  that  my  hon.
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 of  Sir  Charles  Teggard,  Police  Com-~
 missicner  into  his  college?  Sir  Char-
 les  Teggard  was  later  the  Vice-Chancel-
 lor  of  Calcutta  University.

 PROF.  S.  NURUL  HASAN.  I  don’t
 friend  should

 become  an  apologist  for  British  rule.

 SHRI  JYOTIRMOY  BOSU:  I.  am
 not.  You  are  following  all  their  bad‘
 habits.  You  are  making  it  still  worse..

 PROF.  S.  NURUL  HASAN:  I  think
 that  when  such  a  serious  matter  is  dis-
 cussed,  even  for  securing  a  debating
 point,  factual  inaccuracy  should  not
 creep  in.  The  hon.  Member  made  ano-
 ther  very  important  reference.  He-
 quoted  that  onethird  of  the  student
 disturbances  were  for  better  facilities,
 one-third  were  for  failed  students  and
 dismissed  staff  and  one-third  for  larger
 issues.  Now,  I  want  to  crave  your-
 indulgence  to  refer  to  ‘what  is  called
 the  larger  issues.  These  figures  are
 tentative.  No  detailed  survey  could

 have  been  made  in  such  a  short  time,
 but  may  be,  it  gives  us  sOme  rough
 indication.  Between  the  period  June
 972  and  November,  4972  there  were
 436  cases  reported  of  what  may  be
 called  broadly,  student  unrest.  Among
 these,  the  incidents  of  serious  troubie
 because  of  regional,  linguistic.  commu-
 nal,  parochial  and  chauvinistic  factors,
 were  1395.  That  is  to  say,  more  than
 one-third  of  the  total  incidents  that
 have  taken  place  have  not  taken  place
 because  of  a  demand  for  something
 which  is  progressive,  because  of  any
 demand  which  has  anything  to  do  with
 the  campus  or  the  organisation  of  the
 university,  but  for  issues  which  divide
 one  section  of  our  people  against  ano-
 ther.

 This  is  a  vory  serious  matter,  and  |
 am  putting  forward  this  matter  in  all
 hunility.  Again,  I  have  no  intention
 to  seare  debating  points  aguinst  various
 political  parties,  Wf  is  a  matter  for
 very  serious  consideration  that  within
 the  short  span  of  about  six  mouths  or
 slightly  uncer  six  months  there  have
 heen  1305,  incidenty  where  the  issue
 i,  an  issue  which  poses  a  threat  and  a
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 ‘danger  to  the  advancement  and  pro-
 igress  of  the  ccuntry.  It  does  not  mat-
 ‘ter  how  we  conceive  of  the  advance,

 but  anything  which  leads  to  a  trouble
 on  a  parochial  issue,  or  on  a  linguistic
 issue  or  for  instance,  the  issue  of  the
 mulki  rules  has  to  be  seriously  consi-

 ‘dered.  The  mulki  rules  may  ०6  appro-
 ved  of  or  may  not  be  approved  of.
 But  basically,  what  is  the  essence?
 How  many  of  the  jobs  are  going  to  one

 ‘brother  and  how  many  are  to  go  to
 the  other  brother?

 SHRI  JYOTIRMOY  BOSU:  That  is
 “the  economic  crisis  created  by  you.

 PROF,  8,  NURUL  HASAN:  That  is
 ‘not  an  economic  crisis.  Let  him  please

 try  and  understand.  There  is  the  role
 of  ideology  which  is  an  important

 “thing,  and  if  the  hon.  Member  has
 forgotten  his  Lenin,  I  cannot  help  him.

 SHRI  C.  M.  STEPHEN:  He
 never  studied  Lenin,

 has

 PROF.  S.  NURUL  HASAN:  I  seek
 his  forgiveness.....

 SHRI  JYOTIRMOY  BOSU:  Shri  C.
 M.  Stephen  is  the  sub-janta  for  the
 Congress  party  in  office.

 PROF.  S.  NURUL  HASAN:  I  seek
 the  forgivness  of  the  hon.  Member,  be-
 cause  I  should  not  have  presumed  that
 be  had  studied  Lenin.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  The  hon.  Minister  “has  not
 understood  Lenin  properly.  He  has
 understood  Lenin  very  wrongly,  be-
 case  the  economic  basis  is  the  primary
 thing  in  Lenin.  Let  im  please  try  to
 go  deep  into  the  matter.

 SHRI  JYOTIRMOY  BOSU:  I  never
 thought  that  I  was  going  to  throw

 pearls  before  swans.

 PROF.  8.  NURUL  HASAN:  I  can
 ‘gasily  xapeat  this  compliment.  Once

 “£xpunged  as  ordered  by  the  Chair.
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 upon  a  time  I  thought  that  the  hon.
 Member  had  made  a  careful  study.
 Avparently,  under  the  responsiility  of
 political  leadership  (Interruptions)
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 SHRI  SAMAR  MUKHERJEE:  I  am
 unfortunately  constrained  to  say  that
 that  is  why  his  place  is  on  the  other
 side.

 SHRI  JYOTIRMOY  BOSU:  I  never
 knew  that  I  had  thrown  pearls  before
 swans.

 SHRI  RAJ  BAHADUR:  That  is  a
 very  bad  word.  It  may  be  expunged.
 He  cannot  uSe  that  expression.

 SHRI  i

 ak

 osu:  *  *

 MR.  CHAIRMAN:  that  will  not  go
 on  record.  What  he  has  said  about
 Shri  Raj  Bahadur  and  the  way  he
 has  put  it  will  not  go  on  record.  He
 has  got  a  very.  bad  habit  cf  putting  it.
 Let  it  not  be  put  on  record.  I  am  not
 allowing  that

 to  go  on  record.

 SHRI  JYOTIRMOY  BOSU:  He  does
 not  understand\  the  English  idiom.
 What  can  I

 :

 MR.  CHAIRMAN:

 SHRI  JYOTI
 English  idiom,  Sir.

 It  is  very  bad.

 OY  BOSU:  It  is  an
 I  said  ‘swans’.

 MR.  CHAIRMAN:  Let  him  leave  it
 now,  and  let  him  allow  the  hon.  Mini-
 ster  to  continue.  |

 PROF.  S.  NURUL  HASAN:  i  would
 algo  like  to  draw  the  attention  of  Shri
 Jyotirmay  Bosu  to  what  Plekhanow
 has  written  and  to  what  criticism  of
 ecOnomigm....

 SHRI  SAMAR  GUHA:  The  _  hon.
 Minister  should  realise  that  we  do
 not  all  subscribe  to  the  economic
 theory  of  the  development  of  either
 intellect  or  civilisation  or  the  valuues
 of  life.  There  are  other  contributions
 also.  So,  let  him  not  harp  on  our
 ideological  convictlons.  We  do  not
 subscribe  to  that  theory.
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 ‘SHRI  SAMAR  MUKHERJEE:  Let
 “him  say  so,  but  let  him  not  refer  to
 Lenin.

 SHRI  SAMAR  GUHA:  We  have  also
 :got  our  ideological  convictions.

 SHRI  M.  RAM  GOPAL  REDDY:
 ‘Lenin  is  not  the  preperty  cf  anyone,
 “Sut  it  is  world  >roperty.

 PROF.  S.  NURUL  HASAN:  The
 “hon.”  Member  appears  to  have  taken  a
 “patent.

 SHRI
 means  monopdlists?

 ‘patran-saints.

 JYCTIRMOY  BOSU:  He
 They  are  thelr

 PROr.  S.  NURUL  HASAN:  The
 point  is  that  a  dangerous  ideology  is
 developing,  and  it  is  necessary  that
 we  should  take  note  of  it,  and  we
 should.  at  every  necessary  step  put  a
 stop  to  this  sort  of  ideology  for  ex-

 _ploiting  the  masses  of  our  students.

 SHRI  JYOTIRMOY  BOSU:  Let  him
 ‘explain  \t  a  little  further.  What  is
 ithe  ideo!ogy?

 PROF.  S.  NURUL  HASAN:  There
 -were  two  specific  questions  which  Mr.
 Jyotirmay  Bosu  asxed  the  Government.

 “Does  the  Government  intend  to  super-
 -sede  the  Delhi  University?  The  ans-
 ‘wer  is:  Government  has  no  such
 intention.  Sscondiy,  was  hijacking  an

 :act  of  agent  provocateur?  I  have
 already  made  the  statement,  when  one

 ‘of  the  hon.  Members  said  that  it  was
 .an  act  of  agent  provocateur,  that  !t
 was  not  in  accordance  with  the  facts

 ‘as  were  kncwn  to  us.  If  the  hon.
 Member  has  any  evidence  I  shall  be
 grateful  if  he  would  let  me  have  that

 sevidenes  because  I  will  000  tolerate  any
 agent  provecaieur  to  create  distur-
 bances....(Interfupiiena).  Then  there
 is  to  be  a  ‘but'  also.  But  if  these  state-
 ments  afe  made  light-heartedly  they

 ‘could  create  misunderstandings  and  a

 rt
 depl  of  difficulty,  Therefore,  the

 dh.  Members  must  check  up  their
 facts  before  they  make  such  statements,
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 SHRI  JYOTIRMOY  BOSU:  What  I
 aid,  I  said  with  a  full  sense  of  respon-

 sibility.

 PROF.  S.  NURUL  HASAN:  Another
 interesting  point  put  forward  by  my
 distinguished  friend  Shri  Jyotirmoy
 Bosu  is  that  when  he  spoke  he  referred
 t>  lack  cf  funds  with  the  managing
 committees  of  private  colleges.  i
 never  realised  that  he  was  such  a
 defender  of  private  enterprise  in  edu-
 cation.  I  would:  not  like  to  comment
 any  further.

 SHRI  JYOTIRMOY  BOSU:  I
 not  a  defender  of
 cducatitn;  I  0077  stated

 am
 private

 facts.

 MR.  CHAIRMAN:  That  is  how  it  be-
 comes  difficult;  you  do  not  co-operate
 with  the  Chair,

 SHRI  JYOTIRMOY  BOSU:  I  fully
 co-operate.

 MR.  CHAIRMAN:  Is  this  the  atti-
 tude?  We  are  s:tting!  late  ali  the
 time.  In  the  place  of  two  hours
 allotted,  we  have  taken  four  hours
 ang  more.  Still  you  are  not  satisfied
 and  go  on  giving  a  running  commen-
 tary  on  that.

 SHRI  JYOTIRMOY  BOSU:  Do  you
 appreciate  that  I  have  not  challenged
 the  quorum  (Interruptions).

 PROF.  S.  NURUL  HASAN:  Shri  Ss.
 N.  Mishra  pointing  a  finger  at  me  ask-
 ed:  when  Mr,  V.  V.  John  was  asgaulted
 in  Jaipur  did  you  raise  your  voice?
 My  anewer  is  a  categorical  yes,  i
 immediately  sent  him  a  telegram  and
 I  did  raise  my  voice  because  of  the
 reasons  I  am  going  to  discuss  which
 I  consider  to  bg  the  beeic  and  fynda-
 mental  reasons.

 SHRI  JYOTIRMOY  BOSU:  The  out-
 come  of  your  meeting  with  the  Vice
 Chanoelior?

 MR.  CHAIRMAN:  You  cannot  help
 voursell!
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 SHRI  JYOTIRMOY  BOSU:  You
 have  found  it  out;  I  am  in  full  agree-
 ment  with  you.

 PROF.  S.  NURUL  HASAN:  I  do  not
 think  I  have  enough  time  to  deal  with
 the  points  of  Members  who  are  not
 present;  therefore  I  shall]  leave  them
 and  deal  with  the  other  points

 SHRI  HAMENDRA  SINGH
 BANERA:  He  has  to  reply  to  ali  the
 points  raiseq  by  the  Members  of  the
 House.

 MR.  CHAIRMAN:  I  cannot  force
 the  Minister.

 SHRI  HAMENDRA  SINGH
 BANERA:  On  a  point  of  order;  cer-
 tainly  he  wil  have  to,

 MR.  CHAIRMAN:  There  is  no  point
 of  order....  (Interruptions).

 PROF.  S.  NURUL  HASAN:  I  would
 like  to  refer  to  two  small  points  before
 I  go  on  to  the  fundamental  points  rais-
 ed  by  Mr,  Samar  Guha.  Firstly,  the
 point  which  I  thought  in  reply  to  the
 cal  ing  attention  I  made  explicitly  clear
 apparently  has  escaped  hig  attention.
 On  the  l4th  Novemter,  the  students’
 group  went  to  the  university  and  for
 that,  the  hon.  member  used  tne  words
 “the  Vice-Chancellor  escaped”.  The
 Vive-Chancellor  hag  a  previoug  lec-
 ture  engagement  at  quite  some  dist-
 ance  from  Delhi.  When  he  returned
 after  7  o'clock  in  the  evening,  only
 then  he  heard  what  had  happened.
 Therefore,  the  impression  that  the
 Vice-Chancellor  escaped  is  factually
 incorrect.

 I  would  very  briefly  dea]  with  the
 problem  of  Delhi  University  hefore  I
 take  up  the  other  problems.  My
 colleague,  the  Minister  of  State  for
 Home  Affairs,  has  already  discussed
 at  length  the  ifcidents  of  the  6th
 December  and  therefore,  I  need  not
 tuke  further  time  of  the  House  on
 that.  Bui  there  are  three  or  four
 factors  which  may  be  of  intergsy  to
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 the  Hous2  which  have  happened.  On
 the  6th  Dezember,  after  the  students
 hag  given  an  ultimatum  to  the  univer-
 sity  that  they  want  to  take  over  the
 administration.  (Interruptions).
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 I  cannot  help  admiring  Mr.  Bosu....

 SHRI  JYOTIRMOY  BOSU:  I  have:
 to  keep  the  House  amused  to  prevent
 the  point  of  quorum  being  raised.

 PROF.  S,  NURUL  HASAN:  There  is.
 a  line  in  Urdu.

 इस  सादगी  पर  कौन  न  मर  जाए  ए  खुदा!

 ७>  el  a>  ye  ५5  wr  दै  ४34  ul
 The  Vice-Chancellor  wrote  a  letter:

 to  the  Secretary  of  the  Students’  Uni-
 on  saying  that  he  wanted  a  conimittee
 of  teachers’  and  students’  representa-
 tives  to  discuss  all  the  problems  fac-
 ing  the  students.  That  letter  was,  I
 regret  to  say,  rejected  by  the  student
 leadership  which  happeneg  to  we  at
 that  time  present.  Subsequently  the-
 Vice-Chancellor  requesteq  the  Presi-
 dent  of  the  Delhi  University  Teachers’
 Association  to  intervene  and  try
 bring  about  normalcy.  The  Delhi
 University  Teachers’  Assvo‘iatier.  ap-
 proacheg  the  students’  union  anq  said,
 “Tet  us  form  ६  Joint  Cominittee  con-
 sisting  of  the  representatives  of  our
 two  associations  and  try  to  look  jrto-:
 all  the  problems  witn  which  the  uni-
 versity  was  concerned.”  The  student’s
 union  sought  clarifications  on  a  num-
 ber  of  points,  which  clarifications  were
 given  by  the  President  cf  the  Delhi
 University  Teachers’  Assoviation,  Un-
 til  now  unfortunately  the  students
 have  neither  responded  to  the  invita-
 tion  given  by  the  Vize-Chancellor  to
 join  a  teacher-student  committee  to.
 look  into  the  problems  of  the  students
 nor  have  they  chosen  to  jin  the  com-
 mittee  proposed  by  the  Presi¢gent  of
 the  ‘Teachers’  Agsociation.

 to.

 SHRI  SAMAR  GUHA:  Withdraw
 the  rustication  order.

 PROF,  S.  NURUL  HASAN;  I  are
 coming  to  that.
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 or  will  now  come  to  the
 order.  When  a  delegation  of  the  re-
 presentatives  of  students,  which  in-
 cluded  all  the  office-bearers  met  me
 We  agreed  on  three  fuhdamental  points
 in  our  discussions.  The  representa-
 tives  of  tha  students  as  well  as  myself

 ‘felt  that  these  were  basic  and  funda-
 mental  points  on  which  agreement  was
 essential,  and  the  students  in  their
 conversation  with  me  agreed  on  them.
 These_points  are,  firstly,  that  there  is
 no  place  for  violence  ang  intimidation
 in  the  university;  secondly,  any  stu-
 dent  who  is  guilty  of  violence  and  in-
 timidation  shoulq  be  rusticateq  from
 ithe  university;  and  thirdly,  because
 a  person  happens  to  be  the  elected  re-

 ‘presentative  of  students,  it  does  not,
 for  that  reason,  give  him  any  immu-
 nity  from  the  normal  processes  of  the
 rules  of  the  university;  that  is  to  say,
 neither  should  any  student  be  punished
 only  because  he  is  an  electeq  represen-
 tative,  nor  should  be  escape  punish-
 ment  only  because  he  is  an  clected
 representative.  The  students  agreed
 there  is  the  threat  of  violence  and  in-
 with  these  three  propositions.

 restication

 Then  I  put’  forward  before  them
 the  point  of  view  that  the  issue.  there-
 fore.  is  not  the  withdrawal  of  the  rus-
 tication  order  per  se  the  issue  is
 whether  against  whom  rustication  or-
 der  has  been’  passed  were.  in  fact,
 guilty  or  they  were  not  guilty.  That
 is  the  basic  issue.  I  then  told  them
 that  the  university  had  appointed  a
 three-member  enquiry  committee
 which  went  into  the  evidence.  The
 evidence  was  made  available  to  the
 students.  Thev  could  have  made  such
 representation,  or  put  forward  such
 evidence  or  arguments,  before  the  en-
 quiry  committee  as  they  tiked.  But.
 except  one  student,  the  othe;  four-
 against  whom  notices  had  been  given,
 did  not  care  «ven  to  present  them-
 selves  there.  The  enquiry  c¢oranittee.
 on  the  basis  of  facts.  came  to  the  con-
 clusion  that  these  students  were  guilty
 of  violerce  and  of  incitement  to  vial-
 ence

 SHRI  HAMENDRA  SINGH
 BANSRA:  All  motivated  statements

 2986  LS~I8.

 related  here.
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 SHRI  SAMAR  GUHA:
 legalistic  approach.

 This  is  a

 PROF.  S.  NURUL  HASAN:  We  know
 who  are  the  politically  motivated
 people.  We  know  exactly  the  people
 who  are,  at  the  present  moment,  creat-
 ing  trouble,  who  are  the  disruptionist
 elements  among  the  students,  who  are
 preventing  them  from  taking  a  path.
 of  reasonableness,  responding  either
 to  the  invitation  of  the  Delhi  Univer-
 sity  Teachers’  Association  or  to  the
 invitation  of  the  Vice-Chancellor.
 The  inner  story  is  too  sordid  to  be

 I  will  spare  the  House
 this  unpleasantness.

 Then  I  said  that  the  statutes  of  the
 Delhi  University  make  it  absolutely
 clear  that  any  representation  can  be
 made  to  the  Executive  Council.  any
 grievances  can  be  represented  to  the
 Executive  Council,  and  the  Executive
 Council  has  every  authority  te  look
 into  any  grievances  of  an  individual
 student  or  a  body  of  students  and  to
 redress  those  grievances,  if  it  thinks
 fit.  Therefore,  I  said  that  those  who
 feel  that  action  has  been  vrongly
 taken  against  them,  let  them  go  to  the
 Executive  Council,  let  them  give  their
 evidence  before  the  Executive  Council,
 put  forwarg  their  argument  before  the
 Executive  Ceuncil.  If  they  feel  that
 they  have  not  been  given  a  proper
 chance  to  defend  themselves,  Jet  them
 bring  out  these  fats  before  the  Exe-
 cutive  Council.  As  I  pave  said,  I  have
 no  reason  to  think  that  the  Executive
 Council  would  rot  give  them  a  very
 fairy  deal.  I  hag  further  talks  with
 the  Viee-Chanecellor  ang  he  has  him-
 self  taken  the  view  that  the  Executive
 Council  «ill  not  only  be  fair  but  will
 also  appear  to  be  fair,  which  are  both
 ingredients  of  justices  This  how  the
 matter  stands  in  resard  to  students.

 Toro.  wish  fo  tuke  up  the  more
 furdinmentol  queshon  which  bus  been
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 raiseq  by  the  hon.  Members  ang  to
 which,  I  think,  every  Member  has
 made  some  contribution.  lt  would
 not  be  possible  for  me  to  rezount  indi-
 vidual  names  and  say  that  these  are
 the  important  points  that  have  926९5
 made  by  each  of  them.  But  I  would
 like  to  take  up  the  point  which  sever-
 al  hon.  Members  have  made  and  that
 is  the  question  of  unrest  and  violence.

 I  would  like  the  hon.  Members  to  dis-
 tinguish  between  unrest  and  violence.
 Violence  is  not  merely  a  philosophical
 concept  that  has  to  be  examined  in  a
 vacuum.  If  in  an  academic  institution
 there  is  violence  and  there  is  a  group.
 of  individuals  who  say,  “I¢  you  60  not
 do  this,  we  will  break  open  your  head
 or  we  will  force  you  to  do  this  or  do
 that”,  then  the  intellectual  life  of  that
 institution  will  come  to  an  end.  This
 is  the  basic  moral  question:  Is  the
 university  a  place  where  ideas  acre  put
 forward,  where  there  is  a  dissent,
 where  there  is  a  cross  fertilisaticn  of
 idéas,  where  arguments  are  matched
 against  arguments  or  is  it  a  place
 where  there  is  going  to  be  the  threat
 of  physical  violence?  If  the  threat  of
 physical  violence  continues,  then  no
 university  will  be  able  to  function,
 Therefore,  I  would  like  to  appeal  to
 this  House  to  distinguish  between  two
 types  of  problems,  the  problem  of  un-
 rest  on  the  one  hand  and  the  problem
 of  violence  on  the  other  hand.

 Violence  is  to  be  condemned  in  any
 democratic  society.  An  academic  ins-
 titution  can  just  not  function  in  an
 atmoshphere  of  viokence.  If  there  358
 violence,  that  violence  will  have  to  be
 put  down.  The  question  that  kas  to
 be  answered  the  question  the  Vice-
 Chancellor  has  poseq  to  the  teachers
 is:  What  do  you  do  when  there  38
 violence?  Flow  do  you  stop  jt?

 Everyone  has  condemned  the  entry
 of  police  info  the  campus  irom  the  op-
 ponile  site.  fF  have  myself  stated  that
 I  do  not  by  any  mesns  teel  happy
 when  the  police  has  to  be  called.  But
 what  doe.  one  do?  If  there  is  viol.
 ence  and  intimidation,  if  there  is  a
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 small  group  of  people  and  everyone
 has  agreed  that  the  bulk  of  students
 do  not  approve  of  violence....
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 SHRI  SAMAR  GUHA:  That  is  one-
 sided  version;  tha  other  side  is  also
 there.  I  can  tell  you  that  I  did  not
 meet  anyone  of  party  Members  from
 the  Opposition.  But  I  met  your  party
 Members,  a  number  of  them,  of  the
 Metropolitan  Council.

 PROF.  8.  NURUL  HASAN:  The  hon.
 Member  must  go  deep  into  the  pro-
 biem.  I  could  say  quite  a  few  things
 about  his  party.  I  am  avoiding  that.
 The  people  who  owe  allegiance  to  his
 party  have  not  trieq  to  distinguish  it.

 The  question  that  arises  is:  Can
 a  university  function  when  there  is
 the  threat  of  violence  and  intimida-
 tion?  My  humble  submission  is,  if
 there  is  the  threat  or  violence  and
 intimidation,  no  university  can  func-
 tion.  It  has  been  said  there  is  un-
 employment.  Of  course,  there  igs  un-
 employment.  But  on  humanitarian
 grounds,  are  we  going  to  take  a  view
 that  if  a  person  is  not  educated,  then.
 If  he  is  unemp‘oyed,  no  harm  is  done?
 But  if  a  person  is  educated  and  he  is
 unemployed,  then  Heavens  have  fallen!

 SHRI  JYOTIRMOY  BOSU:  Who  told
 you?  We  are  equally  concerned  for
 both.

 PROF.  8.  NURUL  HASAN:  We  do
 not  take  that  view.  There  are  the
 masses,  Please  do  not  forget  that
 only,  3.2  per  cent  of  the  young  people
 in  the  age  group  of  |7—24  are  in  anv
 institution  of  higher  education.  The
 bulk  of  our  people  are  outside,  There-
 fore,  as  representatives  260  peopic,  we
 shoulg  be  deeply  concerned  wito  ths
 problem  of  unemployment,  in  general.
 The  problem  of  unemployment  is
 something  that  should  cause  anxiety
 to  avery  representative  of  the  people
 and  that  is  quite  a  correct  aftitude
 But  to  say  that  because  there  ig  un-
 employment  among  the  ernucated
 youth,  the  educated  youth  has  the
 right  to  do  things  which  the  uncducat-
 ed  youth  doey  not  have  the  right  to



 387  Student  Unrest  and  AGRAHAYANA  24  894  (SAKA)  incidents  in  382

 a6,  is  not  a  correct  attitude.  ‘They  do
 ‘Not  ceasé  to  be  our  children  if  they
 ‘are  uneducated.  We  cannot  apply  4
 different  yardstick  to  those  who  have
 not  had  the  privilege  of  going  to  a  uni-
 versity.  Our  hearts  shoulg  melt  equ-
 ally:  for  the  young  people  in  general
 Whether  they  are  in  the  universities
 or  not.

 Then,  Sir,  a  justification  has  been
 given  about  non-involvement.  There
 are  a  few  problems  which  have  arisen.
 The  decision  that  hag  to  be  taken  is:
 are  we  going  to  treat  the  students  a3
 Children  or  are  we  going  to  treat  them
 aS  grown-ups?  This  is  a  basic  and
 fundamental  decision.  We  cannot  ir
 thé  sorie-breath  ask  that  the  students
 should  be  treateq  aS  grown-ups  and
 Biven  a  voicé  in  decision-making  in
 the  university  bodies  and  at  the  same
 time  say  that  it  is,  aiter  all,  the  buoy-
 ancy  of  youth.  This  is  an  argument
 whose  contradiction  worries  we  a
 great  deal,

 a
 a)

 SHRI  VASANT  SATHE:  Follow  the
 traditional  saying:

 प्राप्त  त  बारिशें  वर्ष
 पत्र  मित्रवदाचरत  |

 SHRI  SAMAR  GUHA:  We  did  not
 prepare  the  UGC  report.  It  is  the
 erudite  scholars  who  prepared  it.  They
 have  dealt  with  student  participation
 in  an  elaborate  manner,

 PROF.  S.  NURUL  HASAN:  Another
 Point  has  been  made  by  my  very  good
 fried,  Mr.  Sathe.  He  asked,  if  he  is
 a  votér,  why  can  he  not  be  on  the
 decision-making  body.  I  hope,  my
 hon.  friend  is  not  suggesting  that  any
 one  who  qualifies  to  be  a  voter  should
 be  on  the  decision-making  boly  of  a
 university.

 SHRI  VASANT  SATH:
 hot  been  well  taken,

 That  has

 PROF.  38.  NURUL  WASAN:  The
 buint  is  that  [  am  a  firm  Fellever  in
 the  involvement  of  the  student  with
 the  various  decision-making  procosges
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 of  the  university.  But  4  am  wasting
 this  not  because  it  is  going  to  re.ieve
 unrest—that  ig  an  unrelateq  problem.
 My  hon.  friend,  Mr.  Stephen,  referred
 to  Kerala  University  where  students
 had  been  given  representation  in  the
 various  university  bodies  any  other
 university  had  given  it.  And  yet,
 going  back  to  those  figures  of  June  to
 November,  out  of  729  cases  of  student
 violence  in  the  whole  country,  ३09
 took  place  in  Kerala;  in  the  order,  it
 stands  at  number  three,  with  Andhra
 Pradesh  9l5.  Punjab  87  and  Kerala
 i09.  I  agree  with  the  conclusion
 which  many  hon.  members  have
 reached  that  it  is  worthwhilé  aszociaf-
 ing  university  students  with  the  pro-
 cesses  of  decision-making.  But  all
 that  I  am  submitting  is  that  this
 is  not  going  to  solve  the  problems
 of  the  student's  unrest.  It  is  neces-
 Sary  as  an  academic  process.

 20  hrs.

 SHRI  SAMAR  GUHA:  As  part  of
 the  process.

 PROF.  8.  NURUL  HASAN:....and
 an  educational  process.

 _S8ome  years  ago,  it  wag  thought  that
 in’  a  university,  the  teacher  teaches
 and  the  student  learns.  That  theory
 has  been  completely  given  up.  Now,
 it  is  considereq  to  be  a  learning  process
 where  the  teacher  and  the  students
 both  participate  and  there  is  a  mutual
 give  ang  take.  Therefore,  in  view  of
 this  changed  theory  which  is  now  uni-
 versally  accepted,  it  is  necessary  that
 the  students  should  be  involved  in  the
 process  uf  decision-making  and  it  is
 with  this  basic  thinking  that  the  Gov-
 ernment  have  accepted  and  have  re
 commended  to  the  State  Governments
 te  accept  the  Gajendragadkar  Com.
 mittee’s  report  which  wants  to  in-
 volye  the  students.  ab  every  stage
 with  the  decision  making  ‘ovoceas.

 J  also  agree  with  the  pomt  whieh
 many  of  my  how  fvienda  hive  meade
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 -ufat  all  unrest  is  not  bad.  l  think

 a  certain  degree  of  unrest  is  essential
 if  the  community  of  students  is  to  be
 alive.  I  think  they  are  impatient.  I
 hope  that  they  do  not  like  hypocrisy
 ig  they  see  it  anywhere.  I  hope  they
 have  ideals  which  they  wish  to  achieve.
 I  hope  that  they  are  aspiring  to  make
 their  country  much  better  than  what
 their  elders  have  succeeded  in  making.

 things  are  welcome  signs.
 We  should  not  get  worried  about  those
 things.  We  should  try  to  produce  a
 mechanism  in  which  these  aspirations,
 this  unrest.  this  progressive  unrest  of
 the  youth  is  able  to  channelise  ‘tgelf
 for  the  betterment  of  the  society,-in
 general  so  that  education  really  be-
 comes  an  instrument  of  social  trans-

 rmation.  I  entirely  agree  with  the
 point  which  several  hon.  Members
 have  made  that  education  must  be-
 come  an  instrument  o!  social  transfor-
 mation.
 _tF  have,  on  several  occasions,  claim-
 ed  the  indulgence  of  the  tiouse,  to  ex-
 press  my  own  dissatisfaction  and  that
 of  my  Government,  with  the  existing
 system  of  higher  education.  I  have
 used  occasionally  words  whicn  were
 stronger  than  what  I  should  have  uved,
 particularly,  in  regard  to  the  examina-
 tion  system.  I  even  went  so  far  as
 tu  say  that  though  anyone-else  may
 have  faith  in  this  examination  system.
 I  have  none.  |  know  it  from  inside
 as  my  hon.  friends  here  who  a

 a
 it

 from  outside  would  bear  me.  t;
 having  lost  faith  in  the  examingefon
 system  and  having  submitted  that  we
 are  trying  to  do  everything  ‘possible.
 to  persuade  the  academic  community
 to  bring  about  radical  changes  in  the
 <xamination  system---only  recently  I
 have  addressed  letters...

 SHRI  SAMAR  GUHA.  tn  the  teach
 me  svatern

 PROF.  S.  NURUL  HASAN.  Psat  is
 al4o  equally  important

 J  eam  yost  giving  one  exampla  But.
 “what  ig  worrying  8  that  though  the

 demand  je  not  that  this  examination
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 system  is  inadequate,  that  it  is  not  2
 test  of  the  competence,  ang  that,  uader
 the  present  system,  people  who  have
 not  succeeeded  in  developing  their  in-
 tellect,  manage  to  pass  or  rnanage  to
 get  high  marks,  the  agitation  that
 starts  in  some  cases  is:  ‘lower  the
 standard  of  evaluation,  make  the  ques-
 tion  papers  easier,  make  the  pass  per-
 centage  lower  and  things  of  that.sort~.

 SHRI  VASANT  SATHE:  Just  give
 us  the  degree.  That  is  what  they
 want.

 ad  PROF.  8.  NURUL  HASAN:  If  I  may
 come  back  to  figures—I  do  not  wish
 to  refer  to  these  figures  too  frequent-
 ly—there  were  74  cases  where  this
 was  the  principal  demand.  This  is  a
 matter  which  requires  very  careful
 consideration.  That  the  educational
 system  deserves  to  be  transfurmed  so
 that  it  can  cortribute  to  the  social
 transformation  is  an  unexceptionable
 point  with  which  I  fing  myself,  and
 my  Government  find  itself,  in  total
 agreement.  That  it  ig  necessary  to
 change  the  examination  system  is  an-
 other  point  with  which  we  are  in  full
 agreement.  That  the  change  of  the
 educational  system  woulg  also  involve
 making  education  more  _  relevant,
 making  education  more  creative.  so
 that  the  energies  of  the  youth  can  be
 properly  harnessed  and  that  they  can
 be  canalised  for  the  welfare  of  society,
 ig  also  a  thing  which  I  could  very
 easily,  readily  and  gladly  concede.
 nevertheless  most  of  the  issues  on
 which  the  unrest  has  expressed  itself
 are  issues  which  are  far  from  those
 whicn  my  hon,  friends  have  mentioned
 in  this  House.

 ¢  SHRI  SAMAR  GUBA:  Have  a  nation-
 al  geminar  on  all  these  issues;  it  will
 help.  :

 PROF.  8.  NURUL.  HASAN:
 have  held  several  seminars.
 Commissions  have  already  reported.
 Several  meetings  have  been  held.
 More  meetings  wil)  be  held,  I  can
 assure  my  hon,  friend”

 SHRI  SAMAR  GUHA:
 fusion  wil  be  there

 We
 Several.

 More  con-
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 PROF.  S.  NURUL  HASAN:  The  hon.
 Member  knows  the  famous  story.
 After  the  First  World  War,  when
 Lloyd  George  was  faced  with  this
 very  difficult  question  ‘Should  he  de-
 mand  reparation  from  Germany’  which
 was  a  very  technical  question,  he  ap-
 pointed  a  Committee  of  five  experts,
 who  were  all  economists  and  Prof.
 Keynes  was  one  of  those,  ang  he  got
 six  conflicting  opinions.  Therefore,  it
 is  one  og  the  glories  of  the  academic
 profession  that  every  individual  does
 independent  thinking.  But,  we.

 cannot-
 always  accept  this  advice”  We  will
 have  to  take  a  realistic  view.  We  will
 have  to  take  the  ‘issue.  in  its  proper
 setting.  We  wil]  have  to  leok  at  the
 whole  issue  in  proper  setting.  When
 I  say  proper  setting,  I’  woulq  submit,
 there  are  two  points  to  be  taken  into
 account,  .
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 Firstly,  we  must  go  ahead  with  the
 process  of  changing  the  educational
 system.

 Secondly,  we  should  not  tolerate
 violence,  intimidation  ang  threat  of
 violence  on  campuses.

 Lo

 MR.  CHAIRMAN:

 Thank  you.

 The  House  now
 stands  adjourned  to  meet  on  Monday
 at  l4  A.M.

 20.08  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Monday,  De-
 cember  g  972/Agrahayana  a,  894
 (Saka).

 S..--0-2+73  1010.


